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LOE SABHA DEBATES

1917
LOK SABHA

Monday, May 6, 1968| Vaisakha 16, 1890
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mir, Speaker in the Chair]
MEMBER SWORN

SHRI GUDADINNI BASAGONDAPPA
KADAPPA (Bijapur—Mysore)

s

ORAL ANSWEBRS TO QUESTIONS

Prohibition in Delbi
+

*1648. SHRI TENNETI
VISWANATHAM :
SHRI MANIBHAI J. PATEL :

Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that the Delhi
Metropolition Council have recommended
total prohibition in Delhi and have propos-
ed to set up a Committee for the purpose ;

(b) whether the Central Government
have also been teéquested to co-operate in
the matter and whether the proposed Com-
mittee will include a representative of the
Central Goveroment ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA): (a)
Y, Bir.

- (b) and (c) . No request has so far beca
received from the Delhj Administration

————

1918

who are examining the recommendations of
the Delhi Metropolitan Counell,

SHRI TENNETI VISWANATHAM :
Do 1 understand that the Government is
looking into the matter and if 50, may I
know what is the present opinion of the
Government, whether they are of one mind
with tegard to prohibition 7 I would like
themn to have a common policy throughout
India.

THE MINISTER OF PETROLBUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): So far
as prohibition is concermed, the State
Governments have to decide what they want
to do.

SHRI TENNETI VISWANATHAM :
It is one of the Directive Principles and,
1 think, the All India Congress Party ls
also in favour of prohibition in parts st
any rate ; they have got partial prohibition
in several States. What [ want to kaow
is whether the Central Government has got
any particular view in this matter.

SHRI ASOKA MEHTA : The Central
Government continues to advise the States
to adopt prohibition, but the Central
Government in not is a position to com-
pensate them for any loss that may be
incurred.

«ft fegfar faer : wenet a3tag, gw awa
forad o SNt & 97 7qm Fig &
farerfirdy ¥ I 4 go & st 4w TR
dfaara # wxa firde & fod Frder & Y
AT qORrT 5 A & v 0z 2z md-
¥z a7 et § 1 & qrAarc wgan §owor
o7 uF g¥ § #waq frdw Par &, @ A
TR AT AT FQ A W@ I
qORTC waw g & folr v afaeg waw
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I a1 ) ¢ arfr o e W qw
R’

st weiw ¥gan : afer wew T A
QY frrd Wit €1 OF yEafas  wd
@ F a1 & www www F §, @ -
@ ¥ TR & gEEA e g AR
§9 STTET GUT UAAIEH F AR A @F FAT
qgA1 ¥ 1 5T A1 G691 F qX { wiw it
w2 xwang g TEAdE @ A
fafa g, en g dmrafi 2 e &0

SHRI S. KANDAPPAN : Referring to
the advice given to the States by the Union
and all that, 1 would like to know what is
the policy of the Ceniral Government with
regard to areas and territories which they
are directly administering, like Pondicherry,
Delhi and other areas. If they do not
implement the policy of prohibition in
these areas, 1 do pot think that they have
the moral right or courage to tell the States
that thay should implement prohibition in
there respective States. Are the Central
Government prepared to take the initiative
and see that prohibition is implemented in
the areas directly administered by the
Centre ?

Oral Answers

SHRI ASOKA MEHTA : The policy
is being gradually followed. As I pointed
out, there are fiinancial implications and
it is not easy to overcome them.

SHRI RANE : Within what period
do the Central Government propose to
implement article 47 of the Constitution ?

SHRI ASOKA MEHTA : There arc
many articles of the Constitution and the
Directive Principles about which it is very
difficult to set any time limit.

oft Tt fag soea © faesft s
¥ €@ 99 ) g #7 S T AT §
99 ¥ fagr @ 32 e w9ar faen @,
afew 55 o 74 we ¥ dUAET § aar
I A 9T W@ WIT a9 57 "fy-
1T femm mar & 1 74 |rE FIHIT KT AT
FYT, 16 79 50 FIX ¥ T A3
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oY Fiwg R, T ATg ¥ FT  FAFT 90
T ' @rft, W= fF 16 %o wfey =
Ffeam ¥ T U 97 ¥ g9 88 ATEW
wry frd®, o &7 waww § fe A T
S ST gATE ¥ sgfa aOF ¥ wAr-
| e ofrm o ag @ w@r #
fF faeelt ¥ it qum fas o) & o
FHE 26z g aF A< FHE A
SAT SrEAr g fF e ge & Ay am
FIA AT R

Nwms Agr T F A T
FH i frderdr foeeft oefafrg e i
g

SHRI SRADHAKAR SUPAKAR :
May I know whether the Delhi Metropoli-
tan Council has sent any detailed blue-print
of their scheme and whether they have

asked the Central Government to reimburse
the loss and if so, what is the amount ?

DR (SMT.) PHULRENU GUHA :
They have not sent any proposal as yet.
According to our information, the recom-
mendation of the Metropolitan Council is
being, examined by the Delhi Administra-
tion.

st gle Wo egm : WeA WIET,
Far fagd wgwa & ag fag wdf & war
¢ v fow fedt o § w=r fagw @
&, g WezTAIT ot Jgar } qar wI@
fder &Y 7 Trar M A qr A AR
gl awE Y gy AW F qF o4
Ay gram & @2 von T A gr-
TR F @ afedt sy T3 W@
W o7 fear § a1 w0 1 faare g ?

st AgaT: W H A H s
ST UET FT AT GGV ATAT GO
wEeT qaua § qu afgfmT § ok T
HE WA g7 & a3 §HA qEY
i€ | AgrIsy § ar AfFT q5t 97 AP
g0 @1 A g o AR 6
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weft & gEw Gaan fear § ) wmw ¥ 9w
F9 & gFAT 97 a7 W sigfe ar Wk
a7 o THo Fo A THAT & AT% W § |
AT ¥ wgt wd guAa &, v sl
¥l #t 21w fod gw wam
T[T & AT HAT WA @ WL T8
i g A g werm Gaw Ry §
@ ¥ g% §9 8w A4 2 A9 & |

=t site Ho mw : vs qifeEl G4
¥ a § wrow §9 A w301

Nt v g : g wifed S @
aHAT & | qAT HAT 9T § WIT I H
ST W At § o

&t %o aro frardt : W wA ARY-
70 X qarn gfF @ § wrgieae -
Fuw g, 59 fa¥ aga ywsw WA
etz A #T @ § _FfeT amw
sy ¥ @ K G FEIC Y a1 o o
FodT TTHIT &, BIgA-ATa TIGIA
& & go iy mfgfmd w=w wrEa A
s wrgar § 6 wiegen ¥ fda
& wgE wifgfeT #1 CRIE T OF
fad w7 aee i frga 3w W@ R
aqT €% ¥ A gEETA oM, IEH G
TgT AR w7

o waE Agan ;@S DE- agd
AR AT AG &, WH FH FE WA
AR | wETE g A Y 3y fra ager
qg waT gern 91 fF WR gw sighe
F WY W@ A gAY & AT § 59
# ¥ g M atE & owend @
arfed | 3T UST A AT qIF A qa
aiw w1 @ & WK 5w gug ¥ @R
1 o faemfaat §, 97 & W= 4T
ar gara & W wrfaw T § |

SHRI HEM BARUA : In view of the
fact that many State Governments have
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refused to implement the policy of prohi-
bition and also in view of the fact that in
States where prohibition is there many
people indulge in marketiog spurious liquor,
may I know if it is a fact that the Govern-
ment is seriously considering scrappiog of
this monstrous fraud called prohibition 7

SHRI ASOKA MEHTA: 1 have
repeatedly pointed out that, on this ques-
tion, the States adopt different policies.
Some States have partial prohibition, and
some States have a kind of temperance
movement. It is very difficult to say what
precisely is the right policy for a particular
State. In 2 country with a federal Consti-
tution, where a particular subject has been
assigned to the States, we may give advice,
but we must abide by the decision of the
States.

SHRI HEM BARUA : My question
was directed to the Central Government,
whether the Central Government were
considering the scrapping of the monstrous
frud called prohibition.

SHRI SHANTI LAL SHAH : As
against the loss from excise on liquor, are
Government aware that there is much more
income from increased sales tax and
entertainment tax, and if not, will Govern-
ment make an enquiry into the loss as well
as the income 7

SHRI ASOKA MEHTA : A{l these
facts are kmown to various State Govern-
ments, and in the light of known facis,
they come to their own conclusions. I
am sure the hon. Member knows that the
Mabarashtra Government is aware of all
these facts and still - has come to  certain
conclusion.

st quae fag goag : & arAar
FrEAT § T AT FER 7T fmw F
faearg et § v afz s & & T
AT T I A A AR qEIAET
¥ wa-fraw &1 sg @ 7

sft wave Wgen ;@ gwTOE ¥
FaTA TE A ], ww AL Ao 2
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ot ¥ orw et & st Y e e
Ty geErd W AT § afew @ fa-
I felw § g W@l F=0 '@
w1 e & gwfed § o e § 6
N T SA W R § 98 TR
greT A W\ sewr fagm § WX w0
waw gerA W W § 7

o waite g : 3 7 wE wEr
T T g ara g wE
afow ¥ g W 5 wwn W T 6
uer e Afaat oW @

wat % g 2fcedo w1 @ 8,
wrdy weer waTd, fgaraw wdw & e
®1é @rw T fafeea gt gl - femmee
U wE ¥ fe s NifgfaeT ¥
fortr worr ¥ very # fog Garegt a1 &
FE IEE A T qgANe W NG FEM
Afew &% ey # o wdt §, o
ait #1 ¥ w@wTc wal 9% QU A
awh § wiifs g a1 g & e dge
YT % @t @eT § T8 e g

o ge1 fog : wsTw W, Awi o<
R M@ & @ ¢ afeT gu3 Fam
H 1t & foraar AT WK win auw
fraTg s i afi g &) & AT
NRATE W T W o 1 @
winy § ¥ ag mg § @% fv wrendt
e & ane wiw # oA WY ar
921 € ? W WY a9y § o 9Ewr A

% o7 =07 gL T WX T I
Tqrfear g 7

o wote Rga : gEE Wisg @ W
orE g §, @ g U g ¥
99 §q% WiHE §i | 2HUR THET A HYAT
feire dar & o7, s g gifas w3
Tagerfaw RO T r3a® At § M

wi are waw feand i @@ & IR ¥ Afa
T 7 QeI U gRO F 91
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W AT gAg &, @ WA w@e ane &
W wag ey &, IAR wifgg QN
fgd e Toen T AT Q@
UHT W | g Y wET TA & fad gl
wfym s@ @ § 1

ot waT T g AR @ A s
f& @ avae # wsat & gey aferay A
g 7T w97 § AfwT aegfeafy ag @
¢, wd W & A Y 7w @ e
oF gak ¥ faaw i § | ¥ st &Y Sify-
faew &1 afsamelt @t frdy w1 § oK
T oK ¥ oAt ¥ gew wf ot W
T AT ¥ NA KT A T AR
g =i fr Fa aerr A o A€ fafera
Atfr ol § 1 93 Sy W T { oA
o AT ww g T § afew g @
fet oarer vt wr wq &1 wfefer
fefeesras aga &t <gr & Wik a9 0%
W g e g A S AT § A
# wrow wfeq ¥ wrw g § 6w
HORIT X0 O & w47 fREwe ar
ot ¢ forwil age w0 wewiga &, Gwen
wrea fag ot @1 e W W
T WY Aife g AW MW@ @
fou®t 9g el Wt FL afF 3@ @
gy § ow fafea fon e @& 7

ot wote dgen : wgE @ e o
AN §IE0 A TN, qg A B wANew
At vt g1 o=H9A wgr fr qefae
fefezdme Star 21 fewfar fefeedes
Y gy @ wa fr wifigfams gar &

I9-wum @t g faw s (R
sirerealt denf) - 99 Nfgfaw 7@ grar
2 7 ft shfae fefedmm@ar ¢

SHRI HEM BARUA : Shri Morarji

Desai is prompting the hon. Mlmsmr who
is answering.
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MR. SPEAKER : can advise

each other.

ot e A © T smeEr I =Y
T9g § 9w g § W gfewfae fefedam
1 § | ®% aeew Nl fgvw @@
W, e AR N TSy gL & F
awel § | gl a% glaws arfed) # ana
g atidi Y oF e ¥ far T
AT TFT gfwE R

ot war ww g w9 A Aif
aY agETEd |

sft wate fgan : gard Aifg G
gu Traifaea fafages o s FTA A
wifere w2 @ & To¥ swrer gw SR wT
*C ¥%a § | wfee g oo s faf-
&g s sty o ffa o gor @
R A% o ot we man § | s
qT sifgfagm gr & a1 &hr 9a% faas
& o Estewd WA gar e A
T ok gF ¥ § WA § | T 9 aww
fare v S grEEsaT

wrawy &1 et
#1650 st ET W TA :

oY fHo To mE :
w7 few TN Oy q@T W@owar W

They

fr:
(%) frg® QY aet & wo-exd W
foaw arst # g Frafow &1 e fw
mar feaE qgst a1 9 w1 & frafom
forgy mar w7 ag o aver w9y ¥ e .,
L1158

(@) T SISt & AT W} G |,y
g
fares sronET % T weEl (S g
o qA) : (%) W) (F) . G TS
IuweE TG & AT W geg WA F oy
39 |t wIgEl B Aiw wE e o
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fee & we-faefan M sHa @ o
oY | THY WA AT GHG TAT N7 AT |

St sYT wW qW . AW wEIRA,
gy 9gF a1 4% ag FgU & & A
#ETT FT 45 FgA1 197 ¢ F w@H W
WX AAX F 757 wEw@ 9 wifE @
g F 91 q€ g% FA g § I fae
whmET ¥ 7% Q1dY 8 | 7T AGEw Ian
|/AT 929 9T A€ WA i@ &, qaer
74l TRy § WifF @ g F W FET
wred § AT sfae & e faee
2, %! 7Ot & @i @Y A9 qE FW
e 7t &7 o &1

#q § w0 oY § gy wgar g e
ag A 7% € W § forrey www QY A
qT OF TR § FACE AN &) A9 SUIEr
e giar @ ¥ifs 1 A & o
fFmma Y g1 8, % 99 e
v wie qurennw O § S A wE
gfers femma mfsaC g § | 37w 3%
AR {1, FIH A FARUT g qAW,
T fodr geerT & war aww oy f 7

Sit g Wy oY : WEAE W, gEA
st ot g RO # @ wWr R
qoRTe #Y A8 2 wwelt & Tad o gw
T %1 aegfeafy § ag fvae & oo
Ay A qw, T fer wRee
Fes¥ g 7w 64-65 o)X 65-66 ¥ SuF
wiww § WX ag €@ AF & | 9 64-65
# 40,502 Wi 65-66 ¥ 52,140 | 9w
e, SRl & R www wav
T w31 § agn |7y a9 )

W TET a% gEL N A g g e
o gaww & Y WA § 9 v faRw
AR o faar aA, @ S A {ew
afrwr qw ang frge fed om §
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=Y WaT W U : Ag A ATge &
fir ez afew froe fed oy & afeT
¥ waTe 4 41 B 99 a8 /S 9% T
A & o 4 Faw Ierd M, ag AT
SELUECIC I

it T W e : qZ AT IAFT FIA
e ¥ e wr qew #

=t W ww e & Qg T0zaT §
fer fog®r 8 greil  fdt oY gew o
AEr ¥ frdre ¥ wrod wreegEm fea
2 o s AdY foar @ ar 3 €Y fear
8 Fifs age a1t a7 7% W ¥ & Fo
¥ gg mifxa g a1 & f5 o= 9 T
FT & fgmmm g 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : May I say that dur-
ing the discussion on the Finance Bill [
had given figures of prosecution during the
last four or five years ? If the hon. Mem-
ber does not want to remember them, it is
not my fault. I had said that even this
year there are 20 prosecutions which are
being launched. Therefore, more and
more procecutions are being launched, and
1 have now told the Department that
wherever there is any evidence for prose-
cution, there should be a prosecution.

SHRI P. GOPALAMN : It has been
admitted by Government themselves that
during the last ten vears Government have
allowed income-tax arrears to be accumulat-
ed in large amounts, and later on in many
cases these were partially or totally writlen
off. There is a strong opinion in the
country that the assessees could manage to
accumulate these arrears mainly with the
connivance of the officials concerned. Will
Government conduct an independ probe
into the State of affairs of these arrears
and the role played by income-tax officers
in the accumulation of these arrears ?

SHR1 K. C. PANT : Arrears have
‘mounted and Goveroment have placed
before the House on various occasions
details of steps they are taking to liquidate
tbem. But may I point out that the figures

MAY 6, 1968

1928

which are given are not all collectible
arrears. They include arrears which have
not become due for payment, but which,
have become due on a certain date. A
certain period of time is allowed during
which the payment should be made. They
also include arrears which are very difficult
to collect and which have been pending
for a number of years, but which are not
written off because we want to make abso-
lutely certain that so long as there is any
hope of collection, we do not write them
off. Thirdly, a lot of these arrears are
tied up in appellate procedures, before the
Appellate Assistant Commissioner’s and
the Tribunal and in the High Courts and
Supreme Court. These facts have got to

be kept in mind when assessing the total
arears.

Oral Answers

SHRI MORARIJI DESAL : As regards
his demand for an inquiry, it is very wrong
to say that all income-tax officers aré like
that. But if individual cases are pointed
out, we will certainly hold an inquiry.

ot offrgEa areddt ;W6 aEE
qg W TAEHETH ATHT 500 FT ¥
&1 8 A TC AAAT AT-A(G §q I
<o, wgroarAt Ay 37 PRTd awar @
AR wft aw feat ¥ A F faewr
Fa AT F faq qard & 1% § fr qg
g ?

SHRI K. C. PANT : Part three has
been answered by the Deputy Prime Minis-
ter. Part two—I do not have information
with me now. As for part one, what I
have said in reply to an earlier question
is relevant. The total was some Rs. 500
crores as on a certain date, [ think 3lst
March, 1967. It has been reduced by a
considerable amount, Rs. 200 crores or so.
There is also a certain amount tied up in
appellate procedures.

st ww fowd : frer fdow & gEX
A TR A qHG 7 qETT FT A
% ¢ safemal & arwet aY | framar
7 {9 AR WA wERT A wEr AT e X
FHEH TG FIA, WY AT F@A @
g AR 3z fr o agdl w1 e s
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fet ®Y won fanan awr gfewer o & At
¥ ot W g fr oW TERA A
sTeaTae 3 fie fom wc Al & WK
# e fammay @t

st Ao ¥ e 1 ¥ A
q?

it wy fawd : are afgd | feene,
sy, wffe awE

MR. SPEAKER : He put a gquestion
in the middle and he starts answeriog it.
where do 1 come in ? It is not proper.

st wy fomd : & @ AT oAd v
STeaT a1 THfAC AR § 0N ag am A
far &1 am ag IAwars T3
T AR ¢ FgT A FIE HEIT W

# qelY wgie A ST Srgar g fe
FqT 48 WET Y WISATAT 3§ gAEAET
Tz &1 277 9rU ¥ d87 9g T AN
spfyqai & faars, qved AT FA §
art ¥ fasrg w17 ?

off ety &e QR T S & AR
A% faers Fraa@ & gdh 2K 9]
W G AR @ e A

SHRI S. R. DAMANI : In the Finance
Bill a time limit for completing assessment
has been fixed which is a very welcome
gesture. In cases responed, has any time-
limit been fixed for completion of assess-
ment 7 I so, what are the details ?

SHRI K. C. PANT : Normally a time-
limit is fixed for original assessment. It
used to be four years ; now it is two years
after the completion of the year. Tam
not very clear that there is a timelimit in
responed cases.

SHRI SAMAR GUHA : [Is it a fact
that after the introduction of the audit
type of assessment of tax, there has been
concealment of real taxes paid by certain
industrigs ? Is it also a fact that in assess.
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menis made by the income-tax offices in
West Bengal (Calcutta) and in Orissa, it
was found that Rs. 30 lakhs of tax had
been concealed by such industries during
the last three months ?

SHRI K. C. PANT: | am not very
clear about the question. The audit type
of assesment is related to excise duties, not
to income-tax at all. Therefore, the ques+
tion does not arise,

Application of Gift Tax Act to Agriculturists

*1652. SHRI BENI SHANKER
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that agricule
turists who have not even been income-tax
assessees are not exempted from the pro-
visions of the Gift Tax Act while trans-
ferring their properties ;

(b) whether it is causing great hardship
to agricultural ryots who for several consi-
derations have to transfer their proper-
ties to their progeny ;

(c}) whether the desirability of making
a provision in the Act exempting purely
agricultural people from the application of
the Act has been examined ; and

(d) if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SARI K. C,
PANT) : (a) Yes, Sir.

(b} No, Sir, Gift tax is leviable only
on gifts in excess of Rs. 10,000. Moreover
no Gift Tax is payable on gifts upto
10,000 to relatives dependent on the donor
if the gift is on the occasion of the
marriage of the depcadent. Reasonable
amounts of gifts for the education of the
donor’s children are also exempt. A gift
to a spouse upto Rs. 50,000 is also exempt
from gift-tax.

(c) and (d). As Gift Tax wis introduced
to check evidence of other Direct Taxes
and more particularly Estate Duty. which
is also leviable on agricultural land, the
question of exempting agricultura! prorerty
from Gift Tax does not arise.

ﬁ'iwﬂm:mm,ﬁv
ARt o § i srende Qv o ary
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oW dmgde a2 (1) &
wgare gy qf f wa ok 9% g
qT W WY W fre we Al s
i a% dow ivw, fre dqm oy !
TE o qere § A e v ot
e ¥ e ¥ w7 ¥ o 1957-58 # fdav
seAR ¥ g oT A fer M ¥ &
qgT srean g fr foer Pt ax g
v Adl o, dev Eaw o @Y WA
97 9 3§ fiee 399 AT St % S
2 7 1 we oF fawg § gy gmiiEey
F art ¥ fagre s @ B wdtfe wrores
aftAT g agr az y § AR 2 MR
tq 10,000 ¥ sgTET A {) AT § wATH
o Y€ frarr 2.3 i o wfr #1 em
Fat § &t 3§ aga-d ot w awEr
FCIT 9T & 7 F1 A FH-Y- FW -
feart @ gt amaw ot qfr @ e
frezésn ¥ g s & fag g5 s
w7 )

ot yeey Wi Ry - s A & A
F@ 1r § N framt o daq N o
feoma & ot ¥ st & qwar § dar fe
B a9 yer F Iere ¥ s 4TI OOy
AT FHEAT & WX ITE TEA ©T IA€T
i w

st Aot owf : o S s
# wq1 fr et &Y saear gl g€ R
gafrg fiee 3/ R o #18 O A
#ré araeawar ¥ 7 TR § 1 ovew
iv, feg dag Ol foe 3/ o @
fowed & wf 9gg § & ITN gIAT wigaT §
fie a1 ¥ fiearat oY qurefes qud g
sweqr § s fearal w7 ady gk Wi 9
f sorsmdam s w7 Frare we R E?

sl FRU W T GATHCE W
qarw qgi d21 A gran | Y06 dow I
Rz 3gh Wk free v 0w gy
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wafwxr § vafye 2w Proe fm ol
woaTy & q€ Fmar o @ § anfe gEl
i A A A

Homes for Beggars In Pilgrimage Places

*1653. SHRI SAMAR GUHA : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that in Tirtha-
sthaos like Hardwar, Lakshman Jhoola and
other places all over India, health of pil-
grims Is endangered by leprotic and other
beggars having infectious type of diseases ;

(b) if so, whether in co-operation with
the State Governments, the Centre propose
to draw up a scheme of homes for such
diseased beggars ; and

{c) if not, the reasons theérefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA): (a)
It is true that 4 large number of beggars
operate at the various pilgrimage centres
and some of them suffer from leprosy and
otber Infections diseases.

(b) and (c). The Government of India
give fifty percent assistance in all anti
beggars Schemes operated by State Govern-
ments. Advice is tendered to State Govern-
ments from time to timé as and when
asked for.

SHRI SAMAR GUHA : Places of
pilgrimage are considered as very sacred
in our country. These places are institu-
tions inseparable from our national life.
Every year millions of our countrymen
visit them. 1 bave persopally gome to
Hardwar, Lakshman Jhoola and other
places. It is & pitiable sight to see the
old and infirm<—they are not actual beggars
—in all these places. Instead of passing
on the responsibllity to State Governments
and saying that S0 per cent assistance is
glven for any scheme undertaken by them,
would the Central Government initiate a
move to see that the States concerned take
up schemes for providing houses, particu-
larly for the old and infirm who have been
forced—I would not say this is a pro-
fession for them—to beggary iR thesg
places of pilgrimage 7 o
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DR. (SMT.) PHULRENU GUHA : [n
this conpection, I may mention that a
study group was formed at the end of the
Third Plan to incorporate certain schemes
in the Fourth Plan. It was felt that the
cost of running forty centres...

SHRI SAMAR GUHA : 1 do not
want about the general schemes all over
country ; | refer to pilgrimage centres only.

DR. (SMT.) PHULRENU GUHA : 1
am giving the outline which covers those
places also, so that the hon. Member may
be also to understand the whole problem.
The cost was estimated to be Rs. 2237
lakhs, It was sent to all the State
Governments ; it was sent to the U.P.
Governmeat also because of the pilgrimage
centres like Banaras and Hardwar. They
have to give fifiy per cent of the scheme.
Therefore, though they appreciated the
scheme, they say that they are not able
to allocate money. Since we want them
to implement this scheme, we shall try our
best to request the State Governments to
include in the scheme certain pilgrimage
centres and have some sort of an arrange-
ment. We had already taken up the
scheme with regard to Varanasi, Rishikesh
and Hardwar with the U.P. Government.

SHRI SAMAR GUHA : 1 do mot
want to use the word beggar; perforce
they have to take to that profession.
Besides that problem, the other problem
is about persons even sanyasis who are
afflicated with leprosy, T.B. and other types
of diseases. Will this Government send a
team of medical men to go to these places
of pilgrimage to devise some sort of means
50 as to avoid infection of the pilgrims by
these serious diseases ?

DR. (SMT.) PHULRENU GUHA : It
is a suggestion for action ; we shall take
it up with the Health Ministry.

SHRIMATI SUSHILA ROHATGI:
The more construction of homes is not
sufficient because many of these homes are
neglected as we find in Kanpur. I should
like to ask the hon. Minister (a) whether
{he Government is preparing any report
the condition of these homes in the
country and (b) whether the Government is
prepared to launch 3 leprosy eradication
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year like the malaria eradication year so
that the nation as a whole can give its co-
operation and public opinion may be
mobilised in that direction and (c) how
the Government proposes to enforce the
anti beggary Act in various States.

DR. (SMT.) PHULRENU GUHA : If
I understood it correctly, there are three
questions. One is about abolition of
leprosy. It should be takem up with the
Health Ministry. About anti-beggary, I
have already explained that the study team
had already given a report and we have
sent it to the State Governments. They
say that they do mot have enough money
to implement it. About the reports we
get reports on the working of these homes;
I do not have them with me now ; if the
hon. Member wants it, I shall make them
available.

SHRIMATI SUSHILA ROHATGI : 1
do not want to know about the Govern-
ment’s appreciation ; 1 want to know
whether it is going to be enforced.

DR. (SMT.) PHULRENU GUHA! Ap-
preciation 7 It is mot clear to me.

ot frreez W & WR whRT ¥
AT =vgar g fr ot et & afafem
ft d v W@t 9T § 9@ B faegw
T w3 & fod s wewe N wgA
s gt e ar @Y & ar
Ty 7% A afy g @ W\ oA ?

DR. (SMT.) PHULRENU GUHA : It
is a suggestion. We do not coantemplate
legislation.

ot 5 wwew @At Frar frddt s
arg &1 ¥ arage ft wg fedt o W3
T 9T Y AH, g AT 9 AT 4
et wd i f oA frardt fememd
o3 ot fafwer fimfei & dfem SR
g ot £3 @y A o fET S OEE-
et frard A § @ A fedt e
nadie &1 awegs AE, a7 @R dzw
T § qege @ g1 & ae
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argen § e ¢ fowfed & oo o ueme
q 7 TaTE H § AR | AR sW@
ey &7

DR. (SMT.) PHULRENU GUHA :
The railway platforms come under the
jurisdiction of the Railway Ministry. |
am sorry | canmot answer as to what is in

their mind. But I can take it up with the
Railway Ministry.

=t T Tw o T oW owEEw
A=y fr ag armgt & seafag =fa-
w1 fre g a¢ o= R #7 frere

FTTRE?

DR. (SMT.) PHULRENU GUHA :
The question is no\ before us.

sft 7o ®ie arewm : F ag W
aigar 2 fr gark 2w & feady o geevd
e g A @ & 71 57 0 W
HegT @ & q1g g 7 g wdEw ®
g ar e afe & W §
fassr @1 U Wt w99 I 6 %o YMT
srR d AN wawF faard
I EFXOAMEFAT 3o &% 8
R W IAER @ T AR s
2 fF @ Al wr TR WA I gE
T 98 F ST A9 |

DR. (SMT.) PHULRENU GUHA :
There is no national suivey to delermine
the total number of beggars in the country.

SHRI A, SREEDHARAN : Though
the places of pllgrimage are sacred, the
fact remains that some of them have be-
come hotbeds of an intriguing racket as the

one we have in Rishikesh...In these pil- -

grim centres beggars, consumptees and
cripples are hired by anti-social elements
and are paraded to make money. This has
been going on in many pilgrim centres. I
ask the Government whether they would
institute an enquiry into the various mal-
practices that exist in the pilgrim centres
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DR. (SMT.) PHULRENU GUHA :
I think it is a suggestion ; we shall look
into it.

ot gushare wrww @ oY FETAAY
Mg IdafF o d & -
T TFAH &) W, T ¥ ol amr A
I F I I 1 FE wEfe W OW
far s @ & mify 39 & 3@
W@ wr wk gat S Amd
a7 ¥ a2 fax ? ar @Y A AwAr
aFT A E P mar g Ay s ¢ 7 gad
g & e A & N A A
¥ 7 IT FT WAT @ET AT qE S
F N 7§ 7, tar FNE TAAW
goere X fram &

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : It isa
very easy to draw up schemes. We are
not short of schemes at all but the total
amount at our disposal for all schemes of
social defence is Rs. 20 lakhs a year.
Until we get more resources, I do met
know what I will do with all the schemes.

ot firrwoe s W B gfamR
sify sqrAt v wivy & ;T E@R A
Rt gafmai fref o §? 0@
Y A0 fre qIT § IT AT A qrdy S
M AN EIT 9T N W wrd W
WHL ITAT & | ¥T R g7 gAAew K
T FT F IT F WG F $1 177 FA
arfr aifadl & eareen qx qu wAx A
9§ ?

SHRI ASOKA MEHTA : There are
two different responsibilities ; one is law
and order which is with the State Govern-
ment ; the other is : what do we do with
these persons ? The beggars should be
taken to beggar homes and rehabilitated.
We are tryiog to run beggar homes. Wae
are most anxious to develop many mare

including the highing of lepers, gongum
ptees and ¢ripples to make money,

such b , &3 my colleague pointed omut,
Ye have drawn up a plan for forly sush
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beggar homes in the critical areas in the
country. The point is that with the re-
sousces at omr disposai we could net even
start one home.

SHRI D. C. SHARMA : 1 think it is
not possible to eradicate beggary i1 any
country of the world, . (Inrerruption). 1
have seen beggars even in the Soviet Union.
I submit respectfully that it is net possible
to cradicate beggary from any country of
the world. Since it is so, may 1 ask the
hon. Minister whether he has thought of
imposing some kind of cess on the inhabi-
tamts of India so that more beggars® homes
can be established and no beggar, whether
able-bodied or diseased, is able to go about
end give a very wrong imperession of our
country 7

SHRI ASOKA MEHTA : Levying a
cess is a privilege of my hon. colleague.

SHRI HEM BARUA Wherever
there are Hindu temples there are monkeys
and wherever there are places of pilgrimage
in India there are beggars, and some of
these beggars are diseased persons and they
produce children also. By producing
chiddren, they rather help the spread of the
disease. (laterruption). To prodace children
is a fundamental vight. In this context,
may 1 know whether Shri Asoka Mehta
hae  ever discussed with Dr. Chandea-
sekhar if these begpars who are disceased
persons and who produce children can be
completely sterilised ?

SHRI ASOKA MEHYA : 1t is a very
valuable suggestion for action and I coudd
pass it on to the Health Minister,

Gujarat Refinery

*654. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that there was
delay in commmissioniag of the warious
units of Gujarat Refinery ranging frem one
year to one year and Tour months ;

(b) whether it is also a fact that large
«xtra expenditure was incurred on ERperts
and idle tabour becanse of this delay

%c) if wso0, the circumstances which
resnited in this long delay and ‘the loss
suffered to extra expenditure : and
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(d) the loss suffered on account of this
delay in terme of production and the per-
sons responsible for it ?

Oral Answers

THE MINISTER OF STATE IN THE
MINISTRY <OF PETROLEUM AND
CHEMICALS AND SOCIAL WELFARE
(SHRI RAGHU RAMAIAH): (a) Yes,
Sir.

{b} No, Sir. Whenever work had to
be slowed down in one portion of the
refinery because of delays, the personnel,
inclading experts and {abour, were general-
ly deployed on other units in which con-
struction had not been so interrupted.
Despite the delays there was, therefore, no
increase in the total cost of the project.

(c¢) The delay in the commissioning of
various umits of the refinery was due to
delays in the receipt of detailed working
drawings for certain units, of equipment
especially for the Catalytic Reforming unit,
occasional strikes by construction workers,
and delay in the construction of the rail-
way siding due to pendency of a writ ap-
plication by the landowners.

(d) The iosses suffered on account of the
delay in the commissioning of the Refinery
faise comsiderations of a complex nature
including aspects such as the pen-utilisa-
tion of indigemous crude oil, the levels at
which the refisery could have operaied
consistently with the demand from time to
time and the contimuance of imports of
deficit products. These cannot be evaluat-
ed properly in money terme. Further, in
the circumslances in which the delay took
place, no individuals can be held responsi-
ble for the losses sustained.

ot Smeey oot ;7R R ¥ oW
o< fzar § 99 # @ gl oEa W
e fra ¥ s wmar § f5 s
g ge 7 3 & geoa fowerd @
U TA £28T o 7R gfae a1 g
14T FUR ST ¥ 1966 §F oy <
drRge s T Ay Wige Adl & fe
=0 ey 3 41 fae flew W o
T § I WE WA AT OF TG T
fow Sl A IWT 3 W 22 g
TqaT SfEE A7 T 7 wEwT T wsyw
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Wamgfa i i mm
R 7€ ar Y g€ B e fee
A% X wodt foqiE H g wgr §FF 3
| 22 AT T @ WAy ¥ wiEw
fear mar &1 & Srwr g ¢ B A
39r| 22 gAX AT E9 a<g ¥ wg
& G FAr qer & ? & sy wwgan §
fFraERIFTIGI IR
forw w a9g & sz fooid & wgETe A
sree dare g & @wr , afx @ ar
FaaY awdrer 7w § Wi afy A€ @ =i
T ?

SHRI RAGHU RAMAIAH : 1 have
already explained and I have admitted that
there has been delay both in regard to the
first million unit and the second million
unit. The reason was there was a delay
in the arrival of drawings from the Soviet
Union. Also, the equipment was delayed.
The project report coptemplated a certain
date ; these things did not arrive by that
time ; they came latter. Therefore there
was delay. Now, the staff was being uti-
lised. Where there is no work, then the
staff is utilised for the other portion where
there is work. 1 have already explained
that. About the other imponderables, I
have already mentioned it in item (d) of
the answer. MNobody denies that there has
been some loss, but it is difficult to
evaluate it in its entirety.

st gv W mwi: oRES a9
yfez fid 2 fF3 A 22 z9X

wuaT wfes 37 qrar @1

# g AT @0 B 1 W A8 THRT
2 fr femEdl T @@d & dfirew
weTE SR ROE & gafas 1967
a® darc g 4 Sfew W o g
o< &ATT G Y wWY P § v g
g6 sm At ¥ g & 7 W€ wiw
Wy 2afr W A @ sfim arf wg
¥ far s A s & fg o &
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@t Affa feifa A 2 s @ aw
N @ TN S AT gE g A
seTEE sz e ¥ gofes da
& %, 3% gAT 9T A4 e W 2w
= mTH faw o ? afe Afa Feifa
A SuFt aEEE W eEwanw
-5 @ a1 § ? qur vl APy I
rEY 9T 9T g ?

THE MINISTER OF -PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHR1 ASOKA MEHTA): Very
often difficulties arise because of foreign
exchange. Ope can never be sure when
we will get the necessary foreign exchange.
Then also, very often we have to pget
equipment from foreign countries on credit
and they may not be able to adhere to the
delivery dates that have been indicated.
These are not matters completely under our
control. Therefore, 1 have always said
that it is very difficult to give a firm date
in advance ; we will try to do the best we
can.

SHRI 8. C. SAMANTA : The hon.
Minister admitted that there was a delay of
more than one year and four months, |
would like to know whether any foreign
experts have been involved in this and
whether they would get any extra foreign
exchange.

SHRI RAGHU RAMAIAH: 1 have
explained that the delay was due to the
fact that the drawings were not received
in time from the Soviet Union and also
the equipment. That was the cause for

the delay.

SHRI 5. C. SAMANTA : 1 asked
about the foreign experts.

SHRI RAGHU RAMAIAH : About

foreign experts, whoever was there was
being utilised in other sectors.

SHRI M. B. RANA : When the
Government is thinking of expanding this
refinery, would there be the same kind of
delay, or, are they now getting the equip-
ment necessary for the expansion ?
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SHRI ASOKA MEHTA : As far as
this expansion is concerned, it is under
way and 1 do not think there will be any
particular delay.

SHRI MANUBHAI PATEL : As far
as the delay in the project so far is
concerned, it has been dealt with. But re-
garding naphtha cracker, a part of the
petrochemical complex, is there any delay,
or may | know it will be commissioned
according to schedule ? Secondly, due to
the shortage of gas cylinders, that pro-
gramme has also been delayed, but as an
alternate programme, the refinery has made
proposal to supply liquid gas to the nearby
cities and towns by pipeline, for example,
to Baroda. May I know whether this will
also be delayed. Thirdly, what is the pro-
gress of the petrochemical complex ? Is
it going according to schedule ?

SHRI RAGHU RAMAIAH : The con-
tracts relating to the aromatic project and
other allied projects are ready and would
be signed shortly,

SHRI MANUBHAI PATEL :
gas to be supplied by pipeline.

Liquid

SHRI RAGHU RAMAIAH : 1 have

to look into it.

grewt & feeelt fevm et & wfw-
wIfR Gl qIer @A qEw w1 AT

1657, ot ey femd : Far faer o
qg aa Y FO F0 F

(%) 7m aewTT ®Y grew & faeht
feaq wrafeg & se=fEl § 6 OX
st ger ¢ fagd sg1 e e
sty & wfgwd sratag & amw #
s feit s & o &Y W
s § X @ IFE {47 g W A9-
I FQ

(=) wav g g= & fr 9% FEiaa
# 30 wgw wfesrd gard Jw A, A
we & fRw or o § @ g R
faar oo foft s & fod srate &
ATw # gimRT @ o 29-foRTdT w1 T
fFay & ;
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() wurag g & fe 9% wrafeg &
qagd ger wiesdt 7, & ¥ @@
T # €, @ geF Ry famr emw
sigra R & qar @ QIETE aTge-TEY
o maTe fRr 3, S Y med e ¥
15

(9) afz &, ot §r g F @
IHIT 99999 & fawg a7 AT
Faardl #1 T ¢ W gfe N FEah
Tgf 9t 7€, A A ¥ FTEW E 7

fos s ¥ o W (st gem
X ) ;o (F) @gw W @t
Fmfas qar afepfos gmsT (gvem) &
et wrafaa & oF qoqd sAwTQ A
qLFT BT OF 9F faar & Fowd frsmaa
# i & fF 997 577 & wratag & 39
afewif & gg aegsi &1 wmaw grewr
fawa & wfaga warn & faw v, safe
TEY 9% Afm e F oy o

(=) gren fomm & wod wfew
sam ¥ fag gimwtn doF E9-foerd
wwarar a1 faad dar-ges F gz-or 9T
forer % 99 gg= wfewrd gard Az
F, frm & ggm wfewrd &1 w7 wR
¥ 2 gEraT fer o

(7) gen frer grer wod wfasa
T & fad Y e Ty uge WA
o & form® dir-ges gz o< fm &
JIYA TGE T gEATA oy M A | A7
T FAAT geT A8 a1 991 & fr faa
& yqd wow ¥ gEneA Ay dAwrges
A ¥ AT X 293 w1 wrara fea
AT AT | A FgAr W gEpa gl g e
v famw &1 %9 A o v aww
ATewr # ¢, T ¥ AL FegQ A9T Gy
AT TaT §; W

(9) gfr 7 aqge fmm & wfwsa
saT % foy W &7 a4t of, wafey
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I Tl O F€ AP 3 W OET
T T |

&t wy fomd ;. 57 AT A FET R
fe &7 fomex, T wgex sie TmT
sfz st @y qATT WA oTan, o
IRE F AR Fewma F fRgar)
FT WA AHET A T T T q@T AMA F7
wifgr A1 & =7 A ¥ fagat
e, ¥z, fear mar, a7 e 3 9%
& my ¥ fear mar ar faq safaasy &
T good fer aur @, @ sofal &
i ¥ o 7 afe R o e
w7 W A W E, N W™ Iw A
T fed & W@ 3T 4y wesw A
w ff gz 7@ I # sifew FAfE
T Y i e ¥ ghen & s@me
& fiva vk 7€, a1 I swfEdl ¥ gAest
& M7 ¥ I A w gaver, AEges
g P, ¥ T aw @ §
fau w=or § & foar six fex ag w7

MY wEW W T : ¥ A T
WA W, TAT EY & WA G4 6
Sya W gorT s} ff | oF G N
ag gaAr Taell, @ UrEeRAd wdAo
fafredt & % ww TEwE & gAewr
foww Yo W1 gl T &
NwAw e mAwEE N
T Ad U; aw Fag wrwm gl —iw
¥ wie wwm & fe sl &
six z@ ¥ fafeafae 1 feg 0w
wE Foa T § 1 TE AR WG T
¥ A< g9 ) anea B W AR A W
HTE FHAE FR AT AT |

o g fo ;Y N PR
wiwga el ¥ fao wark of, ot s
¥ rEEA A F IF qENT I
By <ol | o wg A avw A B oaw
w1 gram few & &6 ez ¥ g, A
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37 &1 agY feafsq &1 qar a9 amar @ 5
RERG WL WA w1 9wl Wi g ¥y
Mgt fr gaw ymm fer
FaruwgTAEM R

SHRI K. C. PANT: 1do not know
in which account it was paid. 1 have said
that it is a small matter involving Rs. 3000

or so. We have asked our UNESCO Chief
whether any misuse was made.

&t g fawd : TR g3 ¥ ¥ A

tlag @t vy 5 T T grem &
AT § fog ot 0
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SHRI K. C. PANT:
is a privileged body.

st ag fmd © For fafess #1392
Awea & 5 & S A e W a9 7

The UNESCO

SHRI K. C. PANT : Therefore, once
we have asked them and they have made
enquiries and they have said that this was
not misused, 1 thiok there the matter
should end.

it wyy fomd : A 2 & wg wwa
agl @aw 73 gar g fe i faden
gear A, a1 fasit A1 g s
2 fr 3 g w1 7 e W 1 WA
wEET w7 ¥ F T AETEG T R
AT F A AR S AAH F Wiq FIA |

MR. SPEAKER : Goveroment is
satisfied ; they sav it is a small amount and
we meed not do anythiag Torther.

ftag fem@: az & ar ag =
oA A8 ¥ @ 9=l Smgww Ry
o ey §

THE DEPUTY PRIME MINISTER
AMND THE MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : By common
comsent and according to ‘intermatiomal
agreemonts, these are inviolable places and
we cannot go and make searches there unless
we have basic prool that some offemce
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under the Indian Penal Code has boen
committed, which requires to be enquired
into.

o oy fowd : & T ¥ I w7 AT
2gmma

SHRI MORARJI DESAI : Whatever
it may be, I cannot go and enquire. It
would not be right according to inter-
national practices. Therefore, Government
is not going to make any further enquiry
than what has been dope. They have said
that this has not been sold here and this

has been used for official purpose. Beyond
that, one cannot go and make any enquiry.

ot wy forwd : wege AR, IR @
A wfa g & wE g 6 e
T sqfigermer &y & g & W ® e
qATEY ¥ forg darT g 1 WX ZAEET AT
sfewTl T T Far g, o § oW
wuq A gfee ¥ gaa 3 & faw dqa
a% 397 w4 AZIET TE AT H Ay ?

st Wt et oA W
aeeg g 3 §, @Y gW AT 1 gaa ar
fear 7€, ¥ & iy foar T £

ot wy fomd : o0 wERE TR Wi
Tz @ €7 gaq ST FTAT IAHT FH
g wr AfiT@ @ weeew fawm
swar & wf wEgwm W ag W
Tga & § 1 afw IR wE fgw o
weew fawqmr & wdi 9o ww g, Afew
e oft &% g7 37 ¥ faw §ac )

werw wEren, & gw # feeeedt w9t
¥ T g, § Ow T AT ) A &N
ZAERY ¥ ATH T WA WA § | A _TH
¥ qg WIHET 99 @ &1 99 H 0% W
Ay afewrd §, foewr s & ae A 2
gar 1 vk afy IR AW ¥ 4% wH
¥ @iyl ¥ wfe g F AN
s HTY § W Wg ¥ gAET FA AT
TR EE IV WA
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FMEF M AT R P FAE I T
faRwt ¥ oo §, Y svfewe oeEew
§ a0 R, @ W W g W
agi ¥ et gmow amd oW
@ w1 swfgnt ¥ faReft @ e
M P @ & W g W wEw
e & o frmweht @ 7 & 3@
arr gt § f6 few smaiedia wiqw
# 7 foren gar & f fadferat #t @@ ag
q FHRAT F FAF oA w1 whawg
2? Fqud @rwmemaR Wk FEEHaa-
fosn & far s a3, e M g@ag @
TeAWA AR gIOT FHFY ATX A 0 F;T AW
TET W AN ¥ q@ 9y A ST
T ?

SHRI MORARJI DESAI: 1 have
said that if the hon. member gives evi-
dence, we will certainly go into it. But
the fact is clear from what he says that
he has not given any evidence. Let him
give the evidence and we will enguire into
it.

W Ay fed: g @R oaw
g M 92 | ¥EA ufyEg ¥ O AW
AEY B | T9F §TRIX @0 J9 FTT A @
2| Afwa ag w3 w7 F Q@7 @ w@
TR RAGIA L

WY faw Aroam . #W\T A FASEIT
L

st Ag fmd © gw 9w gwraAr
0 & fau faege waga §1

=T wgwnt 9w qH @ & gE-
T A g

SHRI NATH PAI: 1 agree that the
amount involved is parhaps insignificant ;
considering the colossal amounts of tax
evasion, this is a drop in the bucket. I agres
also that we have to take into congidera-
tion the standing of the UNESCO and the
special privileges which are extended to
it throughout the world. But the issue is
glightly difforent, Though the amoyny
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may be small, the principle involved is
very important and big. It is in that
context that the minister should satisfy us
that the privileges which are extended for
bonma fide official use of UNESCO are not
misused even on a minor scale by anybody.
The minister has thrown the gauntlet.
We are also as keen as he is to
maintain the best relations with the
UN and organisations like UMNESCO.
We do not believe in some sensational
thing ; we have documents showing the
number of the cheque with us by which
the amount was paid. If we show that
will he enquire whether an official who
recently left this country did not dispose
of property which was prima facie bought
for the use of UNESCO and whether
the money was shown as personal
saving ? Let us not blame one another.
It is not only he who is concerned about
the status of UNESCO. We are also
concerned about it, but we want it to be
ensured that nobody defies the law.

SHRI MORARJI DESAI: All of us
are interested in seeing that laws are not
defied. On that score, there is no differ-
ence of opinion. In this matter, the
complaint was made by a person whose
contract has been ended by the UNESCO
office here, because his work was not
found “satisfactory. It is that man who
has given this information. If it is shown
that the things bought in the name of
UNESCO for their offizial use have been
sold here, we will certainly take action,
because it 1s a breach of the privileges.
But there is nothing to show that. On
the contrary, after the enquiries which the
Goveroment could make and did make,
Government is satisfied that they have not
been sold here. How can one take action
in that case ?

SHRI H. N. MUKERIJEE : In view
of what the minister has said just now
he gave the impression to the Housea
little earlier that he believed the statement
of the head of the UNESCO, and in view
of the desirability of maintaining friendly
contacts, he did not think it necessary to
proceed any further in the matter—that
is why I want to know, im view of the
specified allegation having come from a
specific body of the men who served under
the WNESCO and in yiew of their being
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apparently in possession of facts on the
basis of which investigations ought. to have
been made by the Government, why is it
that Government comes forward and says
that it trusted the word of the UNESCO
Head and did not, in view of the specific
complaint, make those investigations which
it was its duty to do ?

SHRI MORARIJI DESAI : May 1
request the hon. member to consider that
there is no body of men who have made
the complaint 7 It is a body of one man
only and that one man is a disgruntled
person. It isa question of word against
word. If [ have to believe the word of
one between the two, I would rather
believe the word of the UNESCO head
than that of a disgruntled man.

q wq faady : femueeer w1 w@
wIq ¢ 7 wwm g9 a1 Af—w
T i ® ey femweess Earagm
t-amem g waAwgT T QE
THET F47 Haaq & 7

MR. SPEAKER :
is over.

The Question Hour

SHORT NOTICE QUESTION

AT (TEAE) A9T WA faww
from Wt geaEg
+
SN.Q. 31. st faagwa wmed :
ot g ST
T W@Afeaw sk wwmew S a2
TA FT FaUFA fr ¢
(%) mar wreftw  (argzrgz) o
WA fawre o & gearea WY -
AT g fagw ¥ faeelt ¥ ST
T g™
(o) war wowe WY qg A i fe
HEATAT TF T I ;T ATF AT G
'l’rlfﬁl“rfr;
() afx &, @ FeTHT 6w
T Y o & wm e § oo
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39 e & AW aan fag g A W
e %7 fadw fFard; dix

(w) afz gl at & T H g
#Y vy wfafwar & 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND SOCIAL WELFARE
(SHRI RAGHU RAMAIAH): (a) Yes,
Sir. The proposal under consideration is
to shift the Headquarters of the company
to a more central place than Dehri-on-Sone,
namely, Delhi or Faridabad, in view of
the impending expansion of the Corpora-
tion's activities.

(b) When a company’s activities spread
over more than one area, as in the case of
P. C. D. C. after the contemplated expan-
sion, the location of its headquarters is
decided oo such considerations as efficient
management and convenience in matters of
supervision and liaison.

(c) and (d). Government have decided
to expand the activities of the P.C.D.C. to
the recently discovered pyrite area outside
Bihar and also entrust to it the exploitation
of a pew mineral, rock phosphate. These
new and expanded activities have made it
necessary for the pany’s ma
to think of a more ceotral place for its
headquarters. No final decision has,
however, been taken. The objections
received from the Government of Bihar

_and the residents of the area will be given
due consideration bsfore finally deciding
the question.

of frg quA et © FATAE AT
fir s agi & wiwwifeai 4 37 ¥ agi @
q¢ farer fwar gr, 39% F& @A ¥ wfw-
1l ) wgfaar @4t @, gafed s
A Ere?

SHRI RAGHU RAMAIAH : Certainly
not, I have already explained in the answer
that due to expanded activities it was done.
Previously this Corporation was only
concerned with mining and exploration of
pyrites in  Amjore and sulphuric acid,
plant at Sundri, both, in Bihar. Now
there is rock phosphale available in
Rajasthan and U. P. That is also entrusted
to  this in additipn tp pyrites in
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Rajasthan. Therefore, this has been done
because of the expanded activities and not
because of any government officer’s
conveni¢nce.

ot forw qum qmedt : ¥ e
i A 19 WA fawre v ¥ fadr
HTF a9 qeeETed & g 7

SHRI RAGHU RAMAIAH : There
is a representation from the Government
of Bihar and we are examining it.

ot g STy w4 fage aTeR
F wead Y ot o Wt g, IuH gwwr
fadrw foFmr ar & qar g avasw ¥ fage
YIHTT A LT FTaT AR 4P g9
£ guegrsl B WA g FE GER A
fewmifw A ¥ v aff @ fear
M |

SHRI RAGHU RAMAIAH : We have
received a representation from the Govern-
ment of Bihar opposiog this move and we
are examining the matter.

WRITTEN ANSWERS TO QUESTIONS
Bisack-Listing Code

*[647. SHRI S. M. BANERJEE:
Will the Minister of WORKS HOUSING
AND SUPPLY be pleased to state :

(a) whether Government strictly adhere
to the guldelines as recorded in the proce-
dure of black-listing code laid on the Table
on the 27th July, 1967 ;

(b) whether the procedure of black-
listing code provides for continuance of
firms on black-list even after their acquittal
from the High Court of all the offences
with which they were charged although
the lower court had convicted them and
as a result of which they were black-listed;
and

(¢) whether an appeal of a State
Government pending in the Supreme Court
debars Government from withdrawing the
blacklisting of a firra when after the judg-
ment of the High Court, their convigtjon iy
pet aside? '
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THE MINISTER OF WORKS, BOUS-
ING AND SUPPLY (SHRI JAGANATH
RAGY: (a) Y& St

(b) A blacklisting order coitinliés to
remain in force until it is actually revoked.
If a firm' is Acquittéd honou¥a®ly by a Court
of the offences for whickr the blacklisting
orders were passed against that firm, it is
permissible under the code fo consider fh€
reypcalion of the blacklisting orders in
that case.

(¢) No, Sir.
False Reimbursement Charges in Madras

*/649. SHRI BABURAO PATEL :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT Bt pleaded to stafe :

(d) tRe dides of docfors, chembises ahd
Government emplovees in Madras State who
were searched or arrested on alleged charges
of cheating the Central Government by
claiming false medical reimbursements and
the action ta¥én agaimét thdér;

(b) whéthér the amount of such fraud-
ulent medicdl reimburséménts excheded Ks.
3 crores in two years ih Madrds State afodie;

(c) the names of 12 top officers in the
Central Government who were involved in
thése fravdulent trapsactions and the stops
taken agaiast them; and

(d) the stéps wihich afe Bding taken to
unearth this racket in other States, State-
wise?

THE DEPUTY MINISTER iN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to
(d). A statement is laid on the Table of
the Sabha.[Piaced in Library See No. LT-
1183/68].

Fodd Supplied in Hospitals in Wist Bengni

*1651. SHRI RABI RAY : Will the
Minister of HEALTH, FAMILY PLANNING
AND URBAN DEVELOPMENT be pleased
to state =

(a) whether Government’s atteation
has been drawn to & news-item &ppearing
in the Hindustan Srendard of the 10th
April, 1968, that the standard and quality of
food supplied to the paticnts in the Govern:
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mént  Hospitals'
much deteriorated;

(b) if so, the reasons therefor; and

(c) the steps taken by Government to
remedy the situation?

in West Behgal' have

THE PEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to (c).
Government’s attention has been drawn to
the news-item. Diet is being supplied in
the Government Hospitals according to the
sanctioned scale. Of late some hospitals
have experienced difficulty in the matter
owing to the rise in prices, and the gques-
tion of enhancing the diet rate is under
corisideration.

Catering contract for Curzon Road UNCTAD
- staff hostel, New Delhi

5. sHRI GEORGE  FERNA-
NDES : Will the Minister of WORKS,
HOUSING AND SUPPLY be pteased to

state

(a) the names of the contractors who
received the contract for catering at the
Curzon Road U.N.C.T.A.D. staf

hostel with terms and conditions of fhe
contract ;

(b) whether any tenders were invited be-
fere allotting the centract;

te) the total amount paid aad/or due
to the coutractor; and

(d) the fariff which the contractor har]-

for the various meals, snacks and other
services?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAO) : (28) The Catering contract was awar
ded to M/s. Volga Caterers, New Ddlhi.
The main terms of the Catering contract
were that he will supply bed-tea, breakfast,
provide room services, bed linen, blankets,
oap, towels étc. ahd heatérs in the Dining
hall and lounges.

It was also the cdndition of the
coniract thdt while he will be charged
redt for the geyiers and pantry tablés, he
will be provided rént-free the dining hall
and accessofy Recommodation but will pay
for eléctricity and water.

b Yes,
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(c) For the catesing coniract [iteq [a)
above] and other services provided in the
contract, the caterer was to be paid at the
cate of Rs. 1695 for a single person and
Rs. 33.50 for two persons per day.

The accounts are being settled.

(d) For the various meals, other than
bed tea and breakfast, the tariff was as
below:

(i)  Lunpch Rs. 11.00
(ii) Afternoan tea ... Rs. 2.50
(iii) Dinner Rs. 12.50

#Petro-Chemical Complex, Bombay

*1656 SHRI R. S. VIDYARTHI :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

«{a) .whether -t is a fact -that the
Bombay petro-chemical somplexaghich was
to start in 1966, is still pot complete, re-
sultieg in huge import of several items; and

(b) if so, the steps taken to complete it
and ibe.year by which .it .womld go into
full production?

THE -MINISTER OF - PETROLEUM
AND CHEMICALS AND.SOCLIAL WEL-
FARE (SHRI ASHOKA MEHTA) : (a) The
main plants of -the four -petro-chemical
prajects comprisigg the . Bombay petro-
chemical complexes have all been co-
immissiomed. It is anticipated that these
will-be reaching full.peoduction by, the ead
of the year obviating the need for imports
to an equal extent.

(b) Does not, arige.

Productipn.and Gegaymption +.ofl

#1658, SHRI BHOGENDRA JHA :
will the Minister of PERROLEUM &
CHEMICALS be pleased to sjale :

(a) the present production of oil in the
-country-ir the -public ‘and private sectors
separately and the total consumptien st
_present;

(b) the steps being taken by Govermeat
:to ympke dndia seifsofficient dn oil predu-
ction; and '

(¢) when India is  likely _to become
sclf-sufficient in this regard?
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THE MINISTER OF PEIRQLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHR1 ASOKA-MBHTA) : (a)
The production of crude.oil in the public
and prigate sectors duripg 1967 was 2.78
and 2.88 million tonnes respectively. The
total comsumption of-crude oil during 267
was 14.45 mijlion tonnes.

(b) The oilfields discovered and not
yet under commercial exploitation are
being developed as quickly .as possibje to
produce more crude oil and new areas are
being explored to find additional .sources
of ojl.

{c) No forecast pn this point is practi-
cable, having regard to the nature.of oil
exploration.

Credit from abroad-for buying ships

*1659. SHRI SITARAM KESRI : Will
the Minister of FINANCE be pleased to
state ; )

{a) whether ,Goverpment have .entered
into megotiations with West Germany and

" U.K. for credit to buy ships ; and

(b) if sp, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISPER ‘OF FINANCE (SHRI
MORARJIL.DESAIL) : (a) and (b). Explora-
tory talks have been held with these
Goveroments but no details have been
settled so far.

FEfeaw e e

1660. st w®o fwo wwwv: ¥ar
Apfew oY e W 9 | W
I w3 i

(%) ¥fFaw o) wWET I A
AT &1 AA1, e, s oA@wr, R
9T wiE & T FATEGA E

(®) =071 2.7 q= 7 @ & FEe
H et fadasl qro fad o gy &
fearfafa § g 8 §g Ffearemi &
FowE ;W

‘() afx adl, Y ¥fEw I F
garrq- gt wrifafrnad 7 sgrr® Fur
s g ! '
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Wifwaw Wit e awr @w@
SEqT WA (Wt wwvw Rzan) : (%) w@i
% F AT & IeTTeA HT graey § Afqa
qie} W) ¥ W T 99 gafafe
WA Iur § aar afeen a@ifeaw
qaret % Seqraw # X SRS wgw W
W #1 faed g wig ¥ qg e |

(=) ot adi

(w) s Aw o wrfow W
aranT & AW &Y @i ST AT w0 F
forg wifera sl &Y sqaer S 2
"X g 0y Mg gx fawa w1
Fomat ¥ fawe & fag wmaes
T Y sHEqT AT Y )

0il and Natoral Gas Commission

*1661. SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :

will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a Ffact that in the
Western region of the Oil and Natural Gas
Commission, flame-proof equipment and
electricity lines are not used;

(b) if so, whether any accident has
taken place there in recent months;

(c) if so, the compensation paid to the
sufferers : and

(d) if not, the reasons therefor ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-

FARE (SHRI ASOKA MEHTA) : (a)

and (b). Flame proof electric motors are
not used, but this has oot resulted in any
accident.

(¢c) and (d). Do not arise.

wam s fawm & et wefes

#1662, st Wreg W : ¥ AWH
wETG WA 47 T R F HOT R
(%) sk s & FrgerqmetT s
arer sirefirs gowel § TSAAMT AR AT
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& ot w® guww § feaer st wt gf
(4]

(m) |t gaefiq greem & gafa §
Telw UG § $F-517 q wrenfis o
&qTfaq 0 %1 =R § 91 gdF IumEn
F1 ggara: fFaar s ofegg i

(w) Far avwT ® fa=r gux e
¥ ®Y wenfF suFT warfe s w12
aifF &7 Tow § e w7 gx fear o
% Wit gL wiw w1 foger sdergear
F A US4 A NGEAEAT § qUEAT
T AT g AR

(w) afzx @i, @ =% at ¥ s\
TR ?

AHIW SEUTM HATHG W (W wewy
(wtc shwelt gty q¥) : (%) aww
e famr & fageag & s wrf
ITHET TG E |

(& =gq gwadl7 Fraar w1 Ffamam
oift glAar &

() wtx (9). 9o 53 FOwHC w7
gfra o) I wearw fe giw
A §93TC earfea w2 @i § ; w@y'
aferg, MAYR, Tier, WX waAt ¥ oF-
OF | &7 SR Suwal # e gfa
#1 I wifaw qune § gare & il
AL AT FTNE |

o ow | Fmim wrm

*1663. it wgreTw ey wreet : war
tgifeaw Wik @A A ag qaE B
FI1 FOY iR :

(F)wmagawd fr ww § @
drer dw 1 fafw s faer F aad
wfes & ;

(@) =1 =g Wt aw & o wra w
qe # 39 arer dw A arw ot ww @
oY AT A THE T AT IR w90
g qATAT ST @ AR
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(m) afe g, & wrea ¥ a3 @ver twr
#1917 @t afaw 9N F w1 oFw §
R gt fFratm ama qar fawa qeg s
FA & AU gIFE AT FEAIE FT G
g?

Fifaw Wit TwEw aqr gEw
wearm Wt (st wwie Agan) : (F) 6
(®). =rer tw # gEl W H SwwEA
AT gLT ITAH FGT & | Y9 HT IAT-
79 9ma ®t fawEedig g & gww #@
HOHT IR AT § JEB! FAAT HCAT
g 7gf & 1 foe o qraTew @R 9T g
g 9T qBar § 6 qrer Aw A7 IETEA
AT WA H, /1T gt Aga@gd SARA-
e 2w & wfew &)

() w7 ¥ wfes ama 9 ¥ ge
FIW §—FTCEAT FT GreT AHI, T
mw, qaeT Wi gemd aar faua afss
#¥ ufw ama wifg )

FATZT AT FT FH FA ¥ 51 N7
fraredtar § sad ¥ 9 & @ a9ww ST
gt &1 mifas aree aF faw <@
qar MYAGET Ty Ffwar araE oy
e sfwar w1 geam@r

WA A ATAIAE GOl W YT
fag wrifae wweAt w1 agam

*1664. St WYo Wo T : AT WHIN
ETW WY 4 qA A OFO S i

(%) 71 g & g ¥ anfanfy,
wtgaT Wi segegar St avnfas
FugE! # T & fag o gaw Wk
T W aATRa®  &§WSAT FT, AT «THA
frad 100 791 ¥ = gURal 1 FA
¥ g 8, ggaw whm g

(w) sfe g, M ST AT AATE

() A% damet 1 feg ST EAT-
R ITarT fear o gwar § 7
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WA SEOT HATerg ¥ Trew WA T
(wo shwdt gotm wg) : (F) @
(). aFR N HAfr @ & fF oaw
frcm gy gost ¥ amfas
#7 ® T|PEAT | A AL FG A
g wd fdw wf dasifes
weqre & fafass weal 9T 4O,
fanrita qste it darat & sfae, faEme
F FT FEL T

W GgEAr qrEw w56

'1665. &t gEH WK wEww : w1
faer WAt gg Tar A F9T Fq 6

(%) #7ar 7g @ & fo wr@ ¥ Fr
mr & fe ag wer oRam fratew aar
Ffy srwal § geew § 670 ST 2
afe @€, 1968 F ga} Twarg § 1 AT+
WA GEHal AIGET &1 450 A Iq@ W
farmme fwar o &%, W

(=) afz g, a1 ¥a1 99 AR F 7w gT
FAFAFLH faae e ?

IqqE At g faw s (s
st ) : (7)) Wk (@) ww
N wifas wgraar gea wTEEEEAT 9T
fa=T @ Twy WA qEEAT 59 AIg
wifes feafa & fafu ogget 1 a=her
a1 § 7 wifaw frrme & fafiesr
H¥ gfy-geng, srifre sore, faf,
afare-frtem mift & qof ¥ gu fawra
® s ¥ AT | W AT  fag
AR GEAAT §9 F I AT QA
qrEt & 1

Gold Reserve System

*1666 SHRI SHIVA CHANDRA
JHA : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that India
plan to go off the gold reserve system;

{b) if so, the reasons therefor; ahd
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(c) «f not, -hew -far -it-has -belped in

maintaining monetary stability in the

country since the First Plan period?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The Resesve
Bank of India Act requires that a certain
minimum amount of gold be held as
asset of ithe lssue Deparimrent. Thereis
no_proposal at present to make a change
in this system,

(b} Does not arise.

(c) Monetary stability does not depend
on the composition and size of the legal

reserves, but on the overall balance
between ssupply and demaad in the
€conomyy.

Simdri Unit of Fertiliser Corperation

*1667. SHRI'K. M. ABRAHAM :
SHRI P. -RAMAMURTI :
SHRI P. GOPALAN :
SHRI UMANATH :

Will the “Minister -of PETROLEUM
AND CHEMICALS-be ipleased to stale :

(a) when the Second Pay Commission’s
recommendations -were implemented in
Sindri Unit of the Fertilizar Corporation
of India;

(b) whether it is a fact that chargemen
have not been paid according :to :the
recommendations -of the Second Pay
Commission since the Ist April, 1964;

(c) whether it is also a fact that the
Labour [Bepartment ‘of 'the Gowernment
of _Bihar .informed the General Manager,
Sindri Unit of the Fertilizer Corporation
of India that - the - Chargemen mﬂlﬂd
to the benefits of the Second . Bay Commis-
sion's recommendations since implemented
in*Bindri;

(d)-if so,the reasons for not rpayisg
the arrears to the Chargemen ; and

(¢) the steps taken by Government
to pay the.areears ?

THE MINISTER OF PETROLEUM
AND CTHEMICALS ._AND .SOCIAL
“WELFARE (SHRI ASOKA MEHTA):
(a) The recommendations of u!e
Second:Pay Commission are ‘pet automati-
cally -epplicable to ‘the ‘cmployees &f the
_Sindri - Limit. .However, on the amalogy
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of these recommondations the pay scales
of non-workmen of the Sindci Unit were
revised with effect from Ist April 1964.

(b) The Chargemen being in the scale
of Rs. 320.15-470 were considered to be
workmen governed by the award of the
Bihar Industrial Tribunal and were not
brought within ‘the scope of.the:zevision
of the pay scales referred to .at (a) .above.
However, on their special request, they
were subsequently allowed to opt out of
the -Bihar Industrial TFribunal Awand s0
that they could get the .bemefit of the
revision on the analogy of the Second Pay
Commissiqn’s recommendations. This took
effect:frem 1.3.1967.

“(c) Yes,'Sir.:It was after the receipt
of Bibar Goveramaat’s ;advice ithat the
Chargemen were allowed to opt put ef
Bihar Industrial Tribunal Award and their
scales eeviced on the smalagy-of the Second
Pay Commission’s recommendations with
offect from '1.3.1967.

(d) and (e). As the scales were revised
with effect from 1st March 1967, the

question of  payment of arrears.does not
arise.

L. 1.<C.-Busiscss

*1668, SHRI RAGHUVIR ‘SINGH
SHASTRI : Will the Minister of FENANCE
be pleased to state :

(a) whether it is a fact that there has
beenmarpegsistent slenline .40.#09ent years in
the ratio of the Life Insurance Corpora-
ton's mew busimess wctvally ccampleted 1o
the business received ;

(b) whether it is also a fact that the
growth rate of new business comleted in
6768 awas -much lower as compared o
1965-66 ;

{¢) 4f so,:the saasons therefor ; .and

*(d); the steps taken to oheck this trend 7

THE QEPUTY MINISTER IN THE
‘MINISTRY OF FINANCE (SHRI-JAGAN-
NATH PAHADIA): (a) The completion-
#atio declined from 95.4 in.1965-66 to 94.4
in 1966-67 and to 93.6 in 1967-68. This fall
cannot be considered to be mignificant,
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(b) amd' (c). Totad pew business
conipleted [rom- 1964-65 is as follows :

VAISAKHA 16, 1890 (SAKA)

Year Amount in crores
of Rupees
1964-65 TOY.08
1965-66 79719
1966-67 T 27
1967-68 84437

With the exception.of 1966-67 the new
busimess has shown improvement every year
since 1964-65.

(dy The Cerpostion is taking all pessi
ble steps to write the maximom business.

Sile of Buftt Heuses in Safdarfamg Ares,
New Deftd

*1669. SHRI M. L. SONDHI: Will
the Minister of HEALTH FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it Is a fact that built-up
houses in Safdarjang and other areas are
to be sold on cash purchase basis ;

(b) whether it is also a fact that these
houses are to be sold to persons of middle
and low income groups ;

(c) if so. how far the purpose of re-
leasing the houses to middle and low in-
come group people will be served by such
a decision ; and

(d) the reasons for not selling these
houses to middle and low income group on
hire-purchase system 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT ‘SHRI B. S. MURTHY): (a) to
(c). The matter is engaging the attention
of the Government and a decision will be
arrived at shortly.

(d) Does not arise.

Pries of Goid

*1670. SHRI CHENGALRAYA NAI-
DU : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Hutti-
CGold Mines have announced that the price
of gold to be supplied to permit holders
for industrial wse will be Rs. 158/- per 10

plus sales tax ;

(b} if so, whethor the price is more
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than that: fined by Gowernment earlier and
if so, the reasona therefor;

(c) whether the concession will be
only for the period from tire 1st April to
the 30th Jume, T968; and

(d) if so, the reasons for giving conces-
sion for the above period only ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) fa) The price of Hutti gold fer
Aprit Juoe, 1968 quarter is Rs. 158/- per
10 grams excludime sales tax.

f® Ne, Sir. The price of Hutti gold
for the quarter April-June, 1968 is the same
as that fixed for the preceding twe quarters
namely Octeber-December, 1967 and Jan-
uary-March, 1968

{c) and (d) . The price of Hatti gold is

every quurter on the basis of prevai-
ling market peices of gold during the pre-
ceding quarter. The policy far fixing the
price does not contemplate any concessian
as such.

Universal Press Service, Madras

*1671. SHRI 8. C. SAMANTA : WiH
the Minister of FINANCE be pleased to
slate :

(a) whether Shri M. P. Radha%rishnan
is the sole owner of the Multiwing Univer-
sal Press Service of Madras and Universal
Adarts Press;

(b) whether these firms have earned
more than Rs. 1 million in foreign excha-
nge from West Germany:

(c) whether these firms have earned
considerable amount in Indian currency
from two foreign Embassies in New Dethi;

(d) whether a part of their foreign
income is deposited in a Hamburg bank
account; and

(o) the total income for which these
firms uad their owner were assessed during
last ten years and the amouat actually
collected from them?

THE MINISTER OF STATE IN THE
MINISTRY OF PFINANCE (SHRI K. C.
PANT) : (a) to (e) . Information is being
collecied and will be laid o the Table of
the House as early as possjble, '
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Dearness Allowance to Nursing
staff in Delhi

*1672. 3HRI NAMBIAR :
SHRI VISWANATHA
MENON :

Will the Minister of HEALTH,
FAMILY PLANNING AND WURBAN
DEVELOPMENT be pleased to refer to
the reply given to Unstarred Question No.
7214 on the 15th April, 1968 and state :

(a) whether it is a fact that junior
grade nursing staff of Delhi Hospitals are
getting full Dearness Allowance whereas
senior grade Nursing sisters are getting
2/3 Dearness Allowance; and

(b} if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

MENT (SHRI B,S. MURTHY) : (a)
and (b). The MNursing Sisters are in
receipt of a messing allowance of

Rs. 45/- per mensem whereas tne Staff
Nurses are paid messing allowance at the
rate of Rs. 30/- per mensem. The scale of
pay of the Staffl Nurses is also low when
compared to the Mursing Sisters. On
account of this fact the Staff Nurses are
paid full dearness allowance whereas Nur-
sing Sisters are paid dearness allowance at
2/3rd of the rate.

Lapsed L. I. C, Policles

*1673. SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that most of the
new policies issued by the Life Insurance
Corporation at the end of a financial year
get lapsed for non-payment of premia by
the policy holders;

(b) if so, the total number of policies,
amount of first premia paid and the total
amount of commission granted to the
agents during January-March, 1967 and
January-March, 1968;

(¢) how many of the policies issued
during January-March, 1967 got lapsed
owing to the non-payment of premia dur-
ing the last year;

(d) the steps being taken to stope sugh
husiness; and
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(¢) the total amount of loss incurred
by the Life Insurance Corporation on this
account during 1966-67 and 1967-68 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) Accor-
ding to a sample study made by the L. I.C.
percentage of lapses relating to business
secured in the months of peak activity
(December and March) is found to be
marginally more than that of other months.

(b) The numbers of policies issued in
January-March, 1967 and January-March,
1968 are 5,33,757 and 4,85,095 respectively.
The information regarding the amount of
premiums received and commission paid
relating to these policies is not readily
available.

(c) The information is not readily avai-
lable.

(d) The following measures have been
taken by the L. I. C. to reduce the incide-
nce of lapsation :

(i) No new policy is to be issued to
a proponent unless he revives his
lapsed policies which lapsed during
the three preceding years;

(ii) Special facilities for revival of
lapsed policies such as ‘payment
of arrears of premiums in instal
ments are provided.

(e) Taking an overall view, lapses do
not cause a loss to the Corporation.

Terms of Engagement of European Personnel

*1674. SHRIMATI SUSEELA
GOPALAN :
SHRI C. K. CHAKRAPANI :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Government have
issued any instructions to revise the terms
of engagement of European personnel sub-
sequent to the devaluation of British Pound;

(b} if so, the reasons for giving such
instructions ; and

(¢) the total amount of foreign exchange
required to revise these terms ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI :  (a) Yes, i, '
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(b) Certain special remittance facilities
were given when the Indian Rupee was
devalued. The principle was to protect
home remittances in terms of foreign
currencies to avoid hardship to the families
etc. After the devaluation of the pound
sterling and other currencies, it was desir-
able to revise downwards, on the same
principle, the Rupee equivalents and the
remittance facilities.

(c) This is a restrictive measure intend-
ed to maintain the foreign exchange liability
at the same level. It is not feasible to
quantify these values.

qfeae fram s

*1676. it TrREATH qTEA AT
weww, ofa fritem aar @
fawta 7= ag qam A T FO 5
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g%
(®) @ ®dwar & w7 FAEF
qf % wfaea s #ar faa=w ar
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wH 1063 § W gAT | QT Y
felet & wgare 1951 s 1961 #
fergsit, gaeramt s Sameal A aeen
1 uF faay qar-ed 93X = far Tar
%1 [geverea ¥ ver W@ | fed den
by 1197/68)

() s (%), @ (%) F IO
gfez ¥ ag 997 & 95 |

Production Cost of Fertilizers

9581. SHRI BABURAO PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the average production cost per
tonne of various fertilizers to consumers in
public and private sectors ex-factory ;

(b) the average sale price per tonne of
various fertilizers to consumers in public
and private sectors ;

(c) the total annual turnover in tonnes
and value of various fertilizers during last
three years in the public sector ; and

(d) whether the profits in public sector
are used for expansion or are credited to

. revenue ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
to (d). The information is being collected
and will be laid on the Table of the Sabha.

dad ATQ greNEw (wAE)
fafwds, aw=f

9582, st EWW WX WU : F4T
fa=t 5 gz A W FU 7 fiF

(%) w7 urs a6t § duq 4230 ve-
ey (ngde) fafade, o ) fear
fadaft agar & w9 &

(@) ma g aul ¥ g&@ & T fora
WIS FEAT 4T qur feear age fean
mr &; W

() wmawT 1 feadt afe v a9g
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T § a9 a5 F@ & fag wm
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Indo-Pak Meeting oo Exchange of Iaforma-
tiom oo Irrigation Prejects in East India

9584. SHRI BENI SHANKER
SHARMA : Will the Minister of IRRIGA-
710N AND POWER be pleased to state :

(a) the problems discussed and the

MAY 6, 1968
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decisions taken at the meeting between
India and Pakistan held in the last week
of April, 1968 for an exchange of informa-
tion on Irrigation Projects in Eastern
India ;

{b) whether the gquestion of Farraka
barrage was also discussed ; and

(c) if so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) : (a)to (c). The meeting bet-
ween the experts of India and Pakistan for
a further exchange of information and
data on projects on Eastern Rivers for
which some data have been exchanged
earlier has nnt yet taken place. It is
scheduled to take place at New Delhi from
the 13th May, 1968,

Fipancial Assistance Given to Madhya
Pradesh

9585. SHRI BABURAO PATEL :
Wil the Minister of FINANCE be pleased
to state :

(a) the total amount of financial aid
given to Madhya Pradesh Plan-wise, duriog
the first thres Five Year Plans and the
amount of aid not utilized by the State ;

(b) the amount of financial ald sanc-
tioned for 1967-68 and 1968-69 years to
Madhya Pradesh under different heads ;

(c) whether the Madhya Pradesh
Government have asked for more aid ; and

(d) if so, to what extent ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Central assistance
of the order ol Rs. 61 crores, Rs. 96 crores
and Rs. 213 crores respectively was made
available to Madhya Pradesh during the
first three Five Year Plans. These amounts
were fully utilised.

(b) A statemeat is laid on the Table
of the House. ([Placed in Library. See
No. LT—1194/68).

(c) and (d). During 1967-68, the State
Government made a request for additional
Central assistance of Rs. 4 crores. For
1968-68, no specific request for additional
assistance has been received from thg Statg
Goverament,
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Commissions and Costrol Boards Sef up
by Ministries

9586. SHRI BABURAO PATEL :
Wil the Minister of FINANCE be pleased
to state :

(a) the nemes of new Commissions
and Control Boards set up by the various
Ministries during the last three years ;

(b) the expenditure incurred on each of
them during the abave period ; and

() the grounds on which the expendi-
ture was sanctioned in each case ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MOQRARIJ! DESAI) : (a) to (c). The in-
formation is being collected and will be
laid on the Table of the House as early as

possible.

Shifting of 1.T. Officers’ Training
College, Nagpur to Hyderabad

9587, SHRI DEORAO PATIL : Wil
the Migister of FINANCE be pleased to
state :

(a) whether the Income-tax Officers
Training College, Nagpur, which has been
running there for the last ten years in Nag-
pur is going to be shifted to Hyderabad ;
and

(b) if so, the reasoos therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) A decision to
shift the Training College from Nagpur to
Hyderabad had been taken but could not
be implemented so far.

(b) The reasons for the decision are :—

(i) Hyderabad is a more suitabie loca-

tion from the point of view of
climate.

(ii) As the Administrative Staff College
is located at Hyderabad, the In-
come-tax probationers will have the
advantage of attending lectures
given by distinguished visitors at
the Staff College.

(iii) The facilities for practical training
at Hyderabad are better than
those at Nagpur.
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Scholarships to Schedujed Castes and
Scheduled Tribes

9590. SHRI A.S, KASTURE : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether the rates of the Govern-
ment of India’s scholarships to be awarded
to Scheduled Castes and Scheduled Tribes
and other backward classes students study-
ing in Post-Matric classes, were fixed in
1951 ;

(b) whether these rates are still un-
changed ; and

(c) whether in view of the tremen-
dous rise in prices of all commodities,
Government propose to revise the rates
of the Government of India’s scholar-
ships ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA): (a)
and (b). The existing rates have been in
force since 1954-55,
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(c) Attention is invited to Lok Sabha
Unstarred Question No. 1879 answered on
8th June, 1967, which clarifies the position
in this regard.
Increments to Ceatral Government
Employees

9591. SHRI HIMATSINGKA : Will
the Minis ter of FINANCE be pleased
to state :

(a) when the present rates of annual
increments admissible to each of the diffe-
rent categories of Central Government
employees were fixed ;

(b) how far the real value of the rupee
has come down since then, taking imto
account the up-to-date increase in prices of
consumer goods ;

(c) whether in view of this devaluation
of the rupee, Government have decided to
increase the rates of annual incremeats for
different categories of employees ; and

(d) if so, what are the proposed revised
rates and if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAT) : (a) From 1.7.1959.

(b) Approximately 41.67%,

(c) and (d). No, Sir. The reasons
are :

(i) The existing pay scales and the
rates of increments were laid down
with effect from 1.7.1959 only and
a revision of the same has to
await detailed examination by the
next Pay Commission when ap-
pointed ;

(i} Central Government Employees
are being compensated for rise in
cost of living by suitable adjust-
ments in dearness allowance from
time to time ; and
There is at present a ban on
revision of salary structures at all
levels, imposed as a measure
of economy in administrative ex-
penditure.

Primary Health Centres in Madras

(iii)

9592, SHRI KIRUTTINAN: Wil
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of Primary Health
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Centres working in Madras State as on
the 31st December, 1967 ;

(b) whether Government have allotted
any funds to provide buildings for these
centres ; and

(c} if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI & S. MURTHY): ({(a)
257.

(b) and (c). With effect from April,
1958, the Central Government have been
assisting the State Governments with a non-
recurring sraﬁi upto a ceiling of Rs. 6?,5&{-
(Rs. 60,000/- for buildings and Rs. 7,500/-
for equipment) or 75%, of the non recurr-
ing expenditure actually incurred, which-
ever is less.

The exact amount of funds sanctioned
or utilised by the Government of Madras
for construction of buildings for Primary
Health Centres is not readily ascertainable
as according to the procedure laid down
upto the year 1967-68, assistance to the
State Governments was not released scheme-
wise but in lJump for all the health schemes
together in a group.

Medical Colleges

9593. SHRI KIRUTTINAN : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) the number of Medical Colleges
working in the country upto the end of
1967; State-wise ;

(b) the total number of students applied
and got admission for degree course in 1967
(State-wise) ; and

(c) whether Government have taken
any steps to admit all the students who are
willing to join the medical course ?

THE DEPUTY MINISTER IN “THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : (a) A list of
Medical Colleges is laid on the Table of the
House. [Placed in Library. See No. LT-
1185/68)

(b} The
available.

information is pot readily
It may, however, be stated that
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the total number of seats available in the
Medical Colleges in 1967 was 11160,

(c) Admissions to Medical Colleges,
consistent with their admission capacity,
are made in accordance with the rules of
the institution concerned and those of the
dffiliating University. The question of
admitting all students applying {or admis-
gion does not, therefore, arise.

It may be pointed out that the admis-
sion capacity in the Medical Colleges has
greatly expanded since 1950-51 when it was
only 2500,

Assistance for Family Planning Pro-
gramme to Madras Government

9594. SHRI KIRUTTINAN: Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) the total financial assistance given
to Mamizhaga Arasu (Madras Government)
for family planning programme in the Staie
during 1967-68 ;

(b) the amount utilised ;

(c) the progress made by the State in
implementing these programmes up-to-date
and

{d) the amount proposed to be given to
Tamil Nadu (Madras State) during 1968-
697

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) Rs. 194.21 lakhs (including Rs. 5C.00
lakhs arrear payments for 1966-67).

(b) The information is beiog collected
and will be laid on the table of the Sabha.

(c) The required imformation is given
in the statement laid on the Tabie of the
House. [Placed in Librory. See No. LT-
1186/68]

(d) The allocation to the States are be-
ing shortly finalised. Information regard-
ing Madras State will be laid on the Table
of the Sabha.

Ehasra Ne. 136 of Kilolri (Srinlvaspurl)

9595, SHRI ESWARA REDDY : Wil
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state

(a) the details of the plot Nos. in

MAY ¢, 1968
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Khasra No. 136 of Kilokri (Shrinivaspuri),
Delhi which have been acquired ;

(b) whether alternative plots or compen-
sation has been paid to them ;

(¢) whether any of the unauthorised
construction on Khasra No. 136 Kilokri
(Srinivaspuri) have been regularised ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) :
(a) Khasra No. 136 comprises of land
measuring 7 Bighas 18 Biswas out of
which an area of 1 bigha 10 biswas has
already been acquired. The remaining
area of Khasra No. 136 has also been noti-
fied under section 6, but the award has not
been announced by the Collector so far.

(b) The amount of compensation for
the area of 1 bigha 10 Biswas has been
deposited in the Court of the Addditional
District Judge for disbursersent after the
claimants bave established their title to
receive it. Allotment of alternative plots
is also not possible till the title of the
claimants is decided by the Court.

(c) No.

(d) Does not arise,
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Sterilization

9597. SHRI RANIJIT SINGH : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

{a) whether there is any possibility of a
woman becoming pregnant again even after
the sterilisation operation ;

(b} if so, the tircumstances under which
it can happen ; and

(c) the number of such cases brought
to Government’s notice during the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. 5. CHANDRASEKHAR) :
(a) and (b). There is no possibility of a
woman becoming pregnant again afier
sierilisation provided she has been properly
operated upon.

(¢} Out of more than 7,00,000 tubecto-
mies performed so far, only one case of con-
ception afier tubectomy operation has been-
brought to the notice of the Government.

Financla] Assistance to Madras Governmenat

9598. SHRI KIRUTTINAN : Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Thamiyboga Arasu,
(Madras Government) has reiterated its
requested to the Centre for financial assis-
tance of Rs. 400 lakhs for rural electri-
fication;

(b) if so, the action taken by Govern-
ment thereon; and

(c) the total amount which Govern-
ment propose to allot for the purpose
during 1968-697

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) to (c). For 1967-68, the State of Madras
was allocated an amount of Rs. 6 crores
ps Centra| assistance for rural electrification
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schemes. The State Government requested
for an additional amount of Rs. 4 crores.
Because of the coostraint of financial
resources, it was not possible to sanction

additional allocations. The Madras
Government reiterated their request for
additional assistance for rural electri-

fication. This request also could not be
acceded to for the same reason. Addi-
tional allocations asked for by some of
the other State Governments could not be
acceded to because of constraint of finan-
cial resources. Allocations of Central assis-
tauce for rural electrification for 1968-69,
Statewise will be decided after the guantum
of overall Ceniral assistance for the State
Plans is finalised.

Out-of-Turn Allotment of Government
Accommodation

9599. SHRI RAMACHANDRA VYEE-
RAPPA : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
slate :

(a) whether it is a fact that a good
number of Government employees with
more than 15/16 years of service have
not so far been allotted any Government
accommodation, whereas quite a large
number of Government servants with less
than 3—5 years of service have been given
out-of-turn allotment; and

(b) if so, the steps being taken to safe-
guard the interests of those Government
employees who have been in the waiting
lists even after more than 15 years of
service ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) The
allotment of general pool residences is
made in accordance with the pro-
visions contained in the Alloiment of
Government Residences (Geaeral Pool in
Delhi) Rules, 1963. The out-ofsturn allot-
ments on medical grounds are also made
in accordaoce with the provisions
contained in the said Rules. During the
year 1967 and upto 15th April, 1968 about
12% of the total vacancies have been
alloited on out-of-turn basis which is not
large as compared to the allotments made
on in-turn basis.

(b) The available vacancies are allptted
to Government employees on the basis of
waiting lists maintained for different types
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of accommodation on the basis of priority
dates. The construction of general pool
accommodation on a large scale cannot be
taken up due to difficult financial position.

Allotment of type II to Employees living
in type I quarters

9600. SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state:

(a) whether it isa fact that a
ber of Gover t servants entitled to
type II residential accommodation are
continuing in type I quarters;

(b) whether it is also a fact that these
Government servants are actually paying
rent for I quarters; and

(c) if so, the difficulties in allotting
such class 111 Government servants the
appropriate type 11 quarters out-of-turn?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) to (b).
Some Government servants entitled to type
11 residential accommodation are continuing
in type I accommodation. Only in such
cases where the allotments of type II
accommodation have been made to them
by virtue of their dates of priority and
they have not moved to type II accommo-
dation, the rent is charged for type II
accommodation as per the provisions
contained in the Allotment Rules.

(c) According to the provisions
contained in the Allotment Rules, the
offer of the entitled class is made in his
turn keeping in view the date of priority
of the individual official. In case any
preferential treatment is made in the case of
such employees, similar requests will
also be received from other categories of
employees who are occupying lower type
of accommodation although they are
entitled to higher types by virtue of their
emoluments.
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Tax Arrears due from Film People

9602. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 3520 on the 11th March, 1968 and
state :

(a) whether the information regarding
the tax arrears due from the film people
has since been collected ;

(b) if so, the names and addresses of

the Film people against whom tax arrears
are due ; and

(c) if not, the reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) Yes, Sir.

(b) Of the 12 assessees mentioned in
Unstarred Question MNo. 700 referred to in
Unstarrad Question No. 3520, arrears of

tax were due in following 7 cases as on
16.11,1967 :

(i) Shri Dilip Kumar Alias Yusuf
Khao, Bombay.

(ii) Shri Shashodhar Mukher)i of
Filmalaya, _Bumbq. '
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(iii) Shri Subodh Mukherji, Bombay.
(iv) Shri Joy Mukherji, Bombay.
(v) Shri J. Om Prakash of Filmyug,
Bombay.
(vi) Producer V. Shantaram, Bombay.
(vii) Mrs. Sultana Kardar, Bombay.

The amount outstanding against Shri

Dilip Kumar and J. Om Prakash has since -

been collected. In the case of Producer
V. Shantaram the outstanding demand is
pending adjustment against refund due in
Raj Kamal Kala Mandir.

(c) Does not arise.
Income-Tax

9603. SHRI KASHI NATH PANDEY :
Will the Minister of FINANCE be pleased
to state :

(a) the arrears of income-tax due at
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Madras, (iii) Hindustan Construction
Company Ltd., Bombay, (iv) Hira Mills,
Ujjain, (v) Iron and Steel Chawbea,
Bombay, (vi) National Ekco Radio and
Engineering Company Ltd.,, (vil) Agfa
India Ltd., (viii) Hamdard Waqf Labora-
tories, Delhi, (ix) Binod Mills, Ujjain, (x)
Andrew Yule and Company, Calcutta, (xi)
Bank of India, Bombay, (xii) Shri Govind
Hari Singhamia, Kanpur, (xiii) Kodak
Ltd., Bombay, (xiv) International Combus-
tion Company Ltd., Calcutta, (xv) Mit-
subishi Heavy Industries Ltd., New Delhi,
and (xvi) Intraco India Ltd.,, New Delhi ;
and

(b) whether any case of tax evasion
has been found in respect of these firms ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Information is

present from (I) Gupta M uring
Works, Bombay, (ii) Madras State Hand-
loom Weavers Cooperative Soclety Lid.,

P tly available in respect of the cases
mentioned at serial Nos. (ii), {iv), (viii) and
(x) which is given as under :—

Sr. No. Name Arrears of Income-tax due as
on 31.3.1968
Rs.
(ii) Madras State Handloom Weavers —Nil—
Cooperative Society Ltd., Madras.
(iv) Hira Mills, Ujjain. 31,399
{viii) Hamdard Wagf Laboratories, Delhi —Nil—
(x) Andrew Yule and Company, Calcutta ~—Nil—

Information in respect of other con-
cerns is belng collected and will be laid on
the Table of the House as carly as possi-
ble.

(b) No tax evasion has been found so
far in the cases at serial Nos. (ii), (iv), (viii),
(x) and (xiv). Information in respect of
other cases is being collected and will be
laid on the Table of the House as eatly as
possible.

U.S. Aid

9604, SHRI P, C. ADICHAN : Will
the Minister of FINANCE be pleased to
stale

(a) whether Government's attention
has been drawn to the news-item captioned
“America's Tightening Credit Squeczg™

appearing in the FEcomomic Times of the
25th April, 1968 ;

(b) if so, how far the expeﬂe.d
American aid in 1968-69 to India is I:kely
to be affected thereby ; and

(c) Government’s reaction thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes. Sir.

(b) The domestic economic situation
of donor countries is one of the many
factors determining the gquantum and
quality of aid made available by them.
In the circumstances, it is not possible to
predict the effeact of “American Credit
Squeeze” on U.S. aid to developing
countries, or specifically on aid to India,

(¢) Does not arise,
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Central Aid to Eerala for 1968-69

9605. SHRI P. C. ADICHAN : Will
the Minister of FINANCE be pleased to
state i

(a) whether the Central aid requested
for by the Kerala Government for the
1968-69 Plan of that State :

(b) how far this aid has been granted
to that State and the extent of curbs
imposed ; and

(c) the pature of the schemes which
are likely to be affected as a result of the
curbs in the aid demanded by the State ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The State
Government did not ask for anmy specific
amount of Central assistance for their
Appual Plan of 1968-69. The Central
assistance allocated to them for 1968.69
amounts to Rs. 30.40 crores.

(c) Does not arise.

Over-Time for Forsmen of Government
of India Press, New Delhi

9606, SHRI DEOGHARE : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that the Fore-
men of the Government of India Press,
New Delhi bad claimed over-time allowance
for 4 to 6 hours daily for having worked
over-time for 2 hours only during the last
3 years ; and

(b) if so, whether any scrutiny had
been done regarding the legitimacy of the
claims preferred by the foremen in the
past 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) No.

(b) Does not arise.

Manufacture of Quinidine Sulphate in India

9607. SHRI HIMATSINGKA : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP.
MENT be pleased to state :

(3) whether jt is a fact that quinjdine
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sulphate, life saving drug for certain type
of heart patients, which used to be manufac-
tured in India by M/s. Burroughs Well-
come till about 2 years ago, is no longer
manufactured in India ;

(b) if so, whether it is also a fact that
the principal ingredients for this medicine
are available in India and are exported and
if so, the reasons for stopping the manufac-
ture of this medicine within the country;
and

(c) whether it is a fact that price of
the imported drug is about Rs.144/-per 25
tablets, when the price of the indigenously
manufactured drug was only Rs. 12 per
100 tablets ; and

(d) if so, why the manufacture of
this drug is not revived in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
basic drug ‘Quinidine Sulphate’ has not
so far been manufactured in India by Mls.
Burroughs Wellcome and Co. The question
of discontinuance of its manufacture by
the firm does not arise. However, M/s.
Burroughs Wellcome continue to process
‘Tablet Quinidine Sulphate’ from bulk
Quinidine Sulphate.

(b) The drug Quinidine Sulphate
which is the principal ingredient of ‘Tablet
Quinidine Sulphate' is manufactured in the
country by (I) Cinchona Department West
Bengal at their Factory at Mungpoo, (2)
M/s. Mehta Pharmaceuticals, Amritsar and
(3) the Chemical, Industrial and Pharma-
ceutical Laboratories (CIPLA), Bombay.
The State Governments of Madras and
West  Bengal have bzen requested to
release  Quinidine Sulphate for export,
only after the domestic demand is met.

() At present tablets of Quinidine
Sulphate are not permitted to be imported
on a commercial basis. The wholesale
and retail prices of the indigenously
manufuctured “Tablet Quinidipe Sulphate
200 me"”, marketed by MJs. Burroughs
Wellcome & Co. arc Rs. 32.99 and Rs.
37.94 respectively, for a pack of 100 tablets.

(d) Does not arise in view of repligs
fo parts (3) and (b) above. '
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Land Under Irrigation

9609. SHR’I SITARAM KESRI : Wwill
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the total land under irrigation as
on the 31st March, 1968 ; and

VAISAKHA 16, 1890 (S4K4)

1986

(b) the areas likely to be brought
under irrigation by 1970-71?

Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) About 90 million acres.

(b) About 103 million acres subject
1o availability of funds as envisaged.

Income-Tax Refund Cases

9610. SHRI T. P. SHAH :
SHRI KANWAR LAL GUPTA :

Will the Minister of FINANCE be
pleased to state :

(a) the number of Income-tax refund
cases which remained undisposed of on the
3ist March, 1968 and the amount that was
to be refunded to the assessees;

(b) whether Government have looked
into the complaints that there is delay in
the refund of the amount to the people;

(c) whether it is a fact that Govern-
ment do not pay any |nterest on the
amount to be refunded; and

(d) if not, the interest paid on
said amount during the last two years 7

the

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The information
is not readily available. The same has
been called for and will be laid on the
Table of the House as soom as it is
received.

(b) Yes, Sir. The complaints have
been looked into and where necessary,
appropriate action has been taken.
Government is seized of the general problem
relating to prompt issue of refunds. the
matter is being constantly looked - into
and ways and means are being devised
from time to time to eliminate delay in
the grant of refunds.

(c) No, Sir. Wherever interest
under the law, it is paid.

(d) The amount of interest paid by
Government on delayed refunds during
1967-68 is not available. The amounts
paid in two earlier years are as under :—

1965-66 Rupees fifteen thousand

1966-67 ©  Rupees eight thousand

is due
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Koyna Earthquake Expert Committee

9611. SHRI RABI RAY: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government's attention
has been drawn to some press reports that
the expert committee inquiring into he
Koyna earthquake in December, 1967 has
held that the earthquake was caused by
tectonic factors;

(b) if so, whether the Committee
which had concluded its deliberations in-
cluded some Japaness experts also;

(c) whether they have submitted the
report and if so, the salient features there-
of; and

(d) the follow-up action proposed to
be taken by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD): (a) In its Preliminary Report, the
Committee of Experts has expressed the
view that the cause of the ecarthquake in
the Koyna region is tectonic.

(b) Two Japanese ecxperts, namely,
Prof. S, Okamoto and Prof. C. Tamura
of the Ipstitute of Industrial Science,
Tokyo, were associated with the Commi-
ttee of Experts on Koyna Earthquake.

(c) and (d). The Committee has not
yet submitted its final report. However,
the Committee has submitted a Preliminary
Report which deals with the data available
at the time it was compiled and it calls
for further investigatioas and surveys to be
carried out, The main recommendations
made in the Preliminary Report about fur-
ther investigations are as follows:

(i) Aecrial photography of parts of
Western India and repeated
first order triangulation and
levelling of the area for photo-
graphic and geodetic studies
should be carried out,
Geological mapping of lava
flows and periodic study of
temperature and flow of the line
of the hot springs alopg the
West Coast should be made.
Seismic refraction studies should
be continued as also these
studies extended on land from

(ii)

(iii)
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Weat Coast to the eastern edge
of the Dgecan profile.
Geo-magnetic studies should be
undertaken on the lines of the
studies being carried out in
Japan.

(v} Historical data about the past

earthquakes should be collec-

ted.

Tide-gauge obsprvation should

be undertaken.

Additional tilt-meters and strong

motion Seismographs should be

installed.

Model studies may be carried

out at the Institute of Industrial

Science, Tokyo, lapan.

Continuation and intensifica-

tion of engineering studies

being carried out at site by
the Central water and Power

Research Station, Poona.

(x) The Committee has also re-
commended engineering ex-
perts in the fields of grouting
and anchoring may be consulted
in connection with repairs to
Dam. For this purpose, ser-
vices of foreign experts in these
fields were obtainmed through
the UNESCO.

Follow-up action on the recommenda-
tions made in the Preliminary Report has
been taken. For this purpose, the Minis-
tries and Departments concerned wiz., the
Geological Survey of India, the Survey
of india, the Indian Maigorological De-
partment and the Oil and Natural Gas
Commission have been requested to take
necessary steps to carry out furiher survays
and investigations on the lines indicated by
the Committee of experis.

In ths meantime, the following investi-
gations have either been completed ar are
nearing completion : —

(1) Aerial photography of the
arcas indicated by the Commi-
ttee bas already bheen carried
out by the Indian Air Force
and priats of the photographs
have been supplied for exami-
nation by the autharities con-
cerned.

(2) Model studies on Koyna Dam
bave been carried out at the

(iv)

(vi)

(vii)

(viii)

(ix)
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Institute of Industrial Science,
Tokyo, Japan, and also at the
School of Earthquake Eogi-
neering, Roorkee. The stu-
dies are expected to be com-
pleted shoctly.

(3) The englneering studies to be
carried out by the Central
Water and Power Research
Station, Poona, hive largely
been completed.

(4)
experts on grouting and an-
choring to study the problems
connected with the streng-
thening of the dam were secu-
red under the auspices of the
UNESCO.

Further follow-up action will be taken
after the final Report is received and con-
sidered by the Government.

Rurgl Electrification of West Bengal

9612. SHRI RABI RAY : Will the
Minister of ITRRIGATION AND POWER
be pleased to state :

(a) whether Government’s attention
has been drawn to a report published in
in the Hindustan Times of the 10th April,
1968 that West Bengal lags in rural
electrification ;

(b) if 30, whothar it i3 s fast that West
Bengal occupies the 12th place among
States in rural electrification ;

(c) the reasons therefor ; and

(d) the action Government proposs to
take to improve the situation and the
details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR] SIDDHESHWAR PRA-
SAD): (a)to (d). As reported in the
“Hindustan Standard” Calcutta dated 10th
April, 1968, it is a fact that West Bengal
occupies the 12th place among the States
in regard to the percentage of villages
glectrifid. The mmin reesen for the slow
progress in rural elegtrification in West
Bengal is that, because of conmstraint on
fipancial resources and the need for
meoting indusirial and urban loads, the
Siaie Blectricity Board and Stgts Govern-
ment of West Bengal bave pot been ina
position to give due priority to rural
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electrification. At a meeting of Chairmen
of Electricity Boards and Secretaries deal-
ing with Power of State Governments in
the Eastern Region and Chairman, Damo-
dar Valley Corporation, held at Calcutta
on 13th March, 1968, the importance of
accelerating the progress of rural electrifi-
cation schemes, with a bias towards energi-
sation of pump-sets was emphasised. The
Government of India are also considering
setting up of a Committee of Members
of Parliament from the States (including
West Bengal) where the progress of rural
electrification  is below the all-India
average, to suggest measures for accelerat-
ing the progress of rural electrification.

Medical College at Chandigarh

9613. SHRI SHRI CHAND GOEL :
Will the Mimister of HEALTH, FAMILY,
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether there is any proposal be-
fore Government to start a Medical College
at Chandigarh ; and

(b) if so, the progress made so far in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b) . A proposal for starting a Medical
College at Chandigarh has been received
fram the Chandigarh Administration.
The matter is under consideration.

Excise Duty on Products of Smal] Seale
Industries

9615. SHRI PREM CHAND VERMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Federa-
tion of Assosiations of small Scale Indust-
ries have represented against the heavy
burden of excise duties on the products of
small industries ; ~

(b) if 30, what are their main demands ;

{c) whether these demands have been
examined and if so, how far Government
ase prepared to meet them ; and

(d) the reasons for which Government
do not agree with the demands of the
Federation ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJ!I DESAI) : (a) Yes, Sir.

(b) Their main demands are contained
in paragraph 2 (7), 4, 5 and 6 of a resolu-
tion, extracts of which are laid on the
Table of the House. [Placed in Library. See
No. LT—1188/68)

{c) and (d) : These demands have been
carefully examined in the past in one form
or another but it has not been possible to
meet them because of the substantial loss
of revenue or administrative difficulties
involved or because the merits did not
justify such a course.

Britten Answers

Import of Plastics

9616. SHR1 R. S. VIDYARTHI :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that during the
Third Plan period, the target of manufac-
ture of plastics was fixed at 85,000 tonnes,
the licenced capacity was about 71,000
tonnes and the actual production was only
27,000 tonnes, which resulted in import
of plastics worth Rs. 83.30 lakhs ; and

(b) if so, the reasons therefor and
whether realistic approach is being made
to develop plastic industries in the Fourth
Five Year Plaa allocating adequate
resources to the industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) Yes. Itis presumed that the figure
of Rs. 83.3 lakhs refers to the imports of
major plastics in the year 1965-66.

(b) It was thought that during the
Third Plan ethylene of petro-chemical
origin would come into use as raw material
for the production of plastics but for
various reasons establishment of petro-
chemical complexes was delayed with the

result that the targets fixed for plastics *

could not be achieved. It is possible to
acclerate the development of plastics
during the Fourth Plan since ethylene of
petro-chemical origin has now become
available and is expected to be available
in increasing quantities. The question of
ajlocating resources to this sector will be

MAY 6, 1968
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considered while formulating the Fourth
Plan due to begin in April 1969.
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{7) Wi &= fw & amex T
F AE FAF & W FA F
1 wafem qATE # g S F A
A qU FA ¥ I § graws FEHAE
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& frgea wtiw wrakr #Y fone #t sefter
TAT WIS T STar g L

Cultivable and Irrigated Land in India

9619. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the total acreage of the cultivated
and cultivable land in the country at pres-
ent being irrigated through the respective
systems of canals, borings and pumping
sets ;

(b) whether Government have any plan
to make all the cultivated and cultivable
lands irrigated within ten years ; and

(c) if not, the hindrances in its way ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) About 90 million acres.

(b} and (c). Mot all the area available
for cultivation can be brought under
irrigation. The area which can be ulti-
mately irrigated by major, medimum and
minor irrigation schemes is roughly
estimated at about 200 million acres. This
can be developed in the next 20-25 years
if adeque funds are available.

Electricity Charges in India

9620. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to state the varying
rates of electricity charges in various parts
of the country and for various sectors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR.I SIDDHESHWER
PRASAD) : A statement showing the
average rates of eleciricity charges for
various categories of consumers (as on
1.4.1968) served by the State Electricity
Boards, Government Electricity Depart-
meats of Union Territories, ligensess 8
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Bombay, Ahmedabad and Calcutta and the
Damodar Valley Corporation, is laid on
the Table of the House. [Placed in Library.
See No. LT-1189/68)

Baramai Thermal Power Station

9621. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government’s attention
has been drawn to the reports published
in the Indian Nation of the 2nd April,
1968 to the effect that the supply of Power
from BDBarauni Thermal Power Station has
been very irregular

(b) if so, the reasons therefor ;

(c) whether this irregularity has affected
small scale industries in the whole of
Darbhanga District, particularly Jai Nagar,
Madhubanj etc. ; and

(d) if so, the steps being taken to
ensure constant supply 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWER
PRASAD) : (a) to (d). Recently, there
has been some interruptions in power
supply in north Bihar area, These interrup-
tions resulted from automatic tripping of
the turbo-generators installed in Barauni
Thermal Power Station due to somewhat
erratic functioning of the governor gears.
The Bihar State Electricity Board convened
a meeting of high level technical experts
and discussed the details with the suppliers
of the plant & equipms=nt. They have also
initiated steps to rectify the defects. The
procurement of necessary replacements is
under way.

Methawo] Plant of Fertilizer Corporation
of India

9622. SHRI 5. C. SAMANTA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the
methanol plant of the Fertilizer Corpora-
tion of India is losing more than Rs. 2
crores annually as a result of shortfall in its
produstion ;

(b) the steps Government are taking to
moet the increased demand of methano] in
the country ; and

MAY ¢, 1968
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(c) the reasons for not asking the
otiginal American builder of Trombay

plaat to compeasate the losses 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAITAH) : (a)
It is not correct to say that the methanol
plant is losing more than Rs. 2 crores
anpually. During the year 1966-67 when
the plant worked for 6 months ouly, the
loss suffered was Rs. 3232 lakhs and

during 1967-68 the loss suffered was
Rs. 6.62 lakhs. In 196B-69, it is expected
to make a profit.

(b) A capacity of 60 tons per day has
already been reached st Trombay and
additional balancing facilities are being
considered for attaining the rated capacity.

(c) In terms of the contract 5%, pay-
meeat has been withheld from the American
Contractor.

Civic Amesities to Mebalis Amritperi—B
Garkd Jharia Maria Village

9673. SHRI 8. C. SAMANTA : Wili
the Minister of HBEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether according to the Delhi
Development Authority's approved develop-
ment plan, Mohalla Amritpuri-B, has been
shown asa part of village Garhl Jharia
Maria ;

(b} whether the representatives of this
Mohalla have made repeated attempts to
draw the attention of the Delhi Develop-
ment Authority towards the basic ame-
nities of life viz., water, electriclty, pucca
street and street lights ;

(c) if so, why no steps have been taken
in the matter so far ; and

(d) whether the newly created Mohallas

of this village Garhi bave been provided
with all basic facilities 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.
An integrated development plan of village
Garhi Jharia Maria was prepared and the
area of Amrit Puri ‘B* was included from
the planning point of view, although it ig



997 Wrirren Hrowers

not a part of the village but oaly an un-
authorised colony.

(b) ad (c). Yes. They have been ad-
vised by the Delli Developmetit  Anthority
to approach the Municipal Corporation ef
Delhi for the provision of civic amenities.

(d) The required information is being
collected and will be laid on the table of
the Sabha,

Avege fuk & frarfedt o qrate
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Top Tax Payers in India

963k SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased
to state :

(a) who pays the Highest amount of
tax in Indis per year ; and

(b) who-are the top tea tax payers in
the country and how much they bave paid
within. the last iwo years 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The latest in-
formation is available only in respect of
assessmenis of Income-tax completed dur-
ing 1966-67. The Bighest inceme assessed
during 1966-67 was Rs. 15.21 crores, in the
case of 1. €. I. (Indin) Pwt. Ltd. for the
assessment year 1962-63.

(b) The top ten taxpayers, on the basis
of incom as assessed during 1966-67 were
(1) I. C. A. (India) Pvt. Lrd., (2) Lodian
Iron and Steel Co. Ltd, (3) Burmah Shell
Refineries (1) Ltd., (4) Associated €ement
Cov Lid. (5} Hindustan Lever Lid., (6)
Calcutta Electric Supply Cq. Ltd. (7) Telco
Ltd., (8) Maharashtra State Road Tranps-
port €orparation; (%) Burmah Oil Co. Ltd.
and (10) Gwalior Rayon Silk Manufactur-
iog (Wwg.) Co. Lid.

Information regarding the taaes paid
by them during 1966-67 and 1967-68 is not
readily available. It will be collected amd
laid on the Table of the House as oarly as
possible.

Training of Nurses in Hospital run by
doclety of Experlmentul Meddcu®
Sclences Bouhoghly | Calamita)

SHRT GANESH GHOSH
SHRL MOHAMMAD
ISMAIL :

9632.

MAY 6, 1966

2004

SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :

Will the Minister of HEALTH,
FAMILY PLANNING AND' URBAN
DEVELOPMENT be pleased to state ;

(a) the total amount given so fac to the
hospital run by the Soviety of Experi-
roental Medicsl Scionces, at  Bonhoghly,
Calcutta for training girls from Displaced
Persons Homes (East Pakistan) ; in Auxi-
liary Nursing Cadre :

(b) if so, the total number of girls ad-
mitted and comspleted tieeir wraining from
1961 upto the 31st March, 1968 ,

(c) whether the comrse prescribed by
the hospital is recognised by Governmemt
and if not, the reason thereof 7 and

(d) the action Government propose to

take over the managamenr of the hos-
pital ?

Written, dnswers

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEYELOP-
MENT (SHR1S. CHANDRASEKHAR):
(a) No grant has been given by the Central
Geveroment to the iestitution in euestion
for Auxiliary Nurse Midwife training.

(b} and (c). Information is being col-
lected and will be laid on the Table of the
Salbha.

(d) Does not arise.
af faeet T ofewr ¥ fger
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Insanitary Conditions in Kasturba Nagar,
Delhi

9635. SHRI M. L. SONDHI : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether the Government have re-
ceived complaints about the insanitary
conditions prevailing in Kasturba Nagar,
Delhi for quite some time ;

{b) whether it is a fact that the
quarters coostructed there require repairs
particelarly ro verandhas, roofs and doors;
and

(c) if so, the steps being taken by
Goveroment to improve the sanitary condi-
tions in that colony ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
The Municipal Corporation of Delhi are
responsible for the general sanitation and
cleanliness of the area., The C. P. W. D.
are concerned only with the cleaning of
internal drams from the houses. The
gencral samitation is mot all that could be
desired as the colony has opened drains.

(b) Repairs are carried out as and
whemn necessary. Recemtly, re-fiooring of a
number of houses at a total cost of
Rs. 71,6000/- has been done. Roofs and
doors are also being repaired.

(c) The question of provision of wnder-
ground deains is being considered.

Houses on Hire-Purchase Basis in
Chingrdigark

9636. SHRI SHARI CHAND GOEL :
Will the Minigter of WORKS, HQUSING
AND SUPPLY be pleased to state :

{a) whether Govermment lave received
some paprosentagions frem the Government
employeces of the WUnion Territory of
Chandigarh for the allotment of homses en
hire-purchase basis ; and

(b) if so, the reaction of Goxgrnment
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI MQBAL SINGH): (a)
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No such representation has been received in
this Ministry.

(b) Does not arise.
Social Welfare Schemes for Chandigarh

9637. SHRI SHRI CHAND GOEL :
Will the Minister of SOCIAL WELFARE
be pleased to state the social welfare schemes
which Government have undertaken for
the Union Territory of Chandigarh for the
current year 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA) : No
proposal for Social Welfare programmes
for the Annual Plan 1968-69 was received
from Chandigarh Adminisaration.
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afaeAm #1 falwaar g9 af@iaanmst
® 9 WY Iaed ¥ gfg @ F fag
waenws §, frmfrea @€Y fear o w@r
g Wi

(@) w=w w3w @R & fau fF
FHX 99 &1 SqA€GT FH FT GIHL T
frat ¢ arfs wgeage afctaamst @
frnfafa & e A 8 ?

geawm WAt qar few s (sh
wroeen garf) ¢ (F) 1968-69 1 aifuw
FroaT & wFEE ¥ AST WAW TIFIC Y
W gwe # o wea agl  fren
g

(w) Fm T F IIAN I
w s & @ g R fafvs e
W =0 grgar & ¥ fyw fageat &
qea fiwar amar &, 3% w7 X, fe
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¥ w1 gewrew ¥ g srasaw saoETS
F wrETEmaTHT #7 faw w9 g,
7eg wAW FTETL A wigw & wfew o
¥y wgmar & ow owwa @ ogwer
qTETEA 98 @ USTy gIFTT A T frar
™R AT U T JIEIT A W
fedt sec ¥ fara-gifis #0317
& 7EY 33T |

@ droamet § wer waw § fear ma
afx-safea =

9639. sl ®o wo Fiferw : 34T faw
woft 77 qATR *Y T FA

() 31 aw= # Trd fF
7 guadiy drars # g Tal qan
Y S A # g Hasw wRw i
sfa-safsa saq @a & w5 gon ;

(7) afz zi. o % w1 s §;

(7) @ feafa & gore & art &
1 FTHATEY A 7 fawred ?

JU-gAT HwAt Fmr fawr s (W
A qard) : (%) aget dv GEdia
ATAE F e wer w¥w ¥ ogw
wfasafim arftsar-eag weq wedl Wi
oy T HA A AT A T A wW
7Y ar |

(@) o (7) ¥ wEre dav @ A
Ea il

“Brre” ¥ IO & AT

0641. st fvagee wrest : w7 e
T qg wEN &Y Far w7 fE

(%) wor ‘goy’ & S & fim
F AR g Frgad o wmow
e 3; WX

(=) afz i, af o= § "
1 ¥ur wfafwar & ?
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I st WAt e fawr s (sR
sicreelt 7onk) ¢ (8) us &fem we
¥ gg gw s gwn a1 fv wheifes
Iowdt ® awdfes g, wegd o
T aeae, fadgew gfv wfe ¥
Fray I i grfq wgar @fy F 1@y
atar greT &Y et § g gTET A
e AT TfEy )

(&) swwrt & wg FigAw TG
A fr & Qe ST o o
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woriT feam T a9t Wy awei & W
% fag grze ® A

sft wiiwre e T
&t o dto g :

T AN wEATW AAT qE q@ A
T w3

(F) 70 ag &7 ¢ fr wwd A q¥
aT @zl ¥ W ¥ LT I T
T ¥ fag ¥ FF A G wREE
A7 e fwar §;

(=) afe @i, @ feaet afw @
L1

(n) === ot fw gwaa: w7 aw
- & ey ?

9643.

amw Feaw form § teg Ao
(wro (sitwell) geRy ng) : (¥) W
(=). afax am fawre afufa, wode &
foe oF 5= o\ g e faafn
#g 52,500 T FT W AT fmar
™™ #

(m) wgt foFea & ®7 § 5000 T
FY fer &1 Fearaw g & 1 faafa @
g @ gu FaTgER @ a)
%) freg geafaa a7 gy o
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Abotition of Taxes on Distriboted Profits
of Companies

9644. SHRI HIMATSINGKA : Wil
the Minister of FINANCE be pleased to
state :

{a) whether Government's attention
has been drawn to the statement of Mr.
E. B. Noricliffe, Rapporteur of the Taxa-
tion Commission of the International
Chambers of Commerce, in a document on
faxation of company profits and dividends,
urging upon abolition of taxes on distri-
buted profits of companies in view of the
fact that personal income-tax is payable
by the shareholder on dividends ; and

(b} if so, Government’s reaction thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ! DESAI) : (a) Yes, Sir. A
Press communigue issued by the Indian
Mational Commitiee of the International
Chamber of Commerce on the salient points
contained in the document on Taxation of
Company Profits and Dividends, prepared
by Mr. E. B. Nortcliffe, Rapporteur of the
Taxation Commission of the International
Chamber of Commerce, has come to the
notice of the Government.

(b} The Government do not agree that
there should be no tax on distributed
profits of companies.

fagre # fouy ant & fog 4o ww
gy

9645. =t o o ATWT: Ty EEIR
T A 93 amA ) F9T w0 e

() 71 s@R M qar  fF fagre
# agrafas R ax fogg anl, gfemAy
Ay Afada frami A w3 ot afiai
§ gl 3 wifw & qeerg g T
@ o o ot oft aw T
sqaear TEY ¥ A §;

(=) afzgl, o frgx ciwagt &
faze w1 g8 F14 ¥ fag = @ fead
arfer agrgar € wf A% @ o frad
agraar 3 & fra §; wix

(7) 7 @ wd g fagre W)
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i agmar @ w€ W afz T, A

(wto (shtwelt) gotg wp) : (F) =
o el & A ¥ fadw gfemi
HY sgeegy ® T § €@ fawrr W
qrear Mg T fiT ot ¥ ¥ Faw
wigfea wifoal (sfet) ¥ &1 &=
TG OF Uvn famm £ weE fao
a1 ¥ gmfas D (g o
F) w§ ) ¥ ¥ Y gy i § ot
fefrwaur anff & ovewr &, oF W &
wd s ¥ ¥ ore w7 Y e A9
gt

(&) Tsa.ave § YU aw e
efae & weadta froe sfoe free
o ma :

1063-64 100,000 &
196485 200,000 vy
1965-66 100,000 &9
1966-87 200,000 T
1967-68 260,000 o
1968-69 200,000 %9

(or) weaver sxdwaii g o frame
Wt faefia drng Fifeer 3 o § sE9r
ofiefer % firsr, snane, 99 GEAC TEATRE
fafg=r a<t ¥ fag Tog gowe wmafa-
g fafesa &< a5t 3 gfor
gfag ama ofam™ & frg w7 @R
e {AT F U Y AR FEALW
e gwd N aar grEifes fEE
Toet & weetg A af sqEEdrsi o1 f
FIET wT qHA o

Cestra] Assist for C y E
pathic System of Medicine

9646. SHRI K. M. MADHUKAR :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether it is a fact that the 213th
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Centenary of Homoeopathic system of
medicine was cefebrated Tecently in Delhi ;
&) whether the Momoeppathic Ductors
have sought for some - cooperation and
help from the Central Government during
their veatenary celebrations ; and
1t} if so, the broad details thereof 7

THE DEPUTY MINISTER IN THE
MHNISTRY OF REALTH, FAMLY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes,
The 213th Birth Centenary of Dr. Hahne-
mann, the Founder of the Homoeopathic
System of Mopdicime, was celebrated in New
Delhi on the 10th April, 1968.

(b) No.

fc) Dows wot arise.
Homoeopathic Doctors in Bihar

9647. SHRI K. M. MADHUKAR :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be picased to sieie

(a) the number of registered and un-
registered Homoeopathic doctors in Bihar ;

i) wehether the Central Gowvernment
have given any assistance to them so far ;
and

fc) if so, the Botails thereol ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
information is being csllected and will be
laid on the table of Sabha in due course.

(b} No.

(c) Does not arise.

hndlma Expisives L.

SHRIMAT] SUSEELA
GOPALAN :
SHRI UMANATH :
SHR1 P. GOPALAN :
SHRI K. RAMANI :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact that the dear-
moss lowance of 8l Puropean staff of the

Indian Explosives Ltd bey been ipcreased
recently ;- ’
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(b) if so, whether the Dearness Allow-
ances of Indian counterparts of the India
Explosives bas also been increased ; and

(c) if mot, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a) to
(c). The informatinn is being collected and
it will be placed on the Table of the House
in due course.

vrrifas gei gror fe qfere A w6t
g fiear W

9649. =t TR qTEA © w4 faw
HAI g9g @@ &1 F0 w10 fF :

(%) 7ar g @w 2 &% qzr fouw
g faumm & gw-uy & wiesra
q27 w4, 1968 ¥ Wqw TX § Wy
femr & & fagc w2 e afafa,
fagrt wiha wifa za, WAl S96q
fagy, s aawad) &=, fag, s
gamadr &, fagre aur arEEl W
#t fge ey afess oA e
qltfera 3% 4@ w7 ;

(=) afr g, @7 &% s s

() #ar 9gS Y AT fRar @ @
& WK

(3) wfe e, o we g T e
R ¥ |y e ¥ 7

99 qu1A W@t qar fag A (s
wrcroht war) ¢ (%) off & 0

(&) awifaw &=t # aafo qar
amg 7€ gl § ¥ aEr "W w7
i arm 3 wmET afewrd ¥ 8T
wmy dhg ety ® AR d @ SAwd
T w3 & I3iw § fgww oY wia
Ll il

() v gt

(%) g s A¢Y 9% |
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qwite  (TrgeE) A cwwa faew
e

9650. =} TMTAWTT @TeW © da4r
WRifers Wit w A 9y I S
91 F fF :

(F) w7 wrelt® (orEUrRE)  aar
T frwrw frr fagre & wwgans faeii
# SR ¥ e frere @ R

(@) 3% fmwt qro wemr W@
% wrCaTAl § 9 fead wd=d §;

(7) s7% ¥ wariw wAard ferd

() w7 &7 Fqarff & I
g ¥ @ sreEy ¥ wewrfed ¥
oA 4T §; WK

(¥) & wreed ¥ swwifal ®
A ar @ ww gfawe & st gar
g

Wfvaw @R wEr qe -
v wwew ¥ e W (s
qIa) 2 (%) o A 1 e
(areaez) aor A faww e
fafiee €@ @y SRR ¥ qigeE wig
N aeegfer ofes & P & w@ww
mFa Al

(@) & (%). g7 of@eET &
geafraa gom TRedr &t ar W § AR
QATHAY AT 92N 9C T & Jrt o

qeX werAt w1 Fafa

9651. wt firgrer fg : war foratar
wrae w91 gf w5 9g qary W g
o fir :

(§) 1 a®R N Td qig
aut # ga w1 qa1 avrafaat &, fedt
# g A qAE F AR T 6§y
s e
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(=) afk &, @ g%y st aav

(@) TamT 7 @ wars § W
s S } 7

fmtw, wamw aar gfa e H
I (st gwarw fag) ¢ (F) St A€

(=) =¥z (). s & 7Y Faav |

Chittaranjan Cancer Hospital at Calcutta

9652. SHRI JYOTIRMOY BASU :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) Whether Government have any pro-
posal to take over Chittaranjan Cancer
Hospital in Calcutta.

(b) if so, from what date ; and

(¢) if mot, the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) No.
However for better coordination between
the Chittaranjan National Cancer Research
Centre, Calcutta and Chittaranjan Cancer
Hospital, Calculta, a proposal for a com-
mon Govering Body comprising the repre-
sentatives of the Government of India,
Government of West Bengal, and other
interested parties is under consideration.

(b} and (¢). Do not arise.

qtrt feeelt & @t § ¥F=w awwrd
e YT MAAT F 7% wiAsTAg

9653. st TW WATH STEATY : FqT
earew, qfcae fratem o AT fawe
WY ag q@ A FIO FA fF

(%) #ar 7z 79 & 5 v A gt
feelt ¥ @Y I T T @
ey JaT Qo F A wweEar &
o & ot # @ Ay fagm e faar
L LI

(w) afe &, A gowT s @ E?
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9654. it TIH M TEAN : T
AT WA HAT 9 FATT B FIUT FAT
fr :

() sargg av g f& w=mam aur
damdt @A F wifgadr wk feE
A F oA & oAy A |ater wrER-
for wfafafa @, & s droar ag &
aifi faelt oF 9F 7 TAUE T FT
a%; W

(=) afz g, @t Fa1 99 & A &
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Waraw s A g ?

A weqw faam § womw wed
(wro (shwelt) gaRW M) : (%) o
(=@). awer & WA WNE AT gTw TG
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i & fo¥ W

9655. =ft 7T wQTEr SreTATY : 4T
WA wegr §OA g a9 A Hr s34
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Energisation of Tubewells

9656, SHRI CHINTAMANI PANI-
GRAHI :  Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether pumping sets and tubewe-
Ils have been energised in Orissa beginning
from the First Plan;

(b) if so, how many
Districts by March, 1968:

(e) the programme for Orissa in this
respect for 1968-69; and

(d) whether chronic drougat affected
areas in the State have been benefited from
these measures and if so, the details there-
of 7

and in which

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d). The information
is being collected from the State Govern-
ment and will be laid on the Table of the
House.

Flood control works in Orissa

9657. THE CHINTAMANI PANI-
GRAHI : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

{a) whether any amount has been allot-
ted to Qrissa for executing flood control
works in 1967-68 and 1968-69; and

(b) if so, the nature of flood control

VAISAKHA 16, 1890 (SAKA)

Written Answers 2018
measures undertaken in Orissa in 1967 68
and the measures proposed to be underia-
ken in 1968-69 ;

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) A sum of Rs. 45 lakhs
was sanctioned during 1967-68 as Central
loan assistance to the Government of
Orissa for the execution of approved flood
control works. The outlay proposed by
the State Government for 1968-69 is Rs.
25 lakhs.

(b) During 1967-68, works of the follo-
wing types were undertaken :

1. Raising and strengthening of
existing embankments and pro-
viding retired lines where
necessary.

2. Construction of new embank-
ments in vulnerable areas.

3 Improvement of drainage in
protected areas. During 1968+69,
these measures are proposed to
be continued.

Mabanadi River in Orissa

9658. SHRI CHINTAMANI PANI-
GRAHI :  Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether
studies were undertaken for
River in Orissa in 1967-68: and

(b) if so, the pature of the study and
the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The study envisages the assessment
of total surface water resources and their
seasonal distribution, working out the
gains and losses in the river reaches and
the determination of the balance of water
available for future development. The
study has been almost completed and the
results are under finalisation,

surface waler resources
Mahanadi

Irrigated areas in Orissa

9659. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) the total acres of land which has
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been brought under irrigation in Orissa by
March, 1968 from the different sources
respectively; and

(b) the area in acres proposed to be
brooght under irrigatipn in Orissa in 1968-
@ and from which source, source-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI  SIDDHESHAWAR
PRASAD) :

(a) Major and Medium Lakh acres.
Irrigation Schemes. 27.80
Mipor schemes — 25,95
Total :- — -— 53.75

(b) Major and Medium
Schemes 1.00

Minor Surface

Water Flow sche-

mes 0.10

State Tubewells and

River  pumping

Schemes : 0.15

Private Minor Irri-

gation Works (Tu-

bewells, pumpsets

etc.) 0.19
Total 1.44

Neradi Barrage (Vamsadhara Project)

9660. SHRI M. 5. MURTI: Wil
the Minister of IRRIGATION AND
POWER be pleased to State :

(a) whether the technical clearance
for the construction of the Neradi
Barrage, a part of Vamsadhara Project,
has been given to the Andhra Pradesh
Government;

(b) if so when;

(c) if not, the reasons for the delay;
and

(d) whether any financial assistance
is proposed to be given to the Andhra
Pradesh Government for the construction
of this project and if so, how much?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a). No, Sir.

{b) Does not arise.
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(c) The Central Water and Power
Commisssion forwarded their comments
on the project to the Government of
Andhra Pradesh in August, 1967. Replies
to these comments are awaited. Concur-
rence of the Government of Orissa in
regard to inter-State aspects of the project
is also awaited.

(d) The question of financil assistance
will arise only after the project has been
approved for execution.

Economy Drive
9661. SHRI BABURAO PATEL :
Will the Minister of FINANCE be

pleased to state :

(a) the steps taken by Government
to ecomomise Government expenditure
and the sectors in which it is decided 10
effect reductions and to what extent;

(b) whether any measures have been
contemplated to effect economy in the
administrative and travelling expenses of
corporations  like S.T.C, MM.TC,
etc.; and

(c) if so, to what extent and
manner?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Efforts towards
economy have been mainly directed
towards  the administrative sector,
Here, several measures were taken during
Tecent years, the more important being a
ban on revision of pay scales, restriction
on deputation allowance in certain kinds of
cases, reduction in rates of travelling
allowance, suspension of routine tramsfers,
adoption of austerity standards in respect
of items of contingent expenditure and
intensification of staff imspection studies
of Government offices These economies
bhave, however, been largely off-set by
increased dearness allowance granted to
Government employees.

(b) and (c). Public Sector Enterprises
are autonomous bodies and have normally
full powers for their day-to-day opera-
tions. However, instructions issued by
Government for effecling ecomomy in
Government Departments, as for example,
avoidance of wupward revision of pay
scales and restricliops on expenditure on
telephones, have been brought to the

in what
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notice of these Eaterprises for necessary
action
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o & fd frod

9662, =Y fo o mrg : a1 fawk
Wit fawa wf 7g T A w0 S
fF .

(%) w7 og &= § fr fam B ware
& o A & foaer gemwEgT ¥ 9A-
faerelt fawra gror famr e & S
BT g i § et & fol faset
¥ ST #T e &1 T 6 6 w1-
Fo falr 77 & o) & Fwge & fen
HEd & 9 UF a9 o w0 fwan;

(@) T ag daw § o o we
¥ 17 AAFEY ¥ TORTH X TG Tl
wgfex Toftfrec ) frwrr @ e
o a9 qw qRY gETs A9 fer M
wte

(w) afz gt, @ @ ufwfeaar &
fatr fasiry afesifal & feg @O
q T wAE A7

ferarf aw faga wxrem #§ I9-wt
(st fog soe wwm) @ (F) ¥ (7). FWC
sy sy faae A€ 3 o7 gfa@ fear
2 Fr grar g, o germage & Fegw
¥ fir 28 weadY, 1066 +1 WeT 7w &
Tz saww fear o wn, feg @
emifcd w1 &1, 9gAE I WK
T & wEiEA & g o AaTfos-
andi WY qu F & faAr fway e ar
o4 W a9 F1 A, 1966 F 1F wHEHS
grefifira ®Y o7 waT @7 ITEiEn A 6
geTE, 1966 ¥ WrAw@w WTioRaTS
W qu e faar | @ A ¥ wiw A
ot 39 & Al gewg wheerd & Wi
FrdaTd & waw ¥ g S Feaet aF
Az st @ g |
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Cheap Houses

9664. SHRI S. C. SAMANTA : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether Government have
formulated any proposals for the Constru-
ction of cheap houses to meet the
housing problems in the country; and

(b) if so, the broad details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS, HOUS-
ING AND SUPPLY . (SHRI 1QBAL
SINGH) : (a) and _(b). The Natio-
Bal Buildings Organisation of this Ministry
have evolved some new building techniques
and designs and also improved building
materials with a view to reduchng the
cost of conmstruction. Their suggestions
have been circulated to the construction
agencies,

Aid to Bbotan apd Sikkim

9665. SHRIS C. SAMANTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Governments of Sikkim
and Bhutan have demanded financial aid
ovel and above what has been provided to
them for 1968-69 ;

(b) if so, by how much and on what
projects cuts have been imposed ; and

(c) the subsidy which is being given
for runniag the air services to and frem
Bhutan ?

THE DEPUTY PRIME MINISTER

"AND MINISTER OF FINANCE (SHRI

MORARIJI DESALI : (a) No, Sir.
1b) Does not arise.

(c) There is no air service 1o or from
Bbutan.

Indian Drugs and Pharmaceuticgls
Limited

9666. SHRI KAMESHWAR SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whetber it is a fact that the Indian
Drugs and Pharmaceuticals Lid. is import-
ing raw materials for its use ; and
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(b) if so, the total guantity imported
annually ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
Yes. Certain raw materials which are
not indigenously available are being im-
ported.

(b) During 1967-68 the Company im-
ported 2399 tonnes of raw materials.

Area ¥ frwren mr |

0667. St Wlo o wmi : T fer
aeY gg A ¥ FW FL4 fF 1960 @
1967 a% aWaX W@ & feaAr @
fwTaT aar ?

I9-HEW T gy faw wen (s
Arae twt) - 3w # FER =)
g 1 17 A WA § g fwan smar

21 1962-63 ¥ 1967-68 g% # wafy ¥
= &FEl & R ar @ A ogen A

fradfyg i —

EL AT (wfew Al H)
1962-63 4.84
1063-64 4.34
1964-66 4,63
1965-66 3.86
1966-67 3.54
1967-68 3.27

1960-61 wYT 1961-62 ¥ FIeTT m‘r‘
qF N A ¥ FET T a9 F i

oY
i s (Afgw oA ¥)
1960-61 4,36
1961-62 4,25
 awl & forg g2t Y 91y o ww

¥ gra § (Feer wamw wIa@ 91
T8 T €F TG WiwE  IUeAsH G
§ | o wiwe A @ § WO @ 9
w7 Ao a¢ T fok o )
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wTETH JUEA

9668. =t @Yo o @y : F1 faw
AT qg T A1 FAT HA
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Conference of Collectors of Customs
beld in Delhi

9669. SHRI HEM BARUA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a Con-
ference of Collectors of Customs from
different . States was held sometimes back
in Delhi ;

(b) if so, whether the developing pheno-
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menon of smuggling of foreign goods, parti-
cularly gold, was discussed in the Con-
ference ; and

(c) the conclusions arrived at in the
Conference ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). The
Collectors of Customs and Central Excise
met at a conference in New Delhi held in
the second week of April, 1968. Among
" other items, the question of preventing the
smuggling of foreign goods, including gold
was discussed at the conference. It was

. decided at the conference that shore and
sea palrols should be intensified, intelli-
gence work in the West coast should be
co-ordinated, greater control should be
exercised over the fishing crafts and, in a
nutshell, all possible measures should be
taken to strengthen the existing arrange-
ments for the prevention of smuggling.

Prices of Vitamin 'C’

Mm GEORGE FERNANDES:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the landed price in India of Vita=
mio C imported from abroad ;

{b) the price at which the Vitamin C
produced by M/s. Sarabhai Merck of
Baroda is marketed in the country ;

(c) whether M/s. Sarabhai Merck has
asked for a further rise of Rs. 10 per kilo-
gram in the sale price of Vitamin C pro-
duced by them and if so, what is the justi-
fication offered for this claim ; and

(d) whether the Drugs Controiler of
Gujarat has recommended this price in-
crease and if so, on what grounds ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
The landed cost of Vitamin C imported
from -different countries ranmges from
Rs. 32.00 to Rs. 36 00 per kilogram.

(b) Vitamin C (plain) BP/USP is mar-
keted by Sarabhai Merck at 'Rs. 73.50 per
kilogram.

(c) Yes. M/s. Sarabhai Merck Ltd.,
Baroda have applied for increasc in the
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price of Vitamin C from Rs. 73.50 per k.g.
to Rs. 83.16 per kg. i.e. an Increase of Rs.
9.66 mainly on the ground that prices of
raw materials as well as the other overhead
costs have gone up.

{d) The Director, Drugs Control Ad-
minisiration of Gujarat State has recom-
mended the increase in the price of Vita-
min C as applied for by the firm on the
ground of a increase in the cost of pro-
duction.

Enquiry into Affairs of Shri Sriram
Durga Praghad of Nagpur

9671. SHRI HARDAYAL DEVGUN :
Will the Minister of FINANCE be pleased
to state :

(a) whether the enquiry into the affairs
of Shri Sriram Durga Prashad of Nagpur
has been completed ;

(b) if so, the findings of the enquiry
and the action Government propose to
take in the matter ; and

(c) if not, the reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) to (c). As a
result of enquiries into the affaira of Rai
Babadur Seth Shreeram Durgaprasad and
Rai Bahadur Shreeram Durga Prisad (P)
Lid., so far completed, 1i15 Show Cause
Notices were issued in 1965. Adjudica-
tion proceedings are, however, held up as
a result of writ petitions filed by the part-
ies in the Madras and the Bombay High
Courts. The Department has gone in
ppeal to the Sup Court against the
decision of the Madras High Court. The
Writ Petitions in the Bombay High Court
are yet to be disposed of.

M/s Sarabbai Merck Ltd., Baroda

%HRI GEORGE FERNANDES:
WilT the Minister of FINANCE be pleased
to state :

(a) whether Government have investi-
gated into the complaint of cheating of
Central Excise duty on the import of ben-
zene by M/s. Sarabhai Merck of Baroda ;

(b) whetber itisa fact that this com-
pany was importing B.P. Iodine on which
Customs duty of 47 per cent has 1o be paid
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but declaring it as crude lodine and thus
paying only 27 per cent of Customs Duty ;

(c) the steps which have been taken to
recover the amount cheated from Govern-
ment by this company through such means;
and

(d) whether any criminal proceedtngs
are proposed to be launched against the
company and its directors for cheating
Government and if not, why not ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes Sir, but no
irregularities were noticed. Benzene was
being bought locally and not imported
from abroad.

(b) No, Sir.

(¢) and (d). Do not arise.
Yitamin 'C’ Plant of M/s. Sarabhal

Merck of Baroda

Qgi/:‘»HRI GEORGE FERNANDES
will Minister of PETROLEUM AND
CHEMICALS be pleased to refer to ihe
reply given to Unstarred Question No. 668
on the 18th March, 1968 and state :

(a) whether it is a fact that M/s. Sara-
bhai Merck of Baroda continued to main-
tain full production in its Vitamin ‘C' and
Sorbitol Plant even thought it was an-
nounced that the plant was closed ; and

(b} if so, how ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
No, Sir.

{b) Does not arise.

Family Plapniog in Somé¢ Backward Areas

9674. SHRI KARTIK ORAON: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that people in
backward areas particularly in Chotanag-
pur and Santhal Parganas are going
through the process of family plaoning
more with the intention of getting a few
rupees to tide over their financial bank-
ruptcy rather than with a spontancous desirg
to plag their family size ; and
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(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN ‘DEVELOP-
MENT (DR §. CHANDRASEKHAR) :
(a) No.

(b) Does not arise,

Expenditure on Irrigation in M-lp-'.
and Santbal Parganas in Bibar

9675. SHRI1 KARTIK ORAON: Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the total expenditure incurred for
the purpose of irrigation of the Chotanag-
pur and Santhal Parganas of Bihar State ;

(b) the total average of these areas that
have been brought under irrigation through
irrigation schemes ; and

{c) whether Government propose to
provide more irrigation facilities for these
areas with a view to extending facilities for
the purpose of double crops ?

THE DEPUTY MINISTER IN THE
MINISTRY OF_ IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The total expenditure
incurred on Major and Medium irrigation
projects benefiting Chotanagpur and Santhal
Parganas upto the end of March, 1967 was
about Rs. 6 crores.

(b) An area of about 1.2 lakh acres was
brought under irrigation by these schemes
upto the end of March, 1968.

(c) Yes, Sir.

Office of the Accountant General, Ranchi

9676. SHRI KARTIK ORAON : Will
the Minister of FINANCE be pleased to
state :

(a) whethor it is a fact that quite a
few Indian Christians with no tribal origin
have secared jobs in the offize of the
Accountant QGeneral, Raachi against the
quota reserved for members of the Schedul-
ed Tribes ;

(b) if so, the total number of employees

who are on roll of the officg a5 members of
the Scheduled Tribes ; '
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(c) the total number out of them who
are tribal christians ; and

(d) the total sumber of employees who
are Indian christians ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl): (a) to (d). The
information is being collected and will be
lald on the Table of the House as soon as
it is available.

Public Undertakings

9677.
SHRI R. K. AMIN :
SHRI J. MOHAMED IMAM :

Will the Minister of FINANCE be
pleased to state :

(a) whether the public sector under-
takings are considering measures for the
absorption of surplus steff in their enter-
prises ;

(b) if so, the details of total number
of surplus staff in the public sector under-
takings and how the staff is proposed to
be absorbed and the financial implications
thereto ; and

{c) whether his Ministry has been con-
sulted in this regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). The
Ministry of Finance has undertaken a
survey of tho extent of surplus steff exist-
ing in the Central Government Public
Enterprises. According to the information
furnished by 67 enterprises, the total num-
ber of surplus staff, as on 30-9-1967, was of
the order of 13,636. Reports are awaited
from 14 more enterprises and taking these
into account, the total may be roughly of
the order of 15,000.

Some of these eaterprises have also
reported that action is being taken to
absorb surplus steff in new projects and
expansion schemes. The Administrative
Reforms Commission has also made certain
recommendations for dealing with the
problem of surplus staff. These recom-
meandations gr¢ ygder ¢onmsiderstion of
Govergment,
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Bepreseatation of Residents of
Rajeadra Nagar, Delhi

9678. SHRI HARDAYAL DEVGUN
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that the resi.
dents of Rajendra Nagar Colony, Delhi
recently submitted a representation regard-
ing their difficulties and a deputation of
residents also met him ;

(b) if 30, the details of the representa-
tion ; and

(c) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes.

(b) The main complaint is against
action being taken for mis-use of their
residential premises by two authorities
separately, viz, damages being charged by
the Land and Development Office for vio-
lating the terms of the lease and compound-
ing fee being charged by the Municipal
Corporation of Delhi for violation of
municipal bye-laws,

(c) The matter is under examination.

Annval Plan Outlay for 1968-69
9679. SHRI K. P, SINGH DEO :
SHRI HARDAYAL DEVGUN :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Planning Commission
has finalised the annual plan outlay for
1968-69 ;

(b} if so, the allpcations made for
Orissa State during the plan period ; and

(c) the projects for which the alloca-
tions have been made in the annuval plan
outlay for 1968-69 17

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) and (c). Do not arise.

Special Multipurpose Tribal Blocks

9680. SHRI K. P. SINGH DEO :
Will the Minister of SOCIAL WELFARE
be pleased to state ;

(a) the npmber of special multipurposg



2034 Written Answers
tribal blocks, State-wise, set up during the
Second and Third Plans and during the
year 1966-67 ;

(b) the expenditure incurred thereon ;

(c) the results achieved
and

therefrom ;

(d) the development blocks proposed

to be set up during the Fourth Plan
period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA): (a)
and (b). Attention is invited to Appendices
XVI and XVII of the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes for the year 1965-66.
During 1966-67, 31 mnew Tribal Develop-
ment Blocks were set up.

(c) Particularly in the Spheres of edu-
cation, health, communications and agri-
culture, satisfactory progress has been
achieved commensurately with the invest-
ment made and the degree of people's
Participation.

(d) The Fourth Plan has not yet been
formulated.
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Foreign Exchange to Maharishi Mahesh
Yogi

9682. SHRI MAHANT DIGVIJAY
NATH : Will the Minister of FINANCE
be pleased to siate :

(a) whether it is a fact that Maharishi
Mahesh Yogi has selected 40 persons to
guide meditation in foreign countries ;

(b) whether the Yogi has requested
Government to grant foreign exchange for
these persons for going abroad ;

(c) if so, the total amount requested
and granted ; and

(d) if not, whether Government of the
respective countries will bear the expenses
of these persons and if so, the details
thereof 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAIL) : (a) and (b). No re-
quest has been received by Gowvernment
either for release of foreign exchange or

for 'P' form clearance for the group refer-
red to.

(c) and (d). Do not arise.

Travelling and other Allowances to Central
Government Employees

9683. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) the Daily, Travelling and other
Allowances payable to the Central Govern-
ment officials when they are working at
the Centre and when they go on deputa-
tion to Government Corporations separa-
tely for each class ; and

{b) the reasons for the disparity in the
payment of allowances ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) and (b). A
statement showing the rates of Daily,
Travelling and other allowances viz., Dear-
ness allowance, Compensatory (City)
Allowance and House Rent Allowance
admissible to Central Government em-
ployees is laid on the Table of the House.
[Piaced in Library. See No. LT—1190/68].

!_m employee deputed for service in a
public sector undertaking is allowed these
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allowances at rates sanctioned by the con-.

cerned undertaking for its own employees.
Dearness Allowance if however, allowed at
Central rates if, during his deputation with
the undertaking, the Government official
draws pay in a Central Government scale
of pay.

The allowances and their rates, admis-
sible to employees in the public sector
undertakings are not uniform although
muny of them have adopted the Central
Government rates. Where different rates
of such allowances are prevalent, they are
based on considerations relating to the
particular undertaking concerned.

Openiog of Commercial Banks at Piperia
(Madhya Pradesh) '

9684, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) whether on the closure of Madhya
Pradesh State Co-operative Bank Ltd. at
Piperia, District Hoshangabad, Madhya
Pradesh in 1962, the Reserve Bank of India
had assured the merchants that Branch of
another Commercial Bank, other than the
State Bank of India, would be opened there
if any such bank approaches them for per-
mission ;

(b) if so, the reasons for rejecting ap-
plications of other commercial baoks ;
and

(c) when the Reserve Bank of India
propose to permit opening of such a branch
at Piperia 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) In reponse to certain
representations received in March 1962
from Piperiya requesting permission for a
commercial bank to open an additional
office in that town, the Reserve Bank had
replied that it was not its practice to
direct any bank to open its branch at any
particular place but, consistently with the
branch licensing policy, due consideration
would be given to any application that
might be received from banks to open an
office at that place.

(b) A private sector bank applied to
the Reserve Bank for permission to open
an office at Piperiya but this was rejected
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as the place wase was already served by an
office each of State Bank and a Central
Co-operative Bank and did not offer scope
for an additional bank office.

(c) No bank has included this centre
for consideration in the current branch ex-
pension programme covering a period of
2 years ending 31st July, 1969. Ap appli-
cation from an eligible bank desiring to
open an office at this centre will be consi-
dered if the commercial potentialities of
the place so warrant, but no time limit can
be specified in this behalf,

Khesari Dal

9685. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether experiments have proved
that it is only the Khesari husk which
coutains toxic elements, causing lytherism ;

{b) if so, why sale and storage of de-
husked Khesari Dal is not being allowed
throughout the country ; and

(c) whether Government propose to
consider the desirability of amending the
Prevention of Food Adulteration Act,
1954 in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY): (a)
The toxic element in Khesari Dal that
causes lathyrism is present in husk as well
as in the seeds.

(b} Does not arise.

(c) No. Laboratory and field investi-
gations are however, being conducted to
evolve a suitable method for making
Khesari Dal from toxins.

Western Kosi Canal Project

9686. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the repiy
given to Starred Question No. 1133 on the
Bth April, 1968 and state :

(a) whether proposals regarding the
final alignment of the Western Kosi Canal
has been sent to the Government of
Nepal ;
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(b) If s0, on which date ;

(c) whether approval of the proposal
or any reply has been received from the
Government of Nepal and if so, the details
thereof ; and

(d) whether Government propose to
start the work of acquiring land, on the
Indian side of the alignment to avoid delay
and if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.

(b) 17th April, 1968,

(¢) It is understood that Government
of Nepal have asked for a copy of the
detailed Investigation report.

(d) The question of acquiring land on
the Indian side of the alignment will arise
after the alignment in Nepal is finalised and
land handed over.

Oral Cancer to Textile Workers in
Ahmedabad

9687, SHRI M. L. SONDHI: Wil
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that about i2
per cent textile workers in Ahmedabad
are suffering from oral cancer ;

(b) whether any inquiry has been con-
ducted to find out the causes of this dis-
ease ; and

(c) if so, the steps being taken to check
its spread ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND WURBAN DEVELOP-
MENT (SHR1 B. 5. MURTHY) : (a)
Yes.

(b) and (c). A general survey among
textile mill workers in Ahmedabad, has
been undertaken by the “Oujarat Cancer
Society. Its report has not yet been re-
ceived by the Government of India.

Aurgville in Pondicherry

9688. SHRI M. L. SONDHI : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state @

(a) the total estimated expenditure on
the construction of Auroville ; and
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{b) the kind of assistance being given
by Government in terms of cash and equip-
ment towards this city ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : (a) and (b).
The information is being collected and will
be laid on the Table of the Sabha. .

Implementation of Delhi Master Plan

9689. SHRI M. L.SONDHI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether any imptovement in the
urban situation has taken place since the
drafting of the Interim General Plan of
Delhi;

(b) if not, how promises made in the
Master Plan can be fulfilled to face the
socio-economic transition;

(c) whether the absence of coordina-
tion among various authorities is providing
obstacles to the improving of urban life of
D:lhi; and

(d) if so, how Government propose to
improve the situatlon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a} Yes.

(b} Does not arise.

(c) and (d). Provision of water Supply
and sewerage facilities sometimes lag be-
hind and steps are being taken to augment
water supply.

Forelga Exchange Loan For O.N G. C.

9690. SHRI D. N. PATODIA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the total amount of loan that the
0il and Natural Gas Commission has taken
from Government in foreign exchange so
far to conduct its exploratary off-shore
drilling operations;

{b) the schedule drawn up by the
Commission to repay the loan; and

{c) whether it has betn possible for
the Commission to adhere to tho schedule?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH): (a) Upto
the 3I1st March 1968, an amount equal to
U. 8. Dollars 22,023,937.18 was given as
loan to the O.N. G.C. in conoection
with the off-shore exploration in the Per-
sion Gulf.

(b) Thc loan is recoverable in four
equal annual instalments. The first loan
was drawn on 31.3.1965 and repayment
will start from 31.3.1971.

(c) Does not arise, as rapayment sche-
dule will start only in 1971,

Qff-ghore Drilling

9691. SHRI D. N. PATODIA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to stale *

(a) whether the Oil and Natural Ga®
Commission bas been able to avail of the
oppertunity to give training to the Drillers
in off-shore drilling at the Persian Gulf
area so that the experience gained may be
helpful for India’s owa off-shore drilling;

(b) if so. whether it is proposed to
send Drillers to the Persian Gulf area by
rotation; and

(c) whether any request has been made
to the Government of Iran [For permitting
Indian drillers to get practical training at
the Guif base ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) to (c) .
The Exploratory drilling operations in the
Persian Gulf are being conducted through
a contractor and no facilities were availa-
ble for training in this stage. However,
in the pear future, the drilling of prodution
wells using fixed platforms is expected to
start om one structure and the ONGC
proposes to arrange for the posimg ef
some Iodian drillers on the job st that
time,

Incentive Boaus for lodisn Drillers

9692. SHRI D. N. PATODIA : Wil
the Minister of PETROLEUM AND
CHEMICALS be Pleased to state :

(a) whether it is a fact that the Indian
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Oil drillers usiog Soviet rigs have surpas-
sed by five times the record spsed achieved
by the Russians in drilling for exploratory
purposes;

(b) whether Government have consi-
dered the feasibility of acknowledging the
good work done by the India drillers by
giving them incentive bonuses; and

(c) if so, the details of the scheme
formulated in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND OF SOCIAL WELFARE
(SHR1 RAGHU RAMAIAH) : (a) No,
Sir. However, it is reported that, during
the second half of 1967-68, the drilling
teams of the O. N. G.C. exceeded the
average drilling speeds achieved in the
Soviet Union in 1966.

(b) and (c). Under the Incentive Sche-
me, a payment is maed to each individual
in proportion to his contribution towards
increasing the efficiency of the drilling
operatioas. For this purpose, the person-
nel have been classified into three groups.
The supervisory and service department
personnel are paid the paln fulfilment
bonus. Those who work on the drill-sites
get, in addition, payments for completing
individual jobs in less than stipulated timve.
The remaining personnel are paid a bonus
at a lower rate that the first two groups

Antibiotic Plant, Rishikesh

9693, SHRI SHIVA CHANDRA JHA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the Anti-
biotic Plant at Rishikesh has started
manufacturing  Chloro-Tetracycline for
animal nutrition instead of for what it was
planoed from the outset ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
No, Sir.

(b) Does not arise,
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Antibiotic Plant, Rishikesh ; Synthetic Drugs
Plant, Hyderabad and Surgical Instruments
Plant, Madras

9694. SHRI SHIVA CHANDRA JHA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to stale :

(a) the stage of completion and pro-
duction of the Antibiotic Plant at Rishi-
kesh, Synthetic Drugs Plant at Hydsrabad
and Surgical [nstruments Plant at Madras ;
and

(b) when they are likely to be comp-
leted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) (a)
and (b). Antibiotics Plani. Rishikesh : The
non-sterile Section of Potassium Penicillin
is in regular production. Sodium salt and
procaine salt Sections would go into pro-
duction during the current month.

Streptomycin has also been commis-
sioned. Some technological problems
remain to be tackled before the product
can be marketed. The product is at present
under test.

Fermentation trials for testing the
sterility etc. for Tetracycline have also
commenced.

Erection work on Oxytetracycline is
expected to be over by July, 1968, while the
erection work for MNystatia is expected to
be over in the fourth quarter of 1968.

According to the advice of the Soviet
Experts it may take about two-three years
to bring the production to installed capa-
city.

Synthetic Drugs Plant, Hyderabad : Except
for INH, Nicotinamide, Folic acid and
Diethyl carbamazine citrate, production has
commenced in all the blocks. The products
are also on sale.

It may take about 1} years to reach
the installed capacity of each product.

Surgical Instruments Plant. Madras : The
plant was commissioned in September, 1965
and is in production. This unit has also
diversified its activity to produce family
planning instruments. About 35 to 40%;
of the capacity is being utilised.
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Narmada Water Dispute
9695. SHRI1 D. N. PATODIA : Will
the Minister of IRRIGATION AND

POWER be pleased to state :

(a) whether it is a fact that some
Members of Parliament have urged the
Prime Minister to resolve the issue arising
out of the dispute of the use of Narmada
Water ;

(b) if so, whether the request has been
considered ;

(¢) whether any steps have been taken
in this direction ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d). Letters have been
received by the Prime Minister from
Members of Parliament from time to time
on the question of early settlement of the
Narmada Water Dispute. The steps taken
have been detailed in the statement made
in the Lok Sabha on 16-4-1968 in response
to a Calling Attention MNotice on this
subject.

Meeting on Narmada Valley Development
9696. SHRI NITIRAJ SINGH

CHAUDHARY :

SHRI NATHU RAM
AHIRWAR :

SHRI S. S. KOTHARI :

SHRI SUR SINGH :

SHRI RAM AVTAR SHARMA:

SHRI MANIBHALI J, PATEL t

SHRI BHARAT SINGH
CHAUHAN :

SHRI SHASHIBHUSHAN
BAIJPAI :

SHRI LAKHAN LAL GUPTA:
Will the Minister of IRRIGATION

AND POWER be pleased to state :

(a) whether it is a fact that minutes of
the meeting held on the 10th April, 1968
between the Central Government officials
and officers of the Madhya Pradesh Govern-
ment on Narmada Valley Development at
MNew Delhi were dictated and corrected and
whether the Chairman of the meeting
agreed 1o such procedure and did not
object to the recording of minutes ;



2041 Written Answers

{b) whether it is a fact when the
discussions were resumed on the following
day i.e. the 1lth April, 1968 the Chair-
man of the meeting and Officers of the
Central Government declined to follow the
same procedure for recording of the minutes
and the meeting ended abruptly ;

(c) whether any were adduced
for not recording the minutes as was done
on the first day of the meeting ; and

(d) whether it is generally the practice
of his Ministry to convene meetings where
discussions take place .but no minutes are
recorded ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d). No formal minutes
were drawn up on the 10th April, 1968, but
some notes of discussion were dictated.
On the 11th morning, when the discussions
started, the Madhya Pradesh officers insisted
on a procedure of the State officers record-
ing their views, Central Officers recording
replies and the State officers adding their
rejoinder. They further wanted that the

Central officers should sign such record..

This procedure was not considered appro-
priate as it was felt that the Central
Government, not being a party to the
dispute, it would be better if a summary
record of the proceedings were to be issued
at the end of the round of the discussions.

The general practice of the Ministry of
Irrigation and Power is to issue a summary
record of discussions after the meetings are
held.

Kalakot Thermal Power Project

9697. SHRI 5. K. TAPURIAH : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Kalakot
Thermal Power Projects near Jammu which
was originally estimated to cost about
Rupees 2.56 crores is not likely to be
completed even under the revised estimated
cost of Rupees 4.30 crores made in March,
1966 ;

(b) the total expenditure so for incurred
on the erection of this power station and
the progress so far made in the work and
procurement of equipmnt and grection
thereof ;
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(c) when the project is likely to be
completed and the latest revised estimated
cost of the project ; and

(d) the main reasons for the delay and
increase in the expenditure to such a

degree ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The original estimated
cost of Rs. 2,56 crores for the Kalakote
Thermal Power Station Project has been
revised to Rs. 4.50 crores. The revised
estimate, however, is awaited from the
State Government.

(b) Expenditure amounting to a total
of Rs. 434 crores is anticipated to have
been incurred upto March, 1968. The
generating plant and equipment have
already been procured and are under
installation.

(c) The first generating unit (7.5 MW)
is expected to be commissioned shortly.
The project is expected to be completed by
the middle of 1969.

(d) The reasons for the delay and
increase in expenditure are as follows :

(i) difficulties in the transport of
equipment and material to project
site.

(i) difficulties in the procurement of
labour and suitable contractors.

(iii} suspension of work during 1965

due to Pakistan conflict,

(iv) Effect of devaluation.

(v) Impounding of equipment in
Pakistan and.

(vi) Recent fire accident m the power
station.

Smuggling of Silver out of India

9698. SHRI P.N. SOLANKI :
SHRI R. K. AMIN :
SHRI R. R. SINGH DEO :
SHRI 5. P. RAMAMOORTY :

Will the Minister of FINANCE be
pleased to state :

(a) whether the existing phenomenon
of smuggling of silver on large scale out
of India is due to low wvalue of silver in
India or becaus¢ of higher rupee valug
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of the foreign exchenge carmed by its
smuggled export; and

(b) whether Government have taken
any steps to check smuggling of silver
outside Indla keeping in view the
factors referred to in Part (a) above?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE, (SHRI
MORARJI DESAI) : (a) At present
there does not appear to be any signifi-
cant difference between the internal and
international prices of silver. Acquisi-
tion of foreing exchange in an unautho-
rised manner appears to be the motive
for the smuggling of silver out of the
country.

(b) Among the important steps taken
by Government to check smuggling
including the smuggling of silver out of
the country are systematic collection
and follow-up of information, setting up
ef reliable informers and keeping a
watchful eye on the wvarious gangs of
smugglers, r ing of susp d |
and aircraft, patrolling of vuloerable
sections of the coastal waters, and the
coastline and land fronmtiers, launching
of prosecution in suitable cases in addition
to departmental adjudication.

losuring of Smuggled Gold

969 SHRI P. N. SOLANKI :
SHRI R. K. AMIN :
SHRI R. R. SINGH DEO :
SHRI NANJA GOWDER :

Will the Minister of FINANCE
be pleased to state : .

(a) whether Government are aware that
the smuggling of gold cam be insured
in a regular way;

(b) if so, the total amount of gold
smuggled into India from 1961 up-to date,
year-wise based on the estimate from
the rates of premium from such an
insurance?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARJI DESAD : (2) As smuggling
of gold is wunlawful, the insurance
companies cannot be expected to provide
insurance cover for it. :

(b) Poes not ariss.
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9700 SHRI P. N. SOLANKI :
SHRI R. K. AMIN :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state :

(a) whether it is a fact that
bachelor type chummeries in Lodi Colony
New Delhi have been allotted to family
officers;

(b) if so whether adequate arrange-
ments for water supply for cooking
have been made; -

(c) whether it ir a fact that the
lavatory block consisting of only two
bathrooms and two lavatories hardly
cater to the needs of the large number
of residents living in each block;

(d) if so, the arrangements contem-
plated to relieve the congestion in
this regard ;

(e) whether it is a fact that there is
water logging in the backwards of these
chummeries. breeding mosquitoes and
creating other health hazards; and

(f) if so, the stzps taken to improve
the sanitary conditions of these quarters?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) to (d). The chummeries in Lodi
Colony, New Delhi, have been allotted
as hostel accommodation on ad koc
basis to bachelor as well as other
oflicers on receipt of specific requests
from them for accommodation in these
chummeries. It is not- regular family
accommodation opnly one or two rooms
being allotted to each officer. Water
supply exists in the common mess
and bath rooms of each block.

As these chummeries were originally
intended for bachelor - officers, the
provision of two bath-rooms and two
n_wuoriu in each block of ten chumme-
ries, Was quite adequate. Since a
number of these chummeries are now
occupied by family officers also, the
existing provision is not adequate, A
proposal for the conversion of these
chummeries into regular family gquar-
ters with proper amenities was considered
a few years back but had to given up
due to financial striogency, The proposal
is being revived a gain.
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(e) No such report has been received.
(f) Does not arise.
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Central Family Plapning Council at Nainital |

9709. SHRI CHENGALRAYA NAIDU:
Will the  Minister of HEALTH, !
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the -
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Central Family Plaoning Council, which
met at Nainital on or about the 1Tth
April, 1968, have formulated broad
guidelines for the preparation of the
family planniog programme  during
the Fourth Plan ;

(b) if so, the omajs guidelines
decided upon in the meeting; and

(c) how far they have been accepted
and are proposed to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT. (DR. 5. CHANDRASEKHAR) :
(a) to (c). A note regarding the
preparation of the new 4th Five Year
Plan was placed before the 5th meeting
of the Central Family Planning Council
meeting held at Nainital on 17th &
18th April, 1968 for information. While
the Council have not specifically formulated
guide-lines in this respect, the recommen-
dations made by the Council on various
aspects of the Family Planning Programme
will be taken into consideration while
formulating the 4th Five Year Plan.

Alowances to Nursing Stafl of Dethi
Hospitals

9710. SHRI NITIRAJ SINGH
CHAUDHARY :
SHRI K. M. ABRAHAM :
SHRI C. K. CHAKRAPANI :
SHRI P. GOPALAN :
SHRI E. K. NAYANAR :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to refer to the
reply given to Unstarred Question No.

' 7214 on the 15th April, 1968 and state :

(a) the summary of the demands made
by the Trained Nurses® Association and the
action taken thereon ;

(b) the reasons for paying City Com-
pensatory Allowances at half the usual
rate ;

(c) whether Government propose to

"increase the monthly uniform and washing
allowances 10 enable the staff to remain
properly and lidily dressed ; and

(d) whether Government also propose
to increase the messing allowance to Rs. 3
per day as the present rates are inadequate
considering the present high prices ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLAMNNING AND URBAN DEVELOP-
MENT (SHRI B.S MURTHY): (a) A
Statement is laid on the Table of the
Sabba. [Piaced in Library. See No. LT-
1191/68).

In view of ‘the financial pasition,
it has not been possible to consider the
various proposals made by the Trained
Nurses" Association of India.

(b) Since the nursing staff are provided
free residential accommodatlion and are
paid messing allowance, they are paid the
City Compensatory Allowance at half the
usual rate. '

(c) and (d). There is no propasal to
review these allowances at present.

Cultivable Land in Narmada Basin

9711. SHRI 8. S. KOTHARI : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the acreage of land under cultiva-
tion in Narmada basin in Madhya Pradesh ;

(b) the percentage increase in sown
area in this basin during the last 15 years ;
and

(c) the average percentage of increase
in sown area during the last 15 years in
the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGANION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) According to the infor-
mation supplied by the Government of
Madhya Pradesh to the Khasla Committee
the cultivated area in MNarmada Basin io
Madhya Pradesh was 8.22 million acres.

(b) Basig-wise break up of yearly sown
area is not available.

(c) The average increase in sown area
during the last 15 years in the country
works out to about 1.4 per cent per year.

I yaw Wt faein v

9712 «ftwh guitenm Qgewit : w
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Special Pay and Deputation Allowances
of Goverament Emplo yees

9715. SHRI M. N. NAGHNOOR :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose (o
abolish the “special pay and deputation
allowances™ of all classes of Government
employees ; )

(b) the approximale amount spent
annually on special pay and allowances of
I.A.S. and L.C.S. Officers ; and

(c) the approximate annual saving by
this measure ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (2) As a measure
of ecomomy, deputation allowances have,
with effect from 15.9.66, been restricted to
cases of transfer of Government servanis
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to ex-cadre posts carrying higher pay scales
only. The general scheme of deputation
allowances and special pay is under review.

(b) The information in respect of
1.LAS. and L.C.S. officers serving under the
Government of India is being collected and
will be laid on the Table of the House.

(¢} Does not arise.

Transfer of C.W. and P-C. Staff to Faridabad
and Back to New Delhi

9716. 'SHRI ONKAR LAL BERWA :
Will the Minister of IRRIGATION AND
POWER be pleased o state :

(a) the number of staff of each cate-
gory of the Directorates under the Central
Water and Power Commission transferred
from Delhi to Faridabad and retransferred
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from Faridabad to Delhi during the last
three years ;

(b) whether it is a fact that some of the
Officers so transferred to Faridabad along-
with their Directorates were allowed to
remain their Headquarters at New Delhi
as they were reluctant to move to Farida-
bad ; and

" (c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Postings and transfers of
staff working in the various Directorates
of Central Water and Power Commission
from Delhi to Faridabad and vice-versu are
made keeping in view administrative con-
venience. .. The requisite information in
this regard is given below :—

8l. No. Category of Staff ~ ‘Mo, transferred No. retransferred
to Faridabad to Delhi
1. Director 3 2
2. Deputy Director 3 2
i Assistant Director 10 4
4. Extra Assistant Director 9 7
5. Technical Assistant 1 1
6. Professional Assistant 1 1
1. Senior Draftsman 1 1
8. Junior Draftsman 1 1
9. Tracer 1 1
10. Stenographer 3 2
11. Stenotypist 3 3
12. U.D. Clerk 3 2
13. Lower Division Clerk 9 5
14. Peon 12 8
(b) No. 111 pon-ministerial technical posts to be

(c) Does not arise.
Reservation in Class 111 Technical Posts

9717. SHRI ONKAR LAL BERWA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Ministry
of Home Affairs have issued certain orders
fixing certain quota to be reserved in Class

filled by cent percent promotion ;

(b} if so, the number of posts reserved
by his Ministry and its attached and sub--
ordinate offices in the years from 1964 to
1967 ;

(c) whether it is also a fact that the
claims of some of the officials belonging
to Scheduled Castes and Scheduled Tribes
have been ignored and they bave been
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superseded in spite of the orders issued by
. the Ministry of Home Affairs ; and

(d) if so, the steps Government pro-
pose to take and to nullify the supersession
already made 7 !

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir. Reservation is
available to Scheduled Castes/Scheduled
Tribe candidates at the rate of 1239,
and 5% respectively in Class III posts/
grades filled by competitive examina-
tions limited 1o departmental candidates
or selection of the eligible candidates.

(b) Ministry proper :

No vacancy arose in the reserved cate-
gories in the Minisiry proper in Class 110
Non-ministerial  Technical services/posts
filled by promation in the recruilment years
1964 10 1967.

In regard to the attached and subordi-

nate offices of this Ministry the informa-
tion is given below :—

Attached and Subordinate offices :

VAISAKHA 16, 1890 (SAKA)

Year Scheduled Scheduled -
Castes Tribes

1964 3 1

1965 — —_

1966 1 1

1967 1 —

(¢) No.

(d) Does not arise.

Shifting of C.W. and P.C. Offices to
Faridabad

9718. SHRI] ONKAR LAL BERWA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 2785 on
the 4th March, 1968 and state :

(a) whether it is a fact that regular
pay slips of the officers transferred from
Faridabad to New Delhi are not being
jssued by the A.G., CW. & M., New
Delhi as the Headquarters of the Union
Territory and the Transmission Directo-
rates and the posts thereunder are still at
Faridabad ;

(b) the arrangements being made either
1o shift the staff back to Faridabsd of
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change their headquarters to New Delhi
on a permanent basis and whether the
Cabinet Advisory Committee is being
approached for this purpose ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) : (a'to (c). The officers trans-
ferred from Faridabad to New Delhi have
been authorised by Accountant General,
C.W. & M. to draw their pay at New
Delhi for a period of six months pending
clarification of certain points raised by the
Accountant General. The necessary
clarification in this regard is being furnishe
ed to the A. G.,, CW. & M.

faeeit w1 wa-weaT fAteTem

9719. To FA wETI TN :
st TreTeAre T
tﬂﬁl‘lw e

FIT GWIR KT AT I A FY
Far & fF :

(%) smaz aw ¥ f& 24 s,
Wi 11 W, 1968 FT aIFTC F @F
FeaTiasTdr &) foeelt 99 wwor 7 &
qur-Feary frdwres 8 wrd faetg
aqr sarafs  wfafagart & ary &
w8 mofix frerad faeft § ; o

(@) afz &, @ 7 aX & w31 wrd-
Sy o€ g7

wRTw-weaTw fawT # Tren-w (o
(ofelt) gotw qg) : (%) feaiw 23
sl st 8 7T, 1968, F Y ax, A
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frderrerg & sEa@T & faeg g w109
o, wen wfar W ATA g0

(=) o Fr = IFT &AM A
w1 a1 &Y wfwgse i a1 qoq. qrary
¥ & s @ § “



:2059

Written Answers

firyam dmw A fefmdy, A,
faeelt

9720. =it fgrer Farg = ¥ faw 7Y
7g qa A o s fF

(%) wa aiw aal & Fud feger
¥ew vretw fafiee, wimars, fae
) ww fert et gzr & g,

(&) oiw a6t ¥ @ FH § WART
& & # g gra feadt afw aga &
TE AT YW gAY TH B4 $1 W WAL
ot fipaeft wfw aFar & W< '

(1) g ofy & g7 @ B
fadr s @1 @ wEad S af g ?

J9-A8TR A qe faw oweR (s
At twt) - (%) gEm o
e AFY @ a9T IW WE §W A
FTH THT WY AT AT |

(®) fora aiw aqt & @ Fo00 ¥
oTasT ¥ €7 ¥ 4,16,384 T N W
age A adft Y 1 1-4-1068 W WEAFT
ot #r€ T QA e g

() we7 7df 9sam

Sales Tax on Chewing Tobacco in
Origsa

9721. SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to
state :

(a) whether the Orissa Government

have imposed Sales Tax at 3 per cent. on
chewing tobacco ;

(b) whether it was agreed in 1957, bet-
ween the Orissa and the Central Govern-
ments that Sales Tax should not be impos-
ed on unmanufactured tobacco ;

(¢) whether according to the agreement,
additional Excise Duty was introduced and
it was agreed that no Sales Tax would be
introduced ; and

(d) if so, the steps which Government
aro taking to see that the Sales Tax on
chewing tobacgo is withdrawn ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI -
MORARJI DESAI) : (a) The information
is being collected and will be laid on the
‘Table of the House.

(b) and (c). Yes, Sir.

(d) The matter will be examined after
the facts have been received from the
CGovernment of Orissa.

Internal Public Debt of Jndia

9722, SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to
state @ :

(a) the total internal public debt of
India (Union and States combined) up to
the end of 1967 ;

(b) how much of interest is paid per
year from the year 1965 on the aggregate
internal debt by the States and the Union;

(c) the per centage of the tax revenue
which is deviated to the payment of inte-
rest of this debt ; and

(d) how the interest burden of India

compares with countries like U. S. A. and
U.K.?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAIl): (a) The combined
internal Public Debt of the Central and
State Governments at the end of 1966-67,
was of the order of Rs. 9,300 crores.

(b) The gross interest paid on internal
Public Debt by Central and State Govern-
ments, which includes the interest paid on
behalf of Governmental undertakings like the
Railways, the Posts and Telegraphs, etc.,
was about Rs. 318 crores in 1965-66 and
Rs, 385 crores in 1966-67.

(c) A significant part of the interest .
payments by the Central and State Govern-
ments is covered by interest reteipis from
various commercial undertakings and other
partees to whom loans have been made.
Without making any adjustmant for these
recoveries, the interest payments on inter-
nal debt as a proportion of the tax reve-
nues were 10.9%, in 1965-66 and 11.9% in
1966-67.

(d) The availabie data are not strictly
comparable. The interest paid by the
Centrsl Qovernment fo 1965-66, both on
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internal and external debt, was 11.3% of
its tax revenues. According to the data
published in the Statistical Year Book (1966)
of the United Nations, the corresponding
figures for the U. K. (Central Government)
and the U.S.A. (Federal Government) were
122 per ecent and 7.8 per cent respeci-
tively.

Foe wum ¥ faren afesx

9723. it wiwg wewx : ¥ fiw,
wrarw xay gfa ot qg @@ ®OFO
s fr :

(F) #ar a8 9= & fr o 9 A
Fafan MragR w1 =i #Y faar ofoe
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fimtm, wraR aur qfd swwg §
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AT ZENE aqr TFATHT T & G40
& a0 e Ty dafea €

P.L -480 Agreement

9724, SHRI BENI SHANKER
SHARMA : Will the Minister of FINA-
MNCE be pleased to state:

(a) whether the desirability of ending
the PL-480 agreement has been examined ;

(b) if so, with what results ; and

{c) the steps taken or proposed to be
taken in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAL : (a) to (c). ‘It is
5ot clear which PL 480 Agreement is res

VAISAKHA 16, 1890 (S4KA)

- MENT (SHRI B. S. MURTHY) :
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ferred to in the question. Individual PL-
480 agreements for importing specified
quantities of foodgrains, cotton and other
commodities are signed when the import of
these items is considered to be essential.
Imports against the Agreements signed so
far have been nearly completed and the
question of terminating any of these agree-
inents does not arise,

Urbanisation of Delhi Villages

9725. SHRI BAL RAJ MADHOK :
SHRI JAMNA LAL :

Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN _DEVE-
LOPMENT be pleased to state :

(a) whether it is a fact that many vill-
ages of Delhi have been declared as urban
villages ;

(b) whether it is also a fact that these
urbanised villages have not so far been
given any urban amenities such as water,
laterines and urinals ; and

(c) if so, the steps which are being
taken to provide these facilities to these
villages 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
(a) to
(c). Yes, all the villages, which fall within
the wurbanisable limits described in the
Delhi Master Plan, have been declared as
urban areas. Accordingly, the Delhi Deve-
lopment Authority’ is preparing develop-
ment plans for these villages, and estimates
of expenditure on the provision of internal
services and maintenance thereof are also
being prepared. Necessary amenities will
be provided in these villages as soon as the
development plans and the estimates of ex-
penditure have been finalised.

¥ g wafeat gror i faorsy
oY qrEt w o

9726. «ft frgrer fog : & famia,
wrwre aat qfa St gz qa S g
Fiur fF

(%) FTH@ A F @A Ay
Fiva aIerd) FRifal (7Ed, fied

=
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Tagore Theatre, New Delhi

9729. SHRI J. MOHAMMED
IMAM :

SHRI TENNETI VISWA-
NATHAM :

SHRI D. C. SHARMA :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state :

(a) whether Government's attention
bas been drawn to a press report in the
J_Hndus_fm Times of the 12th April, 1968
".plqrd:n' the inordinate delay in the com-
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pletion of the Tagore Theatre on the Ridge
Road, New Delhi ;

(b) ¥ so, the reasons for the delay in
its completion ;

(c) when the theatre is likely to be
completed ; and

(d) the total financial allocation made
by Government for the comstruction of the
theatre 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
Yes.

(b) to (d). Work on the construction
of Rabindra Rangshala was commenced
in March, 1941, under the auspices of the
Rabindranath Tagore Centenary Committee,
a private registered society. An expendi-
ture of Rs. 3589 lakhs was incurred
by the Committee by the 3Ist March,
1967. Government took over the
Rangshala on the 1st April, 1967, and
sanctioned an expenditure of about Rs. I1
lakbs to complete the remaining items of
work. The entire work was expected 1o be
completed by February, 1968. On account
of paucity of funds, however, the ‘work
could mot be completed as anticipated.
The work is now expected to be completed
by June this year.

Upgradation of State Bank of India
Branch, Bhilei
9730. SHRI J. H. PATEL: Will

the Minister of FINANCE be pleased to
state :

(a) whether there has been a demand
from the employees of the State Bank of
India, Bhilai to upgrade their Branch to
‘B’ area ;

{b) if so, the action
matter ;

(c) whether all private sector bamks
have gradsd Bhilai as ‘B’ area for the pur-
pose of determining the service conditions
of their cmployees ; and

(d) if so, the reasons for the delay in
the State Bank falling in line ?

taken in the

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, the em-
ployees of the Bhilai branch of the State

VAISAKHA 16, 1968 (SAKA)
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Bank have been demanding the inclusion of
Bhilai in Area II.

(b) The State Bank has decided to in-
clude Bhilai in Area H with effect from the
1st January, 1966.

(c) Yes, Sir.

(d) The matter was under discussion
with the All India State Bank of India
Staff Federation which had demanded the
upgradation of certain other places as well
and a final decision could not be taken
earlier without considering all the demands
together.

Bhatsai Project in Maharashira

9731. SHRI J. H. PATEL : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to refer to the reply given to Uns-
tarred Question No. 5951 on the Ist April,
1968 and state :

(a) when the Municipal Corporation
and/or Maharashtra Government first ap-
proached the Central Government for assis-
tance to undertake the Bhatsai Project;

(b) the amount of World Bank/[. D.
A. assistance necessary to complete the
project;

(c) whether any reference has at all
been made to the World Bank/l. D. A. so
far on this project; and

(# whether the Maharashtra Govern-
ment have agreed to provide the necessary
capital for the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) A
prelimipnary proposal regarding the Bhatsai
project was made by the Maharashtra
State Government to the Central Govern-
ment in 1964, but details of Bhatsai and
alternate sources have yet to be worked
out by the State Government on the basis
of the consultant’s report which is expec-
ted shortly.

(b) The question whether the World
Bank/I. D. A. assistance will be necessary,
and the quantum of such assistance, will
be decided only when details of Bhatsai
and alternative projects become known.

(c) The project has been under discus-
sion with the World Bank/I. D. A. for a
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prospective credit from the 1. D. A.
Representatives of the Maharashtra Gove-
rnment visited the Upited States in 1967
for discussions with the 1. D. A, and offi-
cials of the I. D. A, have also visited India
for discussions om the various means of
meetiog the water supply needs of Greater
Bombay.

(d) It had been indicated to the Maha-
rashtra Government that the expenditure
on the project will have to be financed
from the resources available with the age-
ncy responsible for the execution of the
project,

Seizure of foreign sugar

SHRI SRINIBAS MISRA :
SHRI MRITYUJAY PRASAD:
SHRI CHANGALRAYA
NAIDU :
Will the Minister of FINANCE be
pleased to state :

{a) whether it is a fact that 15 quintals
of sugar in bags bearing Chinese and
Russian markings have been seized by the
the Customs offioials at Barauni recently;

(b} whether the source of this stock
has been ascertained; and

{c) the measures being initiated to dis-
courage and destroy the chanonel of such
smuggling 7

9732.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) On 10th April,
1968, 16 bags of sugar were seized at
Barauni, out of which one bag bore Cze-
chostovakian marks. There were no mar-
kings on the other 15 bags.

(b) The source of these 15 bags is
being ascertained.

(c) Py ive and intellige measiires
have been intensified on probable chan-
nels of such smuggling.

Trombay Fertilizer

9733, SHRI HIMATSINGKA : Will
the Minpister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether the Trombay Fertilizer
factory bas developed a unique complex
fertilizer using nitric acid instead of sulpbu-
ric acid;

MAY 6, 1968

Written Arswers 2068

{b) whether in view of the scarcity of
sulphuric acid and India's total dependence
on imoprts for supply of sulphuric acid,
Government propose to take steps to pro-
mote the use of nitric acid in the produc-
tion of this fertilizer; and

(c) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
Trombay fertilizer factory is producing
Nitro-phosphate using mnitric acid and di-
ammonium phosphate.

(b) and (c) . The use of nitric acid
for production of nitro-phosphate was, in
fact, thought of and put into effect wilh a
view to reduce dependence on p
However, as in this process the water som-
bility of phosphate becomes limited and
as according to agronomists some soils and
crops require greater water solubility, the
use of nitric acid in the production of
complex fertilizer has to be considered on
a selective basis with reference to relevant
factors. These aspects are borne in mind
while approving or undertaking a particu-
lar scheme of production.

Prove into Working of Income-tax
Department
9734. SHRI GADILINGANA

GOWD)
SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :
Will the Minister of FINANCE be
pleased to state :
\a) whether several Members of Parlia-
ment in a memorandum to Government
have called for a thorough probe into the

working of the Income-tax Department ;
and

(b) if so, the details thereof and reac-
tion of Government thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) It has been urged that a high-
powered Commission may be immediately
appointed to go into the working of the
Income-tax Department and suggest mea-
sures for improving its efficiency and tomn-
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ing up the administration of direct taxes in
the country. The Hon'ble Members have
proposed that the Commission should be
presided over by a Supreme Court Judge
and should include as members, a High
Court Judge having experience of Income-
tax cases, three administrators and five
Parliamentarians. The suggestions made
in the memorandum are under the consi-
deration of Government.

forg aft & ww-feae § At A awrw
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Saspension of L. 1. C. Employees In

Northern Zone

9736. SHRI UMANATH :
SHRI C K. CHAKRAPANI :
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SHRIMATI SUSEELA
GOPALAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Zonal
Manager, Northern Zone, Lile Insurance
Corporation, has assured the President of
the Northern Zonal Insurance Employees’
Association that no employee will be sus-
pended or arrested ;

(b) if so, whether it is a fact that the
Divisional Manager, Chandigarh Division,
Life Insurance Corporation has viclated
this e and ded some
workers ;

(c) whether any representation has
been received from Northern Zonal Insu-
rance Employees’ Association ip this re-
gard ; and

(d) if so, the stegs taken thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) to (d). Five

ployees of the Divisional Office of the
L. I. C. Chandigarh were arrested by
Police on the 9th April, 1968, for alleged
acts of violence at the residences of some
employees of the L.I.C. who either
attended office or took leave on the day of
the strike. Suspension letters under Staff
Regulation 36(1) (b) were issued on the
10th April, 1968. On the 14th April, the
President of the Employees’ Association
Northern Zone, saw the Zonal Manager,
New Delhi and requested him not to take
any action against any employee of the
Chandigarh Divisional Office till the 18th
April, 1968 when the representatives of the
Employees’ Association were to see him
again., The Zonal Manager agreed not to
further action against employees other
than those to whom suspension letters had
already been issued four days earlier. On
the 16th April, 1968, the Employees'
Association wrote to the Zonal Manager
alleging that he had gone back upon his
assurance since five persons had been sus-
pended. This was not a breach of the
assurance given by the Zonal Manager as
these letters had been sant by Registered
Post on the 10th April, 1968.
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Irregularities in Calcutta Salt Lake
Reclamation Work

9737. SHRI JYOTIRMOY BASU :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether some irregularities have
been detected in the Calcutta Salt Lake
Reclamation works ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) No irregularities have been detected in
the reclamation work of the Northern Salt
Lake Scheme.

(b) Does not arise.

Levy on Patieats ia Calcutia Hespitals
9738. SHRI JYOTIRMOY BASU :
SHRI DEVEN SEN :

SHRI GANESH GHOSH :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that a levy has
been imposed om outpatients and indoor
patients of Goveroment Hospitals in Cal-
cotta ; and

(b) if so, the reasoas therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (S3HRI B. 5. MURTHY) : (a) and
(b). Mo levy has been imposed yet. How-
ever, some proposals in this regard are
under consideration.

Pong Dam and Sutlaj Beas Link oustees
RehabHitation Committee

9739. SHRT HEM RAJ: Will the
Minister of JRRIGATION AND POWER
be pleased to state :

(a) the progress made in the re-comsti-
tution of the Pong Dam and Sutlaj Beas
Link Oustees Rehabilitation Committee
which was dissovled due to the General
Plections of 1967 ;

(b) whether it will be headed by an
official of his Misdstry ; and

(c) if not, the reasons therefor 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The question of re-
copstituting the Beas Rehabilitation Com-
mittee is under consideration with the Beas
Construction Board.

(c) Dwoes oot arise.

Special Lady Police for the Suppression”
of Immoral Traffic in Women

9740. SHRI MAHANT DIGVIJAL
NATH : Will the Minister of SOC[AL
WELFARE be pleased to state : '

(a) whether it is a fact that immoral
traffic in women and girls is on the increase
in the country ;

(b) if so, whether it is also a fact that
all the steps taken by Government uptil
now have proved a failure ;

(c) whether Government propose to
appoint a Special Lady Police for the sup-
pression of such immoral traffic in the
country ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA): (a)
No. Sir.

(b) Does not arise.

(c) and (d). The implementation of
the Suppression of the Immoral Traffic in
Women and Girls Act, 1956, is the res-
ponsibility of the State Governments and it
is for them to determine the appropriate
machinery for the enforcement of the
Act.

Development of Calcutta Metropolitan
District

9441. SHRI S. K. TAPURIAH : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Central Government
have received any request from the
Governor of West Bengal for spzcial grants
for the development of Calcutta Metro-
politan District ;

(b) whether Government have also re-
celved a similar memerandem from the
Calewtta Metropolitan Manming Organisa-
tion ;
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{¢) if so, the salient features thereof ;
and

{d) the decision of Government in this
regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) No, Sir.
(¢) Does not arise.
(d) The matter is under consideration.
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Scheme For Self-Employed Persons

9744, SHRI VIRBHADRA SINGH :
Will the Minister of FINANCE be pleased
o state : .

(a) whether Government have finalised
pRY gch:rng _l‘or sfl_f-employed persops;
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(b) if so, the details thereof; and

(c) the gains which are likely to be
achieved through this scheme ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI  DESAIl): (a) and (b). A
Provident Fund Scheme for the general
public is proposed to be introduced by
Government. In order to obtain the
necessary legislative authority to institute
such a Provident Fund Scheme, the Pub-
lic Provident Fund Bill, 1968 was intro-
duced in the Lok Sabha on the 18th April,
1968 and was passed by the Sabha on the
20d My, 1968, The salient features of
the Scheme were explained during the con-
sideration of the Bill on the 2nd May,
1968.

(c) The Scheme is a social security
measure, especially for self-employed per-
sons who have no opportunity at preseot
for conmtributiog to any Provident Fund
Scheme. The subscriptions to the Fund
will help Government to finance social and
developmental schemes.

Central Famlly Planning Council Meet

At Nainital
9745. SHRIMATI SUSHEELA
ROHATGI: Will the Minister of

HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased to
state :

{a) whether he, during his address to
the Family Planning Conference at MNaini-
tal, stated that Public opinion was in
favour of such measures as raising the age
of marriage and liberalization of abor-
tions;

(b) if so the basis on which this con-
clusion was drawn by him; and

(c) whe:her Goveroment are planning
to develop a comprehensive mailing system
for providing information on Family
Planning ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. §. CHANDRASHEKHAR) :
(a) and (b). Yes. The basis on which this
conclusion was drawn is as under :—

(i) For liberalisation of abortion—=The
Shantilal Shah Committee, constitutsd to
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study this question, i d questi ires
to experts in medical and legal etc, fields
and to various religious, social and politi-
cal institutions. According to the Report
submitted by this Committee., majority
of these expertsfinstitutions supported the
move. This Report was, theceafter, cir-
culated amongst States/Public Bodies/
Association and their views were generally
favourable to the steps in this direction.
Reports appsiring in the Press also gen-
rally expressed their support to this me-
asure.

(i) Por raising minimum age of marriage
Sor bays and girls. The subject came up for
discussion in the meetings of the Central
Family Planning Council held in June,
1966, and October, 1967, and has been
discussed in detail in the Press and through
correspondence with my Ministry. The
views expressed in Press and by eminent
individuals, leaders, Social Organisations
bave generally been in favour of this
measure.

(c) Yes. A Scheme is under considera-
tion and the details are being worked
out.

Central Assistance To Orissa

9746. SHRI A. DIPA : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Chief
Minister of Orissa  discussed certain
problems of his State with him and the
Prime Minister and other Ministers and
requested for more funds from the Centre
for Talcher Thermal Station, Balimela
Project, Mahanadi, Taikona Bhimi and for
development of irrigation, railways and
industry, specially on development work
in Phulbani District; and

~ (b) If so, the reaction of Government
thereto 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) It was explained to the Chief
Minister that it would not be possible for
the Government of India to provide any
‘additional funds to the State Government,
over and above the assistancs agreed tg
#lready, i
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Central Assistance to Orissa

9747. SHR1 A. DIPA :

SHRI MEETHA LAL MEENA :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Chief Minister of
Orissa visited Delbi recently to discuss
problems of deficit and drought-stricken
Districts of Orissa with him and the Prime
Minister ;

(b) if so, the details of the financial
assistance for developmental purposes
(category-wise) sought by the Orissa
Government ; and

(c) the reaction
thereto ?

of  Government

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The
Chief Minister of Orissa recently discussed
with the Prime Minister and the Deputy
Prime Minister certain general issues
relating to development programmes in
Orissa and the problems of financing them.
It was explained to the Chief Minister
that it would not be possible for the
Government of India to provide any
additional funds to the State Government
over and above thé assistance agreed to
already.

Malaria Eradicatioa in Rajasthan

9748. SHRI D. N. PATODIA : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whther it is a fact that the number
of cases of malaria as reported from
Rajasthan has increased nine time more
in 1967 than in 1965 and if so, the reasons
therefor ;

(b) whether it isa fact that one of the
consitituent factor is the migratory
labour working in the projects, both
Central and State, who carry the germs
of malaria with them ;

(c) if so, whether the Central Govern-
ment have been requested by the State
Government for additional assistance to
control the menace ; and

(d) whether the request has been
considered 3nd if so the nature of assis.
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tance given to the State Government for
combating malaria so far 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes. The main reasons are inadequate
surveillance, shortage of supplies and
in:reased vector resistance at places.

(b) Yes.

(c) No.

(d) Does not arise.

Central Family Planning Council Meet
at Nainital

9749. SMT. SUSHILA ROHTAGI :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

-MENT be pleased to state :

(a) whether the Central Board on
Family Planning which met at Nainital this
week, decided to give top priority to
sterilization ;

(b) if so, whether Government also
conducted any study on percentage of
Muslim, Hindu and Christian community
which has profited from the sterilization
programme during the last two years ;

(c) if not, whether Government propose
to guard against sterilising only one
community, in-the light of social effects on
the population as a whole 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) Yes. The Central Family Planning
Council at its meetiog held at Nainital on
the 17th and 18th April, 1968 has recom-
mended that the iempo of the efforis for
further popularising the  sterilization
programme should by stepped up by the
States. A copy of the resolution adopted
is laid on the Table of the House.
[Ploced in Library. See No. LT-1194/68]

(b} Yes. Information available from
several localised studies shows that the
progress of family planning amongst deffe-
rent communities is more or less in
proporation to their population. A copy
of resolution in this regard adopted by the
Council is laid on the Table on the House,
[Placed in Library. See No. LT-1194/68)

(c) Doss not arise.
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Ministerial Committee for Review of
Médical Bducation

9750. SHRI 8. R. DAMANT: ‘Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a ministerial
Committee to make an qvcrall review of
Medical Education in the country is being
constjtuted ;

(b} if so, the topics on which it has
heen asked to report ; and

{cY whether it will also examine the
need for uniformity in curriculum at
Under-Graduate level ?

THE DPEUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) : (a) to (c).
The Executive Committee of the Central
Council of Health in its meeting held on
19.4.68 has recommended the appointment
of a ministerial committee to make an
overall review of the system of medical
education in the country. No decision
has yet been taken by Government on this
recommendation,

Smuggling of Foreign Goods

9751. SHRI RAJ DEO SINGH ;
SHRI VIRENDRAKUMAR
SHAH :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that smuggling
of foreign goods has been increasing year
by year ;

(b) the preventive measures, besides
alertness of Excise Department, Customs
authorities and Police, taken or proposed
to be taken to wipe out the temptation for
smuggling ;

(c) whether these smuggled goods are
cheaper and of better quality than those

- manufactured in the country ; and

(d) if so, the ways and means devised
to make internally produced goods cheaper
and of better guality 7

THE DEPUTY PRIME MINISFER
AND MINISTRY OF FINANCE (SHRI
MORARJ! DESAT) : a) It is not passiblg
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to make a precise estimate of the quantity
of goods smuggled ipto India. There is
also no material before the Government to
indicate that smuggling of foreign goods
has been increasing year by year.

(b) A statement showing the important
steps taken to check smuggling is placed
on the Table of the Sabha.

STATEMENT

Among the important steps taken to
check smuggling are : systematic collection
and follow-up of information, rummaging
of suspected vessels and aircrafr, patrolling
of vulnerable sections of the coastline and
land frontiers and launching of prosecution
in suitable cases in addition to imposition
of heavy penalties under the Customs Act
and confiscation of contraband in depart-
meatal adjudications. In the field of
legislation, the Customs Act now provides
for imposition of heavier sentences of
imprisonment as a result of prosecution
where the market price of the goods seized
is more than one lakh of rupees. In the
case of seizures of gold, diamonds and
watches there is a provision available in the
Customs Act for placing the burden of
proof that these goods are not smuggled, on
the persons from whom they are seized.
The scope of this provision has been
recently extended to the following goods :

(i) Cosmetics ;
(ii) mechanical
therefor ;
(iii) playing cards ;
(iv) safety razor blades ;
(v) cigarettes ;
(vi) transistors and diodes ;

(vii) synthetic yarn and metallic yarn ;

and

(viii) fabrics made wholly or mainly of

synthetic yarn.

(c) Some of the smuggled goods are
cheaper or of better quality. In case of
some, consumers may be under a mistaken
impression that foreign goods are of better
quality.

(d) The Directorate General, Technical
Development, the Directors of Industries of
the different States, the Development Com -
missioner of Small-Scale Industries, etc.
agsist the ipdustries in their F."W“"!

lighters and flints
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charge in improving the quality and reduc-
ing the prioe of their products. The Tariff
Cothmission while going into the cost
structure of products referred to it recom-
mends ways and means of helping the
comnoerned industry, including the improve-
ment of its products. The Commissioner
of Civil Supplies also assists some of the
industries in this regard. The¢ Indian
Standerds Institute also helps by evolving
acceptable standards for different indigen-
ous products.

- P. L. 480 Funds
9753. SHRI G. C. DIXIT : .
SHRI VASUDEVAN NAIR :
SHRI H. N. MUKERIJEE :
SHRI SHIV KUMAR
SHASTRI :
SHRI BHARAT SINGH
CHAUHAN :
SHRI BR1J BHUSHAN LAL :

Will the Minister of FINANCE be
pleased to state the reaction of Govern-
ment'to the statement made at Hyderabad
on the 20th April, 1968 by Mr. Francis
Thomas, American Counsel at Madras to
write off P. L. 480 Funds in India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAl) : Government have
seen press reports of the meeting between
the Andhra Pradesh Chambers of Commerce
and Industry and Mr. Thomas. According
to Mr. Thomas these reporis are quite
incorrect and he does not snbscribe to the
views alleged to have been expressed by
him. In view of this Government do not
feel called upon to express any reaction.

Tmport of Soviet itig- and Machinery

9754. SHRI G.C. DIXIT : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the value of rigs and other machine
imported from U. S. 8. R. for oil prospect-
ing and boring purposes and not used so
far ; '

(b) the month and year of their land-
jog in India . aod

{c) whether theése are not being used

because they are absdlcte ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
and (b). All the rigs and machines imported
from the U. S. S. R. have been put to use.
These rigs and machines have been purcha-
sed over the period May 1956 to October
1963 and have been received in different
consignments at different times of which
full details are not readily available.

ic) Does not arise.
‘Krishna Water Dispute
9755.

SHRI K. NARAYANA RAO :
SHRI RABI RAY :

'Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that Govern-
ment of Andhra’ Pradesh have requested
the Central Governmént to refer the
Krishna water dispute to a tribunal under
the Inter-State Waters Dispute Act ; and

(b) if so, the reaction of Goveroment
thereto ?

THE MINISTER IN THE MINISTRY
OF IRRIGATION AND POWER (SHRI
SIDDHESHWAR PRASAD) : (a) Yes.

(6) The Chief Milfisters’ of Andhra
Pradesh, Mysore and Maharashtra have
been addressed urging upon’ them the need
for an early settlement of this dispute in
the larger national idtérest. Their replies
are awaited.

Agricuttiral Credit Corporation in State

9756. SHRI VIRBHADRA SINGH :
Will:the' Minister of FINANCE be pleased
to state :

{a) whether it is'a fact that Govern-
ment have taken a decision to set up Agir-
cultural Credit Corporations in the States ;
and

(b) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DEASI) : (a) A Bill to pro-
vide for the setting up of Agricultural
Credit Corporations in the States and
Union territories is being introduced today.

(b) A statement is enclosed.
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Statement

Broad details of the proposed Agricultural
Credit Corporations

(i) The Corporations may be set up °

in the States of Assam, Bibar,
Orissa. West Bangal and Rajasthan
and in the Upion territories of
Manipur and Tripura, It will
also be open to any other State
or Union territory- to set up a
similar corporation  after obtain-
ing the prior approval of the
Central Government.

The authorised capital of the
Corporation shall be between
Rs. 1 crore and Rs. 5 crores,
depending on the requirements of
each State. The share capital
will be contributed by the Central
Government  (30%,), the State
Government (20%,). and the
Reserve Bank (209,). the balance
(30%,) being contributed by the
State Bank and its subsidiaries,
other commercial banks and the
Food Corporation.

The Corporation will be managed
by a Beard of Directors consist-
ing of seven persons. The Chair-
man and the Managiog Director
will be nominated by the Central
Government, while two directors
will be nominated by the State
Government, one of whom shall
be a non official. The Reserve
Bank will nominate one director
and the other two will be elected
by the State Bank and its sub-
sidiaries, the other commercial
banks and the Food Corporation,
if they hold shares in the Corpora-
tion.

The principal business of the
Corporation will be to grant loans
and advances for periods mnot
exceeding five years for agricul-
tural and allied operations, to
agriculturists, agricultural market-
ing and processing socicties, co-
operalive farming societies, central
co-operative banks and primary
agricultural credit societies. It will
also be authorised to perform
other types of business which a
cooperakive bank is  genperally
authorised Lo tramsact.

(i)

(iii)

(iv)
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(v) The Corporation will receive
deposits from the public and also
borrow necessary working funds
from the Reserve Bank, in the
same manper as a State Coopera~
tive Bank, and from the Central
and State Governments and other
institutions as may be approved
by the Central Government.

The Reserve Bank will be clothed
with necessary powers to issue
instructions to the Corporation in
regard to its lending policy and
with regard to other matters, as
are already available to the Res-
erve Bank in respect of a coopera~
tive bank.

{iv)

Iovestment by Foreign Private
Eaterprises in India

9757. SHRI KASHI NATH PANDEY:
Will the Minister of FINANCE be pleased
tO state :

(a) the amount of capital invested by
Private enterprises from U.S.A., US.S-R.,
Germany. Finance each year during the
period from 1965 of 1967 in various busi-
nesses in India ; and

(b) the yearly profits remitted to these
countries on the investments made in
India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAIl): (a) and (b). Two
statements are laid on the Table of the
Lok Sabha. ([Pilaced in Liprary. See No.
LT-1195/68].

Second Refinery at Dabej

9758. SHRI M. B. RANA : Will the
Minister of PETROLEUM AMD CHEMI-
CALS be pleased to state :

(a) whether it is a fact that oil has
been found in Broach District and Dahej ;

(b) if so, whether Government propose
to open a second refinery there ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHR1 RAGHURAMAIAH) : qa)
Oil was found ic ihe Apkleshwar ficld
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in Broach district in 1960 and the field
since put on production. No oil well has
so far been drilled in Dahej and therefore
the question of an oil field in this area does
not arise.

(b) and (c). No, Sir. The question
of establishing another refinery can arise
only when sufficient additional quantities of
crude oil are available and these cannot be
processed in the Gujarat Refinery, if
necessary after expansion.

Written Answers

Distribution of Parliamentary
Proceedings of a Question in
Jncome tax Depariment, Bombay
9759. SHRI SHANKARRAO MANE:
SHRI RAMESH CHANDRA
VYAS :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that 400 copies
of the proceedings of 2 Stareed Question
answered on the 1st April,- 1968 regarding
Income tax assessment of M/s. Ram Narain
and Sons, Bombay published in the Free
Press Journal were distributed in the In-

come-Tax Department, Bombay on the 2nd °

April, 1968 ;

(b) if so. whether this distribution was
done under orders of his Ministry ;

(c) if not, who conducted this distri-
bution ; and )

(d) the object of this distribution ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Itisa fact that
a number of copies of the Free Press
Journal dated 2-4-1968 containing details
of proceedings in the Lok Sabha on 1-4-1968
regarding the income-tax assessments of
M/s. Ram Narain and Sons Ltd., Bombay
were distributed in the office of the Income
tax Department, Bombay on 2-4-1968. The
exact number of copies so distributed is
not known.

(b) No, Sir.

{c) and (d). Not known.

Family Planning Programme by Post

. 9760. SHRI K. P. SINGH DEO:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it isa fact that Govern-
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ment have evolved a scheme to popularies
the family planning scheme by post ;

(b} if so, the details thereof ;

{c) the expenditure likely to be incurred
thereon ; and

(d) the benefits likely to be derived
therefrom ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (d). Government have under con-
sideration a scheme for direct mailing of
family planning motivational literature to
about two million opinion leaders through-
out the counmtry. This literature will in-
form the opinion leaders about the bene-
fits of small family norm and the way to
practice it and will help them to educate
and motivate the people on family plann-
ing.

(b) and (c). The details of the mailing
system are being worked out.

Wristen Answers

Income Tax Arrears

9761. SHRI 5. R. DAMANI: Wil
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 2601 on the 4th March, 1968
and state :

(a) the number of parties from whom
the amount of outstanding Income-tax
arrears has been recovered ;

(b) the names of the parties who have
since cleared their dues ;

(c) whether the payment was made in
time ; and

(d) action Government propose to
take to recover the amount still out-
standing ?

THE DEPUTY PRIME MINISTER

. AND MINISTER OF FINANCE (SHRI

MORARJI DESAIl): (a) and (b). The
amount of outstanding Income-tax arrears
has been fully recovered from two parties
viz, Mls, Burmah Shell Refineries Ltd.,
and Gwalior Rayon Silk Manufacturing
(Wvg.) Co. Ltd. In other cases partial or
‘pil’ recoveries have been made.

(€) MJs. Burmah Shell Refineries Lsd. :
A demand of Rs. 285.49 lakhs was oul-
standing as on 31.3.1967. This consisted of
demands of Rs. 3.59 lakhs ; Rs. 2.42 lakhs;



B Written dmsweri
Rs. 2.29 lakhs and Rs. 4.42 lakhs for the
assessment years 1957-58 58-59. 59-60 and
1960-61 respectively and Rs. 272.77 lakhs
for the assessment year 1962-63. The de-
mands for the assessmuent years 1957-58 to
1959-60 were cancelled as a result of High
Courl’s order. The demand of Rs. 4.42
lakbs for the assessment year 1960-61 was
cancelled by the order of the Appellate
Assistant Commissioner of Income-tax.
Both the orders were received after 31.3.1967,
The demand of Rs. 272.77 lakhs for the
assessment year !962-63 was raised on
21.3.1907. The due date of payment was
2.5.1967. Apgainst the demand for the said
year, the assessee had already paid advance
tax of Rs. 271.94 lakhs before 31st March,
1967 but the credit for the same was given
to the assessee only when adjustment was
carried out in the Government Treasury
Accounts. The balance of Rs. 83,000 was
paid in cash on 28.4.1967 je, before the
due date of payment. Hence there was
really no default on the part of the assessee
and the payment was made in proper
time.

M|s. Gwalior Rayon Silk Mfg Wvg) Co.
Lid. A sum of Rs. 148,59 lakhs was out-
standing apainst the company as on
31.3.1967. These arsears related to the
assessment years 1960-61 to 1964-65 and
were due for payment as under :

MAY ¢, isgd

- Assessment Amount (in when due
Year lakhs of Rs.)
1960-61 1.51 April, 1965
1961-62 4.01 April, 1966
1962-63 9.42 May, 1967
1963-64 18.34 (Pro- October, 1964
visional
demand)
1964-65 115.31 -do- February, 1965

The demand of Rs. 9.42 lakhs was
created on 30.3.1967. The assessee made
a part payment of Rs. 4 lakhs in April,
1967 and cleared the balance in February,
1968, after its application for rectification
had been disposed of.

For payment of the other demaads viz.,
regular demands. for the assessment years
1960-61 and 1961-62 and provisional demands
for the assessment years 1963-64 and 1964-
65, the assesseec approached the lncome-tax
authorities from time to time and was
granted extension of time for payment with
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interest. The assessee paid all the ‘amount
from April, 1967 to March, 1968.

The amount of Rs. 4.24 lakhs on
account of interest chargeable on deferred
payments has been stayed by the Madhya
Pradesh High Court.

It will thus be seen that there has been
no default by the assessee in the payment
of the amounts due.

(d) As the payments have been fully
made by the two parlies mentioned above
the question of taking further actiom for
recovery does not arise. ' In other cases
appropriate steps for recovery as provided
in law are beiog taken.

Seizure of Nylon Yarn
9762.

SHRI 5. KANDAPPAN :
SHRI K. RAJARAM :

Will the Minister of FINANCE be
pleased to state :

(a) the quantity of smuggled nylon
yarn seized so far ;

(b) the procedure adopted for the dis.
posal of seized nylon yarn , and

(c) the quantity which has been dis-
posed off and at what price 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). The
information is being wollected and will be
laid on the table of the Sabha as soon as
possible.

Deaths in Delhi due to Ligquor
Poisoniog
9763. SHRI SHASHI BHUSHAN
BAJPAI :
SHRI D. C. SHARMA :
SHRI A. S. SAIGAL :
SHRI JUGAL MONDAL :
SHRI GADILINGANA
GOWD :
SHRI H. AJMAL KHAN :
SHRI MEETHA LAL
MEENA :
SHR1 ANBUCHEZHIAN :
SHRI VIRENDRAXUMAR
, SHAH :
SHRT R. BARUA :

Will the Minister of SOCIAL WEL-
FARE be pleased to stawe :

(a) the number of dealhs reported from
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Delhi during the last six months by con-
suming illicit liquor ;

(b) the steps tiken to check the sale
of illicit liquor ; and

(c) whether the deaths haye revealed
that the liguor sold is mixed with certain
chemicals to raise its strength and if so,
the name of the chemicals and the steps
taken to check its saie and misuse ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA): (a)
Twenty two (22) deaths of suspected liquor
poeisoning have been reported to the Delhi
Police. =

{b) Stringent measures are being taken
by the Excise and Police authorities to
check the sale of illicit ; liguor.

rious bootleggers and localities. During
the last six months 24948 bottles of illicit
liquor, 42364 Kgs. of Lahan and 4570 bot-
tles of spirit were szized in raids. 1100
persons were arrested in this connection,

{c) The results of the investigation are
awaited.
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Loan to Goverament Employees for Hsuse
Building Purposes

9765. SHRI KARTIK ORAON : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether Government have recently
increased the loan for housing building
purposes to the Central Government em-
employees ; and

(b) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes. -

(b) (i} The amount of advance that
may be pgranted to Cgntral
Governwent servanis under the
Rules was increased from 36 to
48 times the monthly basic pay
of the applicant.

(ii) The maximum amount of ad-
vance admissible, has been in-
creased from Rs. 25000 to
Rs. 35.000.

(iii) The overall cost of the house
(including the cost of land)
which was not to exceed 60
times the monthly pay of the
applicant or Rs. 75,000 which-
ever is less, has been raised to
an extent of 60 times the
monthly pay or Rs., 1,00,000
whichever is less.

(iv) The advances may also be given
if the overall cost of the house
(including cost of land) does
not exceed Rs. 25,000 though ft
may execed 60 times the monthly
pay of the Government servapt,
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Committee to Check Food Adulteration
in Delhi

Written Answers

9766. SHRI MAHANT DIGVIJAI
NATH :
HRI RAM AVTAR
SHARMA :
SHRI RAM GOPAL
SHALWALE :

Will the Minister of HEALTH,
FAMILY. PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the Delhi
Administration have set up a Committee
to take firm measures to check adultera«
tion in food stuffs in the Capital ;

(b} if so, the details thereof ; and

(c) the steps taken against the culprits
‘during the last one year other than than
imposing of monetary fines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

MENT (SHRI B. S. MURTHY): (a)
Yes.

(b) A high powered Committee consist-
ing of the following was constituted by the
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Delhi Administration on the 23rd Novem-
ber, 1967 for strengthening the machinery

" to check adulteration of foodstuffs, drugs

and cosmetics : —

(i) Chief Secretary, Delhi Adminis-
tration, Delhi ;

(i) Inspector General of Police of
Delhi Administration, Delhi ;

(iii) Municipal Commissioner, Delhi
Delhi ;

(iv) President ~'of N.D.M.C.,
Delhi.

The Committec has held two meetings
so far and made recommendations about
the cooperation among the authorities of
the D.M.C., NNDM.C. and 1.G. Police,
Delhi for a planned programme of action
and quick disposal of cases in Courts.
Information from the public about persons/
firms that are suspected of indulging in
adulteration has also been called through
a press note.

New

(c) Surprise rains were frequently
organised by the local municipal authori-
ties and the information about the [ samples
lifted and convictions secured during the
year 1967 is given below :—

No. of No. of No. of cases convicted
samples samples - — —
lifted found Sentence of Sentence of Total Amount of
adulte- imprisonment of fines number fine re-
rated with fine only of cases covered
3,17 741 393 44 437 Rs. 4,39,029
Housipg Problem THE DEPUTY MINISTER IN THE
9757. SHRI MAHANT DIGVIJAT MINISTRY OF WORKS, HOUSING

NATH : Will the Minister of WORKS,
HOUSING AND SUPPLY be- pleased to
state :

(a) whether it is a fact that Dr. Feliz
Gulaka, an American specialist in con-
create structure, has suggested that the
housing problem in India can be solved
only by better plan and = multi-storeyed
structures :

(b) if so, whether it is also a fact that
such a construction would. reduce the
expenditure by 20 to 30 per cent ; and

(c) if so, whether Government have s¢t
yplCothtopiqtoit?

AND SUPPLY (SHRI IQBAL SINGH) :
(a) and (b). Dr. Feliz Kulka (not Dr. Feliz
Gulaka) was recently in India as a guest
of the Structural Engineering Research
Centre, Roorkes. At the invitation of the
National Buildings Organisation, he gave a
talk on Pre-stressed Concrele Construction
on the 22ad April, 1968. In his talk Dr.
Kulka mainly dealt with developments in
Pre-stressed  construstion techoigues in
America. Although he mentioned that in
America, multi-storeyed appartment hous-
ing provided an ‘aniwzr to the problem
of low-cost housing, he did not make any
guggestion  that thp hoysigg - problem
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in India could be solved only by better
planned and multi-storeyed structures. The
Structural Engincering Research Centre,
Roorkee, has already undertaken experimen-
tal construction using lift-slab construction
technique.

(c) No.
Earning of Film Stars

9768. SHRI KASHI NATH PANDEY:
SHRI JUGAL MONDAL :

Will the Minister of FINANCE be
pleased 1o state :

(a) whether distributors of India, Delhi
in their open letter dated the 17th April,
1968 addressed to the Minister of Informa-
tion and Broadcasting and also circulated
M.Ps. have stated that the Film Stars like
Dilip Kumar (Rs. 18 lakhs), Rajendra
Kumar (Rs. 15 lakhs), Shammi Kapoor
(Rs. 11 lakhs), Dharmendra (Rs. 8 lakhs),
Manoj Kumar (Rs. & lakhs), Devanand
(Rs. 10 lakhs), Mehmood (Rs 3 lakhs),
Waheeda Rehman (Rs. 8 lakhs), Vijayanti-
mala (Rs, 9 lakhs), Sadahna (Rs. 9 lakhs),
Rajshree (Rs. 8 lakhs), Mala Sinha (Rs. 7
lakhs), Nanda (Rs. 5.5 lakhs), Nutan (Rs. 8
lakhs), Asha Parekh (Rs. 7 lakhs), Sharmila
Tagore (Rs. 6 lakhs), Shashikala (Rs. 3
lakhs), Babita (Rs. 5 lakhs), Saira Banoo
(Rs. 8/9 .lakhs), charged the fee noted
against their names ;

(b) if so, whether these artistes are
engaged on an average for 4/5 pictures in
a8 year ; and

(c) the annual incomes which have
been declared by the above noted film stars
during 1964, 1965, 1966, and 1967 7

THE DEPUTY PRIME MINISTER
- AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

{b) Some of the leading fi'lm stars are
engaged in more than one picture ata
time.

(c) The information is being collected
and a Statement will be laid on the Table
of the House.

Smuggied Gold Seized In Delhi

9769. SHRI ANBUCHEZHIAN : Will
the Minister of FINANCE be pleased to
state : '

(a) whether it is a fact that a big haul
of smuggled goods iy Delhi worth aboug

VAISAKHA 16, 1890 (SAKA)
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Rs, 1,50,000 was seized in the Fourth week
of April, 1968 ;

(b) if so, whether these goods had
foreign markings ;

(c) if so, whether some railway officials
are also involved in this case ; and

(d) the action taken against those
held responsible ?
THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). On
220d and 23rd April, 1968 Customs authori-
ties in Delhi seized at Delhi Railway
Station in all 20 packages containing tran-
sistor radios, transistor cells, radiant yarn,
blades, nail cutters, cosmetics and pen
refills totally valued at Rs. 1,42,420. The
markings on the goods indicate that the
transistor cells, radlant yarn are of Japanese
manufacture, blades and cosmetics of
English manufacture, the nail cutters of
U.S.A. and the transistor radios and pen
refills of Chinese manufacture.

(c) Enquiries so far conducted do not
suggest the involvement of railway officials.

(d) The matter is still under investiga-
tion.

Excise Duties on Crown Corks

9770. SHRI A. 5. SAIGAL : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Madras Aerated Water
Requisites Merchants' Association have
represented in their anoual Report to
Government that the recent excise duty at
Rs. 144 per case of Crown Corks have hit
their trade and that many sma'l factories
have been closed down causing wide scale
uo-employment ;

(b) whether it is a fact that many
aerated water factories have switched on to
the use of used crown corks, which is un-
hygienic for public health ; and

(c) the steps, if any taken to remove
the financial and administrative difficulties
of small units maoufacturers of crown
corks so that they can regulate their
supplies to aerated factories at reasonable
rates ?

THE DEPUTY PRIME MINISTER
AND MINISTER - OF FINANCE (SHRI

MORARJI DESAI) :  (a) In their Twsatys
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third Apoval Report the Madras Acrated
Water Requisites Merchants' Association
have expressed an apprehension that as a
result: of the high price of tinplate and
the new excise levy on crown corks, thou-
sands of small factories under cottage
industries all over the country may have
to close down.

(b} It is not a fact that many aerated
water faétories have switched over to the
use of old and used crown corks after the
levy of excise duty on crown corks. Itis
reporied that even prior to the imposition
of the duty some small manufacturers of
non-standard aerated waters were using old
and used crown corks. Whether the use
of such crown corks is unhygienic is a
matter which concerns the public health
authorities.

{c) The Government of India have
carefully considered all the representations
received in regard 1o the levy of exclse
duty on crown corks and have come to the
conclusion that fiscal relief by way of
exemption of the excise duty om crown
corks manufactured by small units is not
justified. Steps, if any, necessary for
simplifying excise formalitics of the small
manufacturers of crown corks are being
examined. '
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Extension of Service after Superannoa-
tion Age to Officer. ia Ministry of
Health and D.G H.S.

9772. SHR! SURAJ BHAN : will |
the Minister of HEALTH. FAMILY .
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that some
technical and non- technical officers attach-
ed to his Ministry including the office of
the Director General of Health Services
have been given the extension of service
after the age of their superanouation wiz.
58 years and in some cases even after the
age of 60 years during the last five years
nailnst the standing order of Government ;
and

(b) if so, the names and desigoations
of the officers and the reasons for which
they have been retained or re-emploved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, PAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes,
in accordance with the standing orders of
Government.

(b) The required information s given
in the Siatement laid on the Table of the
House. [Ploced in Library, See No. LT-
1196/68].

Extise Duty on Crown Cork

9773. SHRI N. S. SHARMA : Wil
the Mibister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 7146 on the 15th April,
1968 and state when a decision is likely
to be taken in the matter of removing
the .financial difficulties of smallscale
manufacturers of crown corks 30 as to
avert the closure of their trade?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): The Government
bhave carefully comsidered the representa-
tipp of the ymall svale manvfacturery of
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crown. corks and have come to the
conclusion that no fiscal relief by way

of reduction of excise dwly on crown
corks is necessary to such manufacturers.
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Withdrawsi From G. P. Fand Acosunt for
Puarehaging House Plots

9775. SHRI P. R. THAKUR : Will
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that a Govern-
ment employee cannot make any final
withdrawals from his G. P. Fund Account
before the comspletion of his 20 years’
service even for the essential purposes
Tike purchasing a plot for his own use;

(b) if so, whether any special provis-
jom is Mooty to be made in this regard

VAISAK®A 16, 189 (SAKA)

Written dnswers 2098
to enable those Government emplpyees
who have recently been allotted residential
plois by the Department of Rehabilitation
in  New Delhi to make permanent
withdrawals for the purpose of making
the necessary payments for their plots; and |

(c) if not, the reasons therefor,
particularly when the amount would
flow back to the Government accounts
by a transfer from ome account io
another ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Final withdrawal
from G. P. Fund is permissible for
specified purposes afier completion of

20 years" service or within 10 years
before retirement, whichever is earlier.
Purchase of a residential plot is one

of the specified purposes. )

(b) The persons concerned can avail
of this facility of final withdrawal
subject 1o their satisfying the neces-
sary conditions. No relaxation of the
condition of completion of 20 years’
service has been considered necessary.

{c) The existing facilities uare consi-
dered adequate.

Central Assistance to Andhra Pradesh

9779. SHRI K. NARAYANA RAO :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the
Government of Andhra Pradesh have
made a request lo the Central Govern-
ment for assistance to give relief to the
drought-affected areas in Andhra Pradesh;

(b) whether it is also a fact that a
Central Team had recently visited such
areas;

{c) if so, whether any report has
been submitted by it to the Central
Government; and

(d) il so, the reaction of Government
thereto 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) Yes, Sir.

(d) An amount of Rs. | crore has been
released to the State Government towards
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drought  relief expenditure. Further
assistance will be released in the light
of the progress of actual expenditure,
keeping in view the Team's recommenda-
tions.

Visit of Madhya Pradesh and Andhra Pradesh

by Commissioner of Scheduled Castes and
Schedaled Tribes

9780. SHRI P. R. THAKUR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether the Commissioner for
Scheduled Castes and Scheduled Tribes
visited the wvarious areas in different
States, particularly in Madhya Pradesh
and Andhra Pradesh, where large scale
or organized murder and lynchiog of
Scheduled Castes recently took place
in a number of villages;

(b} if so, whether Government propose
tolay a copy of his report on the
Table; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL WEL-
FARE (DR. (SMT.) PHULRENU GUHA,) :
(a) to (c). Government do mot accept the
description  given by the Hon'ble
Member of the iocidents which have
taken place at Kanchikacherla and
Mungeli. As the Commissioner for
Scheduled Castes and Scheduled Tribes
is not an authority subordinate to the
Department, no control is feasible on
his movements or the manner in which
he chooses to function in the discharge
of his constitutional obligations,

However, it is understood that in
such cases involving problems of law
and order, the Commissioner normally
keeps himself posted with adequate
information gathered through various
agencies available to him, including the
State Governments, the  Directorate
General of Backward Classes Welfare,
voluntary organistations, iostitutions of
research, etc. 1f on the basis of facts
thus collected, it appears to the
Commmissioner that the Scheduled Castes
or Scheduled Tribes are, in a particular
case, suffering from a disadvantage or
Jisability which has not been adequately
rectified by Government, he may undertake
a personal investigation and " incorporate,

MAY 6,
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his findings in the report which he is
required to submit to the President
under article 338 of the Constitution.

Contract to Firms

9781. SHRI JUGAL MONDAL :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) how many Government contracts
have been awarded to (i) Hindustan Cons-
truction Company Limited, (ii) Patel Engi-
neering Company, (iii) Shaw Construction
Company, (iv) Jolly Brothers Limited,
Gammon India Limited, (v) Sikand Cons-
truction Company, and (vi) Tirath Ram
Ahuja and Company during the last five
years till March, 1968; and

(b) whether the works were complnted
in time by these firms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) and (b). The information is being
collocted and will be laid on the Table of
the House.

Foreign Exchange Violations by Film Stars

9782. SHRI JUGAL MONDAL:
Will the Minister of FINANCE be pleased
to state : '

(a) whether some film stars who had
gone to parlicipate in the outdoor-shooting
abroad of some of the films produced in
India have been found to have violated
the foreign exciiange regulations during
the last five years and upto the end of
March, 1968; and

(b) if so, their names and the total

peonalty imposed on them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE [SHI!I
MORARJI DESAI): (a) and (b).
information is being collected and w:ll be
laid on the Table of the House.
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Promotion to Assistant Collector’s Grade

9785. SHRI E. K. NAYANAR : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that more than
hundred posts of Assistant Collectors have
been filled up by promotion from the Cen-
tral Excise and the Appraising Staff of the
Custoins Department a few days back and
not a single post of the Assistant Collector
has been filled up from the Preventive
service of the Customs Department; and

(b) if so, the reasons therefor 7

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.
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tb) 80% of the promotion guota is ear-
marked for Central Excise Class 11 officers
and 209, for Customs Class 11 officers.
Principal Appraisers and Chiel Inspectors
of Customs Department are eligible for the
promotion against the Customs quota. The
names of the eligible officers are arranged
in a common list on the basis of their
length of gervice as Principal Appraiser or
Chief Inspector, as the case may be. Out
of 5 Chief Inspectors who were cligible
for - promotion to Class 1, only one was
senior enough to be considered by the 1966
Deparimental Promotion Committee and he
was not found fit for such promotion. The
remaining four were not senior enough to
come within the oumber considerd by the
Deparimental Promotion Committee.

Castoms Reorgamisation Committee’s Report

9786. SHRI E. K. NAYANAR : Will
the Minister of FINANCE be pleased to
stale :

(a). whether representations have been
rcceived by his  Ministry from the All
India Customs Preventive Service Federa-
tion requesting for the amalgamation of
the Grades | and I1 in the Preventive Ser-
vice;

(b) whether Shri D. N. Tiwary study
Team recommended the abolition of the
Grade 11 cadre in the Preventive Service;
and

(¢) U so, the reasons for not implemen-
ting this recommendation so far?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI-

MORARJI DESAI) :
{b) Yes, Sir.

{c) The recommendation is under Gov-
ernment’s  consideration and an early
decision would be taken.

Yes, Sir.

New Ten-Rupee ‘Netes

9787. SHRI MAHANT . DIGVUAI
NATH : Willt the Minister of FINANCE
be pleased 10 stale :

(a) whether it s a fact that a new ten-
rupec note is beiog issued in the near
future;

(b) if so0, the size thereof; and
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(c) the reasons for bringing a novelty
in the size, shape and print of the note ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI} : (a) Yes, Sir. -

(b) The size of the new ten-rupec notes
will be 137 mm * 63 mm, ie. same as
of the existing (reduced) size ten-rupee
noies. ’ :

(c) There has been some complaint
that the ten-rupee note in the reduced size
is. mot easily distinguishable, especially
when it is folded, from the one-rupee note.
There will be no change in the size and
shape of the note but the colour scheme
and design are being altered to make the
note more easily distinguishable. 1In this
coppection, attention is inviled to the
answer furnished to Lok Sabha Question
No, 5280 on 21-12-1967,

Allotment of Foreign Exchange to certain
Companies

9788. SHRI ARJUN SINGH BHA-
DORIA :  Will the Minister of FINANCE
be pleased to state:

{a) The amount of foreign exchange
allotted for the expension of business,
import of machinery or raw material
during the last six years to (i) MJS. Amin
Chand Payare Lal, Calcutta, (ii) Khem
Chand Rajkumar, (iii) Ram Kishan Kul-
wamt Rai, Cailcutta and their allied comp-
anies; and

(b) whether uny case of misuse of this
foreign exchange by these firms has come
to the notice of Government?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIT DFESAI) : (a) Statistics regar-
ding the amewst of foreign exchange
allotted for the expansion of business,
import of machinery or raw material
are not maintained on a firm-wise basis

and the information is not, therefore,
available.

(b) Some cases of suspected misuse
have come to notice and the matter is being
investigated.

Uader-iwvaicieg by certain Companies

9789. SHR! ARJUN SINGH BHA-

DORIA :  Will the Minister of FINANCE
be pleased to state: .

(@) the exient of mometary loss suffered
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by India as a result of under-invoicing of
exports during the period from 1957 to
1967 by (i) M/S. Amin Chand Payare Lal,
Caleutta, (ii) Khem Chand Raj Kumar,
Callcutta, (ili) Ram Kishan Kulwant Rai..
Culcutta, and their allied companies; and

(b) if so, the action taken by Governo-
ment against these companies?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No case of
under-invoicing of exports resulting in
any monetary loss to the country duaring
the period in question has come to notice
in repsect of any of the firms concerned.

(b) does not arise.

Income-Tax arrears due from certain
Companies

9790. SHRI ARJUN SINGH BHA-
DORIA : Wil the Minister of FINANCE
be pleased to state:

(a) the arrears of income-tax due at
present from (i) Ram Kishan Kulwanat
Rai, Calcutta, (ii) M-S. Amin Chand Pyare
Lal, Calcutta, (iii) Khem Chand Raj
Kumar and their allied Companies; i

(b} whether any cise of tax evasion
has been found in respect of these firm;
and

(c) if so, the steps being taken by
Government to realise the arrears?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE !SHRI
MORARJI DESAI: (a) to (c). Infor-
mation is being collected and will be laid
on the Table of the House, as early as

possible.
Income Tax Arrears due from certain

Cumpanies

9791, SHRI ARJUN SINGH BHA-
DORIA :  Will the Minister of FINANCE
be pleased to state: o

(a) the arrears of Income-tax and other
taxes due at present frod (i) Escorts Lid’,
Faridabad, (ii) Larsen and Towbro Ltd,
Bombay, (iii) Shaw Wallare and Company
Ltd., Calcuna, (iv} W. H. Brady and Co.-
_Ltd., (v) Tata Sons (P) Lid, Bombay, - (vi)
Standard Motor Products of India Lid,
Madrag, (vii)  Madgrs- Mills Q9. Ltd.,
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Madurai, (viii) Gabriol India Ltd., Bombay
(ix) Tulsipur Sugar Co. Ltd., Calcutta, (x)
Hindustan Milk food Manufacturers Punjab
(xi) Coromandel Fertilizers Ltd., and (xii)
M. N. Dastur and Co, Ltd;

(b) whether any case of tax evasion has
been found in respect of these firms; and

(c) if so, the steps which are being
taken by Government to realise the same?

. THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). The
required information is being collected and
will be laid on the Tabie of the House as
early as possible.

M/s. Kay Productiony

9792. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No. 3457 on the 11th
March, 1968.

(a) whether the inguiries in the case of
M/s. Kay Productions have since been
completed ;

(b) if not, the reasons for the delay ;

(c) whether it is also a fact that ineri-
minating documents concerning Shri Dalip
Kumar were seized by Goverament during
the raid in respect of M/s. Kay Produc-
tions ; and
. . (d) if so,
him ?

* THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

the action taken against

MORARIJI DESAI) : (a) Yes, Sir.
(b) Does not arise.
(c) Yes, Sir.
(d) Assessment for assessment year

1963-64 has been completed on the basis of
the material seized. Penal action in under
consideration.

Raid on OfMces of Film Distribators

97393, SHRI B. K. DASCHOW-
DHURY : W.ll the Minister of FINANCE
bs pleased to refsr to the reply given to
Uastarred Question No. 3491 on the 11th
March, 1968 and state : -

(a) whether the. investigations io res-
pz3t of the raid conducted og the offices gf
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Film Distributors in Bombay have siace
been completed ; and

(b) if so, the names of the state to
whom unaccounted money was given and
the action taken against them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The investiga-
tions are still in progress.

(b) No material regarding payment of
unaccounted money to film stars was found
during the raid. Film Distributors do not
deal with flm stars.

Film Distribators of Delhi

9794. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the cases
of following distributors of Delhi regarding
payment of income tax and other taxes
have been pending during the last five
years : (i) All India Film Finance Corpo-
ration Ltd. New Delhi, (ii) A. V. M. Ltd,,
(iii) Billimore and Chhotubhai (P) Ltd.,
(iv)i Desai and Company, (v) General
Talkis (P) Ltd., (vi) Filmistan Distributors
(P) Ltd., (vii) Eagle Pictures (P) Ltd. (viii)
Manoranjan Pictures Distributing Company
(ix) Venus Pictures, (x) Sahni Brothers (P)
Ltd , New Delhi;

(b) if so, the action taken against these
persons ;

(c) whether any criminal proceedings
have been launched against these persons ;
and

(d) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAIl) : (a) to (d). Infor-
mation is being collected and will be laid
on the Table of the House as early as
possible.

Foreign Ald

9795. SHRIMATI TARKESHWARI
SINHA : Will the Minister of FINANCE
be pleased to state :

(a) the total quantum of aid, received
by India from the European Commop
Markgt Coyntries, last year ; and
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(b) the total amount of repayment lia-
bility by India towards these countries ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The total quan-
tum of aid received last year (i.e.) the total
value of loan agreements signed from April
1, 1967 to March 31, 1968 by the Govern-
ment of India with the European Common
countries was Rs. 52.23 crores.

(b) The amount drawn and outstands
ing repayment by the Goverament of India

to these countries stood at Rs. 426.83
crores as on March 31, 1968,

Promotions in L. I. C.

9796. SHRIMATI TARKESHWARI
SINHA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that on promo-
tion from Superintendent (Class 1II) to
Assistant Administrative Officer (Class 1),
an Administrative Officer gets lower emolu-
ments in total than his subordinate officers
fin L. I.C. ; and

(b) if so, the steps which Government
propose to take to remove this anomaly ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Promotjon of
Superintendents (Class 1I) to Assistant
Administrative Officers (Class 1) in certain
cases, may entail reduction in total emolu-
ments mainly on account of different rates
of D. A. payable to Class [ and Class 111
cmployees.

(b) It is for the L. I. C. to deal with

it.
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Subsidy on Transport of indigencusly
Produced Furnace Oil

9802. SHRI VIRENDRAKUMAR
SHAH :
SHRI P. C. ADICHAN :
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state :

(a}) whether Government have under
consideration the gquestion of continuance
of subsidy on the transport of indigenously
produced furnance oil used for power gene-
ration beyond March, 1968 ;

(b) if so, the decision taken in the
matter ; and

(c) the amount spent on this account
by Government during the last year, the
provision in the budget for the year 1968-
69 for this purpose and whether this allo-
cation is to be raised and if so, to what
extent 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WELFARE
(SHR1 RAGHU RAMAIAH): (a) and
(b). It has been decided to continue the
freight concession on the movement of
furnace oil produced from wholly indigenous
crude and used by public utilities for power
generation upto the periods indicated
below :

(i) On regular grade Furnace Oil
upto 30.6.1968, v

(ii) On law Sulphur Heavy Stock
upto 31.8.1971,

(c) The budget grant for last year was
Rs. 44,26,000 ; the final figures of expendi-
ture are not yer available. Pending a
decision regarding the extension of this
concession beyond 31.3.1968, a provision
of Rs. 10 lakhs was made for 1968-69. This
will require review depending on the cone
sumption of this product for power §onera.
tiog by public ptilities,
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Narmada Water Dispute
9803. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of IRRIGA-

TION AND POWER be pleased to state :

(a) whether Government's attention
has been drawn to the statement of the
Irrigation Minister of Madhya Pradesh as
reported in the National Harald of the
24th April, 1968 made on his return from
New Delhi to Bhopal after his talks with
the Prime Minister to the effect that
Madhya Pradesh Government would go
ahead with the Narmada project without
awaiting a statement of the dispute with
‘Gujarat and other State ;

(b) if so, Government’s
thereto ; and

(c) the sum and substance of the talks
the said Minister had with the Prime
Minister 7

reaction

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWER
PRASAD) : (a) Yes Sir.

{b) An agreement of understanding is
necessary between the concerned States
before projects are taken up on inter-State
rivers.

(¢) Irrigation Minister of Madhya
Pradesh placed before the Prime Minister
the views of the State Govt. on Narmada
problem.

Deficit Financing in States

SHR1 VIRENDRAKUMAR

SHAH
SHRI P. C. ADICHAN :

will the Minister of FINANCE be
pleased to state :

(a) the combined figure for deficit
financing by the different States during
1968-69 and how it compares with the
corresponding figures in the preceding two
years ;

{b) the main reasons assigned for con-
siderable deficit financing by the States
this year ;

(c) the steps which have been taken
by the States to mobilise the addit.ionql
resources arising from the rich crops this
year before resorting to deficit financing ;
and

9804,
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(d) the directions which have been
given by the Central Goverament to the
States to mobilise these resources ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) On the basis of
the Budgets presented by the State Govern-
ments for 1968-69, ten States are expected
to have deficits amounting in all to about
Rs. 98 crores as a result of the year’s
transactions. During 1967-68, fifteen States
had a col:pbind deficit of Rs. 211.86 crores,
while in 1966-67, seven States had a total
deficit of Rs. 68.50 crores.

(b) The anticipated deficits in 1968-69
are attributed to increase non-Plan
expenditure and higher Plan outlays, oot
matched by adequate additional resources
mobilisation. '

(c) Only two of the deficit States have
proposed measures for mobilising addi-
tional resources primarily from the rural
sector, in the shape of irrigation cess and
surcharge on land holdings.

(d) All the State Governments have
been advised by the Planning Commission
to consider steps to tap the additional
incomes generated in the rural sector.

Security Paper Mill, Hoshangabad

9805. SHRI VIRENDRAKUMAR
SHAH :

SHRI P. C. ADICHAN :

Will the Minister of FINANCE be
pleased to state :

(a) the total production at the Security
Paper Mill at Hoshangabad which was
switched on the 9th March, 1968, during
the first month of its working ;

(b) bow far the Mill worked upto
capacity ; and
(c) when the country is likely to

become self-sufficient in respect of security
paper with the working of this Mill, as
assessed in the light of its working during
the first month ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Even though
the Mill was Fformally inaugurated on the
9th March 1968, all the four paper making
machines of the Mill were commissioned
by the end of November, 1967. During
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the month of December 1967, the Mill
predoced T2.} tomnes of paper and during
March 1968 it produced 133.1 tomnes.

() The rated capacity of the Mill is
2708 tonmes per anoum and it is expected
that the Mill will achieve this cepacity in
1968-70.

(c) The country is expected to become
self-sufficient in respect of Currency and
Bamk Note paper by 1969-70, Except for
a relatively small quanmtity of adhesive
stamp paper, the country is expected to
become self-sufficient in respect of other
security paper also by the end of 1971
from the production of the Mill and from
other indigenous sources. The possibility
of praduction of adhesive stamp paper at
the Security Paper Mill will also be
explored when the Mill goes into full
production. In this connection reference
is invited to the answer given to Starred

Question No. 671 on the 14th December,
1967-

President, Delhi $tock Exchange
9806. SHRI LAKHAN LAL
KAPOOR :
SHRI SHASHIBUSHAN
BAJPAI :

Will the Minister of FINANCE be
pleased ta refer to the reply given to
Unstarred Question No. 3583 and 4288 on
the 1ith and 1%h March, 1968 respectively
and state :

(a) whether it is a fact that books and
other papers of Shri Harbans Singh, Presi-
dent, Dethi Stock Exchange, were seized by
the Police Establishment ;

(b} if so, the reasons therefor, when
. there were no allegations against him ;

(¢) the reasons for not taking any
action by Government representatives on
the Board of the Delhi Stock Exchange
against Shri Harbans Singh ; and

(d) the action Government propose to
take in the matter ?

THE DEPUTY PRIME MINISTER
AND -MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Certain deco-
ments were obtained by tho Investigating
Officer of the Central Bureau of Investi-
gation from Shri Harbaps Singh Mehts,
‘who bad made a coxmplaimt to the Delhi
Police oo the 15th October 1965, to the

MAY ¢, 1968

Written Answars 2116
effect that in a sale transaction of 1,000
shares of Hindustan Motors Ltd., made
throngh him, he had beem cheated by a
person.

(b) These documents were required by
the Investigatimg Officer for verification of
the statement made in the complaimt.

(c) and (d). Do not arise.

Transaction of Business by Banks in Hindi

9807. SHRI MEETHA LAL MEENA :
Will the Minister of FINANCE be pleased
to state :

_(a) whether it is a fact that the banks
in Hindi-speaking States are transacting all
their business in English at present;

(b) if so, the reasons therefor; and

(c) when the banks will switch on their
work in Hindi ?

THE DEPUTY PRIME MINISTER
AND MINISTER QF "FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). Some
of the banks have printed their forms,
literature etc. in Hindi and other regional
languages, m addition to Eoglish. The
Indian Banks, Association has also isswed
at the instance of the Reserve Bank, a
circular requesting that such of those
banks as have pot dome so should comsider
the desirability or printing tbeir forme etc.
in thoso languages. As the majer bamks
recruit their staff on an all India basis aad
as cheques and other Instruments, although
drawn in one arcu, are often megotiated or
paid in other areas, it is not possible to
indicate at this stage when the banks would
find it possible to tramsact their eatire
business only ja Hindi.

Assistant Commissioners of lacome-tax

9808, SHRI LAKHAN LAL GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Assistant Commissto~
pers of Income tax are being apppointed
to posts carrying special pay;

(b) if so, the number of such pests,
the basis and procedure of appointmesnt to
these posis;

(e) whether some of the persons appo-

inted to these posts are comparatively very
junior officers; and
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(d) the ressoms for not assigning such
jobs te semior Assistant Commissioners of
Income-tax ?

THE DEPUTY PMRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ DESAIL) : (a) Yes, Sir.

(b) At the moment, special pay is atta-
ched to 34 posts of Assistant Commissio-
ners of Income-tax. Officers are appoin-
ted to special pay posts on the basis of
selection, keeping in view their aptitude
for the specialised type of work. tiveir pre-
vious experience in that line and other
relovant qualifications.

tc) and (d}. Since aptitude fer the
specialised type of werk and previous
experience in that line are the most impor-
tant criteria, it so happens that some com-
paratively junior officers have to be appoin-
ted to these posts. However, when there
are two oficers with equal qualifications,
the senior one is preferred.

Post of Programme Officer in Department
of Family Planning

9809. SHRI DHIRESWAR KALITA :
SHRI K. LAKKAPPA :
SHRI B. K. DASCHOW-
DHURY :
SHRI A. SREEDHARAN :

Will the Mimister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a Post of
Programme Officor has beem created
recently in the Departmemt of Family
Planning :

(b) if so, the grade and its scale of
pay and the qualifications for the incum-
bent of the post ;

(c) whether the gualifications have bean
prescribed in consultation with the Union
Public Service Commission, if not, the
reasons therefor ; and

(d) whether the post has since been
fi'ted and if so, the gqualifications of the
person so appointed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. 8. CHANDRASEKHAR) :
(a) The post bas been in existence since
December 27, 1966.

(b) It iz 2 Class I pest in the scalo of
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pay of Rs. 1180-50-K00. The recruitment
rules for the post have beea sent to the
Ministry of Home Affairs for approval.
The draft recruitment rules provide for the
following qualifications.

ESSENTIAL :

(a) Degree of a recognized University.

(b) Training in mass commaunication
techniques with particular reference to
family planping.

(c) At least 10 years'
planning field publicity.

(d) Experience of production of mass
educatien materials.

DESIRABLE :

A post-graduate qualification in health
education, e.g., Diploma in Health Educa-
tion or M. P. H.

(c) Mot yet. According to the pres-
cribed procedure, the draft recruitment
rules will be referred to the Union Public
Service Commimion after obtminiog the
concurrence of the Ministry of Home
Adfiairs.

(d) Yes. It has been filed on 2.3.1968
on a purely ad hoe basis fer a period of
one year or until the candidate selected
for the post by the Unian Public Service
Comesission joias, whichever is earlier, as
permissible under Regulation 4 of the
Union Public Service Commission (Exemp-
tiom from Comsullation) Regulations, 1968.
The qualiications of the persoms appointed
ame :

experience of

@ B.5c.
(ii) Diploma in Visual Education.
. (iii) Special training in avdio-visual
equipment.

(iv) Post-graduate Diploma im aadie~
visual Aids.

Risk of Filarigsis

9810. SHRIL S. K. TAPURLIAH : Will
the Minister of HEALTH, FAMILY
PLANNING AND URPAN DEVELOP-
MENT be pleased to state :

fa) whether Goveroment's attention has
been drawn to the fact that number of
poople ¢xposed to the risk of Filarissis bas
almost doubled during the last 6 or 7 yesrs;

(b} if so, the number of parsons axpos-
ed to such risk and how it compares with
the number in 1961;
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(c) the new areas which have come to
be included in filariasis ; and

(d) the main reasons for this enormous
increase in the cases of filariasis in the
country; and the steps which are being
taken to check the disease and to effecti-
vely prevent, it and the details of the sch-
eme if any, envisaged under the [968-69
plan and the Fourth Five Year Plan for
the purpose and the allocation made under
the respective plans for the implementa-
tion of the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B.S. MURTHY) : (a) and (b).
Surveys fo far carried out indicate that
about 122 million people are exposed to
the risk of filariasis as compared to 64.53
million as determinoed in 1961.

(c) Areas so far covered by the surveys
indicate filarial endemicity in parts of
Andhra Pradesh, Maharashira, Mysore,
Gujarat, Orissa, West Beogal and a few
towns of Punjab, Haryana and Rajasthan.

(d) Apart from the fact that later sur-
veys have a fuller coverage, the increase

Written Answers

in the iocidence of filariasis is mainly
attributable to :
(i) rapid industrialisation creating

conditions for breeding of mosqu-
itoes,

influx of filaria carriers from end-
emic areas in search of employ-
ment in developing urban areas.

Steps are being taken to reduce the
transmission of filariasis in endemic cities/
towns under the National Filaria Control
and MNational Water Supply and drainage
programme. 73 Cities/towns with a popu-
lation of about 7 million are to be protec-
ted by recurrent antilarval measure during
1968-69,

Information regarding allocations made
and expenditure incurred in respest of the
National Filaria Control Programme in the
first three Plans and 1968-69 is given below :

(i)

MAY 6, 1968

Plan Allocation Expenditure
Ist & 1ind* 500.5 379.49
11lrd 236.61 299.71
1966-67 27.51 24.63
1967-68 3218 26.26
1968-69 30,55 —

*The National Filaria Control Progra-
mme was-started in the last year of the Ist
Plan, ’

2130
The details of the filaria control
programme to be undertaken during the

1V Plan period and the allocation for the
same have not yet been finalised,
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Demolitions of Structures iu Nilratan Sarkar
Medical College, Calcutta

9811. SHRI B. K. DASCHOW-
DHURY : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN

DEVELOPMENT be pleased to state :

(a) whether notices was served prior to
demolition of three hundred and fifty
structures in the Nilratan Sarkar Medical
College at Calcutta ;

(b) whether the notices, if any were
from the Court of Law or otherwise ;

(¢) whether any alternative arrange-
ments have been provided for those affected
persons ; and

(d) if so, what are those and if not,
the reasons therefor ? '

THE DEPUTY -MINISTER
MINISTRY OF HEALTH,
PLANNING AND URBAN
MENT (SHRI B.. 5. MURTHY) :
(a) and (b). The removal of un-
authorised structures in the hospital
compound had been engaging the attention
of Government for a long time and those
who were concerned with these unauthoris-
ed structures were served with notices for
demolishing these within specified periods
but they did not comply. Persuation also
failed. Matters come to a head with the
incidence of Tetanus in post surgical cases
and Government had no alternative but
to order immediately removal of these
unauthorised structures and insanitary con-
ditions prevailing in the hospital com-
pound.

IN THE
FAMILY
DEVELOP-

(¢) and (d) . Alternative accommoda-
tion has been offered to displaced hospital
employees in the tenements under the
Slum Clearance Scheme of the Housing
Depariment within the Calcutta Municipal
area.

National Capital Region

9812. SHRI CHANDRAJEET
YADAYV :
SHRI D, C. SHARMA :
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SHRI1 SHIVACHANDRA JHA :
SHRIMATI TARKESHWARI

SINHA :

SHRI K. P. SINGH DEO :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

{a) whether it is a fact that the Central
Government have prepared a plan for
bigger Delhi known as “National Capital
Region™ comprising of a large tracts of
Uttar Pradesh, Haryana and Rajasthan ;
and

(b) if so, the details thereof and the
steps proposed to be taken for the fulfil-
ment of scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY)
(a) Government of India have under-
taken the work of preparation of a
regional development plan for the National
Capital Region comprising the Union
territory of Delhi and the adjoining areas
in Uttar Pradesh, Haryana and Rajasthan.

(b) The work is yet in its preliminary
slage.

Issue of Licences for Production of Nylon
Yarn

9812-A. SHRI MANGALATHUMA-
DAM :
SHRI P. VISWAMBHARAN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the number of licences issued
hitherto for setting up units to produce
nylon yarn in the country; o

(b) the number of licences who have
started production;

(c) the number of licences who have
not so far started production with the
date of issuing licence to each of " them so
far; )

(d) the total licensed capacity of nylon
yarn production in the country; and .

(e) the total quantity actually produced
during the year 1967 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) ;

VAISAKHA ‘16, 1890 (SAKA)
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(a) Fourteen; these have been issued to
eight parties.
(b) Four; these parties
mented six licences.
(c) Eight as detailed below :
Date of licence
(i) M/s. Nirlon Synthetic
Fibres & Chemicals Ltd.,
Bombay. (expansion).
(ii) M/s. J. K. Synthetics
Ltd., Kota (expansion).
(iii) M/s. J. K. Synthetics
Ltd., Kota. (expansion)
(iv) M/s. J. K. Synthetics
Ltd , Kota. (expansion)
(v) M/s. Century Enka,
Bombay. (new umit)
(vi) M/s. Arthur Imports
& Experts Co. Ltd.,
Bombay. (new unit)
(vii) M/s. Gujarat Polya-
mides Lid., Surat.
(new unit)
(viii) M/s. Stretch Fibres
India Litd., Bombay.
(new unit)
(d) About 15,100 tonnes.
(e} 2,500 tonnes.

have imple-

14.1.1965
8.12.1966
3.2.1967
15 5.1967

12.2.1960

19.2 1960

16.2.1960

21.5.1966

Cost of Production of Nylon Yarn

9812-B. SHRI MANGALA THUMA.-
DAM :

SHRI P. VISWAMBHARAN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Government have conduc-
ted an enquiry to assess the cost of pro-
duction of nylon and other synthetic fibres
and yarn in the country;

(b) the number of factories producing
synthetic yarn and fibres; and

(c) the total turnover of each of these
factories during the year 1967 and their
gross and net profit for that year 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF fOCIAL WEL-

FARE (SHRI RAGHU RAMAIAH);
(a) No.
(b) Five, -
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Lakhs (Rs.) workers are gemerslly drewn from the
() (i) Mfs. J. K. Synthetics Ltd,, localities where the projects are situated.
Kota. T89.17

(i) Mfs. Nirlon Synthetic
Fibres & Chemical Lid.,
Bombay.

(ili) M/s. Plastics Packaging
(P) Ltd., Bombay.

(iv) M/s. Chemical & Fibres
of India Ltd., Bombay.

(v) M/s. Modipon Lid.,
Medinegar have commenced
production from 17th February,
1968.

Information about gross and net pro-
fits for the year 1967 of all the companies
is mot available except in the case of M/s.
Chemicals and Fibres of India which for
the year ending 30th September, 1967 were
as follows. '

Profit before tamation

Profit after taxation

7719.47

136.86

183.62

Rs. 2,03,80,284
Rs. 1,26.49,284

Employment of Lotal Labear in Cemtral
Goveromemt Pwblic Undertakings

9812-C. SHRI KARTIK ORAON :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the local
labour ate put to a disadvantage in matter
of employment in the big Government
Undertakings like Heavy Engineering Cor-
poration Ltd., Ranchi, Rourkela Steel
Plant, Bokaro Steel Plant, and Bhilal
Steel Plant; and

(b) if so, the steps which Government
propose to take to protect and safeguard
the interests of the local labour with a
view to remove regional imbalances ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAID) : (e) and (b). The
rocruitment policy of the Public Enter-
prises envisages that all efforts should be
made by the enterprises to give preference
to parsons displaced from th: areis ac-
quired for the Projects for racruitment to
all categories of unskilled workers, Even
in the case of skilled workers, such pre-
ference is to be given to (hese displaced
persons so long as they meet the basic
qualifications and experience. Unskiligds

Income-Tax Evasion by FAm Actress
Miss Asha Parekh

9812-D. SHRI KANWAR LAL
GUPTA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that complaints
for tax evasiom of Rs. 2 lakhs wore filed
by the lmcome-tax Department against
Miss Asha Parekh, film actress before the
Magistrate, Bombay;

(b) the mumber of other cases where
actors and acteresses have evaded imcome-
tax and the amouat evaded by each actor;
and

{c) the steps which Goverament have
takem to check it ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

{b) The information is mot readily
avaiinbie.
(e) Special Income-tax Circles have

been created at important centres to in-
vestigate the cases of film stars and others
conmected with the indostry. From time
to time raids are oconducted 1o gather
material to uncover tax evasion by actors
and actrosses. Cases of large-scale tax
evasion are assigned to Central Charges
for proper investigation. A study Team
of Departmenta! Officers that has been re-
cently appointed to stady the problem of
tax evasion, will also go into this question
of tax evasion by film stars.

aayat fort & sfalwtor el 8
ST

9812, ot Tt fay wrelt : w7
fieer ot g A ¥ T AN PR

(%) 07 T & A =W
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(7) v amm f=D & oy gfadmm
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12.05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Sitoation arising out of reported direclion of
the Southern Indla Mill Owners Association
to curtall the textile prodaction
by 33-1/3 per cent

SHRI MOHAMMAD ISMAIL (Barrac-
kpore) : Sir, I beg 1o call the attention
of the Minister of Commerce to the
following ~mattgr of wrgent  publi
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_ then and now.
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importance and request that he may

make a statement thereon :

“The situation arising out of the
reported direction of the Southern India
Mill Owners Association to its members
in Madras, Kerala, Mysore, Andhra
Pradesh and Pondicherry to curtail the
textile production by 33-1f3 per cent
forthwith."

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : Mr. Speaker,
Sir, as the House is aware, the
difficulties which the industry in the
south is faciog flow geoerally from the
same ailment that afflicts the industry
as a whole all over India. It is in this
wider context that this problem needs
to be viewed and tackled.

The cotton textile mills in South
India, which includes States of Andhra
Pradesh, Mysore, Madras, Kerala and
Pondicherry, produce about 225 million
kilograms of yarn per month. The
carry-over stock of yarn with these
mills has of late shown a rising trend—as
against 123 million kilograms at the
end of 1967, it has gone up to 13.3
million kilograms at the end of February
this year, 16.6 million kilograms at the
end of March and were 17.5 million
kilograms on the 15th of April, 1968.
This position, though upsatisfactory,
is by no means unprecedented. In
fact, for several moaths during 1962,
the stock levels with these mills were
even higher.

There has been an overall increase
in the number of mills as well as the
number of installed spindles beiween
As against 246 mills
and 50, 87, 000 spindles in the southern
region on Ist January, 1966 and 264
mills and 53, 02,000 spindles on the
Ist January, 1967, there were 283 mills
and 55, 15, 403 spiodles on the Ist Japuary
1968. As a result production has increa-
sed. The average of production of first
three months in 1968 is 21,90 million
kilograms of yearn as against the
average of 2030 million kilograms in
1967 and 19.10 million kilograms in 1966,
Demand, however, has not kept pace
with increased production. Hence, the
accumulation of stock. This is not so
with the mills in Sowh India alone,
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but with mills all over India. The conform to the standards expected by

the country asa whole

16.12 million on the
st January, 1966, to over 17 million in
January, 1968; the monthly average
production of yarn increased from 75
million kilograms both in 1966 and
1967 to 79 million kilograms in the first
three months of 1968: the stock of
yarn increased from 21.42 million Kkilo-

spindleage in
increased from

grams on the 3ist December, 1967 to
27.00 million kilograms on the 3lst
March, 1968.

The fact is that expansion of capacity
and production has coincided with some
recession of demand. A better balance
has, therefore, to be restored between
demand and supply.

One of the first decisions 1 made
after taking over office as Minister of
Commerce was to prevent further
expansion of spindleage except in cases
where irreversible processes had already
begun. This has had some effect in
preventing unchecked growth of spindle-
age. Only last week 1 had laid on the
Table of {he house a statement explaining
the various measures Government have
taken to restore confidence and to
import a healthier tone to the textile
industry as a whole. The House is also
aware that in devising these measures
attention had been paid to the needs
of the decentralised sector which is the
main outlet for the free yarn marketed

the foreign buyers. Special steps have
been taken to stimulate the export of
cotton yarn om cones/cheese from the
mills in the south to the markets in the
United Kingdom. A special additional
assistance of Rs. 2 per 10 Ibs, as freight
differential is being allowed. This will
help South Indian mills exporting to
the United Kingdom.

As I have already mentioned in the
statement laid on the Table of the House
on the Ist May, 1968, the industry is being
encouraged and helped to introduce some
improvements in its export promotion sche-
mes, which will cover handloom fabrics and
made-up articles, to attain a level of
exports of Rs. 10 crores during the current
year. These two should help in stimu-
lating the off-take of yarn.

SHRI 5. KANDAPPAN (Mettur) : Is
he going to help us in any way by reading
this long statement in answer to the call-
attention notice?

SHRI DINESH SINGH : If the hon.
Member wants to know the facts, I can
give them; if they want something else .. ..
(Interruption)

MR. SPEAKER :
with it,

He may go ahead

SHRI DINESH SINGH Domestic
sales of handloom fabrics also need to be
stimulated. The Central Government

by these spinning mills. In pur

of the same objective, I had also
simultaneously stated that some additional
credit facilities are to by provided to
the Apex Handloom Cooperative Societies
to enable them to increase their capacity
for purchasing and stocking of yarn.
This will be made available to the
societies wishing to make use of this
facility.

The Cotton Textiles Export Promotion
Council has been vigorously exploring
foreign markets for yarn. They have
alreaey secured substantial orders and
expect more. It has also been suggested
to the Chairman of the Southern India
Millowners Association to form an export
group so that steps may be talun_to
ensure that the qualities of yarn suppligd

contributes in collaboration with the State
Governments in working of a rebate scheme
for certain periods during the year. One
of the solutions suggested is to extend this
period of rebate, so that sales of handloom
cloth improve which in turn will generate
a demand for yarn. Such an effort will
necessarily require co-operation of the
State Governments. We are willing to
extend the period if the State Governments
are willing to fulfil their obligation.

The problems of the mills in the South
have been discussed very recently by senior
officers of my Ministly with the interests
concerned. If necessary, | shall arrange
further discussions.

I have every hope that the cumulative
effgst of the various msasurgs [ hivq



2129 Curisilment of

referred to will go a good part of the way
to ease the present difficulties of the South
Indian Mills.

The Chief Ministers of the various State
Governments are expecied to be in Delhi
very shorily in connection with the meeting
of the National Development Council. | have
already suggested to the Chief Ministers
largely interested in the textile industry to
spare some time when we could have an
opportunity of discussing the problems of
this industry in detail. i

" ot ge yemew ;A0 W@ s
9, g g ¥ @ faema &%
frell 1 gt B W A ©F wEE R
forw oz s 20 #Y w| Y | 79 TR ¥
ot weg wAfReE § SAF AR WY
& aw @ G e SEE W '’w
TR AT 8, TTHT AT ETF I
g9 & 99 9% gATHN A F A7 uE
Tt faFem § | g N aTE ¥ IAR
e Ao g gam miw g 5O
A% &< » 1 79 =T FT AT AT 9T
I FT GAIFT FAG | TW AW H AL
F1X IAFT 722 F W | AN QF AE
20 g WAt F-wrE ¥ sowrfam &
fae oz ¥ ag g @ vad Arqw @
fr v oo & o wfer @, faew
20 a5 ¥ fom awg @ TAAAT A A
mfere # ST A B R @
2, wet s ¥ wf f AR Ao 2
 ffiw 5T @ W @IEWE X
7% T A% Wgw fdt 3 5 e F
aifa®Y ¥ 27 A5 & A IO W, T&-
Fet gEaTe HY, @A 0T F@E ST
* ford e g2 qroe T A AT
FEAT OF | gEC 9 QT T | A
U FOF aTfiF vaqTET TGE A FrawA
faw 8% | @ o< Y 57 TR ¥ ae
firar & 1| W g% gOar § R Sewm
w5 fegr oig | fafreet o & wae
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¥ g grar & fr Newm w9 /=AY
IAHN T AT ...

MR. SPEAKER @ You are making a
speech. At least now ask a question.

ot grewe gewrgw ;& wfte g ¥
@A g wi w TEEE ¥
ar 7g & fF 27 miw &Y orEEE A WY
AT F TAAT 9T TAC TEA &
e —u'x fagd midez ¥ gt fem
¢ aum 3 e e |

¥ gEQ wiw ag @ R 9 sweEd
AT @ E A N Neamww mIA
FE F FIT A AT W -
faeelt &7 fear @rd, za®r dwga
U fGa 915 1 T T @ ww, WE
U & g fafredt 91 g0 et € ..,

MR. SPEAKER : Order, order.
Please sit down now. Shri Deorao Patil.

SHRI UMANATH (Padukkottai) :
has not replied to him.

He

MR. SPEAKER : It was a counter-
speech, that is all. I have not undersood
what was the question,

SHRI UMANATH : Finally he has put
the question whether- Government is
prepare to use their power to prohibit the
closure of two days in a week which is
being done.

MR. SPEAKER : All right; that is
a simple question. He may answer it.

SHRI DINESH SINGH : We shall
bear all this in mind. So far as I am
aware, we have no provision to prevent
this.

SHRI UMANATH : Why?

SHRI DINESH 3INGH : But we are
examining all these possibilities and .1 can
assure the hon. Member and the House

that we shall do our best to protect the
interests of the labour there, |
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SHRI1 DEORAO PATIL :
of order, sir.

On a point

MR. SPEAKER : There is no point of
order. He is on his legs. He is answer-
ing your guestion.

oft 2uew qiftw : 49 B @
;t‘arrhm'i £ @ w5 ¢ feEm oW
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%Y TG %1 Ifwa gev e @R, R
fre &7 war g

SHRI SONAVANE (Pandharpur) :
How can the hon. Minister say that he
bas mede un irresponsible statement? That
is a wrong thiag to say...... (Interruption;

MR. SPEAKER : Order, order. He
is on his legs. Please amswer Shri Patil's
question.

SHRI DINESH SINGH : So far as
Sbri Patil is concerned, he has made only
one specific suggestion for action that
when the Chief Ministers come wo should
also discuss the guestion of cotton prices
with them. We shall bear his suggestion
in mind.

SHR1 D. N. PATODIA (Jalore) :
Both the statement made by the hon.
Minister on the Ist May and today have
failed to take cognisance of the real crisis
faced by the industry and whatever measures
bave been amnounced are so insignificant
that they would not even touch the fringe of
the problem. Therefore, before 1 frame
my guestion, I would like 10 say a few
words about the extent of the crisis faced
by the industry.

As regards the stock of yarn, as against
76,000 bales in December 1966, in March
1968 the stock was 1,34,000 bales which
was nearly double the stock. But out of
these 1,34000 bales of of stock, in South
India alone the siock was 73,758 bales and
it has risen on the 15th April to 75867
bales valued at Rs. 12 crores,

It does pot end there. The Mimister
knows that in south lodia, as magy as 30
mills have been completely closed down.
They have been closed because their fins-
ncial resources have been exhausted, be-
cause they have incurred losses, because
they do not bave suficient funds even to
pay wages, because they have to imcur
losses month afier mopth, week afier week.
Even the Reserve Bank of India mmde a
recent study and they have come 10 a con-
clusion that in 1965-66, as againsi 266 mills,
123 mills were running at a loss. This situa-
tion has further deteriorated.

With regard to the rise in the cmet
price of raw cotton, the hon. Minister
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stated on the Ist May that compared to
the p=ak price of November December, the
prices have now slightly come down. In
this respect, the Minister happens to be
incorrectly informed by his Depariment
because, compared 1o Neovember/December
price, the prices have net omly mot come
down, they have, in fact, gome up. For
instance, in the case of Digvijya which is
one of the popular varieties,  November/
December peak price was 1715 and now it
is 1750 and in the case of Cambodia, it
- was 1575 and pow it is 1725.

Apother imporiant matler is with re-
gard to the imported cotton. The prices
have considerably gone up. We import a
major“quantity from PL 480, and in respect
of one inch staple the price has gone up
from’ 1650 in’ November 10 1900 now. The
imporiant point that 1 want to make is
that international price of cotton has gone
up. It is not only domestic price but also
the international price. We have to face
the facts. The fact is that prices were
high and they are high. In view of the
international prices that prevail, they will
continue 1o be high. There is no point in
calculating on an imaginary price of the
ceiling price which is no more in existence.
Therefore, whatever little remedy that the
hon. Minister has suggesied is that 2 per

MR. SPEAKER : Plesse come to a

specific question pow.

SHRI D. N. PATODIA :  Yes, Sir.

With regard to the 2 per cent rise an-
nounced by the hon. Mipister, it will be,
in effect, only } per cent because 2 per
cent is applicable to 25 per cent production.
I want to put a specific gquestion.

May )} koow whetber, in view of the
circumsiances explained by me, in view of
the deep crisis that the induslry is faced
with, the Government will 1ake a realistic
attitude and calculate and base ils parily on
the basis of actual price of cotton that is
prevailing, and not on the ceiling price.

Secondly, 1 want to know whether the
Government will revise and reduce its
revenue and tax structure in a maoner so
that the cost may be reduced and the con-
sumplion mey be incieased. The whole
pioblem is that consuption is going down.
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Although the production is low, the con:
sumplion is still lower.

Then, in respect of the closed mills,
may | know whether the Government s
prepared to give some financial assistance
1o the mills so that they may reopen and
whether the Government thipks in terms of
taking some immediate measures by which
exporis may be exceeded, The results of
the measures suggested by the Hon'ble
Minister will materialise only after 6 or B
months. By that time, the damage will bé
dope. What does the Minister propose 10
do immediately 7

SHRI DINESH SINGH : Thess sug-
gestions for aclion will also be borme in
mind.

SHRI D. N. PATODIA : My point
was nol any suggesiion for action.

MR. SPEAKER :
suggestion,

Everylhing was a

SHRI D. N. PATODIA : No, Sir.
It was not a suggestion. My point was
this. Wili the Government now calculate
the parity in terms of the aclual price pre-
vailing for cotton and pot in 1erms of the
the ceiling price ? Secondly, will 1he
Goveroment take some positive steps by
which exports may be effected immediately
and may not be delayed for 6 monihs or so
in future ?

SHRI DINESH SINGH: Can |, on
matters of policy, just immediately declare
ope way or the other ? That is why I
said all this will be gone into.

SHRI UMANATH : When the Minis-
ter was replying to the Demands for Grants,
it was be who called upon the workers
saying, "The mill--owners are trying to
intimidale and pressurise you ; don’t give
in.” Now, | am surprised at the statement
made by him. 1 thought, perhaps, he has
joined the young Turks, as is known, and
today 1 find he is a mellowed man.

In his statement, he has suid that he
is going to have consultation with the
Chief Ministers. 1 would like to point
out that the consuliation with the Chief
Ministers of the Statcs is merely a hum-
bug. The question is about accumulation.
The Staie Government has notbing to do
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[Shri Umanath)

with the demand raised, the question of
excise duty and the question of credits.
The State Governments cannot do anything.
Even so, the Madras Chief Minister has
gone forward sending a guarantee. for
Rs. 72 lakhs. Beyond that, they canmot
do anything. This question has nothing
to do with the Stale Goveroment. It is
the concern of the Central Government.
_The Minister said that all these will be
taken into consideration.

The question is of taking immediate
steps. We would like to know from the

Minister what he will do immediately be-

cause, every week, two days the workers are
sent home. There are 130,000 workers.
What immediate solution does the Minis-
ter suggest ?

On the question of accummulation, he
was saying that it was not unusual. We
also submitled a memorandum that it was
not unusual, 80,000 bales in March. But [
would like to know from the Minister what
he has got to say about the contentions of
mill-owners, whether they are true or false.
Though 82,000 bales, nothing unusual, with
regard 10 the number of bales, the amount
involved is Rs. 12§ crores whereas the
amount involved in 1965 was Rs. 7 crores
or so. So, such a big amount is being
blocked. 1 would like to know from the
Minister whether their contention is true.
If it is true, what is the objection for the
Central Government to immediately see
that the S. T. C. intervenes and purchases
the stock at cost price— 1 do not- want the
mill-owners to be given profit and distri-
bution—-so that the stocks gst started
clearing and there will not be the employ-
ment problem. If the mill-owners’ con-
‘tention is not true, what is the objection
for the Government to seize the stocks and
see that the mills function again ?

Secondly, with regard to the consumer
resistance, that also is alleged and the
Minister also concedes to a certain extent.
The mill-owners are not prepared to reduce
the price to meet the consumer resistance
nor are they prepared to reduce their
profit. But they will reduce production by
33} per cent. 1 want to know from the
Government what concrete steps immedia-
tely Government propose to take to bring
the price of yarn within the consumer level

MAY 6, 1968  Textile Production (C.A) 2136

sc that stocks can be cleared.
contentions are not true, | would like
to know from the Government what
specific measures Government propose to
take, - here and now, to see that the mills
run for all the seven days in a week.

If all these

SHRI DINESH SINGH : The hon.
Member is quite right when he referred to
the statement | had made when replying
to the Demands for Grants. 1 had, to .
some extent, anticipated the difficulties
that we are facing. Tt is not that we are
not doing anything. But | hope the hon.
Member will feel that it will not be a good
thing for me to come forward with just
bold statements but try to find a solution
to this problem. It is not just taking over
these things which will be a solution.

SHRI1 UMANATH: You come out

with the statement and let the workers
down.

SHRI DINESH SINGH :
has been let down.

No worker

SHRI UMANATH :
weeks they have suffered.

Already for two

SHR1 DINESH SINGH : In their
workers® organisations, they may let them
down. 1 have not let them down.

SHRI UMANATH :
taken any action.
lost jobs.

You have not
For 4 days, they have

SHRI DINESH SINGH : So far as
Central Government is concerned, I have
outlined all the measures that we are pro-
posing to take. 1 would only beg of the
hon. Member to wait for a day or two and
see what is the result of the measures that
we are taking. If he still has some diffi-
culties, 1 shail be very happy to discuss
with them to find a solution.

Some of the points mentioned by him
are very useful and they are also being
gone into. We are holding a discussion
on those lines and it will be our.endeavour,
as | said earlier, that we do something
which will help the workers, - But in help-
ing the workers, we have also 1o help the
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industry. It is pot that the workers are back (General) Fortieth
removed from the industry. That is the Amendment Rules, 1968, pub-
main point that we have to bear in mind lished in Notification No.

G.S.R. 740 in Gazette of India

that help to the workers is also a part of t
dated the 20th April, 1968.

the ‘help to the industry unless we are in

a position, at some later stage, to take (iii) The Customs and Central
over the whole industry. While we are Excise Duties Export Draw-
not in that position, we have to help back (General)  Forty-first
the industry also in our effort to help the Amendment Rules, 1968, pub-

workers. lished in Notification No.
Another point that the hon. Member G.S.R. 741 in Gazette of India

' mentioned was about young Turks. I like to dated the 20th April, 1968.
feel that I am a young Tndian, not a young (Placed in Library. See No. LT-1175/68].

foreigner.
i — ‘(2) A copy of Notification No.
G.S.R. 780 published in Gatette
12 30 hrs. of India dated the 220d April,

1968 under section 159 of the
Customs Act, 1962. [Placed in
Library. See No. LT-Il'?G;’GS].

Audit Report, Defence Services 1968, ete. (3) A copy of the Annual Report on
the working of the Deposit Insu-
rance Corporation for the year
ended 31st  December, 1967 along

PAPERS LAID ON THE TABLE

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT)1 On behalf of Sbri Morarji with the Audited Accounts, under
Desai, I beg to lay on the Table : sub-section (2) of section 32 of the

(1) A copy of the Audit Report, Deposit Insurance Corporation
Defence Services, 1968 under arti- Act, 1961. [Piaced in Library, See
cle 151 (1) of the Constitution. No. LT-1177/68].

2) A copy of  Appropriation
Accounts of the Defence Services
for the year 1966-67 and Commer-

cial’ Appendix thereto. THE MINISTER OF STATE IN THE

[Placed in Library. See No. LT-1174/68]. MINISTRY OF PETROLEUM AND

ST / CHEMICALS AND OF SOCIAL WEL-

FARE (SHRI RAGHU RAMAIAH) : |
beg to lay on the Table :

Papers under the Tariff Commission
Act, etc.

Notifications under the Customs Act and
the antnl Excises and Salt Act, etc.

. (1) A copy ecach of the following
SHRIK.C. PANT : | begto Iay_ on papers under sub-section (2} of

the Table : section 16 of the Tarif Commis-
(1) A copy each of the following sion Act, 1951 :—
Notifications under section 159 of (i) Report (1967) of the Tariff

the Customs Act, 1962 and section’

38 of the Central Excises and Salt

Act, 1944 :— I

(i) The Customs and Central
Excise Duties . Expart Draw-
back (General)’ Thirty-ninth
Amendment Rules, 1968, pub-
lished in Notification No.
G.S.R. 739 in Gazette of India
dated the 20th April, 1968. .

(i) The Customs and Central
Prcise Duties Bxport  Dray:

Commission on the Fair Sell-
ing Prices of Caustic Soda,
Chlorine, Hydrochloric Acid
and Bleaching Powder.

(ii} Government Resolution No.
5(30)'67/CH.11 dated the 2nd
May, 1968.

(iii) Statement showing reasons
why the documents mentioned
at (i) and (ii) above could
Rot  be aid on the Table withs
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Convection of Members
fShri Raghu Ramaiah)

in the period prescribed in the

1966-67 along with the Audited
said section.

Accounts and the comments
[Placed in Librory. See No. LT-1178/68). f:r mm and Audi
(2) A copy each of the following

Notifications under sub-section

(6) of section 3 of the Essential

Commodities Act, 1955 :—

(i) The Kerosene (Fixation of
Ceiling Prices) Fourth Amend-
ment Order, 1968, published in
Notification No. G.S.R. 782
in Qazette of India dated the
26th April, 1968.

(ii) The Kerosene (Fixation of
Ceiling Prices) Fifth Amend-
ment Order, 1968, published in
Notification No. G.S.R. 828
in Gazette of India daied the
Ist May, 1968.

[Placed in Library. See No. LT-1181/68].

Anpnaal Report of the Damodar Valley
Corparation and Audit Report on
the Accoupts thereol for 1966 67

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): 1 beg
to lay on the Table'a copy of the Annual
Report of the Damodar Valley Corpora-
tion and Audit Report on the Accounts
thereof for the year 1966-67, under sub-
section {5) of section 45 of the Demodar
Valley Corporation Act, 1948. [Placed in
Library. See No. LT-1182/68).

(Placed in Librory. See NOUT-1I68.  \(pesaGE FROM RAJYA SABHA

(3) (i) Review by the Governoment on
the working - of the Madras
Fertilizers Lirnited, Madras for
the period 8th December, 1966

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :—

to 30th June, 1967, under sub-
section (1) of section 619A of
the Companies Act, 1956,

(i) A copy of the Annual Report
of the Madras Fertilisers Limi-
ted, Madras, for the period
8th December, 1966 to 30th
Jume, 1967 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT-1180/68).
(4) (i) Review by the Government on
the working of the Durgapur
Chemicals Limited, Calcutta,

for the year 1966-67, under sub-

saction (3) of section 619A of

the Cempanies Act, 1956, read

with clause (c)(iv) of the Pro-
clamation dated the 20th

“In accordance with the provisions
of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business in
the Rujya Sabha, I am directed to return
herewith the Appropriation (No. 2),
Bill, 1968, which was passed by the
Lok Sabha at its sitting held on the
25th April, 1968, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this House has
no recommendations to make to the
Lok Sabha in regard to the said Bill.”

——

12.32 hirs.

RESTRAINT, REMOVAL AND
CONVICTION OF MEMBERS

MR. SPEAKER : In continuation of

the felegram dated the 30th April, 1968,
from the District Superintendent of Police,
Kutch, which was sead out by me to the
House on the 20d May, 1968, I have to
inform the House that I have received
these Identical communications, dated the
Ist May, 1968, from the District Superin-

Pebruary, 1968, issued by the

President in relation to the
State of West Bengal.

(1i) A copy of the Annual Report

~ of the Durgapur Chemicals

Limited, Calcutta, for the yegr
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ion of Members

tendent of Police, Kutch, which read as
follows :—

“I have the honour to inform you
that I bave found it my duty to
direct that Sarvashri Brij Bhushan Lal
and Bharat Singh Chowhan and Shrimati
Shakuntala Nayar, Members, Lok
Sabha, be restrained at 1045 hours on
the 30th April, 1968, under section 69
of the Bombay Police Act for not con-
forming to the lawful directions of the
Police Officers posted to the north of
Bandi river, one mile north of Khavda
village in Kutch Disirict for enforcing
prohibitory orders under Section 144,
Criminal Procedure Code, of the
District Magistrate, Kutch, in that
when asked not to proceed towards
Rann of Kulch, they insisted on so
proceeding in the prohibited area along
with their followers for Satyagraha.'

“Sarvashri Brij Bhushan Lal and
Bharat Singh Chowhan and Shrimati
Shakuntala Nayar, Members, Lok
Sabha, were accordingly restrained
under Section 69 of the Bombay Police
Act and were removed to Khavda
village in Kutch District on the same
day and they were allowed to go at
16.30 hours. Later on, at their request,
they were taken to Bhuj Railway

Station in Police transport.

1 have also to inform the House that I
have received a further telegram from the
District Superintendent of Police, Kutch,
dated the 4th May, 1968, which is as
follows.:—

“Reference your telegram regarding
intimating correct names of Members
of Parliament Sarvashri Brij Bhushan
Lal etc., as per our record correct
names are Shri Brij Bhushap Lal,
Shrimati Shakuntala Nayar and Shri
Bharat Singh Chowhan. The mistake
appears to have been committed by
Post Office in transmission.™

I have also recelved the following tele-
gram dated the 4th May, 1968, from the
Judicial Magistrate, Khavda, Kuitch :

“Sarvashri Shiva Chandra Jha, Kedar
Paswan and Guoanand Thakur, Mem-
bers, Lok Sabha, arrested today under
Section 188, Indian Penal Code, and
convicted under Section 243 of Criminal
Prossdure Cods sad  sentenced (g

imprisonment till rising of the court

on 3rd May.”

I have also received the following tele-
gram dated the 4th May, 1968, from the
District Superintendent of Police, Kutch :

“Shri Maharaj Singh Bharti, Mem-
ber, Lok Sabha, was arrested on 4ih
May, 1968, under Section 81 of the
Bombay Police Act at 11.00 hours
near village Dhrabani six miles north
of Khavda in Kutch District. He was
prosecuted under Section 188, Indian
Penal Code, oo the same day and sen-
tenced to undergo simple imprisonment
till rising of the court by First Class
Magistrate, Khavda.”

1 have also received the following tele-
gram dated the 5th May, 1968, from the
Judicial Magistrate, Khavda :—

“Shri Rabi Ray, Member, Lok Sabha,
arrested today under Section 188,
Indian Penal Code, and convicted under
Section 243 of Criminal Proczedure
Code and sentenced to imprisonment
till rising of the court on 5th May.”

Shri Dhillon.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : On a point of order.

MR. SPEAKER : What is the point
of order when announcements have been
made ?

ot ferwer W (wgal) : Gt fam-
& sATAitaw srian ff Wr & aix
Tree frogarfeat g <y &1 any gfew
e wifmee vz &0 & 7 70 & A
s g o g7 1 & frar w7 1 3
WAty AT 9T TgT TET qeAT

MR SPEAKER : The hon. Member

has come back...{Interruptions). My read-
ing seems to have caused the trouble.

12.34 hrs.
BANKING LAWS (AMENDMENT) BILL
(i) Report of Select Committee

SHRI G. S. DHILLON (Taran Taran) :
1 beg to presgat the Report of the Select
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Committee om the Bill further to amend
the Banking Regulation Act, 1949, so as
to provide for the extension of socisl
control over banks and for matters con-
nected therewith or incidental thereto, and
also furlber 1o smend the Reserve Bank of
India Act, 1934, and the State Bank of
India Act, 1955.

ot wrvmw g (el &) ¢
weig A51g, 84 @ F @t ¥ wEw
T3TT L

MR. SPEAKER : 1 have read out the
information that has been given to me by
the Police. Meither did I arrest them nor
did T rzlease them.

Wt wwrew g &9 fafes
ga e a1 A T AT T a
we foar aa1 § SfFT 9w A g
i frel 1T kAT AW @ gEm
TR imHgg Ay & € Mg
&1 ag w21 q9a § fe e wifee e
& qadt & 1 ag agg AHf@w @ §)
o9 & Frar fear 4r..,

MR. SPEAKER : 1 will take care of
myself. Why do you want to raise it
now 7

it T W g TG T
Fré g

MR. SPEAKER ; May be so. You
have already raised it on that day. I have
told you and now the question is that as
soon as information comes to me, 1 will

BEC.
(1) Evidence

SHRI G. 5. DHILLON : 1 beg 10 lay
on the Table a copy of the evidence given,
before the Sclect Committec on the Bill
further to amend the Banking Regulation
Act, 1949, 50 as to provide for the exten-
son of social control over banks and for

mattors conoected (tberewith or incidental

thersto, and alse further to amang the
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Reserve Bank of India Act, 1934, and the
State Bank of India Act, 1955.

i $ATAW MW wEAW H@Ed,
TR 99 @ g F oF frwz @ted
urw fAfay | a7 § ¥ fafeds wew &
AT IIMAT AT JF /T A w77 97 R oF
Ty agiygaa O § AR W
ATAL FT ATY 7T ¥ | IF ATYT G 9T
fg ag few &1 A7 a1 wifs Ig am
w1 81§ g2eq A qrow fay Mo R
I &7 AT ALY fFAT 9r 1 AfF e
am swdt aF aer A F A # oo
A faradl fFr a1t 3w & aig
am & feudde & fewmm ¥ mam
Iq FT qATE ¥E AMAT |

osgm Az 5 ogwm W oAy
witrard o aw araf o qwAr oy &
& anfedr ot 1 oF Arq S A &) g
8 ox Tiw foar mar @ Afew gEw
A qge W 79 e mraom A
# ¥ fafadwr @iww faar o1 e 3@
wey & & deewrfer 1 w=dt @ b
o & &t § fe deemfew ¥ aigw
FTIHTC AT AR T a7 oF a0 w4
fzar 1 7z facgw fafadmr & ftr 2
og A1 ¥ Y AT A @ feedr
QF qrEf A 17 A § 0 & wra § v
wEr fs A eagq e &7 § § faw
gm & wr anfgd

MR. SPEAKER : The point is that
as he said on that day some pames were
there —Shri Brij Bhushan Lal, etic. 1 know
you have raised it. But after the telegram,
they sent in writing a letter. It is not the
telegram aloné that is the final thing. In

the letter they have mentioned clearly all
the pames. In the telegram there was

..some ioformation. One name was there.

Qoe name was wrong. Some confusion
was there. Later on, the next day they
have written a letter where abmluwl_y therg
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was nothing wrong and it was abnnounced
in the House,

Anthra Miaister's .

ot $aremw T : gR Ay W R
& o7 YW A ¥ ©H WY gE WY &
e

SHRI NATH PAIl (Rajapur) :
up ?

Hush

MR. SPEAKER : Your remarks, I
think, you must yourself regret. I have
followed it. 1 have sent a wire there and
even my telegram re'ached there, they have
sent in writing. Now you say tbat some-
thing is being hushed up. 1 regret very
much the unbappy remarks of the hon.
Member. Mothing more have to add.

ot warewe v 3R firfRe W
&1 gt a7

MR. BPEAKER : 1 have disaltowed
it. There is no breach of privilege,

Shri Y. B. Chavan.

12 39 hrs.
o

STATEMENT RE. ALLEGED REMARKS
OF ANDHRA MINISTER AGAINST
HARIJANS

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Sir, I have re-
ceived a communication from the Chief
Minister, Andhra Pradesh, on the 4ih even-
ing, forwarding statements of the 7 press
correspondents, who were present at an
interview with Shri P. Thimma Reddy on
the 22nd April, as well as of Shri Thimma
Reddy himself. The Chief Minister, Andhra
Pradesh has suggested that a perusal of all
the relevant statements would enable the
House to make a proper appreciation and
assessment of what had actually transpired
at the press interview given by Shri P.
Thimma Reddy. 1 place a copy of the
letter as well as its enclosures on the Table
of the House. [Placed in Library. See
No. LT—1173/68].

Several hon- Members rose—
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SHRI SHEO NARAIN (Basti): Sir,

you should request the Home Minister. ...

SHRI BUTA SINGH (Rupar) : Just a

clarificati om, Sir.

SHRI RAM CHARAN (Khurja) : Sir,
on a point of order. )

SHRI P. R. THAKUR (Mabadwip) :
On a point of order.

ot of guEm @edd (W)
€& # gfens o Hf @fer

SHRI SONAVANE (Pandharpur): Now
the hon. Home Minister has read out the
report,-but we are absolutely in dark as to
what are those statements.

AN. HON. MEMBER :
be formal[y circulated.

They should

SHRI SONAVANE : These statements
could have been read out so that members
could come to some conolusions. What
are these statements ? What are the find-
ings of the Chiel Minister 7 But nothing
has been known, nor the Home Minister
has observed anything on that. Therefore,
8ir, to go into the whole question we de-
mand that a judicial commission of inquiry
headed by a Supreme Court Judge should
be instituted to find out the truth in this
case. This vitally concerms a section of
the commumity which the Constitution tries
to protect and uplift.

Therefore, Sir, it is our unanimous
demand that a judicial enquiry headed by a
Supreme Court judge should go into this
matter.

Some hon. Members roge —
MR. SPEAKER : Let me say some-

thing before all of you speak. | would
request of all you to sit down. I an on

my legs. If you allow like this it can as
well be a discussion now itself. Therefore
all of you may kindly sit down. The point

is this. Just now we have got all these
papers and all these papers could not be
read in such a short time. The Home
Minister also cannot read all the papers.
All these papers have been laid om the
Table of the House. Hon. Members must
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" agatnst Harljans (St.) ' e
[Mr. Speaker]
have time to read these papers. Therefore, MR. SPEAKER : The hon. Member

now what I say is, when it should be dis-
cuised, how it should be discussed, all this
will be considered by the Business Advisory
Committee. That committee is meeting in
the afternoon. If they want they may
allot one hour or two hours.

AN HON. MEMBER : You may aliot
two hours.

MR. SPEAKER : You can decide.
1 bave no objection, if you can find the
time. Therefore what 1 say is this. In-
stead of having all kinds of points of order
let us regulate it. 1am not prohibiting
discussion. A bundle of papers have been
given and Members would like to have
some time to study them.

SHRI P. R. THAKUR :
have on full
matter.

We should
day's discussion om this

MR. SPEAKER * You may have one
week. 1 don't mind. It is the Business
Advisory Committee that decides. It is
not for the Speaker to decide. If you
want one week, 1 have no objection. You
may have one hour or two hours, but let
the Business Advisory Committee decide
such things. Individuals cannot get up.
(Interruption) It is for the whole House.
No single individual can presume that it
is vital for him or for one community, but
it is the whole House that is interested.
Therefore, 1 would say, let the Busipess
Advisory Committee go into it. It is
representative of the whole House, it is
not one party affair. This afternoon itself,
at four O’clock I have called the meeting.
Extra Members also have been invited.
1 have invited one or two of them to come.
Therefore, I now appeal to the leaders of
parties. Let us not have a discussion
just now. In the meeting at 4 O'clock we
will decide whether one hour or two
hours or more time has to be allotted.
We will fix up all that, taking an overall
picture of the length of the session. On
10th we will have to adjourn. The time
and bow this should be discussed can be
decided there.

SHRI P. R. THAKUR roge —

had his say. 1 would invite him to come
to the Business Advisory Committee. He
may not bea Member, but I am  inviting
him to come there. Instead of rising on
all kinds of points of order, let us do it
in a dignified way. Unfortunately I cannot
invite the whole House as my room is so
small. I canm invite.

oft yzr fog : werw wiy, & ow
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92 I W@ A 9rfgd 1 arg § § g
¢ s syfess grmadt 57 ®1 T
ot ot g srar =fedr. .
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You may come. Last time also you
came. [ have no objection.

Now, Shri Morarji Deasi.

12.44 brs.
ESTATE DUTY (AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. C.
PANT): On behalf of Shri Morarji
Desai, I beg to move for leave to
introduce a Bill further to amend the Estate
Duty Act, 1953.

SHRI SRINIBAS MISRA (Cuttack) :
I oppose it. It is not only one¢ point of
order. There are two points of order.
First of all, I would request you to see
Rule 69. Rule 69 says that' a Bill invol-
ving expenditure shall be accompanied by
a Financial Memorandum’. This Bill is
not accompanied by any. The hon.
Minister may say, it will not iovolve any
expenditure.

‘Puplisheé in Gazette of Tndia Extraordinary, Part 11, section 2, dated 6.5.68,
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12.45 hrs.
[Mr. Depaty-Speaker .‘;l the Chair]

Looking at this Bill we find that it
secks to extend the estate duty, which is
a special function of Parliament. Parlia-
ment can make a law regarding estate
duty. Uuder article 269, the Central
Government will collect that amount by
way of estate duty and distribute it to
the States, that is, estate duty in respect
of property other than agricultural land ;
estate duty in respect of agricultural land
is not within the purview of Parliament.

The present Bill seeks to extend the
Estate Duty Act to agricultural land.
Under article 252, three State legislatures
have passed resolutions asking the Centre
to legislate. Therefore, the Centre can
legislate regarding those three States.

Even then, who will bear the expendi-
ture ? When the collection is made by
the Central authorities under the Estate
Duty Act either in Madras or in Maha-
rashtra or Gujarat, that will involve
expenditure from the Consolidated Fund
of India. Therefore, there should have
been a financial memorendum attached to
the Bill under rule 69. Further, a recom-
mendation from the President under article
117(3) must also have been there, because
that is mandatory. We find that there has
only been a recommendation under article
117 of the Constitution and it reads thus :

“The President, having been informed
of the subject-matter of the proposed
Bill further to amend the Estate Duty
Act, 1963, has recommended under
clause (1) of article 117...".

That is to say, he had made his recom-
mendation only under clause 1 of article
117, but not under clause 3 of that article.
There should be two recommendations, one
under clause 1 of article 117 regarding
the money Bill and another regarding
expenditure from the Consolidated Fund
of India under clause 3 of that article.
But there is no recommendation under
clause 3 of article 117. There is also no
financing memoranduim.

There is also a third point which 1
would like to raise. Clause 2 (b) of the
Bill reads thus :

“any other States which the Central

Government may, by notification in the
Official Gazette, specify in this behalf™.

The Constitutional provision is that
when two or more States pass a resolution
to that effect, Parliament can make a law
regarding those States. As regards the
States, this Act will be made applicable to
them as soon as they pass a resolution.
So, the provision that the Central Govamn-
ment may by notification in the officlal
garette extend it lo other States is
ultra vires. The Centre cannot take away
the power of the State Legislatures to pass
a resolution and automatically extend the
provisions of this amending Bill to the
other States, As the Bill stands, it can
be done by a notification by the Central
Government which contradicts the pro-
visions of the Coostitution. Therefore,
this Bill cannot be considered now.

SHRI NATH PAIl (Rajapur) : Govern-
ment have no case. So, let the considera-
tion of the Bill be postponed.

SHRI K. C. PANT: So far as the
second - point raised by my hon. friend is
concerned, itis for the courts to give a
decision whether it is witra vires or not.
Therefore, 1 beg to submit that it is not for
us to take a decision whether it is
uftra vires or not.

So far as the first point is concerned,
in the Statement of Objects and Reasons,
it has been explained that this is a con-
tinuation. The expenditure to be incurred
is already being incurred. This is not
something fresh and new. It is something
that has been taking place in the past, and
it is being contioued by this Bill. That
has already been explained in the Statement
of Objects and Reasons. That is why
there is no separate financing memorandum.

SHRI SRINIBAS MISRA : 1 would
like to put only one gquestion to the hon.
Minister. When the estate duty officers and
appellate courts in Madras, Maharashtra
and Gujarat will deal with matters regarding
estate duty on agricultural land, to that
extent their work will increase ; even if
no additional officer Is appointed, more
time will be spent on this ; and there will
be more expenditure on contingency, ink,
paper, pen, notices and postage.  All these
things wiil have to be spent. Wherefrom
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will the hon. Minister spend this amount ?
Even regarding notice to persons regarding
agricultural land, expenditure will have to
be incurred from the Consolidated Fund of
India.

Therfore, the bon. Minister cannot say
that it will not involve any expenditure
from the Consolidaied Fund of Iadia,
Even if opne paisa is spent, a recomme-
ndation is from the President under article
117 {3) is mecessary. Can the hon. miai-
ster definitely say that the number of the
oficers wiil not increase? As we know,
more than 80 per cent of the people are
agriculturists. Therefore, when estale
duty is levied on agricultural land in those
States, the number of officers has to be
increased, and the burden will be heavy
otherwise on the existing officers. So, the
the hon. Minister camrmot say that there
will be ao expenditure and as before they
will go on with the collection of tax.

MR. DEPUTY-SPEAKER : The re-
ference to expenditure will have to be very
speciffic.

SHRI K.C. PANT: Shall I read
out from the statement of subjects and
reasons?

“Several amendments were made to
to the Estate Duty At, 1953, through
some enacimenis made by Parliament
during the period of operation of the
Proclamation of Emergency™.

The arrapgement already exists. Be-
cause the Proclamation of emergency has
ceased to operate. therfeore, this period of
six moath will expire. The states to
which my hon. friend is referring have all
the administrative arrangments. the ex-
penditure has been sanctioned by previous

1 ts of Parli t. So it is not
necessary to repeat all that.
SHRI SEZHIYAN (Kumbakonam) :

The structure is there, but what about the
additional expenditure?

MR. DEPUTY SPEAKER : The stru-
cture is there. Because of the withdrawal
of the emergency, it could not be operated.
No new expenditure is involved. That is
the explanation. Tam keeping my mind
open.
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“A Bill involviog expenditure shall
be accompanied by a financial memora-
odum which shall invite particular atte-
ntion to the clauses involving expendi-
ture and shall also give an estimate of
the recurring and non-recurring expe-
nditure involved in case the Bill is
passed into law™,

“Clauses or provisions in Bills in-
volving expenditure from public funds
shall be printed in thick type or in
italics™.
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SHRI K. NARAYANARAO (Bobbili) :
The  hon. Minister has  correctly
explained the position in the sense
that the machinery of administration
is already contemplated in the Estate
Duty Act. In the process of that in some
areas the expenditure may be more and in
some it may be less; it depends upon the

nature of the work. Even conceding the
validity of the point urged in objection,

.according to the Constitution the more

fact that a recc dation cont lated
therein has not been obtained should
not be fatal to the consideration,
discussion or passing of the Bill
The recommendation could be obtained
later so far as particular Bills are
concerned.
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MR. DEPUTY SPEAKER : He will
have to show the section. Once there is
a question of some cxpenditure involved,
it is almost mandatory. I disposed of a
previous case like this,

SHRI NATH PAI : In a nutshell, the
position is this. There is no question of
any ‘almost’. There are enough precedents
and rulings from your worthy predecessors
to the effect that failure to comply with
rule 69 would call for complete estoppel
of further consideration of the Bill. The
Minister has not satisfied you and through
you us. [ do not like to embarrass a pro-
mising Minister of State. Bat this is a
lapse in explanation of the minor character
.of which he has not made out any cogent
case. As Shri Misra bas poisted out, the
neéw estate duty will embrace other States
and more assessees. If addditional expendi-
ture is not needed, it means there
was never enough work for the staff already
there; or they will be overworked. If
stafl already exists, so many Dew assesees
are to be added by this. There will ba new
expenditure incurred.

So far as procedure and law will go,
time and again it has been held that failure
to comply with rule 69 prima facie renders
the Bill faulty as it acts as a mandatory
estoppel of further consideration. If you
need, [ will cite examples in further support
of this contentiion.

SHRI H.N.MUKERIJEE (Calcutta Narth
East) : I need not say much bezause your-
self bad previously given a ruling which
applies, muparis mutandis, to this also.
This is an amending Bill before Parliament.

. The hon. Minister cannot deny it; he can-
not also deny the fact rthat some expendi-
ture. is being incurred; that is there. If
that is so, for this Bill which involves some
expendilure he cannot take shelter under
the plea that the expenditure under this Bill
is covered by some provision in the earlier
Bill. "This is a mandatory provision as
my colleague has already pointed out. I
feel that in conformity with your own
decision that was a very heaithy prece-
dent—I was pot présent at that time in
the House; I read about it; [ was very
happy —and in accordance with that ruling
and following that precedent, you must ask
the Government to behave in ¢ more circu-
mspect manner,

1890 (SARA) Esate ”‘;,’;, ‘Amdt) 2134

SHR| K. C. PANT : The point [
wanted to make earlier also was this—the
particular enactments which iovolve ex-
penditure have already boen passed by
Parllament and in these enactments the
relevant financial memoranda were there.
Now, the only point to my mind is
whether as a result of this particular Bill
additional expenditure will be incurred or
not. Ay a result of continuing the arrange-
ments, the expenditure will continue but [
should submit to you that permission to
incure that expenditure had already been
given by Parliament in relation to the
other earlier enactments. This is merely a
continuation.

MR. DEPUTY SPEAKER : Even if
thereis provision for some expenditure in the
other Bill, from the statement it appears
that the expenditure is likely to increase.

SHRI K. C. PANT: [ did not say
that... (Interruption; I never said that this
would have the effect of increasing the
expenditure. The scope of the Bill is not
expending beyond the original enactment.
Certain State legislatures have passed a
resolution. The only point that we are
trying to cover hese is that since the pro-
clamation is going to end, if we did not
pass this Bill, then the period will lapse
and therefore in order to cantin.e that
arrangement, we are adopting this Bill.
Since the memorandum and _ other details
were all included in the earlier enactment
in our view it is not necessary to Include
them here. *

SHRI NATH PAl: Sir, you have
grasped the point. It is not a question of
additional expenditure. The Bill will involve
expenditure; it need not necessarily be addi-
tional expenditure. The rule is very clearly
drafied any expeaditure. [ should like to
draw your attention Rule 69 (1). Aoy Bill
involving expenditura shall be accompanied
by a financial memorandum. There is no
question of additional expediture. It is
only we who went out of our way to prove
that it would involve additional expendi-
ture. It is a simple rule and you should
therefore direct them to comply with this
rale.

" MR. DEPUTY-SPEAKER : Last time
1 had decided that point. | am clear that
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this rure is mandatory. Some expenditure
is involved. If you want the Law Minister
to say something, | am ready to withhold
my decision. But 1 gm cléar in my mind
that unless the financial memorandum is
attached, you cannot proceed with that.

SHRIK. C. PANT : [ would request
the Law Minister to come here after lunch.
I have the Law Ministry’s opinion here.
Yet, 1 would request him to come here
personally, after lunch,

SHRI NATH PAI: 1 have no objec-
tion, but calling the Law Minister would
mean that more time of the House would
be taken.

MR. DEPUTY-SPEAKER : But we
must give the Government an opportunity
to put forth their point of view. Let us
be very fair.

13,00 hrs.

The Lok Sabha then adjourned for Ilumch
till Fourteen of the Clock.

The Lok Sabha re-assembled after lunch
five munites past Fourteen of the Clock.

[Mr. Deputy-Speaker in the Chair]
ESTATE DUTY (AMENDMENT) BILL
— Contd.

SHRI K. NARAYANA RAO : Sir,
this morning T brought to the notice of the
House the existence of a constitutional
provision—article 255—to establish the
proposition that the recommendation requ-
ired under the Constitution would not be
mandatory.

This article reads thus :

No Act of Parliament or of the
Legislature of a State, and no provision
in any such Act, shall be invalid by
reason only that some recommendation
or previous sanction required by this
Constitution was not given, if assent
to that Act was given—

(a) where the recommendation
required was that. of thy
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Governor, either by the Go-
vernor or by the Persident;
where the recommendation
required was that of the Raj-
pramukb, either by the Raj-
pramukh or by the President;
"(c} where the recommendation
or previous sanction required
was that of the President, by
the President.”

(b)

So, it envisages the possibility of a Bill
requiring recommendation of the President
being introduced and passed without it,
but nonetheless if subsequently assent is
given to it...

MR. DEPUTY-SPEAKER : This
article applies to a case where by oversight
something is not pointed out at the proper
time and notice is not taken by this House.
Then, I can ignore it. But when specific
notice has been taken by the hon. member
and he says in his view there is some
lacuna, 1 cannot ignore it. This article
would not apply to this.

SHRI SEZHIYAN :
about the recommendation.
Financial Memorandum 7

He is talking
What about

SHRI K. NARAYANA RAO ; The
issue is not there is no recommendation at
all. There is recommendation. The issue
is whether it would be valid when there
is no recommendation under article 117(3).
You are a lawyer, Sir. If a statutory pro-
vision has been substantially complied with,
it capnot be questioned. Here, in the
heading also article 117 is mentioned.
When once a reference has been made
under articte 117, that meaus for this parti-
cular Bill, the recommendation was given
by the President. Under which particular
provision it was given is immaterial. The
question is whether or not recommendation
was given by the President.

The only point is whether recommen-
datiof under 117(3) is also necessary. I
submit 1t is absolutely superfluous. This
is a Bill which bas been sanctified and re-
commended by the President.

. MR. DEPUTY-SPEAKER : Let me
make it ¢loar that President’s resommen.
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dation does not sanctify anything. This
House is open to question it, and when it
hes been gquestioned hete [ have te Cob-
sider it.

SHRI K. NARAYANA RAO: The
third point is very simple. 'What is the
purport of the Bill ? There were certain
emactments which had modified the Estate
Duty Act.

MR. DEPUTY-SPEAKER : I will
summarise the case in two sentences. The
Acts are now in operation. But because
the Emergency is coming to an end the
Minister has come forward with this Bill.
The question is whether there will be a
new notification required, whether it will
involve even a little expenditure here and
there and so on. We have to examine
that.

SHRI K. NARAYANA RAO: Sir,
let us see what is the purport of this Bill.
Ear'ier some Acts were passed by this very
House modifying or amending 1he Estate
Duty Act. The purport of this Bill is to
say that those Acts would be applicable to
agricultural lands. Where is the question
of any expenditure there ? Therefore, [
do not think there is any meaning in the
point of order raised that this Bill has not
received the recommendation of President
under 117(3).

MR. DEPUTY-SPEAKER : [t is for
the Minister concerned to satisfy himsell
and satisfy the Heuse that the objection
raised is not valid.

SHRI SEZHIYAN : Rule 6%(1) is
very clear. 1t says :
“A Bill iovolving expenditure shall
be accompanied by a fi ial memo-
randum ..”"

It is immaterial whether it is additional
expenditure or original expenditure. There
should be a financial memorandum -and in
that they cab say that thére is no additio-
nal expenditure involved. They cannoot
dispense with the financial memorandum
on the ground that it does nol involve any
additional expenditure.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM):  Mr. Deputy-Speaker, Sir,

Estate daty (4mdr.) VAISAKHA 15, 189 (SAKA)
Bill
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the question is to my mind very simple.
It is a matter of common knowledge that
sbihe amendmefits were thade to the Estate
Duty Act, 1953 thrbogh some afbehiiig
Bifls passed by Parliatheit doring the
period of the operation of the Emergency.
Now, the object of the Estate Diity (Ameh-
ding) Bill, 1968 which is before the House
is only to provide for the continued opera-
tion of certain amendments made to the
Act.

Now, the question arises whether rule
69 read with article 117(3) of the Constitu-
tion is applicable to this Bill or not. |
will bring to your notice the language of
rule 69 first. Rule 69 reads '—

- "A Bill iavolving expeoditure shall
be accompanied by a financial memo-
randum®®.

So, the condition precedent is that a
Bill must imvolve ‘expenditore frst, 1F ex-
penditure is involved, them only a memo-
rand will be Y.

Now, which authority is to determine
whether some expenditure is involved or
is not involved ? OF course, it is the
Ministry which has introduced the Bill
before the House. It is wuot that this
mattér was not considered by the Law
Ministry and the Finance Ministry. This
question has received serious consideration
of both the ministrics and the Finance
Ministry which has sponsored this Bill
before this house camé to the conclusion
that sioce the amendment proposes to seek
the continuation of the operation of the
Bill already enacted by this House during
the operation of the emergency period,
additional expenditure is not involved.

Clause 3 of article 117 may also kindly
be considered. It reads :—

“A  Bill which, if enacted and
brought into operation, would involve
expenditure from the Consolidated
Fund of India shall not be passed by
either House of Parliament unless the
President has recommended to that
House the consideration of the Bill."
So, the Fisance Ministry is of epinion

that it would not involve any expenditure
from the Consolidated Fund of India.
Thertfore the provision of article 117(3) is
not attracted to this Bill. If clause (3) of
artiels 117 is not attra:ted, the question of
appehding a memorandumy under rylé §9
will néver arjsg,
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Therefore the contention of hon.
Members that appending a memorandum
along with the Bill is a necessity Is mis-
conceived. It is only a necessity if the
Ministry which has sponsored the Bill is
of opinion that certain additional expendi-
ture is involved ; or, if any hon. Member
cares to point out that on account of this
Bill being introduced and enacted this is
the expenditure which would be involved,
which fact bas not been considered by the
Ministry, there will be soms furce in the
contention of hon. Members. But simply
on the basis of a hypothesis... Inrerruprion)

MR. DEPUTY-SPEAKER : May 1
point out that on the last occasion when
this issue was raised, you advanced similar
arguments and the Chair ruled that you
will have to give a financial memorandum
and after examioation you bad to show
some expenditure 7 So, | cannot take the
judgment of the M'nistry as the final
authority. [ am reminding you of what
happened last time.

SHRI M. YUNUS SALEEM : Then
the House has got to decide as to which
authority is to give a judgment that there
is no expenditure likely to be iovolved if
this Bill is enacted. Which is the autho-
rity ? This House will decide or the
Ministry will decide...

MR. DEPUTY SPEAKER : The ques-
tion is that the Minister will take all possi-
ble hypothetical siluations also into con-
sideration but, assuming that it is correct,
for Instance, because Emergency ceases to
operate, you have come forward with this
measure, even then some hon. Members
might advance an argument that a new
notification is called for. A new notice
will be served after this measure is passed.
Will it not involve some expenditure I am
not sure in my mind. Therefore, as 1
have said earlier, I would say, let the
Financs Minister—he has kept his mind
open—if he wants time, examine it. [
wou'd like to bear him.

SHRI M. YUNUS SALEEM : So far
as the issue of expenditure is comcerned,
it is always open to the Finance Ministry
to re-examine the matter. But so far as

the copstitutigngl and legal aspect |s ¢q-
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cerned, I am absolutely clear that para-
graph 3 of article 117 and Rule 69 are not
attracted to this Bill particularly because I
have repeatedly submitted that it is a con-
tinuity of the operation of the epactment
legislated by this House during the opera-
tion of Emergency. What are the addi-
tional expenses likely to be involved 7 A
machinery has already been created ; it is
already in operation. Therefore, the matter
was considered by the Finance Ministry.
It was pointed out to the Finance Ministry
and it was considered by the Finance
Ministry very seriously. The full considera-
tion was given to the issue and it came to
the conclusion that no additional expendi-
ture will be involved and, therefore, the
Memorandum is not pecessary.

MR. DEPUTY-SPEAKER : This is
not the contention. 1 kept it pendiog for
two reasons. Firsily, I also felt, perhaps,
the contention of the Opposition that some
expenditure —it is not a question of addi-
tional expenditure —is likely to be involved
may be right. They do not say that the
Finance Minister has come in a lighthearted
manner sayiog, there is no expeaditure
involved. They must have examined it.
But even then, this House has got to
exercise vigilance. This is the function of
the House.

SHRI K. NARAYANA RAO i May
I make a submission ? Now, the ‘position
is very clear. According to the hon. Deputy
Minister, it is for the Ministry to decide
whether a particular Bill will involve an
expenditure or not. You have rightly
said that the subjective satisfaction of the
Ministry is not conclusive so far as the
House is concerned. [ Agree. Coming to
the second issus, who is to decide whether
a particular Bill iovolves expenditure or
not, it is for the House. Now, a point
has been raised that this Bill involves
expenditure. Then, the onus to prove that
will be on those who say that the Bill
involves expenditure. The onus is on them
to prove that the Bill involves expenditure.
Till now, they have not proved it. In the
light of that, it is open to the Chair to put
them in the dock to explain how the Bil]
ipyolves expenditure. '
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SHRI SEZHIYAN : The Deputy
Minister has tried to put forward two
points Firstly, there is no additional

expenditure and, secondly, this is only the
continued operation of provisions already
in existence. Several amendmeants have
been brought forward. They have been in
operation during the time of Emergency
and once the Emergency expires, thev can
be maintained only for six months there-
after. What will be the effect of the
* situation if this Bill had not been brought
forward within six months ? The present
amendments would not carry weight.
Supposing this Bill had not been brought
forward, the amendments will not have
any effect and the collections will not be
made. Therefore, there will be reduction
in the expenditure. Just because the Bill
is brought forward which is only for the
continued operation of the provisions
the effect of the Bill being introduced and
passed will be to fill the gap and continue
the expenditure. That means the Bill is
going to involve some expenditure on this
score. They have to admit that when the
Bill is brought forward, to maintain the
present provisions, they have to continue
thes siatus quo and that means expenditure
is involved.

SHRI NATH PAI: [ am wvery sorry
that so much precious time of the House
is being taken. The dogged tenacity with
which the Deputy Law Minister tried to
argue a weak case contrasts, very sharply,
with the sobriety with which his colleague,
the Finance Minister, tried to accept that
there iy some strength in the contention
which we have been raising before you.

I never says, and we have never con-
tended, that there is an addition. We
visualise the possibility that some additional
. expenditure may be there and, as you put
it, it is evenly balanced —there may be or
may not be. But the issue is this. Collec-
tion of estate duty prima facie pre-supposes
some expenditure. T do not know whether
the officrs who will be collecting it are the
followers of Shri Vinobha Bhave, offering
tbeir services for the collection of estate
duly gratis, but prima fecie even today there
is an expenditure involved. That is the
main issue.

I am sorry the House is required to

read the same rule again and again. It
does nol say, ‘addilional expenditure’ ; it

says, "anythiog that involves expenditure’.
Even the Minister has readily coaceded
that there is an expenditure involved. We
never say, ‘additional’, but we suspsct that
there will be. Hypothetically we do not
emphasize it. | shall, therefore, submit that
both rule 69 and article 117 (3) are invited
and attracted, and in view of the failure
of the Government to comply with the
requirement of rule 69 (1) and article 117
(3), you may please direct the Minister to
come with the necessary financial memo-
randum.

SHRI S. KUNDU (Balasore) : The
Deputy Minister of Law has misguided the
House in the sense... (Interruprions)

MR. DEPUTY-SPEAKER The
Minister of Law is not under discussion
The hon. Member may please remember
that.

SHR1 S. KUNDU : What he has said
is under discussion. 1 am not discussing
his ‘topi’ and ‘kurta’...  Interruptions) What
he has said is this. He read rule 69 (1) and
rule 69 (1) was brought on par with article
117 (3) of the Constitution where it is
mandatory that, if the expenditure is from
the Consolidated Fund of India, a Financial
Memorand must a pany the Bill.
But rule 69 (1) does not sny that. Rule
69 (1) says, any expenditure from anywhere
—maybe, from the Consolidated Fund of
India or anywhere. ‘Rule 69 (2) speaks of
expenditure from the Consolidated Fund of
India. Let us first consider whether it is a
Bill, though it may be in the form of
amendment, and there is a certain expendi-
ture which the Minister has admitted. But
the Deputy Minister for Law says that this
will not involve any expenditure from the
Consolidated Fund of India. The Bill
involves certain expenditure ; there is no

doubt about it. Therefore, it is mandatory
.. Intérruptions)

SHRI M. YUNUS SALEEM :
is it misleading ?

Where

SHRI S. KUNDU : It was misleading
because he left Rule 69 (1) ; he did not
consider all expenditure,

SHRI M, YUNUS SALEEM :
should be careful in using his words.

He
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SHRI K. C. PANT : 1 did not find
any lack of sobriety im the presentation
by my colleague, the Deputy Minister
for Law. I am sure that Mr. Nath Pai
could well have used some other word,
not sobriety ... (Interruptions)

The point is that there is some
misunderstanding on ome score. The
estate duty is levied, the administration
is there for that purpose, but it is there
evep if the estate duty is oot levied on
agricultural land. The question really
is whether the expenditure can be
attributable specifically to this limited
- area of levying estate duty on agpicultural
land. Previously, in the previous
enactments, there were wno financial
memoranda, as far as 1 could understand
from my conversation with the officers,
in respect of estate duty leived only, on
agricultural land. But levying of estate
duty does involve some expenditure in
a general way. The point is whether
it is attributable to. this. That is point
number one. Therefgre, there is not
oaly no exira exgenditure but there
is nmo expenditure on that basis in
the sense that even if the Bill were not
passed, as Mr. Sezhiyan said, the same
staff will be there for other estate duty
purposes; lhe siaff will not be retrenched;
the expenditure will not go down even
if the Bill is not passed. Conversely,
it means that no expenditure is involved
if the Bill is passed.

But, Sir, yon haye raised this point
just now that we should look inte it, In
the, past also, 1: remember, once | was
here in this, House when a similar matter
came up, when we wept into it at
some depth. '

1 think this Is a metter which come
up again and again and 1 think we
should go into it in depth and come
before the House with a coosidered
opinion. 1f you kindly permit me, Sir,
1 would, for my own satisfaction, like
to go into it in greater depth, would
speak to you and the Speaker and
the Department concerned and try lo
artive at some modus operandi jp. respect
of all such matlers.

MR, DEPUTY-SPEAKER:: | think he
has elucidated the position and even

* published in Gazette of Ind
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now if it discovered that some expendi-
ture is iowolved, he will come farward
with a memorandum.

SHRI NATH PAI : The hon. Minister
of state has agreed to look into this
aspect. We appreciate it. But there
is another aspect, that is the constitutional
aspect that onmnly four States have
pessed resolutions and they will be
notified. Whether all the requirements
of the Constitution bave been falfilled—1
would like the Minister of State for
Finance to luok into that point also.

MR. DEPUTY SPEAKER : The
very sphere. of activity—~that also is
a matter which needs to be gone inta.

14,32 hrs.

STATE AGRICULTURAL CREDIT
CORPORATIONS BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : On bebalf of Shri Morarji
Desai | beg to move for leave to
iniroduce  a  Bill to provide for the
ostablishment in the States and Union
Territories of  Agricultural Credit
Corporations and for matters. connected
therewith or incidental thereto.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill to previde for the establishment
in the Statc;. and Union Territories
of Agricultural Credit Carporations
and for matters connected therewith
of incitlental thereto.™

The mation was adoepred.

SHRI K. C. PANT : I introduce 1 tite
Bill.

14:33 hrs.

DEMANRS FOR GRANTS, (WEST
BENGAL) 1968-69—contd.

MR. DEPUTY-SPEAKER : Now we
take up the dlscussion on the West
Bengal Budget.

Mr. Humayun ¥ bir.

traordinary, Part II, section 2, dated 6.5.68.

'f Introduced with the recommendation of the President.
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SHRI HUMAYUN KABIR (Basirhat) :
Mr. Deputy Speaker, I am grateful to
you for giving owe this opportunity of
speaking on the budget of West Bengal.
I would like to draw the attention of the
House to three problems which, |
think, are of very great importance to
the State.

first refers to the opeming of
the Sunderbans areu. Unless the
Sunderbans area is properly developed,
the economy of Bengal will always be
upder a handicap. | have for some
limes been purusing the suggeation for
an alterpative route to Basirhat wia Topsia,
Kulti, Malancha, Chaital, Bhebia,
Mourarisha and Basirhat.

The

In this section, a number of roads
already exist and some of them have also
been improved under one scheme or
another since 1962. 1 have been drawing
the attention of the Government to the
importance of this alternative route from
the Defeace point of view. At present
Basirhat and Sandeshkali can be approach-
ed only through one road which passes
through some of the most congested areas
and also the industrial belt of Culcutta
and, as a result, there is always heavy
iraffic there. It is casy to inlerrupt the
traffic there should there be any people
who want to indulge in subversive activity.
From that point of view, an allernative
route up- lo the border is of very great
importance and since 1962 a-certain number
of improvements. have already taken place.
Al present, only ope link is missing from
Malancha to Chaital with a bridge over
Vidyadhari. The other links which have
been already improved will perhaps require
further: improvement if it is to serve the
purpose of an alternative route to the
fromtier. The whole scheme will cost only
Rs. 1.25 crores and. this has been under
discussion between the Government of
India and the Government of West Bengal
for a number of years. | understamd that
recently the Government of West: Bengal
has again revived this proposal. Prom the
defénce point of viéw its itaportance can-
not be over-empitasized becuuse I*think the
Defence Ministry also has shown interést
in the road.

There is another point of view from
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which this road is important. That is the
development of Sunderbans area which can
become the granary of Bemgal. Very large
areas here can be brought under cultiva-
tion if only there is a proper outlet. At
present this outlet is missing and if this
road is developed, it will not only serve
the purpose of defence but also
serve the purpose of increasing the
food supply of Bengal. 1 know the Food
amd Agricullure Minister has always a
head-ache in dealing with the problem of
Catcutta. The Centre has always taken
the respomsibility of feeding Culcutta in
the- present situation. If this Sunderbans
area is properly developed and access to
Caleutta is improved, ihis will. to a large
extent, lighten the burden on tbe Central
Gevernment and, from that point of view
also, [ think the Central Government
strould teke a special interest and soe that
this road is built as early as possibie.

The second point to which | would
like to draw the attention of the House is
the problem of Calcutta. This has been
discussed many times in this House but
only incidentally. At the moment the
Parlisment is dealing directly with the
problenx of West Bengal and therefore the
opportunity has - arisen to highlight the
importance of salvaging Calcutta aot only
from the poimt: of view of the interest of
West Bengal, but from the point of view
of the interest of the whole of India. Till
a few years ago, Calcutta was the largest
port in Imdia. It dealt with almost 459
of the total import and export trade of
India in.terms of both volume and wvalue.
Today thet positionr has deteriorated partly
due to the-development of perts in other
parts of the country, which is welcome,
but- partly due to another factor, which is
the physical deterioration of the river
Hoophly which we all . deplore. For that
reasen for some years | have been voicing
tbis idea’of doveloping another alternative
past on-the western bank: of the- Hooeghly.
1 am glad the Government of India, in
response to 2 Resolution which [ had the
hosour. of meving in. 1956 have accepted
that project and Haldia is now under
development, but nevertheless the impor-
tance of Calcutta cannot be minimised.
Hif#ia cannot repface” Cilcntta at lesst for
the oext'25to'30 yearsrand | even-a lénger
period. The impoetance of Calcutta js
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not for Bengal alone but for the whole of
eastern India ; im fact, 1 would say, the
whole of India. Today, the city is suffer-
ing from a number of:disabilities. It was
a beautiful city till 1941, Today whoever
visits Calcutta can hardly believe that at
one lime it was called the city of great
attractions. It used to be called a city
of palaces and was one of the most attrac-
tive towns of Asia. But after 1941 after
the Japanese entered the war there was an
influx of wvery large number of refugees
from the whole of south-east Asia. The
population of the city which was at that
time about 1.2 or 1.3 millions shot
up to about 2.7 or 2.8 millions within one
year. The city whose services like
the transport system, drainage, water
supply, lighting, roads and communications
were meant lo caler to a population of
about one to one-and-a-half millions, had
suddenly to cater to a population of about
3 millions. The oumber has also been
increasing afterwards. Calcutta has suffer-
ed from one set-back after another. After
the partition of India there were again
millions of people who came over from
the other side and who settled in or
around Calcutta and the resources of
Calcutta were taxed almost to the break-
ing peint.  This is a problem which arose
directly out of the action of the Govern-
ment of India. This is again a problem
which involves the fate of millions of
Indian citizens and the fate of the city to
a wvery large extent decides the whole
econmic and finamcial interest of the
whole of the eastern region. [t was fora
very long time the political capital of
India, as you know. After the political
capital was shifted, for a very 'ong time
Calcutta continued to be the industrial,
financial and commercial capital of India.
It has now lost almost all these positions,
and some of them due to the direct action
of the Government of India. The head-
quarters of the State Bank of India and
the Reserve Bank of India have been
located in Bombay. This certainly affect-
od the entire economy of the eastern region
of India.

149 hrs
[Shrimati Tarkeshwari Sinba in the Chair]

When the LIC was constituted, . the lar-
gest volume of insurance busincss in the

West Bengal
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whole of India was at that time controlled
from Calcutta. But the headquarter was
located ,away from Calcutta and this again
affected the economic stability not only of
the city but of the eniire region. I am
very glad to learn that recently the Finance
Minister has announced that he was think-
ing of decentralising the LIC of India
and having a number of independent cor-
porations with headquarters in different
regions of the country.

This is certainly welcome, and this is
a step in the right direction. But 1 am
mentioning these factors only to show that
the problems of Culcutta should be dealt
with from the point of view of the intere-
sts of India as a whole and not from the
point of view of Bengal alone or of the
city of Calcutta alone.

Of the various problems that Calcutta
faces. I would like to mention first two
which can be dealt with very easily. One
is the problem of the garbage and the was-
tage of the city. For some time now, the
Bengal Government have also been consi-
dering a scheme to convert the garbage
into organic manure. If this scheme is
pursued, it will have a twofold effect on
the situation. This is a scheme which
should apply to every metropolitan city; 1
was very happy to hear from the Food
and Agriculture Minister that he had under
consideration a scheme by which he would
help every metropolitan city in India,
whether it be Calcutta or Madras or
Hyderabad or Bombay or any other, to set
up plants by which the garbage can in the
technical term, be digested and conver-
ted into organic manure. This will have
a twofold benefit on the sitvation. First
of all, the city will be a cleaner city.
Recently, the accumulation of garbage in
Calcutta has posed a definite threat to the
health of the city. The second advantage
will be that we shall get the much-required
organic manure.

Recently, a great deal of emphasis has
been placed on chemical fertilisers. 1
recognise the value of chemical fertilisers.
But, at the same time, 1 would like to
remind the House that chemical fertilisers
unless they are used in appropriate propor-
tions with organic manure can some times
do permanent damage to the soil. In
America at one stage dust-bowls were
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created because there was overuse of che-
mical fertilisers. Therefore, the USA has
by experience learnt that a judicious mix-
ture of chemical fertilisers and organic
manure must be used in order to keep the
s0il healthy and to give us production
year after year.

This is the scheme which costs only a
very small amount. I understand that the
scheme will cost about Rs. 60 to 70 lakhs
with a foreign exchange component of per-
haps Rs. 10 lakbs but even that perhaps may
be saved if some of the capacity which is be-
ing developed gradually in the country can

be utilised. This is a plunt which can be
set up within a period of six to eight
months, If that is done, it will have an

immediate impact on the cleanliness of the
city and also provide organic manure for
our farmers.

The second problem of Calcutta is the
smoke nuisance. Those who have had
the opportunity of visiting Calcutta from
the month of November to the end of
February and especially the northern areas
of Calcutta must have wondered, how the
people of Calcutta are still alive. Smoke
hangs like a pall on the entire city. We
used to say about the London fog when I
was a student there some forty years ago
that one could cut the London fog with a
pen-knife. But the Calcutta fog has now
taken the pride of place. There is hardly
any smoke in London today compared to
what we have in Calcutta. Ope of our
national organisations, the CSIR has devi-
sed a method by which through proper
carbonisation of coal, you could extract
the wvolatile oils and the other chemicals
from the coal, the cost of which would
cover almost all the cost of operation as
well as of the raw materlals, so that the
residue which can be converted into smoke-
less fucl or smokeless coke can be offered
to the citizens of large cities at almost no-
minal cost. In fact, this is no longer an
experiment. The operation of this plant
in Hyderabad has yielded very good results.
| have therefore suggested that this should
be applied in other cities also. We should
extend this and utilise the services of the
CSIR and provide smokeless fuel to all the
cities which today suffer from this pall of
smoke. In the city of Calcutta this is a very
urgent nced, because I do not think there is
any ather ity in India today which has th¢
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kind of heavy smog from which Calcutta
suffers,

The third point is in regard 1o the
second Hooghly bridge. I am glad to hear
that some action has already been taken
and it is possible that before the year is
out the preliminary work for the building
of the bridge will be undertaken. We have

been hearing about the bridge for
a long time. A second bridge
over the Hooghly is imperative, if

the traffic of Calcutta has to be relieved
from the congestion which is there today
at times is so serious that sometimes it
takes a person to go from the Dalbousie
Square to the Howrah station, a distance
of barely a mile and a half or two miles,
as much as an bour or an hour and a
half in a motor car.

+ 1 have sometimes heard it said that it
is far easier to walk, it will be quicker to
walk, but then one cannot do it with one’s
luggage and appurtenances. Since we have
a city of such proportions, these improved
means must be there.

The water and drainage of Calcutta has
also been under discussion for lonmg. I
have been told on very responsible autho-
rity that all the schemes are ready and
all they are waiting for is a green signal
from the Central Government. If the
Centre provides the funds—and there has
been some indication also of the sources
from which the funds may be available,—
if only the Centre gives the green signal,
the question of supply of water and
improvement of the drainage of Calcutta
can be immediately taken in hand.

Agaia [ would say that those who have
visited Calcutta any time between June
and September know the conditions under
the life of the city is dislocated and
brought to a standstill by rain. In Venice,
the traffic moves through canals, but here
some sort of a cesspool is created in which
dirt and garbage fill the streets along with
rain water and people have o wade
through all that. Perhaps tbe only con-
veyance which moves is the man-drawn
rickshaw and the bullock cart. Surely we
do not want to reduce one of the major
cities of this country to a position where
we have to resort only to human power
or animal power for lacomotion during
the months of June-September, -



"N West Bemgol

[Shri Humayua Kabir]

Equally important is the question of
flum clearance and improvement. This
alse has been under discussion For deng.
1 beliove all the schemes are Teady and
again all that we wait for is a green wsignal
from the Central Government. 1f oaly the
Central Goveroment witl wake up aad will
give the green signal, this work ¢an also be
taken up.

Here 1 would like to add a word of
caution. Very often in the name of slum
clearance, people are removed from their
normal places of work and dwelling. We
must davise some methods by which the
slums are improved and human conditions
for their inhabitants created, But that
people are not forcibly evicted. In Delhi
itself, we have had many cases where
people have been removed from their places
of work with the result that in the name
of improvement of the city, we have
literally forced many people to become
jobless and, therefore, foodl=ss.

I also wanted to raise the question of
irrigation which has a direct bearing on
food, but only from one very limited point
of view. One of the major problems in
Bengal today is that many of the rivers are
silting up, with the result that very often
the water flows back into the field from
the rivers. In some cases, when the river
beds are rising, the drainage comes to a
state of suspension. Unless something is
done in that connection, very soon we will
have large water-logged areas. We read in
history that one of the largest cities of
India at that time, Gaur, ultimately died
as it became water-logged and there was no
proper arrangement for sanitation and
drainage. Let us not face that kind of
risk again. There should be a properly
co-ordinated scheme of irrigation so that
the rivers flow in the normal way and
water does mot fow back into the fields
and this alone can save West Bengal.

The last point is with reference to the
general elections in Bengal. [ know that
a large number of parties have suggested
November. But then as I had said in dis-
cussion with the Chief Electlon Commis-
sioner, we have to look to the convenience
not of the political parties but of the
electorate. Those who Jive in Bengal
koow that during November large areas
are waler-logged. There are cortain argag
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where neither boats nor other conveyance
will move. The paddy will be standimg
in the field and most of the women who
come to vote in the rural areas will have
to come in bullock carts which cut across
the fields. If therefore the elections are
held in November, this will mean the
virtusl disenfranchisement of a very large
preportion of women voters from rural
Bemgal, and 1 am sure that cannot be the
intention of anyone. Therefore, this is a
matter which should again be considered.
1 raise it now for another reason. So far
Pariament has given authority to the
Government of Indf that Presideni's rule
can be there only upto the 1%th August.
Therefore, any decision which is taken
today is binding only upto the 19th
August No one can anticipate the deci-
sian which Parliament will take after 19th
Aungust. If after the 19th August, it does
not give an extension —it is a hypothetical
case——or oxtends it by less than six months,
new difficulties will arise.

Ia any cese | do not think that any-
one, whether it is the Central Government
or apy other authority, can make any
binding decision till Parliament has given
a secood exteasion to President's rule
which only will then take it to the end of
February. 1 would, therefore, suggest that
this matter should be reconsidered and the
clectioa should be held either in the last
week of January or the first week of
February when the harvest is over, when ~
communications are easier, whea the cli-
mate is conducive and congenial and when
all the parties also will have a proper time
for carrying oa their election campaign.
If the elections are held in November, no
oae will be able to campaign in September
and October which in Bengal is the Pooja
ssason asd when Beagal is also inaccessible
in maay parts because of difliculties of
commuaications.

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : Mr. Chairmaa, I rise to
support the Bemands for Grants in respect
of West Bengal for the year 1968-89 which
are before this House.

Iam glad that my hon. friend, Shri
Asoke Sen, referred in his speech on Friday
last to Calcutta. Calcutta is the centre of
Weat Bengal. West Bengal today'is that
part of Bengal which, dug to ihg yafortu-
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nate decision of partition, is suffering today
with misery and degradation.

Calcutta is at present in such a posi-
tion that unless some special treatment is
meted out by the Centre, we shall be in
the greatest difficulty. The provisions that
have been made with regard to the capital
outlay of Greater Calcutta scheme come to
an amount of Rs. 1,24,67,000 and on the
Vote-on-account we had already passed
Rs. 62,33,000 But this is too inadequate
"to meet the requirements of the scheme.

The progress and prosperity of West
Bengal have really been hampered by the
great weightage of stagnation felt which
has earned for Calcutta the epithet of
‘nightmare city' from our late Prime Minis-
ter, Nehru. 1In addition to this epithet has
come now the epithet of the ‘World"s worst
city’ from the Lomdon Times. Sunday Edi-
tion, of March 3. Describing Calcutta as
the World's worst city, it says :—

“if India ever explodes, as it is often
said that it must, the seat of the blaze
will surely be in Calcutta.”

The author of this article, Mr. Arthur
Hopcraft, was commissioned by the Free-
dom from Hunger Campaign to look at con-
ditions in poor countries., He travelled
45,000 miles in areas of appalling human
_misery. And the worst city he visited was
Calcutta.

When 1 speak of Calcutta, I speak of
Calcutta which, unfortunately, is inclusive
of Howrah, the constituency I have the
honour to represent here. Narratiog his
experience during his visit to a pustee in
Howrah where he was taken by officers of
the Calcutta Metropolitan Planning Orga-
nisation, Mr. Hopcraft says :—

“We came to one of the tanks which
are the festering disease repositories of
Calcutra. It was a pond about 30
yards square, coloured predominantly
grey with brown patches. The water
was rigid. At the edges there was a
thick greasy scum.™

He thinks that the problem of Calcutia
matters vitally to the world, not only to
jtself and to India. What has happened
in Calcutta is an urgent warning te Sag
Paulo, K;"‘W“"- Caracas pnd Bogota.
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He quotes some planners about the
ominous situation in Calcutta : —

“If the final breakdown were 1o take
it would be a disaster for mankind of
a more sinister sort tham any disaster
of flood or famine. It would be a con-
fession of failure, at the first major
confrontation, of mankind’s ability to
organise the vast, rapidly growing ur-
ban concentrations.”

New York Times critic also comes out
with an appraisal of life, in Calcutta and
writes from there that the artistic and
intellsctual vitality of the city was “as
astonishing as prize-winning tuberoses on
a dungheap”.

Howard Taubman, the newspaper's
critic-at-large, said, “In matters of mind
and spirit, this is India’s leading city.”
And he commented :

“When one considers the material
condition of this teeming community,
with its hundreds of thousands of home-
less, Its stench and noise, and the al-
most superhuman problems to fashion
simple touches of civilized amenity,
one finds it incredible that poets, nove-
lists, playwrights, actors and a distin-
guished film-maker thrive here as no-
where else in India.”

My hon. friend Shri Ganesh Ghosh
laid all the blame for our failures in the
food front at the doors of the Government.
1 am very sorry that he is not present here
to listen to my comments on his speech on
that day. But the problem of the food
situation in West Bengal has to be conside-
red in its proper and true perspective. If
we consider the question of West Bengal,
we should consider the state of affairs that
is prevailing there. It has been reported
by a study team in West Bengal that this
state of affairs is due to the state’s inabi-
lity to grow epough food to feed itself,
The population of West Bengal increases
by three per cent annually but the rate of
increases in food production is less. This
aggravates the initial deficit. Even if there
bad been no drought, the inadequacy of
irrigation facilities would have been a big
drag.

Official statistics show that over the
past five years, the acreage under aman
cultivation has increased only slightly,

‘from 9.5 million acres in 1962-63 to 10

g!il_lloq acres thig season.  But in vigw of
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the density of population in West Bengal
even this increase should be adjudged re-
markable. It is the yield per acre which
should cause concern. From 11,12 maunds
per acre in 1963, the yield increased by
two maunds per acre during 1964-65, but it
has since come down to 11.62 maunds.
This is the state of affairs there, and in
addition to this, food has been made the
weapon in the armoury of our political
opponents. It was the Deyuty Chief
Minister, Mr. Jyoti Basu, who, at a meet-
iog held under the auspices of the Com-
munist Party of India (Marxist) at Kutighat
in Barapagar area on Sunday last, said that
there was no gainsaying the fact that a
large number of people in the State was in
the state of starvation for which the United
Front Government could not shirk its res-
ponsibility. He pointed out that the clique
of vested interest inside the Cabinet was
standing in the way of implementing the
progressive principles of the Government.
That was the function of the United Front
Government, and the tug-of-war was going
on between the Cabinet Members there and
that compelled the people to feel nervous
of the whole situation, and the procure-
‘ment failed miserably.

In this position we are heartened to
sec today that under President’s rule,
things are chaogiog, and under the Presi-
-dent’s rule improvements have already taken
place, and the food situation has also im-
proved. (Interruprion).

SHRI DHIREWAR KALITA (Gauhati):
Do you want this to continue ?

MR. CHAIRMAN :  Order, order.
The hon. Member will appreciate that
there is a long list with me still. We have
a very short time for this. I would re-
quest him to conclude now.

SHR1 KRISHNA KUMAR CHATTER-
J1: 1 have only two or three more points.
1 shall refer to the important problems
that are faced in West Bengal today. One
is the industrial unrest that took place dur-
ing the United Front Government’s regime
due to the colossal attempt at creating an
industrial deadlock, mobilising all the
workers apd organjsing gheraos, and ¢reat:
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ing conditions of disorder. Certainly that
phase has changed, and the industries are
going to be put in order. At that time,
we were also facing a colossal wastage of
human mind and material, because of the
unemployment prevailing there. The em-
ployment exchanges there are not functio-
ning to give employment to the people.
The could be described as more or less a
wholesale agency the distribute despair and
despondency to the millions of youth who
come out of the schools, colleses and uni-
versities in my State.

1500 hrs.

Mot only in the industrial field, but in
the field of education also, there is con-
siderable unrest and student indiscipline.
That is because of the fact that these
youths find that they have no security and
no bright future. 1 wish to draw the
attention of the Governor through this
Parliament that the greatest problem in
West Bengal today is to tackle this unem-
ployment of educated youths. If that is
tackled properly, probably we can create a
better condition there.

MR. CHAIRMAN :
clude now,

He must con-

SHRI KRISHNA KUMAR CHATTER-
JI: This is my last point. The UF
Parties have been clamouring for the re-
lease of all political prisoners before the
general election. For my party, I can
categically state that we are prepared to
get all the political prisoners released, but
at the same time, we should also bear in
mind what happened during the Naxalbari
agitation. Mr. Charu Mazumdar, who
was the brain wave of the entire movement
of the Naxalbari group said,

“It was not just an economic strug-
gle designed to increase the peasants’
individual land holdings ; its purpose
was to  intensify the class struggle in
the rural areas and also iovolve the
peasants in deliberate action aimed at
undermining the class authority which
is backed by the bourgeois State and
the police.”

S0, the Governor has got a difficult
gty t9 perform and the general glection
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will have to be run in an atmosphere of
peace and tranquility, so that the people
can exercise their vote to bring about a
condition of stability in a State, which was
deprived of it for many months.

@t T wetw (zfrm  faeet) ¢
wmafe #gzar, g AT wr fawm @ fw
g s faed @ A W@ W
e A, ag 2w faad e Wk
fadwm= 9% U wfa g7 fel, fom
AqUlt gATYEE gt AT sTo  W@TAT
waTE gEA IY UL A7-ATA% dar e,
aw wfieg ok 97 3fea & 5 wiw
Fg gdaifa®s R yeafE o @w
g IF & | W 9 uefa FT T R
WX A7 WA A F qwe F A7 w2
¥ g 71 WT@re gz fegfq @
me agi X dar g d—ww ¥ fawagw
& & FH7 e A Finw @ fod-
Y| TE AT F wtaw @ wonw
dfar merT 3gi oX AT wEH fEr
# gfe 7E0 &1 asd €Y | 7T 3w
dfar g F W gAYy I REA—
Frpfe wefee ¥ 9 fam w9
#r wfafafaar ggf ¢ ge &Y, I9% g0
IFIA AT T FY & T § FrEAw
& & faar | fow wee o g -
aft ¥ fagg & Wi o, g€ ag
ez &) Tar a1 fF A Sreaet ares
¥ a1 fgem J0 TEw T - AwaR
& fory ot st amrer & fore ot afy ga
arEl W W ¥ @ gu A g
ar & ¥ AT IE gwg IA+; feafaw
Q@ R ¥t 9T WAl w1 I 9
s ot I @R W § ArgAns frwar
A 9@ W UF FEG AT g
T $A9 g 9%d ¥ 1 Ffew gaia
N aw g g Ad fear ) faa
dn % v feform frar mar iz fow dn
¥ UF WEIEA AT GORTC qgl I ATEY
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m, Iuy §fwa w1 I gwn i
39 & 37 gl A o Agi 9x -
a7 ST FEAT $T @ U, 0 a9 JAar
% AT AR 1 AT frer ) mifec ¥
wq usgafa ey ang fear T A ag
gar & 91 &¥ yAIg FAeor@ AT qW
fear afer #&nfrat s a1 ag s m
afg T1T AEW @ Y 791 AAT W A
gEafa®s W 4, I fgrmg wOH
SAaT &1 aar fagr a4 AT v wer q@
g &, 98 dar Ad g A

o9 gwd 48 & fF ¥ W
FUA F AT GG A9 FE ¥ gD
femr #1 AT Fg1 ¥ TAXA §, THC-IEL
N A T E | GeaRd w9y W AR
g 9T WA gAT 2, AfEw wq ¥ A
A FFA TR IO gEEqrd 93
gt § WX dmw 47 gEem w1 97
Fram ff @ & "W T4 grr—F w7
ag) @war, oo & aawar g B odme
it s feafa & 9o ¥ 7 wxgfre
dME T G ATET ¥ GFT & W A
FHE ¥ gFar & | Fg B FAaT
wTeqT A A § arer @ g, WA
Fegfrez i€t Hamey W R T@i 9%
et w€ wraeafe #1, AEt fawe
qE@ 21 I AT UATE & E, A
Aweiy ggfr ¥ favarg @ € ¥
g fad o a¥ weeadfear amw
FAaT ¥ AEA dw & aifE dme oy
g W 1 % et i gy
| BT AT 8, W UF gV W A9
qeta e faer &%

TW qAT F ARL AGA W AT FE
€ §, o A-T A A A fad
= ¥ wm fewmramarg 3 wAw
62 wrer &9y feecdee @yt & farg, ifes-
¥ we gr et # frg oy
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mE I gwwar g Ay gy W A
grww agi WA grardf awern g,
WwWaga g aamw | mgmw qw o
Ao g, 9w wwa, wwnafa AgEar,
fomm & w31 a1 5 fawror & grg-ag
grfeat &1 @t gEmRer ar 1 e
TRER & we frere gww e
wm aifieeam’”’ % w37 a1 fF fawea &1
&Y "), afy fawrem & qER o @
g & s AT SEd @ e
IuF §Tg & EE) w1 qEEEn @ o
aft ag @ T A, A FwEr g Q)
o | W gwA fasre ar mA fean
T ATETEY HT FAIGAT TG AAT | AHT
& e aTu fag sT—agia ¥ faar
fe fomaa & I oifvmm § =2
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1947 ¥ W1 § 3 T F TAT  gEA-
am @ T ¥, & qifeea § 3 w0
¥ oamaw fog @AY IEE @A
gEaAEl N wardt W@ H fFeaT 9w
W 2w A frgelt sFTwar § W
¥ ogerel WY A qiw e @ g
Wi ot s 9 qrfeearT §  fgegad
& mart arf sqe P wfgg 49,
A 1961 N wAr § qifeea
fegell 1 et 90 ww g 7€
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%9 fe7 qFf agi o g i & gumw
Fagr a1 fF Ama ¥ g gEEwEl
1 dAETEE @, W dAEnE
N W oA A I Her i wAT
giw wT #7 D owf ) ¥ gea
% §rn fa¥w ggE @ w1 s ad
g g%ar 8, W ey ¥w awdt § ) gt
o feafy d2r < &k @, sEr
WEIEETE ST A5t X @ A WA |
qRATH-ATS v &t #1741 w7 fawrer faar
T R, AT Y o w §, 9w wiwen o
Tat & § | mfe gow sar gy fear
AT 7 AT WA WIATE T q€IEET T
fear ot gvar ? g R A IWIAR
g g Wt fear a1 f s e
Tt feg WA 1 @ & fag
T Agf A g A-dta fa¥r ¥ far
STA, gt TX IS agrar A7 g, AfwAT
Tg % IT X A A vk, ofcaw
7g gt 5 qom qar F1 &, g Age-
faarsa Wiz w3 faar, e ganfas
gW A AT g9 Tiw fo¥ « 3@ g sto
wHTTETE qEet A, 97 FEA e A
#fe ¥ avar fan, g TG w9
¥ o gw g @ g R
ot ofead= & oF ¥ faar o,
fora® g5 amg & oo @ad a5 <
TATAT § | TR Fr 97~
“Hindus wiH continue to come away
in large numbers and those who have
come will not be prepared to go back.
On the other hand, Muslims who had
gone away will now return and in our
determination 1o implement the Agree-
ment Muslims will not leave India.
Our economy will thus be shattered

and possible conflict within our country
will be greater.

In the garb of protecting minorities
in India, the Agr has reop d
the “problem of Muslim minority in
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India, thus secking to revive those dis-
ruptive forces that created Pakistan
itself. This principle, carried to -its
logical conclusions, will creale fresh
problems for us which, strictly speak-
ing are against our very Constitution.”

ag i g 1950 § & 4t 6
ag facgw @ fag & & 2 1 amarc
o gt & Free SR 9T @ § 1 W AT
¥ it aga ATl aweATy §, IEH! KW I
& fF agi #1 so G TN B, I
ot #vE s w4 fear o @ 1 Al
g W Fg g X g%, A FA-IH
oY wTH &, oY Wi & ATCE a9 H WA
'§, fomwr g9 W Qg TEY &, SR W A
W & fag g fear ar, 99 §99 A
NT IAFT FAG AT 98 W &, IAR
o qifieara ¥ farr o <@t &, SA%
ford w1t ¥+2 F) A=TE BAT EI | S
g % fod wedaa wWigds § g
FE[ 1T | ag ¥l TR0 gRE g,
T wAET 8, @ AT wfeE =
a1 g, 9w o wfew e gEW
gl

gadl gweq] awar AL W
FaFal fggea ®1 4y ag WET ¥
Afe wrw ¢ fgrgeana 1 939 a9 @9
oY 77 HT & 1 91 9T HTH ITET
gmﬁ%ﬁﬁaaﬁzﬁw#ﬂwm@ﬂ%
HIY-ATY AT 9 FE THIX T CHATTEF
wIT giaT grerw 98 g 78 § | weg-
fredl 7 91 AT 9K AWT FT FERA TE
firar @Y I99T a1 fady g AfeT e
- qra & qTq IEET ATA A ger & WK A
A amaam T § F oF &
ATE T §F WHIT { FANI FT FHFE
T &% agf & wife g Ad-
qrarfoe s wifes aweard a1 & et
£ | xod wara sasw grd @i ;v
% gt & WX qifReE gRTa g &
T F AGT W 3 ¥ A oF & e
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0T JEN FT FEGEE TG A9 L
Wi ¥ g & B o & afk e
AT I |G gF aF IEH! FEARAT H
q @i 9 | fedY 7o g w1 9% a7 g
¥ s« afearer & a1 @ oma Afew
s ff adt Tt ww wwwar F gy
et Mfgq | FwwaT AL T GATA 7
the ¥ "k grar A he ¥ ag a@A
qaEwT g | '

HIFAT UG H TF WG IE gHEAT
el ® g1 freelt waw & oft wowe
qaEar AHTAY F gravy H Fowar d §
o1 IEFT M1 T A9 & @r 1 af-
qEET FFF GIE-GA 7= aferai
™ @ R ha ogwa @ fEoagiax
grefan sreartaT saw feqr a faed
fr %39 N e T AW F @
1 907 a1 qFonrés o ¥ wT forar
A | T@ FTERGT I g a@T W A-
@ FAA F wwra @Ay T AR g
AFH I F AN FY g 9T F qAR
a2 fo¥ g | AT W% faTge # e
™ A § g At o fow s ¥
T @ gaem A g7 fFar B, s
THI ¥ gu A I9 gAen FY &9 FL a5
& | gATR 9T ®qaT TEY R, 7g ¥ ¥ W
W oguem ¥ wA T4 wFF & 87
FAFAT WL 7 AGl a9 gHATE, §W
GHEAT T T A FT aF gAH! AT
AT &1 q@ |

@l gwen foar & & srord
a4 A aTEIE F IR T F7 0F TG
fear mar, # saw @ @ Ar ) Fw &
o7 AN AT N qAez A 7w
146 § W wfaw ¥ wiaw 208 § wafe
IaH geEd § qora # w9 § W 216
wX wfgw ¥ wfes 437 &, w1 g6 =
W # &9 ¥ F7 160 71 wfew § gfies
285 § | Y@ TR AN F gAY FH I
fam g7 & | % @ig & dfqe & a0
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mar & fe wrewdr foem o gef 3fF engineering  industry was in  difficulties;
] & frar & far o expenditure was being incurred and the

@ s @ @1 o feafa #1 W g
gnr | 9% &% #Y 7w  fF agr o 8 W
aarwfaa garaqdl maT gar JfwT fox
W 3% ud ¥ fog g ft 74 fwar
g aTE W saIT AT grm, AIS &
Faw agrT grm W sEAd faam W
e G

aiq fY @ fawfaama et
faerr & AT Y sArA AW A AEAEHA
21 ag w fawa wred famafaea @
fagsr fF o g S1E F AT
a1 | 3§61 gaAT fax as g 39 & AT
am fax aar 480 & 9@ oU A A
F2 aTelY Fgraa T gAY § 1 IER g
AT W FAE F avg-ary gy A
faerr w1 avsgm a=Td oy Wt g AL
¥ ¥dla frmaframa g o afs
T} I IW W F AT9-979 9 Gl &
i # faar sgm FT % 1

ww W, W a% ST #1949 g,
FTTH W Fw Prog A A1, TTEA G
afe® dar fiar & M AT FAGAT B
oz oy & fF gEt worEl ¥ agh a%
I XA Y TEY AT F ow_L N
ATAE Y IIT TGS AT AT GHAT & | AT
fos oft garg’ FOT A N w7 @, 7fE g
a7 ot Fary fer sy w7 gt o< fa=mé
S smEem W STH 1 S, =g HT
9TE W 9 FQ g, AT & AW i
o meafrdT @ gFar &1 Iv @7 arat
N w w7 &, 78 A fAEaRT 2
T |

SHRI HIMATSIGKA (Godda) : 1
heard the speaker on behalfl of the Op-
position and he enumerated a number of

things as if all these ills, were due to the
present President’s rule. He said that the

Calcutta port had become very bad, as if
all those things had been due to mistakes.
or acts of omission of the President’s rule.
All these difficulties were created by the
United Front Government which was in
power for about nine months. Gheraos
and other things which had already been
referred to created a number of problems
and a number of industries had closed their
doors. Gheraos were followed by lock
outs. Afier the imposition of the Presi-
dent’s rule, things began to improve but
the recession had been’so severe. Inspite
of every attempt that had bgen made, not
much improvement had been possible so
far.

Sir, Calcutta has been described by a
number of persons coming from outside
as a city which has. become a plague-spot
and my hon. friend, Shri Humayun Kabir,
has drawn attention of the House to the
urgent necessity of certain things to be
done in Calcutta because Calcutta means
West Bengal and, if you leave out Cal-
cutta, nothing remains in West Bengal.
Therefore, it is very urgently necessary
that attention should be diverted and
should be focussed on improving the con-
ditions obtaining in Calcutta. You can-
not walk on the sireets. They are so
congested. The movement by vehicles also
is very difficult. One bridge that is there
cannot cope with the traffic and, therefore,
another bridge is urgently called for.
Slum clearance is also necessary. But
all these things can be possible only if
the Central Government puts forth their
energy and give substantial help. Itis
beyond the powers and the financial re-
sources of the Calcutta Corporation to
make apny improvements. Almost the
whole income is being eaten up by the
salaries and wages and, practically nothing
is being left for other improvemenis in
the city. Therefore, it is necessary that
attention is given by the Centre to hélp
Calcutta and to improve its conditions.
The garbage clearance has also been re-
ferred to. by the previous speaker and I
feel, if the garbage can be used for being
converted into manure, certaioly, that will
serve double purpose. The cost that will
be incurred will be realised from the
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manure that will be manufaciured and,
at the same time, that will improve the
condition of crops also. It is very neces-
sary that attention is given to that.

The bus service that is being run by
Government is a losing concern. 1 think
they are losing about a crore of rupees
per year. [ do not see the fun in running
a service which is a |osing concern. It
can perhaps be passed on to private ope-
rators who will be prepared to contribute
bule a substantial sum to the coffers of the
Government. 1 think, if a bus is passed
on to a private operation, that will yield
about Rs. 1000 monthly by way of royalty
or whatever you call it, to the Government
coffers and there are about 400 to 500
buses that are being run by Government
and if they are passed on to private ope-
rators, a good income will be available
and the loss that is being iocurred will
also be stopped.

On a previous occasion, when discus-
sing the General Budget, I mentioned that
MNovember will not be suitable for mid-
tern elections. The political parties, each
one of them, avoided to suggest any later
date for fear of being misunderstood about
their weakness or anything like that
But November will certainly not be suita-
ble under any circumstances. Most of
the places will be inaccessible to voters,
to the candidates and to the political
parties. The officers will also not be able
to go over all the places. Therefore,
‘the elections should be postponed to
some future date, preferably, to January,
if not February. [ think January will be
the best time when crops will have been
harvested and voters can move freely.

Another complaint that has been
made against the present Government is
about procurement of food, I think,
foodgrains have been procured to a much
larger extent by the present administration
than what was done or attempted to be
done by the - United Front Government.
Therefore, I feel it was very unfair to
criticise the present administration for
not procuring food in proper quantity,

As a matter of fact, as regards the
clections, the resolutions have been passed
by a pumber of institutions representing
educated persons, lawyers, eic. that they
are very much satisfied with the Presi-
gent’s Rulg and that they would rather
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prefer that the Presideot’s rule continues
to their being troubled by hotch-potch
parties coming to power and creating all
kinds of difficulties. Therefore, at any rate,
so far as elections are concerned, they
should be post poned and something
should be done to improve the conditions
of Calcutta, so that we can live properly
there.

SHRI H. N. MUKERIEE (Calcutta
North East) : The time rationed for us
being what it is, | fear | have to speak
telegraphically, and [ have no time to
counter the factious arguments which I
have heard from the Congress Benches
‘with regard to the U. F. Government
which was in power for nine months, which
had thrusts from every side and which
was put into all kinds of difficulties by
Delhi into the bargain. They wanted to
point out that all the ills of West Bengal
and of Calcutta in particular, which have
accumulated, are due to the operations of
the United Front Goveroment. I have no
time alsO to enter into arguments with my
hon. friend, Shri Bal Raj Madhok. who
is not here and who made communal-
oriented observations which are rather
pregnant with mischiefs, but we shall have
other occasions to counter that kind of
thinking. It is a pity...

MR. CHAIRMAN : I will be a little
g+nerous in the hon. Member's case.

SHRI H. N. MUKERJEE: 1T am
very grateful. 1 was going to ask for that
generosity, but you are offering it on your
Own ... (Fnterruptions) .

SHRI S. KANDAPPAN (Mettur) : She
wants you to answer these points.

SHRI H. N. MUKERIJEE : [ would
not be derailed becaus¢ in that case, the
Budget cannot be discussed. I hope, we
are going to have a discussion on com-
munal problem altogether.

It is a pity that the State which was
once in the vaaguard of India's progress
has now fallen on evil days, and even
though it is earning at the present momeant
80 per cent of our foreign eéxchange re-
sources, we .are being cursed by. all and
syadry a3 being the problem province of
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this country. It is a pity, almost every-
thing is a pity these days in our country.

I would like, first of all, to point out
that we have now a Committee to advise
the President in regard to West Bengal,
and it is rather extraordinary that all the
West Bengal Members of the Rajya Sabha
are Members of this Committee while
many Members from West Bengal in Lok
Sabha do not have that advantage. [ feel,
it is a paradox that in our Parliamentary
set-up, the non-elective, the Second Cham-
ber, is getting a bigger finger in the pie of
the Government.

1 have heard also some talk which come
rather stealthily from Mr. Humayun Kabir,
1 can wunderstand his attitude because he
was challenged to stand for re-election and
he never had the courage to take it up.
The stealthy talk began regarding the post-
ponement of the mid-term elections. The
Congress members have echoed it. There
has been an agreed decision by all the
parties who met with the Election Com-
missioner in their midst—and Congress
was also a party to that decision —which
is to the effect that, in November, the
mid-term election will take place Let
no other considerations fear of the ver-
dict of the electorate ; really speaking, let
not that deter the performance of a pro-
mise which was made before the Election
Commissioner.

Mr. K. K. Chatterjee said something
about political prisoners. 1 find that 36
political prisoners are still in detention
under the Preventive Detention Act, and
Government said in answer the other day,
on the 3rd May, that their release was not
under consideration. This is a charac-
teristic anomaly of our present day politi-
cal life, but again that is the pity, the
greater pity, that we live in conditions
that such things can pass muster.

In regard to the problem of food, I
found in today's paper a......

15.25 hrs. )
[Shri Hem Barua in the Chair)

1 am addressing a galaxy of talenis who
are now coming to adosn the Chair.

] Was saying that oply to-day Isaw in
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the papers a report made by the Chairman
of the Commission of Inquiry which had
been set up by the Congress Government
in West Bengal in 1966 in regard to the
food situation. A former Chief Justice of
Culcutta High Court, Mr. Justice Lahiri.
was the Chairman and he wrote in his
report :

“The food policy pursued by the

State of West Bengal in 1965-66..."

Mind you, those were Congress davs.

tesegucceeded in converting the
entire population of the State into a
race of criminals...”

because smuggling of rice become a most
lucrative profession to which the unem-
ployed naturally got attracted. And then
the report says :

““Without being accused of parochia-
lism or provincialism, I can say that
the State of West Bengal has been to
some extent'a victim of Central policy
in the matter of food and the Central
Goveroment should bear a legitimate
share of the burden.”

But I do not know whether the Central
Government would admit it. And in regard
to this, only the other day it is reported
in the HINDUSTAN STANDARD of 30th
April that the West Bengal Governor, Mr.
Dharma Vira, made statement before a
meeting of District Magistrates and the
paper reports him of having said :

“The Governor stressed the neces-
sity of keeping the food prices low..."

They have sky-rocketed.

““He did not know why the prices
would soar higher when the Centre
was giving larger supplies of food to
this State this year.”

Naturally, the Centre looks upon Mr.
Dharma Vira as a personi very much near
its heart and, therefore the Centre is help-
ing him, and yet, the condition is actually
worse and the prices are rising. Even so,
we would "liké food production to grow
and for that purpose I would refer the
Central Government to a statement made by
Dr. K. L. Rao very recently that with a
very little efforts, West Bengal can produce
all that it needs by. way of : food and.can
also oxpOFt 30me to othoer $iaigs, In this
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connection, the Sunderbans was mentioned.
There are low-lying areas in Hawrah Dis-
trict about which Shri Chatterjee must be
aware and there is a Beel, a 70 miles
stretch of water—Bhandardaka Beel—in
Murshidabad District which is abutting at
the Bhagirathi river and by spending a
little over a crore of rupees, we can grow
three crops a year worth nearly Rs. 3
crores. !

MR. CHAIRMAN : Hoo'ble Mem-
ber’s time is up.

SHRI H. N, MUKERJEE : Onpe who
is nobody in this House and who has been
disowned by his own Party can speak for
25 minutes, but those who represent reco-
gonised Parties do not got any time. I pro-
test against this. I would not have said
it but for... ...

SHRI SAMAR GUHA (Contal)y I
would also support Mr. Mukerjee. This
is West Bengal Budget and those hon.
Members from West Bengal should get
more time.

SHRIMATI TARKESHWARI SINHA
(Barh) : I want to make one point clear,
The unattached Members agreed to Prof.
Kabir to speak on their behalf and bis
time was 19 minutes but he was given only
15 minutes. Therefore, the hon. Member
sitting opposite must not have any misun-
der-standing that he has been given more
than his due.

‘SHRI H. N. MUKERIJEE : I have
counted also ; 1 have counted the number
of minutes. There is no need for it. You
better carry om with Congress Members
and with new-Congress Members like Mr.
Kabir ; they gan have the run of the land.
I do not propose to speak. If this is the
was the West Bengal Budget is to be treat-
ed, West Bengal Members should have
nothiog to do with it. Therefore, 1 would
suggest that only the Congressmen remain
and let the proceeding be conducted by
Mr. Kabir and God alone knows who are
the other defectors who are now trving to
go to the other side. Ido not want to
take cmy further part in the proceedings.

(Shri H. N Mukerjee then left the House)

MR. CHAIRMAN ; sShri Onkarlal
Bohra,

VAISAKHA 16, 1890 (SAKA)

1965-69 2190

=it wiwr we - Ao (Paatene)
gwrafa wgEy, 9a WIS g9 agi afyadr
T d s I ¥ wwfse @ fax
ThUF TT ST I AT B fFagi
T Tsgafa graT ¢ 1 ofewdt Fm F,
fagy g Al w9 ¥ Y aw
g sarar gy fawar, weeafy araw §, 4
qAFT R I AT & Afe & w9
& gmA I FT@i ®1 qrer ar o
w37 wgar § Y aog & 7y feufw
g€ ol W g 1 gE-NeA H 35 &%
gt & aoe X fame v @ §

afewelt Frrer ¥ frey BRI H -
0T HEET ) gEE F ga7 fog a@
wzard g€ w1} form a3g &1 awEwr e
¥ & w=1 w1 faag qar, ¥ qrer ar T
T AFY TEAT G § | TF ATE
afgwat §mer # waAwC wweAIg &, IETD
N ¥ grEt § wquwEdlEar g, @@
a< el # f wweaw 21 sYfier
Zfoz & g=1a g gu A ofienlt Fmrer ¥
frg M weTd g, s ¥ dw A o
AW F97, AT IARA ¥ e ¥
AW Y g w3 % A9 fygwr fowrr Al
& 1 w19 wgi wiws § gfes ooz ag
=ifge vt &0 &ew gAY wfgd, agie
gt &1 daa Fear agr, sfael 8 aread
T A 1 AT FARA HY W IFHEAT
Tar | Are § AFAAIR Ja eI
g qfeqrd Frw F AT A W w<
fagr wYT Y ¥ wrdw BT 1 @F M ar
g7 =gy & e wufa ), ga=a a7 wR
A0 IR FgEEADTAT W qEdw
gzarat & ard feafa ¥t Ger FT f s
gl T ANGL § T F+7 R FE@AET FA1
931 §1X Ugafa 8T qH wET qw o

ot g 7w ¥ ard faederd
s o< =T & fF ag aodt e o
T g ) 9 A fe e
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[t sffwre aver ANgar]
Al FEreEt ¥ agr wwy aw P A i
a4z 7 qfgasdt Furer oY qeaTHY ax o
araw fean, dfF s § feafar g
wagArr &t wk fs R @ wT gty
W ¥R 9 A FAr g | #f a7
w5 g ¢ e oF aow A 7 F
¥ oz agt N Fgw qoe,  faad
wegfez off § sl ) agrd £ A
T &, a3t 3qd as ofewlt T
& Frgftee wigdl ¥ gra § GG WA
&, Fegi & e ag aga aedy fegear
# wrgfrow & gewa 57 &Y f aga
wedt & Y e g & ey ¥w-
TATT A A Y T FAT T e
gu afer fegea & s 3y oW
oY aeitT wwE e A fegear 39 &
o & A & | & wwm R ¥ g A4
1T ¥ &9 FW a1 wegfae i@t w5t
aard ar g g fr oA wow fex
¥ & g wegd w1 faan

afyweft g oF fadw feafr & 3
7ifF a2 fiar ¥ arg @ ¢ wfFmme
¥ w2 gu g foagstt agi § ww &
ofrgdt e @ # dwr & awds
gzar &, zafay ag gk fy feear o
fror @1 gw A Wy fe ogrd ol
g @At ¥ 9T | gw TGN ARy fE
ATHSTIZ ¥ ZF2T AT AAT IA0A, AEH
qaT SaeT A1 i e §, fafaai
IF HT WHC G AT, KA @ T
ara an, faeh afsadl &1 s agd
a1 qg e o f5 fggem § ol
YT WA Y AT §t afgwdy qarer w
e farea €1 1 wror wgt & ot & s
s wf R

qfweft dmrer ¥ sge goeT o,
W Pl R AT @A g
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FIHG FER a7 g @Y a7 daw
9NE ¥ siva ¥ TET ¥ sfewat © AW
FTHIT qA1 FHdY 4, FfFT §3F TR
% A oF wrav 4t fF ggE G @0
Y FTar F) A gEeard § A e Fe
#Y guEad &, ITFr gw sy | afww
AT g8 3 AHETMH) ®T AT FE &
TATY, IEIT GHEAIT G2 FCA LE  wT
&Y 1 Y& gweary guY dar A &Y 5 9w
¥ A baw HYF AHTL §) AZAW g
fer wEA & sAe w1 A m@w @
T |

ag o o A=W § a7 A
Fegar arza § fr ofewst dma St gy
S q€t guearg § fome W1T gW AT
sqr AT Sifgh | @A Y aFr @ AT Ay
2 e ga w ofeweft dmer & yfw gurd
Y o fadg =7 ¥ eara Ar wfgd
Tt gfw ¥ gweaT 79 ¥ ¥ qnear §
TR 3N 59 FACAT F1 gH AG  FLA Aq
grasm et N aw Ff =
Twar | TaEarT ¥ ozt aF a7 O TA-
T, FFNRE &, agi a9 g § gw
¥ g gAer A Ew &Y faar ok Aw
meyEnded v far 2 & fadew
a1 T § 5 Fra qaemeard & a=f
aga A1ar &, faad gv @ §, weaw
IEET Tg § MG oY gAAY qar v fE
agt A At 4% aF atarT § Ave qfr
ATEAT F FITW@ FAA G W g
Ry & fF9g agr v usefd e
wrar § aq gA {fa awer Y\ il
=T ¥ eq1 § arfd gaAr W Avear-
fedt &t qHAT A TN F

F T IYW aNr § A5TH
qg AgT TA<eT GAET IfEHT dTTe Y
2 1 afkwslY Fmwr wiewfr o fwar o
g ¥ 7971 wres e RaTt e ®
At ¥ afer agi ax fafas e

¥ e g s R ag W
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WP ¢ fF fofwg a0« w7
feamh & fork garede 'z # qoE A
#1E w7 78 frr, o7 e 32+ aw
at 1g9 sz B fr fafem el #
w17 faar arg 1 fafig IR Y aom &
& ofemaly s ¥ wEelg & oo oY
#rE gearer St 2 1 I Frwveran 8, T
ot & gak fafae Frd @ a9
wear et st & 1 gy gl aET
¥ gy 9 5 ¥AT TIFT A FIY @
foredyerdY 2, wore oo fofms & &Y

Fw faamy ¥ o wr€ 29 AwT WY
#Y o1 g% at gATt afewHr SmE B T
a1 g

aa & sowd &1 7af w3 § A iR
HIRY UF T EF THT WIAT & 1 TG IT
g g 9T 2re feear 9 A fywand
9gA ¢ | LR TN & Iq FEU TEA
diwgr g dF dw s @ feowr @
Fawar & fag@ @ afar ¢ ? =
wuear ¥ emy w1 T g, frw
FAFAI & A9T g7 A1 AN § w@
g aar faw N @@ g7 X gH W
e sgwr g &, aff v wa-
o ¥ zra ¥ Fory WiwY go 2w E
T FY qET o Har AR gA fax
soon ¥ 9% wnar § | Py oy gw
W wow Y ar w fAE aray Iwr @
X o i @

wWagddfsrm § =9 F
aw fades wwAT =1gan § FF W19 agi 9
w3 &1 o, W fRar si g &
faw i | 98 @ @EE feafa &
IGF &9 FETWIT W W gag a9
wEEdT § | 9% gk fay agr Al
wew & fr agi v Prar gfa ot St
wE AT Oy E

ot atg & fdya ocar wmgar g e

fergear w1 = & axr ggc &1 @
q€ SAEET AW TE N AT F® AHY

VAISAKHA 16, 1890 (S4K4)

196669 294
TEAT aTEaT g agi o7 wregEr wTHIE
%Y A & | 99 W & W w¢  feEr
w1 3 gt 7 @t | W et W W,
FTEIT A WT AT TAYT 9 AT, ITH!
¥ T 97 ¥ TE1 AT g € TE A
1§ g7 T 3@r | AfeT A A I
g sl ot @y §, 5r7 77 v
I Y 59 F 77 ¥ a9 froww
g f5 Tat ox zaet w2 wo aEd
# grefag seama & ok wF @ wife
ATY F1 TE i §, IaY TF FAGAT
# oft gedy afeaat a3t fzy i Ao}
s qurd o wfedr

afgst A Y eREAT Fa9 wiigw
ot & =Y &, 98 usEfaw awear i
& | w7 AT gATEl § g¥ g4 9 W -
g @1 & 0 1 g¥ g7 AT Y g
g fr g ofeaslt e § s
Ragd &1 & f% &= @1 &0 Aw
wrE at & fafie oifedt & g2 fr
oY & gAaen # favarw st § @1 S5
T ara F e A Sufghy 5 gara
* a3t qfewt o & faftea ev &
TEHT GAGA FC0 | A WY S AT
% favare 7@ S € &) ¥U fadvew 2
e e99) a6 Al & e AT wfEd,
wrft wOewaTgy  wdEfgay & s
fardt 9z faeew & safzai & 2w
N WX wT e ST W o st
O wEF AT Aifgh ) afewrdt aww &
fegear sgage Htwar R, fegena
FET AW ST &, qfeaHt Fme &
R ¥Emm d Famax @
frdzer w<r wgan ¢ fe ofewit
# wferal ¥ g9 W F ST F @t
wrard § 1 sfed woeh gaEl #t e
¥ ¥ frlma wor wgar g & ofewd
WA HY AAAT W EF WAET FT AWE
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[fr wifeTT @ AR ]

wfis ATy I5T 1028 S AAEY B T 1 qW AR A F qgA AQ A 8

Hug & ¥ s grar el s ga%) 7.51 W&z faar Wy )

ot @A ¥ (WiEeEEr) @ el
wgea, uw ¥ 9gy & Fha g @
T ¥ qfesdt dmer w1 FeEIg EgEar
¥ & At ¥ o) weaw SR g e
7T §, SN GTH WIIET SAF ATHIET
AT ATEAT § | B HreAw wiAwr 7
famifegl & garfas 1067-68 # Fmw Y
44 $0% T freer wifgd o AfA
TE! Faw 34 wOF WA G @y @
m%ﬁﬁ?mﬁwﬁwﬁma% quAr
fotd & qome 57 ¥ W wedfar
ueTe fear ar @z &1 Wfer wA-
far gT Fiw dAT § @F FQ w7
qEgar:

‘Relative economic and social back-
wardness of a State.’

1. Per capita gross value of sgricul-
tural productjon ;

2.  Per copira value added by manu-
factures ;

1. Percentage of workers to the total
population ;

4. Percentage of enrolment in classes

1to 1V of the population in age
group 6-11 ;

5. Population per hospital bed ;
6. Percentage of rural population to
total population ;

7. Percentage of rural population of
Scheduled Castes and Tribes to
total population’

EsEY B WM ¥ oWy e
wfae 3 varE faar a1 fs gfam overer
iy fraht et § W IR o
fefafaas qw & 99%1 7.6] e &=
gmer ® fawar wifgd ) Ay dgw
feafag & § $1X foa &1 s I

F wraTe X € mfeww 275 &
qiaga WY g qEfAE F g 9%
s‘t sfeas 282 & AmEd, AMA W 7.51

featfom & fefufaawr
F%zm gy | ug am‘rﬁmr

w0 o & forpity ¥ o § sg
g § 1 e ifeearT § @ feogefia
T, I7% a1 oY a@E femr @ oag
T §= dma § Wy Ay e §
arg ag fear mar ) de afeema § 9
TN Rogeie & 9 oF @ wwd
T¥E AT 14T q7 iR Fe qifee &
w4 a1 feagafie #Y fegear § w93-
T feav srar av 1 ¥ N wEREE Orfe-
WA A GY F3 g0 &, IEET FEY
Frqe foar mar 21 afew &= qme
¥ a ry frogefty &) oy smaerr &
fau foa &t ¥ orfeear # &y w1 mo
&, ®1¢ srrew AdF faar AT ) gAsy
o dar 1 AEY frmar 3w 0T =
are mreet £ e ¥ Wi § AR woer
aum g9t §F FmE § ¥ gy w1 A0

¥ 5% ¥ qX H § gy vy wgaw
g1 T § 2 1T wrIey  1067-68
56.81 ®0g & AT A7 wwfE  1068-69
¥ ey wE w2 53.7 wre w3 far man
iRt et v fom owar & wEE
1§ Frw A€ femr A 31 ofewess
X Fgt 1967-68 ¥ 16.60 F\w W@
frar aar ar 75t 1968-60 ¥ 15 ¥
e N waewr § 7€) wwr @
ger frarmar 1 wo ¥F fF s W
a1 %1 qfcfeafy wnbm%ﬁ
Tgl wTaw &1 qeq fogy ara ¥ gwEa
Faga s o & 1wyl 9% A wT
e, g At waw w1 ogwr @ A
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2 g uY agi 9mEw & " 987
TEN G A a0 gEi A ) A
oy W agi www A, @@l gOw A
gea Tga ®ua f g afefeafa &1
gFraar 7 & fag s S awnar
mar &, IAF1 H1E o fww a9 & W<
A T mar g F g § e oA
Y grasT wfgser sarT 9T 91fgy AR
FME 1 9TA A qew@ & qu e
ST =fEd |

gt 9% gfw 9v @S & §Ea g
1967-68 ¥ gfFm 9T 16.11 g =¥
o o7 A smEear F1 nf At sEfE
1968-60 ¥ Taw! TaT FT 18.21 FUT FT
feqr ar & 1 9z &= Y agrar TAr g,
ag B0 gww ¥ A€ W £

it o fagfes fedow & wraga agi
34 siaft 97 § A 108 wrefaat &
feme s Fqz g I F wgar g 5
WA & fogr w2 fam ar =g
ag Wi ot ot @ F0ifE gAra wr @
&1 gATEt ¥ qew og® 7 aw @ foaw
T fegr omAT =ifgd

# gg ot feiz wxar § 5 ofeely
M F A qAHA TAAC § IR0 fawr
faar srar anfgd, S anfew gam faar
s wnfgd wife SvEi aga & geaia-
quf sage agt frar &1

ag FgT AT & fF §e oF s
|z ¢ SfFT a9 RO ®eT S
wiferer AdY & oY @ 1 W W9 wTAw
# arad @t mrosy gt wwm 5o R
qA T hAT FT Y T_] AT F WK
wawn ¥ fafew s ¥ gor w1, fafew
% fireer ®r aff G g @ owfE T
o wgnzranz 99 fergem & Wi #
%tﬁgaftwrmwwnm:mﬁ
#iﬂtmﬁqﬁwa

% AT B TAL & WL ¥
fqﬁmglﬁfnmammamg
% Pqergw fow A mage # F
da7 <1 | =qaT faear ¢ wafs &

3&5

Re. Ad). Motion 2198

150 frmrar & 1 Sofifaafor sa & qmrer
® O F TE ¥ AUG ¥ gEE §
o919 ¥ &Y AT a% Wi w9 Faq
faar 21 dma ¥ 3z glaaa & =g
zaar Wt a7 qfiFa 2 1 97 7@i fafew
g Az ot qa w71 S 91 fF
®Z wd & Qi 9% 144 dz g1 Zfear
Tt qrY AT 9% A wIAT IR Yo
AMIGF R IFAE AT &27 7§ §
7% gfaa qadz ¥ foafed &) o &
gwae ¥ I gRAAE aga 98,
g Y | IAF gEEE ¥ WA q@gd
forgger gar & 1 gawT T Few A 2 R
agi o< fafew #feee g w@re | we
AT OF Taefq &< & ar e Wt
gfrardt s &, 998 "W g ) T
A7 it w1 #7 S wT § W
afardt s Adf R | T 59 A o
gfeqez featfaaa | 5z ww v frosew
TR I &Y feafr £ qrowr gwer @
ar gfrardy &g &1 G MIwY I AT
gT, ot agr # A @, saar T

# ATAT g1 W IEFT §g I KT
g

£ gt & a1e S qwe @ Tar
¢ saw1 e w7 g

15.48 hrs.
RE. MOTION FOR ADJOURNMENT

ot wy fowrd (797) : g8 oF &=
SR AT | W oy F ow qgy &
wgeqa ara € & 1 & fraw § w oY
wHT gy oy § Wik sy ft gw §
wafae o @t fre gR @ @ e
@™ e w1 & ST wOer qar
g

w1 a8 § fF g & qro fest
grt wIE & £vg & AT § ) agm W
g fegm mr @, SER Wi w9

FYET ¥ W T} | I WA gH - g9-
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[t 7 ferem]
g7 frar war 3 1 19 AFAN FH [ AT
aTeT TR & A wIT &R 4 of Tmr-
Arga e A @ 5y § F oo = e
w1 @ 7 9 2@ w1 N7 wowE few
mar & 1 w1y e & § i owied o @
@ §aT §T TST ISMAT 4T WY |
wwgearn ® T 5 aw T A
w71 a1 fF gl aw qifeeTa & @ W
warwr &, 59 A W gH wAk WAL A€
sRaen A oF §f e A
WqE QTR TE@AT ST § -

“Pakistan today is laying claim to a

large area... ...

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): On a point of order. Is it pro-
per to raise it in this manner in the midst
of another discussion, when the normal
proceedings of the House are going on.
Have you been consulted ? Have you

given your copsent ? I should like to
kpow.

MR. CHAIRMAN : He wanted two
minutes.

of vy femd : Wt oft oo AT
Jarar o wEAT & | gred St A @ war
q

“...south of the Kuich-Sind boundary
and north of 24th parallel. I want to
state clearly and emphatically that we
reject and repudiate these claims in
their entirety.”

28 wiw 1965 ¥ #gT § | 7 AN
TwTe fade HATew & HEL WA @1V
g

“It is also denied that the territory
which the ribuial has hold to lie on
the Pakistani side of the line of the
boundary belonged to Kutch district of
Gujarat State under the Bombay Re-
organisation Act of 1960 and that it

was recognised as Indian territory by
the Comstitution of India.”

*A mistaken claim to territory which
wag i the adverse posession of lpdia
does not have the effect of converting
such territory inlo territory of India

MAY 6, 1968

Re. Ad]. Motion 2%00

and demarcation of the real boundary

does not amount to cession of teFri-

tory.™

77 “gEEd QA A @ g
grge ey ¥, el wEy ¥ oWy
#1 garm g fr aEd o 7 99 AW
22N WIZE T AU AT T Y I
sfaarz fear ar

“Then Shastriji quotes Mr. Bhulto's
statement of 15th April, 1965 in which
he says “‘the dispute has arisen because
the disputed territory is in India’s ad-
verse possession,”™

qifF@mE # 57 T 199 Hq= Y
el oY w123 & Wi wgA g frag

BT TH R, AG FHU U R
@ g & g Agar g 5 w9 ed
a@F AR fadg WA &1 A ¥ EE
e, At Yrmem, e A ¥ ard

SHRI K. NARAYAN RAQ (Bobbili) :
Sir, | raise a point of order. The issue is
before High -Court and notice was also
given to the Costral Gevernment. That
being so, is subjudice pow. 1 therefore
plead that this should not be proceeded
wilth and it should be dropped.

S8HRI BAL RAJ MADHOK (South
Delhi) : It is not a question of sub judice.
It is a very grave matter. [l is the Govern-
ment of Idnia making a statement op oath
befor the High Court of the country whe-
ther this area belongs to us or mot. The
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Government of India is on record; the
late Prime Minister is on record, and this
House has decided that this area belongs
to India. Now, a tribunal has given an
perverse award and we are boumd by
certain commitments and that cam be
understood. But if the Government of
now goes and says that “this area never
belonged to us, this area was not part of
Kucth, that it was under our adverse posse-
ssion,” that means we have given avay our
entire case and we proclaim to the whole
world that we are fools, that we are aggre-
ssors, that we are occupying the terri-
tory of Pakistan and their claim was right;

This amounts to bringing the whole
country into disrepute and also playing
with the frontiers of the country. A
Government which makes such a statement
in the High Court has no busioes to exist
for a single day. Therefore, I suggest that
the business before the House should be
adjourned and this discussion should be
taken up.

st e qredt (DgF) ¢ a9T-
afs #@icm, AN ug ¢ feer oY,
s §R7 & 9%, WAL I9 @ W
faadr & Izram,
qTY §THTT

a s A t‘mgwgef?sﬁm Al

TgT TEATW , faq &1 gvaq
:Er‘?;a!ﬁﬂ’fﬁ'(mﬁtl suTT AT a1
Mg A 5w A A WO awwer § W
TaF A afz a9 g 9w, A I
fqIT-FEAd FY ENER AT AY 16w,
R afadas & ot aF 758 § =W
7 fawm & mﬁﬁiai’fg‘i ant &,

-

SHRI SAMAR GUHA (Coatai) : 1
have to make a submission. The issue

done the very basis that [odia has takeq

VAISAKHA 16, 1890 (SAKA)

Re. Adf. Motion 220>

not onlv with regard to Kutch but with
regard to other boundary disputes also.
the Congress party says that it has acce-
ped the verdict of the Kutch award. It
is mot because they agreed to the whole
logic of it, but because it was decided by
the International Tribunal. But, here, the
statement made by the Under Secretary of
the External Affairs Ministry is so serious
that all our arguments and all our logic
have been undercut by the statements that
he has made. Therefore. the matter is ex-
tremely serious. It not omly uadermines
the prastige of this House; as in this
House the late Prime Minister Shastriji
made the statement on behalf of the whole
nation. Therefore, I wholeheartedly
support the plea for an adjournment Mo-
tion that has been raised by my friend Mr.
Madhu Limaye and I think the discussion
on the West Bengal demands for grants
should be postponed and the discussion on
this point made by Mr. Madha Limaye be
continued.

MR. CHAIRMAN : | understand the
gravity of the situation and the points made
on the floor of the House by hon. members
just now. [ would ask the Prime Minister
who his just come back to explain the
situation after the West Bengal budget
has been discussed. We are going to
finish the West Bengal budget today.
After that, this can be taken wup. At
least there can be a statement made by
the Prime Minister or the External Affairs
Minister, Mr. Bhagat, explaining the posi-
tion

st vy fawd © o w1 frofa @w
& g *r wgar gy srar gy | Ffww
ga grar =ifgq | 7 g7 IRAT qraeT

|

15 56 hrs.
DEMAHD FOR GRANTS {WBT—
* /BENGAL), 1968-60-~Coged, '

. ma&nuumﬁam
sasi) - *Si, in the dissusion 0B the Weet

Boagal budget, frisads im hﬂl lﬂ-
have referred to many of the peobless
which bave come before the administra-
tion under the Govermor's rule amd
which ~are also standing social pro-
bloms in the State. [ shall try to conflee
myselfl to oag particular pmblun_—th_g
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[Mr. Chairman]

problem in the educational world in the
State That problem is typified in the conti-
nuous agitations among the students of
calcutta which are reported in the papers
often, almost every other day. This conti-
nuous ferment in among the youth of
the State concentrated in Calcutta brings
to the fore the guestion of extreme pressure
on one university —University of Calcutta,
In order to reliave the pressure on this
university, universities have been multi-
plied io the State. At present, there are
as may as 8 universities in different parts
of West Bengal, but still the pressure of
students on the Calcutta University
remains. That is partly because the ad-
mission in the other universities is limited
sometimes by thuir constitution and some-
times by their jurisdiction. If that is not
remodelled, this pressure on Calcutta Uni-
versity will continue and this unrest and
agitation among the students will also
continue.

Take for example, the Jadhavpur Uni-
versity, which is almost adjacent to Calcutta
University. While the Calcutta University
has to admits and look afier students
numbering more than a lakh, the Jadhav-
pur Unpiversity limits admission by its
very jurisdiction to a few thousand. That
creates anm imbalance, from which tbe
entire system of education is suffering in
Calcutta. Similarly, there are other uni-
versities also where admission will come
to only a few thousand. Thus the conce-
ntration of youth in Calcutta continues.
This problem has got to be looked after.
Unless that problem is remedied, this uon-
rest among the youth will continue and
create a state of unrest throughout the
State.

15.59 hrs.
[Shri Thiromala Rao in the Chair)

One of the causes from which the
public life is suffering is that the unem-
ployed youth are not finding proper
channels for their intallectual and spiritual
preoccupations to go through. These
channels have to be provided to them by
different methods adopted by different
educational institutions, controlled by the
Centre as well as by the State. We have
a Central University, where also the admig-
sion is Jimited.

MAY 6, 1968

1968-69 2204

The Calcutta Unpiversity had its Act
remodelled under the last two Governments
in order to face this situation.

Uader the re-modelled Act elections
are being held now. What will be the
result will be seen in future. But the
Education Minister who comes from Calcuita
I believe, is awake to the problem. This
problem will have to be looked afresh to
provide the students and the younger people
enough food for their mental and spiritual
preoccupalion,

16.00 hrs.

Io that way, the unrest created may be
accounted for not only by the imbalance
in the matter of providing educational
facilities, but there are also other matters
which are responsible for this. One of
them is, I should refer to, the cinemas,
with which the city is being overcrowded
now. 1 was happy to find some days back
the Information Minister telling the cinema
people that in choosing films for show in
this country they should go by the social
standards which obtaio in this country and
not by the social standards of the country
from which the films are imported, and
because of this change of taste which is
not allowed in our society but shown in
the cinemas they create a state of unrest,
Just at the time when the youthful popula-
tion requires to be protected even against
themselves, that is the time when these
cinemas create an atmosphere which makes
them prone to go beyond limits. That is
the problem to which not only the Minister
of Education but also the Minister of
Information has to look to.

I would not spare even the newspaper
world. The newspaper world has also
their responsibility to bear for this unrest
which is found among the student popula-
tion, There are occasions when they should
speak with restraint and when they should
speak with proper direction guiding the
students and youth in the lines along which
they will have the real culmination of their
educational career and not along the lines
which will lead them to dissipation of
energy and which will lead them to paths
that will frustrate the very object of educa-
tion. These two or three agencies to which
I have referred should bhe tackled and
shoyld be consulted. Their help should
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be taken so that the educational world may
be in quiet and may be allowed to pursue
their own proceupations in peacé and with-
out disturbance.

One of the Vice Chantellors of our
university, Professor Nirmal Kumar Sidh-
anta, who later became Vice Chancellor of
Delhi University, in a press conference
told the press reporters that the best help
that the newspapers could give to the
universities was to leave them alone. But,
vafortunately, that is not always %o, and
the universities come in for too much
attention in newspapers and the students
find themselves distracted between one path
and the other, one ideal and the other and
between the choice of one course or the
other, This is one of the causes which led
te this unrest today to which I have referr-
ed and about which 1 am very seriously
concerned when 1 find the different ways in
which this unrest expresses itsell in the
city.

The greatest regret which 1 bave and
with which 1 have noticed the result of
this unrest is that the wusual rastreint
which comes through education is losing
its held on student population and that
restraint, unless allowed to grow, will
create difficulties for all the educational
institutions to contioue.

Having referred to this problem in the
educational world, T shall refer only to
two more problems in this conoection.
One is the problem of the refugees who
are coming and the trek has not yet stop-
ped. The East Bengal people, who are
uprooted from their own Soil this
element of our society gave to the State,
to India and to the movement of freedom
for India some of its best exponents,
some of its best leaders and some of its
best characters who sacrificed everything.
But, unforiunately, that part of the society
has been a victim after the partition
which was enforced on lpdia and on
Bengal.

Some say that this partition was on
agresoent; 1 pever agree to that. This was
a partition which was e¢nforced upon us
by coercion. It was an administrative
coercion which enforced this partition and
1 look upon it from that point of view.
The element of society which has been the
victim of that ¢nforceg partition ia stil]
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coming to India for help and suocour.
They have given proof of an amount of
sacrifice which is worth writing an epic.
I believe, in future some writer will arise
who will write an epic on the sufferings
and sacrifices of these East Bengal peopls
who are determined to abandon ail
worldly possessions but not their faith.
That is the fundamental problem of the
East Bengal refugees and that is the point
of view from which this trek of refugees
from East Bengal to India is to be looked
at.

The second point to which | wanted to
refer was about the problem of Calcutia
to which some of my hon. friends have
already referred. One of the problems from
which this city suffers is the problem of
the River Hooghly to which Shri Humayun
Kabir also referred. The solution of this
particular problm is a matter of different
ministries; not only one ministry but
the Transport Ministry, the Communica-
tions Ministry, the Health Mibistry,
as many as five ministries of the Govern-
ment of India are involved In order 1o
find out a solution to have a continuous
flow in the River Hooghly from the
main channel. If they all combine, [
believe, this can be solved. Even today
the pepple of Calcutta have to driok saline
water; because of the almost silted chanmal
of the Hooghly at its confluence with the
main channel, which is almost closed with
sand. Sweel water does not come and
it is sea water that we take with reduced
salintiy as much as possible by artificial
means. That is the water that we are tak-
ing and health experts say that this is bad
for the human system.

So, this is a problem which has to be
tackled. Also, the transport problem of
Calcutta. The Railway Ministry at times
gives us the assurance that the circular
railway will come into existence some time.
I wish they could expedite this matier and
have the circular railway constructed earl-
ier than all the schemes that had forecast the
time for the construction of the circular
railway so that the city which is breaking
down under the pressure of its own popula-
tion may find some relief and may get rid
of many of the epithets which have been
showered upon it and which, [ believe, it
does not deserve. Whatever the position
of Calcutta, romaining in the twg capital
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cities, T should say Calcutta is still better
today than this capital where I stand.

This capital is a mechanised capital.
It is a mechanical city. Bverything is
mechanical. If you go to Calcutta, you
see there is life pulsating. That is why
the exuberance of life finds expression
in differerent forms some of which may not
be liked. But it is a city pulsating with
life.

SHRI SAMAR GUHA (Contai) : Mr.
Chairman, Sir, I start with a rather gentle
but firm submission. | am not going to
make a proffessosial exit like my.esteemed
colleague, Prof. Hiren Mukerjee, but I
would exert my right to speak as one of
the representatives of West Bengal and
demand that I may be given a reasonable
time for that.

MR. CHAIRMAN : 1 should like to
tell the hon. Member that there are two
or three more unattached Members from
Bengal who are very much interested in
this Budget. ! would like the hon. Mem-
ber not to repeat most of the arguments
that have already beem expressed on the
floor of the House.

SHR1 SAMAR GUHA : Sir, the State
of West Bengal has been decried and
demeaned by many of the leaders in Delhi,
of our Central Government as a night-
marish State of dread and derelict and of
perpetual procession and agitation. But,
unfortunately, very few of the so-called
national leaders of the Central Government
have tried to understand the basic pro-
blem of West Bengal with a spirit of
compassion and patriotism. 1 1d
avail this opportunity to raise the pro-
blem of West Bengal in this highest
national forum today.

The partition has not only had an
emotional shock on the people of Bengal
only but it has had a volcanic shock almost
dismembering all aspects of the life of a
people who had the heritage to fight not
only for the freedom of India bat for the
progress and prosperity of this country.
Tn every sphre, political, economic,
cultural and social, the partition spelled
disaster on the life of the people of
Bengal. By now, 60 lakh refugess from
East Bengal havg migrated to India of
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which West Bengal has to bear the largest
share, that is, 45 lakh refugees.

Who are these people ? East Bengal
had the highest concentration of middle-
class people as was found in pre-partition
days of our country, [ would just
enumerate this East Bengal minorities
owned 70 per cent of the land, 80 per
cent of the urban property, 85 per cent
of the trade, business and industry, 90 per
cent of the educatiomal institutions and
represented 70 per cent of the Government
services. They were compelled to migrate
to India like millions of paupers as if
suddenly the heavens fell upon their heads.
These people, unless refugees from West
Pakistan, were denied even the legitimate
compensation which was provided to
refugees from West Pakistan to have them
settled here. If there is any problem in
West Benga! today which has created a
tremendous and stupendous crisis in the
life of West Bengal, it is the refugee
problem, the refugees who could not find
themselves settled here after coming from
East Bengal. It is after the partition that the
economy of Bengal has been shattered. It
was Calcutta which was the main centre of
trade, business and industry and East
Bengal was the main market and through
it to Assam and Tripura this Calcutta
market was extended. Now, as a result
of the partition, that market has been
totally lost.

Again, Bengal, as a whole, was self-
sufficient in food. But as soon as the
partition was enforced on the people of
Bengal what happened is that jute mills
are here but jute fields are there. Suddenly,
nearly 12 per cent of the cultivable land
had to be diverted for jute production.

As a result, immediatly West Bengal
became a deficit State. Even after the
partition of Beogal, West Bengal has to
bear the responsibility, I should say gladly
from the national standpoint, not only
for the refugees from East Bengal but also
for 60 lakhs of people from outside West
Bengal. Out of the 9 lakhs of workers
employed in the industrial area, 8 lakhs
are people, not of West Bengal but of rest
of India. That has also created a ogrigin
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1 do not want to repeat what has been
said by my hon. friends about Calcutta,
but I want to draw your attention to
certain observations made by the World
Bank and the WHO about the situation in
Calcutta. The World Bank has said that
Calcutta is a ‘serious national problem for
India’ ; this is not my word, butitisa
quotation from the World Bank. WHO
have said that Calcutta poses a ‘serious
international sanitation hazard’. I will
give you one example, i.c., about the main
water supply line from Palta to Tala.
This is 14 miles long. Suddenly a year
ago it has been found that out of the
14 miles, 7 miles of 60-inch main line
supplying water to Calcutta, to the indus-
trial complex, is almost ruined and the
other part of 7-mile line also needs imme-
diate cathode ray treatment. If this problem
is not handled immediately, it will spell
disaster not only on the civic population
of Calcutta but on the whole industrial
complex of West Bengal.

Then, there is only ocne bridge Con-
necting Calcutta and Howarh.  This
Howarh bridge, linking Howarh Station
and Calcutta Port bear the burden of
movement of 40 per cent of import and
45 per cent of export of the whole of India.
Every day only the Howarh bridge pass
44,000 vchicles. The situation has now
become very serious. Everybody knows
this. Jamming of the bridge has almost
become an everybody occurrence. The
West Bengal Government has submitted a
project for a second bridge over the river
Hooghly. If a new bridge is not cons-
truted immediately over Hooghly, not only
the whole industrial complex, the industrial
output and the industrial life of Calcutta
and for that matter Greater Calcutta, but
the projected industries in Haldia and the
industrial life of the whole of eastern
India will have to face a serious bottleneck.

Then, there are other problems.
Coming to the prospect of further growth
of industry, as @ result of the Centre's
policy of having equitable, regional dis-
tribution of industrial growth, what has
happened ? There is no prospect of
further growth of industry in West Bengal.
Last year only 42 fresh liceoces for new
industries were issued. As a result, already
5 lakhs of literate unemployed people are
ip the register of West Bengal. About 35
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lakhs of agricultural labour have no land
and they do not know what they will do.
These are the problems of unemployment
in West Bengal today. With the influx
of waves of refugees, tae problem of
employment potentiality has become very
serious and the people of West Bengal do
not know what will be their fact after a
few years.

Then, about the industrial wealth of
West Bengal I admit that it has its contri-
bution to the other people. Every year,
Rs. 27 crores of money is being sent from
West Bengal by the labourers working
there from outside, and crores and crores
of rupees are being sent for the develop-
ment of Rajasthan, Gujarat and other areas
by the industrialists who are working in
Wa=st Bengal. That is also a problem for
West-Bengal.

In the background of this grim picture
of West Bengal as it presents today, I
would like to draw your attention to the
fact that West Bengal, which is maimed,
muzzled and truncated by partition, is
still contributing, not less, but much more
than many other States towards the growth
of pational economy of our country.

I will give you some statistics. Almost
one fourth of the Central taxes are paid
by West Bengal. Sir, one-third of the
foreign exchange earnings of our conntry
comes from this State. Sir, again. West
Bengal provides 30% or Rs. 340)- crores
worth of exports in the form of jute and
tea. Calcutta port handles 409, of India's
improts and 459 of exports. Calcutta
Banks clear one-third cheques dealt with
by all the Banks in India and West Bengal
produces 21%, of the industrial goods worth
Rs. 375 crores. This State produces 207,
paper goods, 309, pig iron, 27 S{steel, 75%,
electric fans, 60Y, railway wagons and 199/
bi-cycles of the total output of India.
Rs. 63 crores worth of minerals, including
coal, are mined in West Bengal,

Do these figures not indicate that crip-
pled Bengal, as it is to-day, this State is
contributing largest share to the growth,
maintenance and prosperity of the national
economy of India that the Centre and the
whole nation should treat the problem of
West Bengal as a special pational problem
that has been created not by the fault of
the people of West Bengal, not for any _
other reason but for the sims of Delhi
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Gods who, sitting behind the purdah with
Mountbatten conspiratarially butchered,
and dismembered thousapds of years old
entity of India. Partition responsible for
the tragedy, misery and crisis of West
Bengal to-day. It is squarely the responsi-
bility of the national leaders and the natio-
nal policy for this act of dividing West
Bepgal. Therefore, 1 submit that the
national leaders and the central Govern-
ment should treat West Bengal as a special
national problem and do justice to the
State. Even after being truncated and put
into a crisis, this Shale sitting idle. It is
trying to find out its own resources. |
will give you certain figures.

West Bengal has made the largest con-
tribution to the small savings scheme. While
Madras made a saving of Rs. 2.7 crores
Maharashira 3.04 crores, Bibar Rs. 688
crores, West Bengal's contribution was
Rs. 11.73 crores, the highest amopg the
Inidian States.

Then the regard to LIC business, it
has gome up from Rs. 7 crores in
1962-63 to Rs 84 crores in 1966-67. The
number of policies issued in the rural areas
in India as a whole has gone down, but
in West Bengal it has increased from Rs.
16.63 crores to Rs. 1837 crores in the
same period.

‘West Bengal has also tried to increase
its ravenua ia vacious ways. It has mads
bold efforts in  imcreasing the quantum of
reveque collectlon as it will be indigated
that the State's revenue coliection which
stood at Rs. 170 crores in the year 1965-66
is now Rs. 203 crores in 1967-68.

The State’s development expenditure
has also increased from 409%; in 1956-57 to
49‘% in 1966-67.

* 1 mentioned these figures for the rea-
sion that whatever the possibilities of in-
creasing the révenus, whalever the possibi-
lities of small-scale savings, the loan possi-
bilities and the taxation possibilities, the
sigle has exhausted all aveaues. Abou-
taxation, West Bengal has peached a satu¢
ration point and there is no possibility of
raising the internal resources any more,
As such the fale of West Bengal depends
mainly on the assistance given to the State
by the Finance Commission and the plin-
ping Commission. But, here | would just
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draw your attention, that both the Finance
Commission and the Planaing Commission
have behaved rather niggardly with the
problems and the fate of West Bengal.

The Finaace Commission made a con-
tribution of Rs. 89.25 crores to Bihar, Rs.
29.83 crores to Punjab and Rs. 215.66
crores 1o Maharashtra but the truncated
and maimed state of West Bengal which
is suffering from all the ills ane evils of
Partitien, got only Rs. 1397 creres from
the Finance Commission.

Even that Finanze Commission did not
agree to pay for the dearness allowance
for the State employees. During the Third
Plan period, West Bengal received from the
Central planning Commission as grants
only Rs. 62.7 crores and as loans Rs. 189.67
crores which are much less than that
receiveed by other States. The result is
his. During the period of 1954.55 the
per capita centrai assistance received in
West Bengal was Rs. 4.3, second in com-
parison to all the States. In 1965-66 this
figure stands at Rs. 85. Now this figure
stands at 13th, in comparison to all the
other States of India.

MR. CHAIRMAN: Youn should
fimish.
SHRI SAMAR GUHA : Duriog the

period 1952-53, West Bepgal spent Rs. 6.6
for each person and the State stoed third
in comparison 1o all etber Siates but this
figure has mow come down to 13th position.
Does this House realise that in respect of
other States the pec capita expenditure is
going up, but in West Bengal the Govern-
ment knows that it is going down 7 West
Bengal has undertaken a crash programme
to be self-sufficient in food production by
1970. It is 3 challenge to the Finagce
Miaister. Let the Financa Minister be
attestive ; let the Financa Minister be
attentive ; let the Finance Minister be
atlentive.

THE MINISTER OF STATE IN THE
MINISTRY' OF FINANCE (SHR! K., C.
PANT) : I am attentive.

SHRI SAMAR GUHA : You are not
attentive. That is why three times I have
to repeat it. R is a chatlenge. You are
saying so much that West Bengal is depen-
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dent upon the central pool for food. It
is a challenge to you. West Bengal wants
not even grants but as loan Rs. 17.70
crores for the first term and Rs. 22.68
croees for the second term, so that the
crash programme they have adopted for
making West Benpga! self-sufficient in food
will succeed. If you agree to give that
aid to West Bengal, West Bengal will not
have to carry the begging bowl to the
doors of the Delhi Government.

MR. CHAIRMAN : You should con-
clade. Your speech is so long and you
have quoted so many facts and figures.

SHRI SAMAR GUHA : [ am con-
cluding. If the problem of Calcutta and
the plan drawn by CMPO is pot given
altention to by the Centre, Calcatta will
one day explode. (/mperruption) Yes, Cal-
cutta will explode, F can tel you im atl
seriousness.

About the refugee problem aand the
education problem, some of the Hon.
Members have already spoken, so [ meed
not touch upon those poiats. [ would
like to stress upon Ome poist. The Nama-
shudru community and the Chakma and
the Santhal trtbals who have migrated to
West Bengal from East Bengal are tradi-
tiomaily fighting people. A sainik school
should be established for them and a
Bepgalte regimenmt should be raized to
provide employment for them, particularly.

MR. CHAIRMAN : The hon. Mem-
ber's time is up.

SHRI SAMAR GUHA : This is wy
concluding remeark. Sir, 1 say that a
climate of expropriation and insurrection
is created not in an economically advanced
society as had been predicted by Karl
Marx, but in a society which provides the
breeding-ground of squalour, hunger and
starvation. West Bengal today provides
that breeding-ground. West Bengal is not
dead. Its soul is not lost. For the rime
being its soul is freezed in a milien of
despair and frustration. If the Gevern-
ment of India pays attention to the crisis
of this State as a special mationat problem,
West Bengal will ‘arise and awake’ again
and make its contribution to the natiomal
prosperity and the cational progress. Sir,
it is a challenge to the Governmeat of
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Indig. Either they accept the problem of
West Bengal as a national problem for the
whole of the country, or push the State to
a fate of chaos, subversion and insurrec-
tion. Thank You.

MR. CHAIRMAN : The hon. Minis-
ter has to be called at 4.30 p. m. Could
he accommodaie to more Members ? |
think there are two Unattached Member
who want to speak. If they could be
accommodated, they could have five
minuates each.

SHRI K. C. PANT : It is for vou to
accommodate them. [ do not have to.

MR. CHAIRMAN : | can accommo-
date but it is all a question of time. |
have got two names before me, those of
Shri S. N. Maiti and Shri B. K. Das-
chowdhury.

SHRI S. N. MAITI : He should take

not more than five minutes.

SHRI S. N. MAITI (Midnapore) : Mr.
Chairman, Sir, I would ijike to draw the
attestion of Gewvernment to the preblem
of the district of Midnapore. This year a
large part of Midmapore district, like
contai subdivision and Pingla and Sabung
in Sadar Suldursion has been almost de-
vastated by an upprecedented flood. Not
only bave the crops in these areas been
lost, but thousands of houses have been
damaged and trade and business affected.
But, unfortunately, Government have not
given adequate help to the flood-affected
people there. Acute food crisis has
created a serious situation in these azeas,
so much so that a large number of star-
vation deaths have been reported.

I would ask Government to take speclal
care sbout the next cultivation. They
shoutd immedfatety offer agricultural loans,
cattle-purchasing loans, seeds, fertilisers
and cattle fodder in time so that the culti-
vators in these flood-affected areas cun
undertake cultivation of their land {n due
time and without faiture. The fate of the
flood-affected areas depends on the suctess
of this programme.
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Midnapore is a surplus district, but
it can produce more for making West
Bengal self-sufficient in food production,
if flood control measures and small-scale
irrigation projects are undertaken.

Midnapore being an agricultural dis-
trict predominantly, 1 would ask Govern-
ment to set up an agricultural university
in this district.

1 would also ask Government to
develop cashewnut production in the
coastal areas of this district.

1 would further request Government
to keep certain types of employment at
the Haldia port reserved for the people of
Midnapore.

Roads leading to Digha should be
improved o as to facilitate attraction of
tourists to this sea-resort. For this
purpose, the two projected bridges over
the Narghat and Kalimagar rivers should
be completed as carly as possible.

SHRI A. K. KISKU (Jhargram) : Mr.
Chairman, Sir, permit me to speak in
Bengali, because the matter relates to the
West Bengal budget.

SHRI PILOO MODY (Godhra) :
whom is he speaking 7

SHRI A. K. KISKU : Mr.* Chairman,
Sir, 1 would present only two points on
West Bengal budget first Education and
second Tribal Welfare.

When 1 think of Education Sir, 1 feel
that | am hungry, this naturally make we
think about food, and when [ think about
food, 1 naturally remember the traditional
Bengali meal of rice and fish, ““muri™,
“murki”, “Khoi" "“chira™ etc. all these

For

rice products we do not get these days in

the bazar, but they could be obtained at
the Grand-hotel, Calcutta. Sir, gives us
our traditional food rice and fish, and you
will find that the political problem of West
Bengal and balf-solved.

Mr. Chairman, Sir, when we think of
Education, that first thing that comes to
our mind is primary education. The House
should know that in Calcutta Corporation
area, there are several lakhs of children
who have been denied the facilities of pri-
mary education. You can imagine if this
is the condition of Primary education in
Calcutta, then what_is the condition in

MAY 6, 1968

. through their

2216
rural areas. [ know, there are still many
backward pockets where there arc no
schools. There are tribal areas where you
should not think of primary education
without providing school meals, and two
pieces of shirts and pants or frocks for
these children. Moreover, these adivasi
boys and girls should be introduced to the
three “Rs” through their own mother-
tongue-Sangali,—at least in the first stage.
Sir, I demand that the birth-right of the
Adivasis for getting primary education
own language—i.e, Samrali,
with the help of Adivasi teachers be met
without further delay.

Secondly, Sir, there has been some
expansion in education, but qualitative
improvement in standard also has to be
achieved. For this, proper facilities for
teacher education has to be provided for.
At present, there is a very anomalous posi-
tion prevailing in W. Bengal. An improved
salary scale has been declared for the
trained teachers, but facilities for training
is very inadequate. Consequently, there is
great disappointment and agitation among
the teachers. Moreover, the teachers must
be paid their salaries In time.

Sir, a word about Calcutta University,
which is one of the oldest universities of
India—and which has a great tradition
behind. But what an aweful situation
exists there, for which the whole country
bewildered. At present, it works as if Lthe
University is more concermed with passing
the students by giving gracemark—where-
as the talented students are greatly neglect-
ed. | would demand that a commission
be appointed to look into the affairs of
Calcutta University, the great inslitution
be set right as soon as possible.

A last word about Educational Adminis-
tration in W. Benal. The pressure on the
Education Department is so great that it
has almost come to a collapsable stage,
and it demands a decentralisation of the
whole administration. '

Mow, Sir, I come to my Second Point,
i.e. Tribal Welfare. There are large adivasi
belts and pockets which have been neglect-
ed. There is no good roads, hospital
facilities, or facilities for drinking water.
1 am specially concerned about my Adivasi
brethern of Jhargram area. Specially. a
road is essentially required from Belpahari *
to Banspabari, which is purely in a jungle
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area and there are about 20 to 30 thousand credit for having a better system in the

people living there. '

Secondly, the adivasis are traditionally
attached to their lands and forests. But
they are being alienated from their lands by
the clever moneylenders, mahajans and
non-tribals. Tt is creating great dissatis-
faction among the tribals. The forests
policy of the Government also need to be
reviewed so that that the Adivasis may get
rehabilitated in their relationshlp with the
jungles and so that they may be able to
get their proper share from forest products.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : Mr. Chairman, we have been
debating the budget for West Bengal now
for three hours or a little more. We have
had a number of speeches ; some dealt
with the budgetary matters strictly and
some dealt with political matters ; others
dealt with matters like education—the hon.
Member who spoke last devoted a large
part of his speech to this subject. Natural-
ly, this is a budget debate aod it is only
as a result of some peculiar circumstances
that we are debating this budget here.
Ordinarily, it should have been debated in
the Assembly. I can, therefore, under-
stand the variety of subjects that has been
covered. It is impossible for me in my
reply to cover all the points. [ shall, how-
ever, attempt in a few broad strokes to
cover those aspects which are of particular
concern to the majority of the members
who have spoken,

While listening to the hon. Member
who spoke last, | strained all my attentive-
ness but in spite of that I felt that I was
carried away more by the music of the
language than a comprehension of the sub-
stance ... ...(Interruptions). 1 followed one
point, namely, if the situation in respect of
primary education in Calcutta is so bad,
how much worse would it be in the rural
areas ? That is the sentence which he
spoke, [ think. He has been the Educa-
tion Minister in West Bensal and he knows
that the situation in regard to primary
education in the rural areas of West Ben-
gal is better tban it isin Calcutta. Itis
free In the rural areas whereas it is not
free in Calcutta. [ had hoped that we
would get some enli;h:enmcn; from him on
this particylar poiat, He could have takeg

rural areas than in Calcutta.

Shri Samar Guha in his speech which
was half statistics and half emotion said that
we should look at the problems of West
Bengal with compassion and compatriot-
ism. I should go much further, We
should recognise the realities of the pro-
blem of West Bengal and we should have
understanding and more, a sense of identi-
fication with these problems. We have
to bring about a situation in which every
titizen in the country has a sense of identi-
fication with the problems of any part of
this country.

That alone is the true meaning of a
united India. And of Bengal in particular
we should be conscious of all its problems.
Many of those problems, as was stated by
many hon. Members, owe their origin to
partition, and undoubtedly partition was
not only an emotional shock to Bengal but
it set in motion so many other distur-
bances in its whole structure and also in
its ecomomic structure that even today
some of the problems that arose are in the
course of being tackled. There is mno
gain saying the fact that the problem of
refugees has added to the burdens of Ben-
gal. It has also to be remembered that
many of the areas producing rice and jute
were left in the other part of E:>ngal at
the time of partition, and an integrated
whole was divided into two. The popu-
lation of West Bengzal has gone up from
26 million in 1951 to 35 million in 1961 and
it is now about 40 million. And the popu-
lation has gone up, while the area has
remain:d the same. So, the density of
population has naturally risen and today
the density of population in West Bengal
is the second highest in the country.

Reference has been made to the pro-
blem of the educated unemployed, shortage
of foodgrains, law and order problem, etc.
I shall deal with some of them later. But
one matter which was raised by almost all
the speakers —by Shri Sen, Shri Humayun
Kabir  Shri Chatterjee, Shri Bal Raj
Maidhok, Shri Himatsingka and others —
was the problem of the city of Calcutta.
There were references to its congestion,
references to the problem of civic amenit-
ies, references to its size. All these pro-
blems are there, and Calcutta is, at the
same time, onc of the biggest cities in this
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country, a city which is the centre of
imdustry and trade, which has the biggest
part in the couwatry, which is a grea: cosmo-
politan centre, which has prodoced very
great sons of India. It has a reservoir of
trained manpowor. Calcutta is in many
respects a great asset both for West Bengal
and for the rest of the country. But un-
doubtedly because of its size, because of
its rapid growth in the last few years, it
does have very big problems and those
problems need to be considered with sym-
pathy, with understanding and above all,
with imagination.

MNow, referenee to the outlays and assis-
tance in successive plan periods was made
by Shri Deven Sen and Shri Samar Guha,
The percentage of central assistance has
risen over the Plans. In the flrst Plan,
out of an outlay of Rs. 68 crores, central
assistance was Rs. 30.6 crores ; it comes to
45.2 per cent. Inthe second Plan the
plan was more thao double. It was Rs. 156
crores ; central assistance was 46.8 per cent
Io the third Plan it was again double of
the second Plan. It was 307 crores ; the
percentage of central assistance was 51.5.
In the period 1966 to 1969, the outlay is
Rs. 162 crores ; central assistance s Rs. 107
crores ; and the percentage is 67. There-
fore, the percentage of central assistance
has been continuously on the increase. In
addition to this, on certain specific projects,
a large amount of money has been spent,
namely, DVC Project and central projects
like Chittaranjan Loco, Durgapur Steel
Plant, Calcutta Port, Farakka Barrage,
Haldia Port, MAMC, etc. [ do not want
to go into the details of expenditure to be
incurred this year in various sectors, except
to mention some major heads—Education
Rs. 7.25 crores, Medical and Public Health
Rs, 3.55 crores, Major and Minor Itriga-
tion Rs. B8.84 crores, Agriculture Rs. 4.67
crores and Power Rs. 7.71 crores. Above
all, the Greater Calcutta development
scheme receives Rs. 3.06 crores. This is
the picture of developmental effort that is
being made.

Two or three hon. members referred
to the second Hooghly bridge. That is
an accepted scheme. Its total cost will be
about Rs. 1.65 crores. Budget provisions
have been made for the scheme in 1967-68
gnd gowards, Thig | hope will satisfy

MAY 6, 1968

19568-69 pasl]

‘members that this scheme has started. It
will of course take sOwme ywars to be com-
pieted. 1t is big, but the bodget provisioa
has started from 1967-68 onwarde.

I come to the other problem which was
natacally uppermost in the minds of most
hon, members who spoke, viz., the problem
of rehabilitation of displaced persoms. 33
lakhs of displaced persons came over up
to 1963 and about aoother 7 lakhs came
after that, makiog a total of 40 lakhs. This
may not include some other migrants who
are not registered. The expenditure on
this is about Rs. 155 crores—the expendi-
ture on those who had migrated upto 1963
in the form of relief and rehabilitation.
Relief and rehabilitation have taken various
forms—land and house-building loans,
educational graats, medical assistance and
so on. Even today there are 6 lakhs of
refugees in West Bengal who came after
1963, But the point t0 be remembered
here is that the expenditure on their re-
habilitation is almest wholly met by the
Government of India. It is not a hurden
exclusively’ on Bengal. It is recognised
that it is a national problem and the Ceatre
must contribute to its solution.

These refugees have gone 1o varions
parts of the country. Some of them are in
my own district. Sometimes I hear hon.
members from Bengal saying that refugees
from West Bengal are not happy outside
Bengal. I do not want to dispule that,
but I would place before them my own
pettonal experience of refugees settled in
Naiaital district. I would invite hon.
meémbers to visit them. [ am sure they
will be happy to find that they are very
happy and they have taken wverv well to
those surronndings. We are rather proud
of the fact that io addition to the refugees
from other areas who have come there,
thesé refugees from Bengal also contribate
to the variety of the population which
today Inhabits the Terai area of Nainjtal
distHet.

SHRI SAMAR GUHA : Hundreds of
refugees want to go to Andaman and Dap-
dakaranya. | do not know whether you
know the latest position. Government
have not given that mueh ¢learancy, !



221  D.G. (West Bengal),
16.54 hrs,
[Mir. Speaker in the Chair]

SHRI K. C. PANT : You would like
Government (o take expeditious steps to
facilitate movement of these refugees out-
side Bengal. Is that the poiat ?

SHRI BAL RAJ MADHOK : In
Andaman snd Nicobar, lot of space is
available and we need settlers there. A
large number of them can be rehabilitated
there and our problem can also be solved
in a way.

SHRI SAMAR GUHA : West Pakis-
tan refugees have got compensation for
their properties left behind in West Pakis-
tan. But in East Pakistan, not a single
refugee was given compensation for
properties worth crores of rupees which
they bad lefi behind.

SHRI K. C. PANT: 1 hope 1 shall
be allowed to have my say, although I
appreciate this problem, which agitases the
minds of many hon. members.

I am very glad to take note of what you
have said. Certainly we shall look into
the specific suggestions offered by both the
hon. Members. I hope they know that a
Commission headed by Shri N. C. Chatter-
jee is going into this whole problem of
rehabilitation and measures to be adopted
for successful rehabilitation of the refugees.
It has already submitted an interim report
and it has been almost processed. We are
hoping that we will soon be in a position
to announce some decisions on that basis.
" But it is an interim report. Shri Chatterjee
is not well and the final report is awaited.
These suggestions will be certainly process-
ed.

There was reference to the food situa-
tion in Bengal. It is a fact that there is
a chropic food shortage in West Bengal.
There has been diversion of land from
paddy to jute in the last several years. This
problem hras been further aggravated as in
several other parts of the country by two
years of drought. The pressure on land
to whtich I referred earlier is also a factor
which aggravates the problem. Shri Madhok
suggested that the problem could perhaps
be solved by extension of agricultare. This
vould perhaps be explorgd, but ultimately
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the problem can be solved by intensification
of agriculture. We have to see that we
produce more per acré in Béngal asin
other parts of the country &s compared to
today, and with the new BSeeds coming in
and with the modern techniques of farming
this shrould not be impossible. In fact, the
productivity of land in Bengal has risen. I
noticed that Shri Chatterjee said that it has
fallen. 1 am goiog to look into that
particular aspect.

SHRI BAL RAJ MADHOK : There
can be no two opinion about intemsifica-
tion, but if there is land which can be
brought under cultivation it should be used.

SHRI K. C. PANT : What we have
to comsider is whether it will be cheaper to
intensify cuMivation or to bring more land
under cultivation.

There have been three major irrigation
schemes to add to agricultural production.
Two—Mayurakshi and DVC—have been
completed and the third—Kanasabati —is
under construction. Apart from this. the
high-yielding varicties programme is being
expanded rapidly .

Reference was made by Shri Ghosh to
the question of procuremeat. This year's
procuremest has alteady amoonted to
2.53 lakh tonnes between ist November and
30th April as against 76,000 tonmes in the
corresponding perlod last year of which he
ought to know quite well. [ am surprised
he said that procurement is lagging behind.
There was a question by Shri Mukerjee
about making arrangements for supply of
food. Actually, even today supplies are
arranged from oatside. Bengal is not self-
sufficient. 86 lakh people are getting
supplies under statutory rationing and
132 lakhs under modified rationing. These
arrangements have been made and are
continuing.

Shri Samar Guha and others raised the
question of spccial assistance for food and
for other projects. Wi:h all respect may
1say that every time we deal with the
budgst of any State this demand naturally
comes up. But the cake is the same from
which we distribute.

SHRI SAMAR GUHA : It is not the
same. [t is due to the national policy, the
policy of our national leaders, They have
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created this partition. As a result of parti-
tion all this trouble followed. That is the
root cause. You cannot put the position
of the State of West Bengal on a par with
other States. West Bengal should be
treated as a special pational problem.

SHRI D. C. SHARMA (Gurdaspur) :
My part of the country was divided twice
over.

SHRI SAMAR GUHA : By exchange
of population and compensation we have
somehow solved that problem. That is
not the case with East Bengal refugees.

SHRI K.C. PANT : 1 am perfectly
prepared to put both Professor Guha and
Professor D, C. Sharma in a special cate-
gOTY.

17.00 brs.

SHRI D. C. SHARMA :
to him...(Interruption)

Sir, 1 yield

SHRI K.:C. PANT : They belong to
the category of professors and, therefore,
which is special in any case.

The question really is that if you want
to solve the problems of West Bengal, as
in the case of the problems of any other
part of the country, ultimately we must
produce more in order that we can solve
these problems. There must be economic
growth. There must be production. It is
to this aspect of the problem that we have
to devote our attentlon.

SHRI UMANATH (Pudukkottai)
Production has been cut down and you
say, “Produce more™.

SHR1 K.C. PANT : 1 thiok, Shri
Umanath has anoticipated what I am going
to say. Of late there has been a lot of
unrest ; in fact, industrial wuorest was
deliberately instigated in 1967. There were
go-slows, gheraos and what-nots.

SHRI UMANATH : On the 2Tth

April it was the millowners who struck

work in Coimbatore.

SHRI K. C. PANT : My hon. friend,
fhri Pohra, also referred to it Let me
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give a few facts about this and the impact
it has had on the economy of West Bengal
and of the country.

Work stoppages in 1967 were 447 as
against 244 in 1966. Mandays lost in 1967
were 6.2 million as against 2.8 million in
1966. Lock-outs and lay-offs due to indis-
cipline instigated by certain political
groups went up. After the Ghosh Minis-
try came into being, | am glad to say,
there were signs of improvement. Since
February, 51 units under strike, 52 units
under lock-out and 8 closed units involving
a total of 32,253 persons have started
functioning. Messrs Burn and Company,
Howrah, employing 8,500 persons has re-
opened. The seven-month old lock-out in
Indian Standard Wagon Company, Burn-
pur, employing 4,500 men is being lifted.
Cociliation efforts are in progress at
MAMC and Texmaco. Thus things are
improving. If my hon. friend, Shri Uma-
nath, had advised his friends when they
were in government that the problems of
West Bengal cannot be solved through un-
rest and distyrbances and anything that
comes in the way of creation of wealth and
of increasing production in the State, he
would have made a signal contribution to
the betterment of the conditions of the
people of that State.

SHRI UMANATH : We are waiting
for the election results ; then we will
advise.

SHRI YOGENDRA SHARMA (Begu-
sarai) : You should advise the employers
who take to lock-outs.

SHRI K. C. PANT:
also bad.
I say ;
say.

Lock-outs are
I hope, you will agree with all
I agree with a part of what you

So ; the real point is whether we create
conditions of stability in West Bengal,
whether we create conditions in which
there is a proper investment climate, this
alone will add to the employment potential
of the State and to the production of the
State and lead to a sustained effort being
made to improve the conditions of living
in the State. This is a basic matter to
which all mep pof goodwill must turg theip
ming, . .
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My hon. friend, Shri Ganesh Ghosh,
referred to the large expenditure on police.
May 1 remind him that in 1966-67 the
police cxpenditure was Rs. 13,48 crores net
and 1967-68 Budget presented by Shri Jyoti
Basu, it was Rs. 16.87 crores ; it went up.
The revised was Rs. 16.11 crores. This
year it is Rs. 16.5 crores. Thus, the police
expenditure actual went up from the pre-
vious year in the Budget which Shri Jyoti
Basu  presented. Sometimes we tend to
forget these things.

SHRI S. KANDAPPAN : Naturally ;
he bad to take care of the Congress
Members.

SHRI K. C. PANT: 1 hope, the
same argument will be appreciated now.

Another point made by my hon. friend,
Shri Ghosh, was with regard to political
detenus. He made the point that there
were a lot of political prisoners. Actually,
there were 127 political prisoners when the
Governor took over ; today there are only
34 and even they belong to the extremist
group who agitale openly for armed action
and who are proving as much a thorn in
the side of my hon. friend, Shri Umanath,
as the others. The others include 272
offenders under food laws and I presume
that I have his agreement in this.

SHRI UMANATH : [If you want to
escape under that pretext, it is wrong. We
want their release. They are not either
a thorn in our side.

SHRI K. C. PANT : There is no pre-
text. They are a thorn in your side but
you would rather have them by your
side.

SHRI UMANATH : Our representa-
tive raised it in the Consultative Com-
mittee also.

SHRI K. C. PANT : [ am not saying
that you are agreeble to having them be-
hind bars. [ am sure, if they create dis-
order, you would not mind cashing on it.
I bave no doubt about it. 1 have no illu-
sion ‘on that score.

Then, there are 536 persons of criminal
and anti-social elements. My hon. friend,
Shri Umanath, has made this point. 1 am
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glad that he has made it because I do
realise that the C. P. I. (Marxist) are in a
peculiar position these days. Their basic
philosophy is that this process of peaceful
transformation cannot work. They do not
believe that democratic process can really
lead to results which they desire. They
do not believe that people’s conditions can
be improved in this way. They do not
beleive that an economic and social trans-
formation can be effected through means
which we have adopted, through means
which the Constitution enjoins upon us,
and yet we ask them to work under this
democratic framework, we ask them to
stand for elections and we ask them to go
to legislative Assemblies. It is a peculiar

dichotomy and it is very difficult for
them...
AN HON. MEMBER : You sympa-

thise with them !

SHRI K. C. PANT : [ have a lot of
sympathies with them because to be intel-
lectually convinced that this process canaot
produce the results expected of it and then
to swear allegiance to the Constitution,
for all that it stands for, is not an easy
thing.

SHRI UMANATH : The Constitution
has been thrown to the winds long ago by
you.

MR. SPEAKER : We are already one
hour behind time. Let him reply.

SHRI K. C. PANT: If my hon.
friend, Shri Umanath, even today were to
eschew violence, then at least, there would
be a bridge between him and the Right
Communists. At least they could get to-
gether. The problem is that they are get-
ting farther away, even from the Right
Communists. (faterrupiion). Why are you
getting uncomfortable 7 Afier all, you
have said many things. Listen to me
also. !

SHRI UMANATH ! |1 am responding
to your reaction. E

AN, HON. MEMBER : Why are you

worried about their unity ?
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SHRI K, C. PANT : They have split
into thres pow. Upto two, we could
understand. We do not know precisely
where they stand—whether extremists are
with them is another problem. If anybody
wants to understand the political situation
of the country, he should see Bengal.

SHRI UMANATH Warry about
your own orgapisation which is on the
precipics.

MR. SPEAKER :
Beugal Budget mow.

We are discussiag

SHRI K. C. PANT: | do mot wish
to take more time of the House. [ realise
that my hon. friend feels uncomforiable
when I say a few home truths.

SHRI UMANATH : 1 am respanding
to your reactlon. Thatis all. I am not
uncomfortable.

SHRI K. C. PANT : | have to much
ragard for them to carry this process be-
yopd what it has already been carried to.
Bengal has contributed some of the leaders
of India’s thought in the field of literature,
politics, social change, and spiritual leader-
ship in culture, art and in maay fields of
life. Ewen today, it occupies a very impor-
tant and pivotal position in the life of this
country. It is our hope and I hope the
House will share it that the people of West
Bengal will continue to occupy a pride of
place in the rich and diverse pattern of
population that we have in this country
and that, when they are asked to give a
wordict, they will give a verdict i favour
of sconomic developmeat and progress
with stability. That containe aH the ele-
mants that will come before them.

SHRI SAMAR GUHA :
their hunger and starvation ?

What about

SHRI K. C. PANT : Without ecana-
mic growth, there can be no solution to
hunger and starvation. Therefore, I hope
ihat they will decide decisively for this
and for the basic temets om which our
Constitution has been framred and on the
basis of the message that has been given
to us by the great leaders of ‘Bewgal in
the past,
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MR. SPEAKER : I will now pat ths
Cut Motions to the vote of the House.
All the Cut Motions were put and negatived.

MR. SPEAKER : Now [ shall put the
Demands to the vote of the House.

The question is :

“That the respective sums not ox-
ceeding the amounts shown in the
fourth column of the order paper, be
granted to the President, out of the
Consolidated Fund of the Btate of
West Bengal, to complete the sums
pecessary to defray the charges that
will come in course of payment durisg
the ysar ending the 31st day of March,
1969, in repect of the heads of demands
entered in the second column thercof
against Demmands Nos. 1 t0 9, 11 to 45,
47 to 50 amd 52 ;

The mation was adepted.

[The Maetions for Demands for [Grants
which wera adopted by the Lok Sabha, are
reproduced below—Ed |

- Demand No 1-4 ~Taxes on Income other than
Corporation Tax

“That a sum not emceeding Rs.
6,10,000 be granted to the President,
out of the Comsolidated Fund aof the
State of West Bengal to complete the
sum necessary to defrsy the charges
which will come in courmse of pay-
ment during the year eading on
the 3lst day of Mareh, 1969, in respect
of ‘4—Taxes on Income other than
corporation Tax™."”

Demaad No. 2-9—Land Reventie

“That a sum mnot exceeding Rs.
3,91,44,000 be granted to the President,
oat of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the st day
of March, 1969, in respect of ‘9— Land
Revenue'.™

Demaad No. 2-76—Land Revenwe —Other
Miscellaneous Compenrsation snd Apeign-
weais

“That a smm Dot exceedimg Rs.
19,21,000 be gramted to the President,
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out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969. in respect of ‘76 —
Land Revenue —Other Miscellancous
Compensation and Assignments’.”

Demand No. 2-91—-Land Revenwe—Payment

of Compensation to Land-Holders, etc.
on the abelition of the Zamindari System
“That a sum not exceeding Rs.
2,33,34,000 be granted to the President,
out of the Comsolidated Fund of the
Siate of Wesl Bengal 1o complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the ¥ist day
of March, 1969, in respect of ‘92 —Land
Revenue—Other Miscellapeows Compe-
msation to Land-Holdars, etc. oa the
abolition of the Zamindari system’.”

Demand No. 3-10 —State Excige Duties

“That a sum noi exceeding Rs.
56,45.000 be granted to the President,
out of the Consolidu’ed Fund of the
State of West Bengal to complete the
sum oecessary to defray the charges
wihich will come in course of payment
during the year emding om the st day
of March, 1969, im respect of "10—
State Excise Duties’.”

Demand No. 4-11—Taxes o Vehicles

“That a swm not enceeding Rs.
11,43,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum mecessary to defray the charges
which will come in course of payment
duriag the year ending om the 3ist day
of March, 1969, in respect of ‘11-Taxes
on Vehicles'."

Demapd No. 5-12—Sales Tax

“That a sum not exceeding Rs.
37,78,000 be gramied to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
s Becsssary o dedray Wee charges
which will come in course of payment
during the yeur emding on the 3ist day
of March, 1989, in respect of *12—Sales
Tax'."™
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Demand No. 6-1)—Other Taxes And Duties

“That a4 sum not exceeding Rs.
13,99,000 be granied to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘13— Other
Taxes and Duties’.”

Demand No. 7-14—S{amps

“That a sum not exceeding Rs.
13,68,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary (o defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘14—

- Stamps’.”

Demand No. B-15—Registration Fees

“That a sum not exceeding Rs.
40,48,000 be granted to the President,
out of the Consolidated Pund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending om the 3lst day
of March, 1969, in respect of ‘I5—Re-
gistration Fees'.”

Demand No. 9-16—Interest Oa Debt And

Other Obligations

“That a sum not exceeding Rs.
4,00,00,000,- be granted to the President,
out of the Comolidated Pund of the
Stato of Wost Beogal to complete the

som pecossary to defray the charges

which will come in course of payment
during the year onding on the 3ist day
of March, 1969, in respect of ‘16—
loterest on Debt and other Obtigations'."”

Demand No. 11-18—Parliament, S¢ate/Union

Territory Legislatore

“That a sum not exceeding Rs.
31,82,000,-be -granted to the President,
out of the Comsofidated Pend of the
State of West Bengil to complete the
sum necessary to defray the charges
which will comse In course of payment
during the year ending om the 3bst day
of ‘March, 1969, in respect of ‘I§—
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Parliament, State/Union  Territory during the year ending on the 31st day
Legislature'.” of March, 1969, in respect of ‘26-

Micellaneous Departments - Fire Ser-
Demand No 12-19 General Administration vices"."”
“That a sum not exceeding Rs. 1
3,92,86,000/-be granted to the President, Demand No. 17-26—Miscellaneous Depart-

out of the Consolidaied Fund of ihe
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘19— Gene-
ral Administration.”

Demand No. 13-21 —Administration of
Justice

“That a sum not exceeding Rs.
1,09,16,000/-be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘21-Admi-
pistration of Justice'.”

Demand No. 14-22—Jails

“That a sum not exceeding Rs.
1,43,61,000/-be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘22-
Jails".”

Demand No. 15-23—Police

“That a sum not exceeding Rs.
12,14,31,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of *23-
Police™.”

Demand No. 16-26—Miscellancous Depart-
ments—Fire Services

“That a sum not exceeding Rs.
50,53,000 be granted to the President,
.out of the Consolidated Fund of the
State of West Bengal to complete the
sum pecessary to defray the charges
which will come in course of payment

ments —Excluding Fire Services

“That a sum not exceeding Rs.
2,49.47,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary lo defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘26-
Miscellaneous Depariments— Excluding
Fire Services"."

Demand No. 18-27—Scientific Departments

“That a sum not exceeding Rs.
51,000 be granted to the President,
out of the Consolidated Fund of the
State of- West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘27-
Scientific Departments’.”

Demand No 19-28 —Education

“That a sum not exceeding Rs.
29,33,73,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of ‘28-
Education”.”

Demand No. 20-29 — Medical

“That a sum not exceeding Rs.
11,32,59,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘29.
Medical”.””

Demand No. 21-30 - Public Health

“That a sum mnot exceeding Rs.
5,65,97,000 be granted to the President,
out of the Consolisated Fund of the
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State of West Bengal to complete the Demand No 24-124—Animal Hogbandry-—

sum necessary to defray the charges

- which will come in course of payment
during the year ending on the 31st day
of - March, 1969, in respect of ‘30-
Public Health"."”

Demand No. 22-31—Agricalture— Agricaltare

“That a sum not exceeding Rs.
10,12,74,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum pecessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘3I-

Agriculture—Agriculture’.

Demand No. 22-95—Agricalture — Capital Out-
lay on Schemes of Agricultural Improve-
ment and Research

“That a sum not exceeding Rs.
2,45,05,000 be granted to the President,
out of the Consclidated Fund of the

" State - of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘95-
Agriculture -xCapital Outlay on Schemes
of Agricultural Improvement and Re-
search’.”

Demand No. 23-31—Agriculture —Fisheries

“That a sum not exceeding Rs.
53,74,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘31-

LR

Agriculture — Fisheries’.

Demand No. 24-33—Animal Husbandry

“That a sum not exceeding Rs.
1,30,03,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of '33.

Animal Husbandry',

Demand

Capital Outlay on Schemes of Govern-
ment Trading—Greater Calcutta Milk
Supply Scheme.

“That a sum not exceeding Rs.
4,83,53,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will ceme in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘124-
Animal Hasbandry—Capital Outlay on
Schemes of Government Trading—
Greater Calcutta Milk Supply Scheme'.”

Demand No. 25-34 —Co-operation

“That a sum not exceeding Rs.
80,07,000 be granted to the President,
out of the Consolidated Fund of the
- State of West Bengal to complete the
sum necessary 1o defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of *34-
Co-operation'.”

Demand No. 26-35—Industries —Industries

“That a sum not exceeding Rs.
2,08,31,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31Ist day
of March, 1969, in respect of ‘35
Industries —Industries’.”

Demand No. 26-96—Indugtries—Capital Out-

lay on Industrial and Economic Develop-
ment.

“That a sum not exceeding Rs,
1,16,47,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘96
Industries —Capital Outlay on Indus-
trial and Economic Development"."”

No.  27-35—Industries—Cotiage
Industries

“That & sum not exceeding Rs.
132,72,000 by granted to the President,



2235 D.G. (Weat Bengal),
oul of the Consolidated Fund of the
State of West Bengal ‘to complete the
sum necessary to defray’ the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘35-
Industries—Cottage Industries’.”

Demand No. 27-96—Industries —Capital Qut-
lay on Industrial and Ecomomic Develop-
ment —Cottage Industries

“That a sum not exceeding Rs,
9,30,000 be granted to the President,
out of the Consolidated Fund of the
Statc of West Bengal to complete the
surn necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘96
Industries-Capital Outlay on Industrial
and Economic Development-Cottage
Industries’."”

Demand No. 28-35—Industries —Cinchona

“That a sum not exceeding Rs.
34,08.000 be granted to the President,
out of the Consolidated Fund of the
State of West Benga! to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘35-
Industries—Cinchona’.”

Demapd No. 29-37—Commanity Develop-
ment Projects, National Extension Ser-
vice and Local Development Workis

“That a sum not exceeding Rs.
3,02,06,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘37-
Community Development  Projects,
National Extension Service and Local
Development Works™.™

Demand No. 23-109—Capital Outlay on ether
Works —Community Development Pro-
jects, National Extension Service and
Local Development Works.

“That a sum not ::cecdins' Rs.
8,93,000 be granted to the President,
out of the Consolidated Fund of the
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State of West Bengal to complete the
s$um necessary to defray the charges
which will come in cource of payment
during the year ending on the 31st day
of March, 1969, in respect of '109-
Capital Outlay on other Works— Com-
munity Development Projects, National
Extension Service and Local Develop-
ment Works™."

Demand No. 29—Loans and Advasces under
Commugity Development Projects,
National Extemsion Service and Local
Development Works

“That a sum not exceeding Rs.
21,08,000 be granted to the President, out
of the Consolidated Fund of the State
of West Bengal to complete the sum
necessary to defray the charges which
will come in course of payment during
the year ending on the 3lst day of
March, 1969, in respect of ‘Loans and
Advances under Community Develop-

ment  Projects, National Extension
Service and Local Development
Works™.”

Demind No. 30-38 —Lgbour and Employment

“That a sum not exceeding Rs.
3,02,53,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray ths charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of '3§—
Labour and Employment®.”

31-39—Miscellaneous —Secial
and Developmental Organisations—Wel-
fare of Scheduled Tribes and Castes and
other Backward Classes

“That a sum not exceeding Rs.
1,02,23,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
doring the year endiog on the 3lst day
of March, 1969, in respect of ‘39—
Miscellaneous —Social and Dazvelop-

1 Organisati —Welfare of
Scheduled Tribes and Castes and other
Backward Classes"."
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Demand No. 32:39—Miscellaneous ~Soelal

and Developmental Organisations—Ex-
cluding Welfare of Scheduled Tribes and
Castes and other Backward Classes

“That a sum not ekceeding Rs.
$8,63,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
summ necessary to defray the charges
which will come in course of payment
during the year ending on the 31st dav
of March, 1969, in respect of ‘39.
Miscellaneous —Social and Develop-
mental Organisations—Excluding Wel-
fare of Scheduled Tribes and Castes and
other Backward Classes'.”

Demand No. 33-42—Multipurpose River
Bchemes

“That a sum not exceeding Rs.
4,81,03,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘42 —
Multipurpose River Schemes'."™

Demand No 3343 —Mtltiputpose River

Schemes — Irrigation, Navigation, Embank-
ment and Dralndge Works (Commercial)

“That a sum not exceeding Rs.
54,34,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessarv to defray the charges
which will come in course of payment
during the vear ending on the 3ist day
of March, 1969, in respect of ‘43— Mul-
tipurpose River Schemes—Irrigation,
Navigation, Embankment and Drainage
Works (Commercial)"."”

Demand No, 33-44—Multiporpose River
Schemes —Irrigation, Navigation, Em-
bankment and Drainage Works (Non-
Commercial)

“That a sum not exceeding Rs.
2,%6,89,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the your ending on the 3lst day
of March, 1969, in respect of ‘44—
Multipurpose River Schemes—lrriga-
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tion, Navigation, BEmBankment aad
Draiftage Works (Non-Comfnertial)’ **

Demiod No. 3)-98—Mouoitipirpoie River

Scbemes-Capital Outlay o2 Meultipsrpose
River Schemes

“That a sum nov exeeeding Rs.
1,69,34,000 be granted to the President,
out of the Consolidated Fuud of the
State of West Bengal to complete the
sumh necessary to defray the charges
which will come in course of payment
duting the year ending on the 31st day
of March, 1969, in respect of ‘98 —
Multipurpose  River Scheme-Capital
Qutlay on Multipurposé River
Schemes'.”

NDemapnd No. 33-99—Moultipurpose River

Schemes-Capital Outlay on [rrigation,
Navigation, Embankment and Dralnage
Works (Commercial®

“That a sum not exceeding Rs.
33,21,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
siith necessary to defray the charges
which will comeé it course of payment
durlng the year ending on the 3ist day
of March, 1969, in respect of 99—
Multiptirpose River Schernes-Capital
Outlay on Irrigation, Navigation, Em-
bankment and Drainage  Works
(Commercial)*."

Demand No. 33-100—Multipurpose River

Schemes-Capital Outlay on frrigation,
Navigation, Embankment and Drainage
Works (Nen-Commercial)

“That a sum not exceeding Ks.
23,74,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3st day
of March, 1969, in respect of ‘100-
Multipurpose River Schemes-Capital
Qutlay en [Irrigation, Navigation, Em-
bankment and Drainage Works (Non-
Commercial)’.”

Demand No. 34-50 —Public Works

“That a sum not exceeding Rs.
10,39.66.000 be granted to the President,
out of the Consolidated Fund of the



2239 D.G. (West Bengal),

State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of *50-
Public Works".™

Demand No. 35-5]1A—Greater Calcutta Deve-

lopment Scheme.

“That a sum not exceeding Rs.
39,55,000 be granted to the President,
out of the Consolidated Fund to the
State of West Bengal to complete the
sum mnecessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘S1A-
Greater Calcutta Development

+ Schemes’.”

_ Demand No. 35-105A—Capital Outlay on

Greater Calcatta Development Scheme.

“That a sum not exceeding Rs
1,24,67,000 be granted to the President,
out of the Consolidated Fund to the
State of West Bzngal to complete the
sum necessary to defray the charges
_ which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘l106A-
‘Capital Outlay on Greater Calcutta
" Development Scheme’.”

Demand No. 36-53—Ports and Pllotage.

“That a sum not ecxceeding Rs.
10,32,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘53-Ports
and Pilotage’.”

Demand No. 37.57—Road and Water Tran3-

port Schemes.

“That a sum not exceeding Rs.
39,29,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
Juring the year ending on the 31st day
of March, 1969, in respect of ‘57-Rogg
and Water Tragsport Schemes","
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- Demand No 37-114—Capital Outlay on Road

and Water Transport Schemes.

“That a sum not exceeding Rs.
7.00,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
‘which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘114-
Capital Outlay on Road and Water
Transport Schemes"."

Demand No. 38-64 —Famioe Relief.

“That a sum not exceeding Rs.
1,78,68,000 be granted to the President,

- out of the Consolidated Fund of the

State of West Bengal “to complete the
sum necessary to defray’ the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of '64-
Famioe Relief”.”

Demand No. 39-65—Pensions and other

Retirement Benefits.

“That a sum not exceeding Rs.
1,32,55,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘65
Pensions and other retirement bene-
fits’.””

Demand No. 39-120 — Paym ents of Commuted

value of Pensions.

“That a sum mnot exceeding Rs.
3,74,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘120-
Payments of Commuted value of
Pensions".”

Demand No. 48-67—Privy Purses and
Allowances of Indian Rulers.

“That a sum not exceeding Rs.
99,000 be granted to the Pryiideqe,
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out of the Consolidated Fund of the
State of West Bengal to complete the
sum pecessary to defray the charges
which will come in course of payment
during the year ending of the 31st day
of March, 1969, in respect of ‘67-
Privy Purses and Allowances of Indian

CRTY

Rulers®.

Demand No. 41-68—Stationery and Prinfing.

“That a sum not exceeding Rs.
73.82,000 be granted to the President
out of the Consolidated Fund of the
State of Woest Bengal to complete the
sum necessary to defray the cearges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘68-
Stationery and Printing"."

Demand No. 42-70— Forest.

“That a sum not exceeding Rs.
1,79,89.000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of *70-
Forest'.”

Demand No. 43-71—Miscellaneous-Contribu-
tions.

“That a sum not exceeding Rs.
2,51,60,000 be granted to the President,
out of the Consolidated Fund of the
State of West Beogal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘7l-

R

Miscellaneous-Contributions’.

Demand No. 44.71 —Misceallneous-Other
Miscellaneous Expenditure.

“That a sum not exceeding Rs.
3,65,43,000 be granted to the President,
out of the Consolidated Fund to the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘TI-
Miscellaneous-Other Miscellaneous
Expenditure’.”

Demand No.

1968-69 2242

Demind No. 44-10)-—Capital Outlay on

Other Works.

“That a sum pot exceeding Rs.
3.85.87,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘109-
‘Capital Outiay on Other Works"."”

45.71—Miscellaneous-Trre-
coverable Loans to displaced persons
written off.

“That a sum not exceeding Rs.
1,00,00,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defrav the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respeet of ‘71-
Miscellaneous-Irrecoverable Loans to
displaced persons written off*.”

Demand No. 45-71-Miscellaneous-Expendi-

ture on displaced persons.

“That a sum not exceeding Rs.
2,48,03,000 be granted to the President,
out of the consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘7i-
Miscellaneous-Expenditure on  dis-

XY

placed persons'.

Demand No. 45-109 — Capital Outlay on Other

Works—Expenditure on displaced per-
s0ns.

“That a sum not exceeding Rs.
43,34,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defruy the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of '109-
Capital Outlay on Other Works-Ex-
penditure on displaced persons’.”

Demand No. 45 —Loans and Advances to dis-

placed persons

“That a sum not exceeding Rs.
33,33,000 be granted to the President,
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out of the Caonpsolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in cours¢ of payment
during the year ending on the 31st day
of March, 1969, in respect of of ‘Loans
and Advances to displaced persons’.”

Demand No. 47-78A - Expenditure comnected
with the Nationa! Emergency .

“That & sum not exceeding Rs.
2,58,57,000 be granted Lo the President,
out of the Censolidated Fund of the
State of West Bengal to compleie the
sum necessary lo defruy the charges
which will come in course of payment
during the year endiog on the 31st dJay
uof March, 1969, in respect of ‘78BA-
Expenditure connected with the Natio-
nal Emergency’.”

Demand No, 4¢8-98— Capjlal Outlay on
Multipurpose River Schemes-Damodar
Valley Project.

“That a sum not exceeding Rs.
2.89,25,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal ‘Lo complete the
sume pecessary iv defray’ the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1968, in respevt of ‘98-
Capital Ouglay on Multipurpose River
Schemes-Damodar Valley Projeci’.”

Demagd No. 49-103—Capital Outlay on
Public Works.

“That a sum npot exceeding Rs.
4,71,27,000 be granted to the President,
out of the Consolidated Fund of the
State of West Hengal ‘to compleie the
sum necessary to delray’ the charges
which will come in course of payment
during ihe year ending on the 3lst day
of March, 1969, in respect of ‘103-
Capital Outlay on Public Werks'."

Demand No.  50-124—Capital Outlay on
Schemes ol Guvernment Irading.

“That a sum not exceeding Rs.
3,61,27,000 be granted to the President,
out of the Consolidated Fund of the
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State of West Bengai ‘to complete th®
sum pecessary 10 defray’ the charges
which will come in course of payment
during the year endiog on the 3lst day
of March, 1969, in respect of ‘124~
Capital Qutlay on Schemes of Govern-
ment Trading'.”

Demand No. 52—Loans and Advances by
State/ Union Territery Govtraments.

“That a sum not exceeding Rs.
10,62,91,000 be granted Lo the President,
out of the Consolidated Fund of the
State of West Bengal ‘to complete the
sum necessary to defray’ the charges
which will come in course of payment
during the ycar ending on the 31st day
of March, 1969, in respect of ‘Loans
and Advances by State/Union Terri-
tory Governments'.”

— ——

17.11 hrs,

WEST BENGAL APPROPRIATION
(No. 2) BILL®, 1968

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): On behalf of Shri Morarjt
Desai, | beg to move for leave to introduce
4 Bull to authorise payment and appropria-
tion of certaio sums from and out of the
Consolidated Fund of the State of West
Bengal ftor the services of the financial
year 1968-64.

MR. SPEAKEGR : The question is :

“That leave be granted t0 introduce
a Bill to authorise payment and appro-
priation of certain sums from and out
of the Consolidated Fund of the State
of West Beogal for the services of the
Financial year 1968-69."

The motion was adopted

SHR1 K. C. PANT : 1 iotroduce the

Bill.

1 beg to movet

“That the Bill to authorise payment
und appropriation of certain sums from

*Published in Guzetie of India Extraordinary, Part 11, Section 2, dated 6.5.68.

{introduced with the recommendation.

of the President.
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and out of the Gonsolidated Fund of
the State of West Bepgal for the ser-
vices of the Financial year 1968-69, be
taken into copsideration.”

MR. SPEAKER : The question is :

“That-the Rill 10 authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
the State of West Bengal for the ser-
vices of the Bnanclal year 196869, be
taken into consideration.”

The motion was adaepted.

MR. SPEAKER : The question is :

“That Clauses 2 and 3 stand pari of
the Bill."
The motion wos adopted.

Ciouses 2 and 3 were added 1o the Bill.

Clause 1, the Schedule, 1he Enacting Formula
and the Tigle were added to the Bill.

SHRI K. C. PANT : | move :
“That the Bdl be passed.”

MR. SPEAKER : The question is :
“That the Bill be passed.”
The motian was adapted

1744 bre.
RE-MOTION FOR ADJOURNMENT

MR. SPEAKER : Is the Prime Minis-
ter making any statement ?

THE PRIME MINISTER, MINISTER
QF ATOMIC ENERGY, MINITER QF
PLANNING AND MINISTER QF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : 1 do not know under what
rule 1 am supposed to make a statement.

MR. SPEAKER : 1 think, we are
uku:c up tomorrow at 6 O'Clock or so.
lly =M , alt the things

will come before the House tomorrow
evening... (fmersupiions) It is pot a ques:
tion of statement. About the Kutch situa-
tion, we bave already admitied it for
tomorsow, Naturally we will take up that
question tomorrow. Mr. Vajpayee has

VAIFAKBA 16, 18650 (S4K4)
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given nolice already— some arrests about
Kuich, discrepancies about statemenis and
all that. This was specifically given by
Mr. Vajpayee... (lnferruptions)

WY aq fawd (397) : wa fawt

w @ § Mfade sgw o ?

MR. SPEAKER : The specific notice
was given by Mr. Vajpayec. He was not
here this morning; otherwise, 1 would
have told him that tomorrow we are ttktus
it up and he could speak about Kutch..

{Interruptions) This is being taken up tomor-
row.  About what shape, what will be
the mation. 1 will consider again; | have
two or three motions—Mr. Vajpayee's is
there, Mr. Madbu Limaye's is there, and
some others are also thers before me.
The discussion on Kutch matter, whether
it is the Supreme Court evidence or
somelhing else, will be taken up tomorrow
That is what we have decided eariler. ~

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): 1Is it that we

" have reccived any motion which we will

discuss or will the Prime Minister make a
statement ? What is the motion 7

MR. SPEAKER: There are two
motions—separate discussion— given notice
of by Mr. Vajpayee and Mr. Madhbu
Limaye about the evidence given in the
Supreme Conrt or something. The mati-
oms are there before me. Earlier the
Home Minister had made a statement
about some arrests and discrepancies in
the stalemepts— arrests or restraiots; ‘de-
tention' was the word used in the telegram
and ‘restraint’ was the word used in tbhe
communication later op if writing. There-
fore, 1 bave told them thatr that discre-
pancy was there. Again it has been brou-
gbt to my notice yesierday by Shd Vaj-
payee about some affidavit being given by
some official in the Supreme Ccurt.

Whatever it is, as I said, both the
matters could be discussed tomorrow. I
will give sufficient notice to Goveroment
alsa so that they may be ready to discuss
the matter,
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sty fawd : weaw AdicE, 9%
77 fawz aga weew w1 a1 wh 3R
340 fagw & weonia TEA ST WA
gafaw @ | gEmaw # Y
Ty WY A G, ORI X U 9 A A
W a9 ¥ aroaw AN W T 91, IR
feeger fasg o & @t ITdT agw F
e &Y fF geE-TR A AR A weTe
7, FmA T ¥ AR AL N
o & wgY & 5 o gewAmn famn
™ § sEe wfwi a1 adifE 6 W
TgE ¥ fN—ATgm H @ SR @
mE § Afew aga ¥ AT qeEd & 0
TR e fawm wEw g fe
T gEE-ATAT  frmr A § faset g
# o a7 9%t wfoai gg= & @AA
Teft s

SHRI S. KUNDU (Balasore) : Sir,

Mr. Hem Barua, when he was in the Cllair_

gave a specific ruliog.

MR. SPEAKER :. | know, I have
heard it also myself. | was hearing from
my Chamber.

SHRI. 5. KUNDU : 1 did not dispute

the fact that you heard it though you

were absent.

MR. SPEAKER : | know,
the ruling also that immediately after the
West Bengal Budget somebody will make
a statement. The ruling is given and that
stands. My only suggestion pow is that
the ruling which he gave stands. But, at
times, when a short a notice is given, the
Government want a little more time.
also has to be considered by the Chair.
Suppose 1 say, ‘Tomorrow morning some-
thing will be done' and ' the Government is

not ready, naturally it will be postponed.’

1 concur with Mr. Hem Barua about the
importance of the matter and I also heard
Mr. Madhok. 1 do not disagree with what
Mr. Hem Barua said. 1 entirely agree
with the importance and all that.
Government want a little more time. So
1 would only say, let us give them a little
more time and lake it up tomorrow.
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But the'

5

SHR1 P. VENKATASUBBAIAH (Nand-
yal) : Shri Atal Behari Vajpayee has given
a motion. We do not know whether it is an
adjournment motion or privi'ege motion--it
is for you to decide.

it wy fowd : g fren & seare 2
g

SHRI P. VENKATASUBBAIAH :
Here just it is a point whether with regard
to an affidavit filed before a court by the
Government there are certain discrepancies.
I wanted to know from you whether this
House can take note of an affidavit that has
been filed before a court.” Will it no tbe
sub-judice wherein it is for the Court to
decide whether the affidavit filed by the
Government whether there are any discre-
pancies or not ? And in what manner
this House can take cognizance of that
affidavit - filed by the Government in a
court ? That is the only point 1 wanted
to know.

Re. Adl. Motion

SHRI BAL RAJ MADHOK (South
Delhi) : The earlier motion that was given
was simply abaut certain things that happe-
ned about the Saryagrahis.

MR. SPEAKER : No, No.

SHRI BAL RAJ MADHOK : Now
with the coming of this, it is a very grave
matter.

MR.
said.

SPEAKER : That is whatl

SHRI BAL RAJ MADHOK : 1 do
not think it is a matter yub judice. It is a
question that when the Under Secretary
filed It, did he give it on behalf oF the
Government.

AN'HON. MEMBER : ©On behalf of
the External Affairs Ministry.

SHRI BAL RAJ MADHOK : Yos
on behalf of the External Affairs Ministry
which is a part of the Government ? Now,
we have taken a stand about Kutch bems
an Indian territory and the Tribunal also
has said it. Thg whole proceedings are
there. Now when the Government says
something before the Court which goes
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quite contrary to what the facts ure and
what stand the House has also taken, it
is not oply an insult of the House but also
.is a grave betrayal of the trust that the
people have put in this Government. There
are two thing. One is that the Govern-
ment must supply a copy of affidavit filed
before the Court and secondly whether
the affidavit is filed on behalf of the Gove-
roment or by some individual io his indivi-
-dual capacity.

SHRI HEM BARUA rose—

AN HON. MEMBER : Sir he gave the
ruling.

MR. SPEAKER : He was the Chair-
man; so he gave the ruling.

SHRI HEM BARUA (Mangaldai)
This sffidavit contradicts what our previ-
ous Prime Minister has been saving all
about the Kutch. Therefore a statement
should be made.

MR. SPEAKER : That is what I have
heard. Mr. Prakash Vir Shastri raised some
points. You were im the Chair. It was
said that they should be discussed on the
floor of the House when it was contrary
to what was said in the house by the then
Prime Minister. Naturally it can be raised.
It is not a matter of questioning of what
is being done in the Court. It is only
questioning the view of the Govemment
that is stated here. Any way all the things
are put together. Tomorrow, if it is mot
a privilege motion or something, we shall
see how we shall discuss. [ will formu-
late something tomorrow. I have allowed
it. Not at present now, tomorrow evening
we shall discuss this.

.« wy fowd: gEE-AT A §F AT
w¢ ifod

MR. SPEAKER : Lot me sec. We shall
decide.

SHRI §. KUNDU : Have you seen the
lines. 7 For your information, may I read
it out, Sir ?

MR. SPEAKER : Not now.
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SHRI §. KUNDU : I think Govern-
ment will circulate this paper. How can
-there be a disussion in this House unless
.they circulate copies of this ?

MR. SPEAKER : Lel me see. | am
not going to decide here and now. Let me
'see. Shri Y. B. Chavan.

++17.21 brs,

CIVIL DEFENCE BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : Sir, on behalf of
Shri Y. B. Chavan I beg to move*

“That the Bill to make provision for
Civil Defence and for matters connec-
ted therewith, be taken into considera-
tion."

The Civil Defence Bill was introduced
in this House last December. The Civil
defence organisation was set up under the
“provisions of the Defence of India Act and
Rules; 1962. With the revocation of the
emergency the Defence of India Act will
cease to be operative from July mnext. To
continue the organisation and administra-
tion of this Civil Defence organisation we
need some statutory provision and hence
we have come forward with this Bill. Sir,
I need not emphasise the necessity for such
an organisation, especially after we had an
experience of the Chinese invasion and
involved in a war with Pakistan.

Civil Defence aims at saving life, mini-
mising damage to property and maintain-
ing continuity of production and civic
services of the country.

Sir, Civil Defence is mainly a volunt-
ary offort. The members of this organis-
tion Join this on voluntary basis and it
gives them a feeling of involvement in
nationmal participation and also they
have got a satisfaction for contributing
their mite for protecting the country
during the times of emergency. There
are about twelve services to be organi-
sed under this organisation and they
need long training and so this need for a
permancat set up under this Civil Defence
system. Alot of equipment has to be

" *Moved with the recommendation of the President,

o
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procured, instalied and stored. So, the
Civil Defence System bas to be & parma.
pent one If this is to function effectively
at the time of emergency.

The present Bill contains provisions
which are already found in the Defence
of India Act and Rules and also it conta-
ins the provision of the Personal Injuries
Act, 1962, in regard to compensation to
civil defence volunteers, under this Act.

This Bill does not make any change in
administrative or organisational set up of
the system already pravalling. The orgaai-
sation will continue to be wvoluntary as
before and no pressure of any kind is to
be used in enlisting the cooperation of the
people.

1 am sure the House will appreciate how
necessary it is to have an efficleat system
of civil defence for our country to function
at the time of emergencies for the protec-
tlon of the property and life of the people.

So, I commend this messure for the
consideration of the House.

MR. SPEAKER ' Motion moved.

“That the Bill to make provision for
civil defence and for matters connected
therewith, be taken into consideration.

SHRI SRINIBAS MISRA (Caottack) :
On a polat of order. This Parliament has no
power to make laws regarding any matter
contained in List Il of the Seventh Sche.
dule. If the emergency is tbere, then it
could be done under articles 249 and 230.
But uanless those condition are satisfied,
this House has no power.

So, it has to be seen whether by simply
affixing the phrase ‘defence” it could be
made to come within the purview of List I.
By simply affixing the phrase ‘defence’ and
calling it intellectual defence or health
defence and so on, could we legislate for
{hose matters? By saying intellectual defence
Act, can we legislate in the matter of
oducation? In the same way by addiag the

word ‘defence’ can we legislate for
morals, religion for endowments and
everything else?

MR. SPEAKER : But defence is with
the Centre.
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SHRI SRINIBAS MISRA : Simply
beciues defeace K with the Coatre this
kiad of argument will not hold good.

MR. BPEAKER : whils speaking on
the Bill he could make thess points,

SHRI SRINIBAS MISRA : It I a
constitutional question and not & qQuedtion
of making poimts. Itis a coastitutional
question whether this Houe has the
competence to pass this. If it is not within
the competence of this Houss, why should
it be taken into consideration ?

For this puropse, the provisions of
this Bill have to be seen. Clause 3
reads thus :

“The Central Government may, for
secutlng civil defence, by notlfication,
make rules providing for all or any of
the following matters...

When even Parliament has no power
to make laws regarding these things, can
we delogale the power t0 the Cemtral
Goveraméat to make rules and laws regard-
ing this? This is to be seen, This is a seri-
ous matter. Uoder the guise of civil
dafence, the Central Governmeat are trylog
to nullify List II by seeking to take all
the powers that are vested In the 3tale
Governmwois aod the State legidlatures.
An snumération of the variouse items will
prove my point.

The whole of clause 3 refors to entries
1 and 2 of list I1. ¢ Clause 3 (1) (x) : refers
to ¢

“preventing the prosecution of dny
work liklly to prejudice clvil defence;”

This comes under item 35 of list I1.
Clause 3 (1) (d) reads thus :

“prohibiting or regulating trafic...”
This comes under item 13 of Mat II.
Items (j) and (1) of clause 3 (1) are prohibi-
ted under articles 31 and 19 (1) (f) of the
Fundamental Rights Chapter.
Item (n) reads :
“seizure and custody or destruction

of Injured, unclaimed or dangerous
animals.”

Article 31 is violated by shis.
(o) (i) reads :

Praftways, tramways, roads, bridges,

Item
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and all other means of transport by
land or water,”

This comes under item 13 of iist IL
Item (o) (iv) reads thus :

“sources and systems of water supply,
works for the supply of water, gas or
electricity and all other works for
public purposes.” '

This comes under {tems 17 and 25 of
List 11,

1 would not enumerate all the items
but I would only mention that all these
things come under List 1I. If in the. guise
of defence, the Central Government want
to regulate the whole of List 1I items, why
should the State governments and State
legislatures be there? It it possible for them
to regulate all these things only when there
is a declared emergency or when the Stales
agree. Why do they not approach the
States for agreecing to these measures?
Unless the States agree, simply by adding
the word ‘defence’ they cannot take the
power to make laws regarding these matters.
So, it is outside the competence of this
House to pass this law.

MR. SPEAKER : Is Shri Samar Guha
moving his amendment ?

SHRI SRINIBAS MISRA : My poiot
of order must be decided.

MR. SPEAKER : 1 bave already
decided. The hon. Member himself has
said that by adding the word ‘defence’ they
have taken it over. 1 would have
said the same thing which the hop. Member
himself had said that by adding the word
*defence’ they have taken it over and can
do it at the Centre.

SHRI SRINIBAS MISRA : They
cannot do it. That was what I had
submitted.

SHRI SAMAR GUHA (Contal): I
beg to move 1

That the Bill to make provision for
civil defence and for matters conpected
therewith be referred to a Joint Committee
of the Houses consisting at 16 members,
11.from this House, namely : —

(1) Shri Rajendranath Barua

(2) Shri Krishna Kpmar Chatterji
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(3) Shri Y. B. Chavan :
(4) Shri J. K. Choudhury
(5) Shri Benoy Krishna Daschowdhury
(6) H. H. Maharaja Pratap Keshari
Leo
(7) Shrimati Sharda Mukerjee
(8) Major Ranjeet Singh
(9) Shri P. G. Sen
(10) Shri Arangil Sreedharan ; and
(11) Shri Samar Guha.
and 5 from Rajya Sabha ;

that in order to constitute a sitting
of the Joint Committee the gquorum
shall be one-tbird of the total number
of members of Joint Committee ;

that the Commlittee shall make a
report to this House by the 29th Jume,
1968 ;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committee shall apply
with such variations and modifications
as the Speaker may make ; and

that that House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
5 members to be appointed by Rajya
Sabba to the Joint Committee. (13)

MR. SPEAKER : Both the original
motion and the amendment are now before
the House. Shri Samar Guha can speak
Jater.

SHRI K. P. SINGH DEO (Dhenkanal) :
From the statement of objects and reasons,
it is clear that only that Chinese aggres-
sion in 1962 helped to hit home the fact
on our Government to introduce civil
defence me=asurés in the country. Till
then, we were living in & world of fantasy
and toyed with funny ideas and neglected
this important factor.

As far back as November 1957, on the
occasion of the 8th anniversary of the
Territorial Army, the late Prime Minister,
Pandit- Nehru, -fo his message to the
Savdaan, the jourmal of the T.A. had
stated :

“In this world of storm and conflict,

" 'we have to be ready and vigilant, and
the readiness demands from ys train-
ing and wpity™, =
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But noting happened in this sphere till
in 1962 and 1965 wo were canght papping.
Ewven till now the Territorial Army is in a
shambles not to say of civil defence where
very little has been done.

Countries all over the world today
maintain efficient and sizeable civil defence
organisations and remain in a state of
effective readiness at all times with a high
pitch in this regard constantly maintained,
s0 that they are not caught unawares in the
event of external aggression, as we were
subjected to in 1962 and 1965.

In modern warfare, the test of strength
lies not in the battlefield alone but also
in the morale of the people on the home
front, and their will to survive means a
great deal. It is the strength of the whole
nation that is at stake when the enemy
endeavours to impose its will on its
opponents, by the subtle use of diplomacy
and phychological warfare which is
designed and aimed at destroying the unity
and collective will of the people to resist.
The low morale and iadecisiveness which
the epermy aims to create and spread
among the people through planned pro-
grammes of propaganda and publicity,
through the press, radio, fifth columnists
and aided by other unpatriotic and anti-
national elements, as exhibited by Radio
Peking and Radio Pakistan ia the past,
and very subtly by Radio Peace and
Progress—all this can be effectively com-
bated by proper civil defence measures
only.

Fear and excitement are the two things
which in times of danger result io chaotic
and irrational behaviour where clear
memory and judgment are things of the
past. The enemy strives lo sabolage the
war production and it is not only the
civil population that it cfected but the
armed forced that are starved of their
requirements, which can mean all the
difference between winning and losing a
war.

A well-fed, well-trained and valiant
army can save the nation from external
aggression, but a well-organised civil
defence is a must to save the community
from intetnal disruption, panic and
demoralisation.  Civil defence measures
,hould be designed to achieve one object,
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namely, maintainance of will and morale
of the civilinns.

Since the succeesful operation of civil
defence measures rtequires the spoataneous
co-operation and enthusiasm of the people
as exhibited during the second world war
in Britain and recently in the 6-day war
by Israel, the economic, social and political
conditions of the pesple should be kept at
a high level. This will go along way in
getting the co-operation as far as the com-
munity is concerned. There is no dearth
of eathusiasm in the people for civil de-
fence, as was exhibited afier the 1962 and
1965 aggressions on us. But the Govern-
ment have failed to rise to the occasion to
canalise this enthusiasm into a disciplioed
order. Complacency and the ineffective-
ness of the Government has been demon-
strated in Delhi itself where Rs. 25,000
worth of civil defence equipments have
been lost under the very nose of the Home
Ministry. God alone knows how much
has been damaged or lost in the whole of
India afier the Pakistani aggression.

In this context, I should like to say
that proper inputs for civil defence shouid
be made available to the State Government
such as fire fighting and medical equipment
ambulance and rescue vehicles and crash
helmets. The State Governments should
be subsidised for the fire fighting equipment
by ths Centre and the Centre should insist
on maintainiag a certain standard.

Civil defence can be divided into two
types ; active and passive. The Govern-
ment of India has failed in urging the mass
to generally participate as was expected.
During the Pakistani aggression, our colle-
ague Mr. Dhillon with the people of his
area who were unarmed organised civil
defence ; unarmed civilans on their own
initiative captured a lot of Pakistani para-
troopers without having a single weapon
or any direction from the civil defence
a uthorities.

17.36 hrs.
{Mr. Deputy-Speaker in the Chair)
. MAs for passive measures, casualty

centres should be opemed in everyneigh-
bourhood. Private and Goverament doc-

tors should bg jnduced to act as voluntsers,
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Air raid shelters should be constructed in
every new house which is to be construct-
ed from now on, as they have in Burope,
Israel and, lately in the U.A.R. Civil defence
should be made u compulsory subject in
high schools, colleges and universities.
Civil defence authorities should be held
responsible for any indiscipline or in-
efficiency and siringent measures should
be takea.

Civi] Defence Bill

In this background, | submii te the
Home Minister—that he should have no
objection to amend these clauses accerding
to my suggestions and should look into
our amendment.

In clause 3 (1) (a), the words are “pre-
venting the prosecution of “any work like-
lv to prejudice civil defence.” The phrase
any work" is not only too general in de-
finition but in the point of application will
infringe on the normal avocation of citi-
zens’ fundamental Rights. So, the words
“amy work™ should be substituted by some
other suitable word defining the scope and
nature of the “work™ which should be
sormally public in character.

MR. DEPUTY-SPEAKER : The hon.
Member should remember that we have
hardly ene hour for the whole Bill.

BHRI K. P. SINGH DEO : | come
to clause 3(1)(g). Securing of buildings other
than the residents actually living—this alone
should be permissible. The wording ‘in the
event of hostile attack’ is too vague and it
should be substituted by “at the time of
attack only”. [ now come to clause 3{1}(r).
It should go altogether as it deprives a
citizen of the elementary rights in a demo-
cratic way of life. Clause 3(3) is too
Yague and should include wilful acts and
acts as a result of 2 conspiracy to subvert
civil dofence measures should meet with
detersent  punishment—imprisonment or
fine or both. Finally, clause 13 substan-
tiates the objections raised with respect to
clause 3(1) (a), There should be a positive
and clear cut definition of “"any work™ and
“as little as may be consomant”. We
should take the cue from the example of
Britain during the 2nd world war and more
recently from Israel during the 6 day war
and take up our civil defence measures in
u more serious manner to be in effective

readiness than we had been till now.
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=t wofo wywem(fewmyy): swrsas
wg, ag W) Fefaw Arse fem v v
t WEF IR H A AW ¥ W R
T® TN AT F | WTRT T &Y S
fo dmam w1 gfvw v gun @
T TR A F o7 & g 9T gR
fefawr fodia &1 dar@t w1 w1, @
WHATES FXF 1 aq wveT feen @
We oW AR e am oar ) 0F wg
T W fF & oy et ofonw # v
T FF | o & fwar 9 oga
| T F0T W gNR W A agi
daR 6 1| 99 91w A ¥ faw w
g wew v, a9 AT aQrew Wi
fesw & o a3 8 frar

ot w19 W fF w5 93W F qar
Zat ardt # oft @ra e @y oy §
WhRE A6 a g AT & -
“Provided that if there is in existe-
nce in any area in a Siate, immediately
before the commencement of this Act
in that area, an organisation which, in
the opinion of the State Government,
may be entrusted with the functions of
the Corps, the State Government may,
instead of constituting a separate Corps
fgr such area, call upon the organisa-
tion to take over or discharge the func-
tions of the Corps in that area......"”

T F BT AW FT DG qET g
gt Bt ot G o am A e
vk € 2, weaf ¥ av wey gaw W av
g A ¥, a%  wAere 9 foe-
arex & faar wiw st gaF o ad)
wfwwre G ot fir frfer frca & st

o for W @@ ¥ o dwarfea

Memat s syl

o WAL A w9 DF
g ot 3% v ¥ gmd g gfew o
R A gt At} e
qu A ¥ fag gv fiw ww'w & qgmn
X g gz @ o ol wifge ) qER
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(s wo Fao agr=]
wE § wd AN §) e TR
N mgrmar XA Y A faRw
g i foadt ot wo aeg & s
o f& gw ardw &t W v T
Tt § o1 fafaw fewm #7 wreem o¢ wamé
i 8, ST g weafew wx A e
g @ e @ qft avg ¥ whafaa
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ay 6(1) ¥ oA wrE & A A
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foegwr wgma g | 9@ a% fedt it W<
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fefafeer adf <an s, € A gLE
a9 A& gwdr § | UF T 9 B g
a1 W IEE W qEh ™ w4 g,
g atg & w1 AN AT AL & AW
®Y GO A BTG F LG qA0 G
o ST Y J=E g wefafae-
o7 ® 99 ¥ frg wTow aga qaw e
T | .
oI W H WA R 0 sqEeqT Y
3w agr  fF oo wYE s
st A1 &% ¥ Agr Favrar & a1 fogw
F@T 9 & fag @ s@w g
Srar ¢, @ I 9 g 6 WA s
frar 91 gFaT W 9EF T W
s Ao WA fwar om awar @ ag
W aga wedt smEem wH ¥ B F
wh frga agm o & g g fe
IaF 19 @ T A ¥ v D -
eqr &Y st =1fgh | W ww fefafwT
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s @ e g @ § gg st wEar

g & ot st feafog & 9°% qra o
fammg @ axdt g W)X I A
H e gErd ARG 74 O g
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ANy wreR et # o form o fow &
e fn:

“If any person neglects or fails with-
out any reasonable excuse to obey any
order made or direction given to him
under this Act or rules made there
under, he shell be punishable with fine
which may extend to five hundred
rupees......"

A w7 § anig w<ar g1

fgfiaemifrecor a9 A
T = & fefafe foar & doae fega
#, fafaw feda & g0 a1 2P &)
q3l X T AT A mw FEEd &
afe Forrfrgs oo ot § S ¥
W XaET =R g s Aifgr o)
I qam Aifed fe &) e A
g e

ag 3% § e areite wds & awa g
TH I I TATAT AT | IH A4 gH ST AR
fe =1 g gHar ye<a gEd 1 Afe
% 3w o g o ama & wrd o Oof s
FETT 1T | GEEY WG FEAAR W T Y
et § | 5T aA WY wTver # Ao gan
arfordt wax ¥ 3 =iy« Fag feat @
g 18 a8 & F9< § WX 30—35 axw
¥ T g AR A FTH v gvY §, I fag
oY gawr Anfasf s dw g

fafer fedw & oY s &, swr
qT WA FT, ST qdT w7 W9 &
3, I EF W WY @ §, I
| w71 F aaed w9 | 919 & ;19
wq A1 I 9%, A6 W9 IGA T
FIT T §F, 4§ 3TIEAT AT FT |

W o= & g d cw fadaw W
adT F@r g |

s v waears (srre): IoTemE
wdica, fafea fade faw ot 3w gor &
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tawr & ardz s7av § ) @ 9w faw
fafazd grar & 78 @it | F99 Al
guen Y Rl ®19 &3 arw A
frmraY, sdwfar aar gox wRfadl 9x
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T FErd g & AR QR W 9% IEE
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a1ar @ fF o marY ay S T §
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agi & fog s sow) e w3 9o
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fafasr fewg o1 ifge 3 a1 w93 9%
¥ g% ¥ ww waw fafaw feda ik
® ¥ shrEE 9 Aifgd arfes grarar
T W JAL &1 IAET gEANT & /4O
waH |

srofle wE® & aug wey waw ¥
zafy 9T Suaeafy aify dae fer M,
gst gfam &t af | e ¥ wiw-riw F o
qura-gEE ¥ @ awe o g &
7t | g Y § FA 7w AW TRHATT
¥ o Domr aark 1 off aw or W
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[= 7w fag smw)
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qwar §, wife wa 3@ g ar g
ar Ft§ wg F% AT §, 9 BaF B

REA
et A wd §, T g v ¥ fogm
R & fegy g agl # &@ a9 wE
wwz wr, 7 o oifeae § W g,
¥fwr ww o fafoer fedia &1 w197 w0
A ¥ v T ey v | W@ A%y A
Y. wgA Frar g, Ik Ny T
g w ¢ fe agd sewq qar T
el &1 qwTaen frar and, afes sob
Y 7g 1 faae & fr oal & wfewrd
w1 sifawa fFar omd i greee feeee-
¥faw & a1y a2 Arfes wfawrd o @
fiear wmd, o w1 qwa fwar and
dar fe & wErd GgmwrA &
s ¥ @ wgwn . wfifs e @
e ¥ e oA T AT g Al )

MAY 6, 1968

Civil Defence Bill 2364

e Faz hamwar g e o 2w &
ot 7% feafs dar grag g, Fordt g'olt-
ofqal & mras 7 & 40 F AY § ofl=
faaw <@t §, 993 wa ¥ ok w@w gEr-
T FE A Fard F ¥ ard Qe
aTg s @ §

oo gATL 3W F 77 Waear § fF sqm
W 9 gEAEIiaE 3 @Y | &, ger
T ATt 9T @ &, @3l § i agwni
9T Y §, ITHY WA AFY Forerar B, @I
w W gt W W o'W #
foadt g g9 % §, 97 W @@ ¥
TR & @ §, At s fasgw
R g1 €} 1 xw wrEewr ¥ fafaw feww
N a1 % Sifew SRT F AU & | 5w
feu a7 wams & & 2w ¥ ow W@
AT qar & 9 R awar gz aww
f& a7 garw W § W @A fgwwa
FEAT GATT F950 & | 97 3@ & FO€
@i & ar @A F g AEE At afle
TEl &, @1 A a5 ¥ fag 3y Adt @,
@ U gea 7 S F foe fafaa ek
¥ At daw AT a1 IR Y g §,
R @

# firtraw wa ¢ e fafaw fedw ow
AMATL W AT gfwaT & 1 gafe oy
g ¢ f§ W s Wy earfae frear
wifgw WX &% fau oF eaad soew
14T AT AMEY | 39 79 ¥ qew
W gqR-az ¥ @i § @y arw At
s g 1 sfesw 3 & @o-are
W & Tt qrrewar 41 ¥ a e fedt
T A IR F AT w7 AN oHgE @
F FFT JHEAT F |

gfnet ¥ gt wft o ey freew 8,

wi *R Fed & wraw o fer o,
¥ (i Frde M g v
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gear & ; ¥ Al §, ¥ qgd A § 6
afh | fefww fede o w1 ot ween
T 0w aff et & 1w amy A ¥
o feeem &, ag goer faw fifaat o1
Tw @ &, 3T 34 gy 9y Frfewanm
2 FF & T & WY ) T S
& &7 ¥ R fegr i

e fagaams o8 gy T qiew &
fagg @z <@r § Afes foe oft sw=r
STEAA I &, TqF FTCEET A A
W ag Ag gV &1 W@ EwER!
sygEqT &1 Wiy WX e @ 1 @i 97
fafaw fegm & frg #r s & 2,
fpr fee ofr 2gt & S X woly <=
v gfvar @ Frar foar @ e ¥ fer
agrEe

fafaw feka & #14 ® G%7 ¥ &
frg 7 gwEl F FIH FAT NEAET
2 | fafaw few e & §raT #1 eardt qamar
Ay | AgrAT WIT TR A I W F
FIT & qagawi # W w sfwew
WA | A H wwaT A WIAAT G571 AL
"o W ¥ grewafaw < @ @ & &
oAl o gt Y @ R, W
¥ frg @ & Wit wogd F fag ot -
fratg s<71 sfeq & W s@w
INE FH W ATAEE F GAL FEAT
aifgr 1 wR W F A wwar § gwan
v ggfa g, o fafaw feww ama-
fas wdl ¥ ®ea @ @¥ar) IYR-GT F
gaf § @y Ty A Y il g
i & ard, @ifs Gardw & o srgfas
ol &, s Q% /)

18.00 brs.

MOTION grE MINISTERS' RESIDENCES
(AMENDMENT) RULES

ot wy fem® (YY) : wrewe wg)-
5a, W19 § AT § wwrT wenf frawy

1890 (SAKA)  (Amdr ) Rules (M) 2268

# ot of i fear mat 8, I ofcrgal
#Y fvT aEw JsATwTEAT § 1 wAw H oy
fawg uw amow fagg § ot (it afiwdy
&Y g7 oW oY aAeTy, W AT oY gfe-
i ff orEY ¥, 97w o auf str A
g

IUTeTy WENEY, g9y B ¥ 4%
fATT seTagaT g P eac g wd &
gH ST GATAATE &Y I v § qATA-
I FHIT B THAT FT FE ...

ot fave Ao (wft) 0 20 A A

ot wy fomd : 21 @ SfE7 | gAT-
Y TS AT T I 9 TW L
AR W@ dag ¥ gaw  fwar
8 fr ogy, e gy, ag
qT AE AT F qIET AT U W ¥
oY ggeq &, 9 1 O AveAg D AR
& a1 we fed W &, s % ant & agtox
% fadas s a1 sk agw gé W
TR FE q3%GT ¥ R F v - AT A9
Aerdl ®) gfaad A ¥ aX § @ wiww
qTENg 30 & art ¥ wer A g v
g ot wferdl w1 wwar W@ TH S| o
g8 a0l 7 M wgr 5 wivwfal ak
Awargl F1 Aren o IIE ...

=it fire e : fe AN X W
I A0 Fr ¥ ITET

Waw e : a7 ¥ o amoe
ot o , o wEX ¥ fe gt wmw wemy
L S

sft fera Ao @ =TT e LA

%1

it wy forwd : f or Ew Y ac
wui WA wEaT § o Y, Ierae -
w, faww Aifig 3, eufodr 92 ate o
& & foged] f w9 oo s g
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[=r ay farad]
FAMAT & FEL A W Aoy @i, dfeT
ww frfeva w7 § oF waew 08 § WK
e g fe agfs gamwart s
g'sfrare gRi ¥ 9, wQF w00 afe
A7 ¥, wwdr ¥ qg ava g § fr gA-
aw SRR S "9 aur afewaw gt
N Eai—z" ¥ fraar &% ufys ¥ wfew
e =gy T Ay A fagg g AR w5
T 1 § 99 @ { o, W fymgeam
# oY awewr &, FaaAr-re quadr 8,
g'ofrardY 2w § off Adf & 1 Y ST -
AR AT adr a1 & gOT F W
wfree 2w g, wad oy f@w @
T Y AT HT W ¢ W A /9 o
7% I A wifrg € fF wiew ¥ wfes
-STHEAT " =ty g—ewf w e e
T{I TW qA€EIE 9 @A R, AfET a=-
&g ¥ g9 WG W glamg A andt
# gu foay gasT N wiwd &7 TT XD
oAt § - g wran & oy e @ WAt
ot &ai fegar § a1 g1g wwe #R
e falw w g gdw § wRpfwe
A A Ay @I R Loar TR NI |
AGTHT, 54! AEATHAT IT AWM AL
g A s d T M @
& Hifay—rog fasr w00 agr X 43
ge §—3 @ i@ =t @ fir foar w=f
o faer werwg § ag wfesrd ar fas
fararera & WY sagaafa g & a1 fasw
¥ & ot 7% a0 §—5 Q0 A o
st Wi @at & 9ud gErad F o
g7 F A g moh §, I wafis
foams - gam o e i =t § a6

¥ o % & ag 1:50 W1 1:60 F ATH,

2

-yt acg afra & ait § ow S &
xuTH ¥ gu-wr Og w0 T4T R e &
W Fft §, ITHY aveATg, ITH WA, IAN
goa W feaan, faoe, arY, S .

MAY 6, 1968

(Amdr.) Rules (M) 2268

T wify ®1 & o) gawr o whiww &
=7 ¥ g7 A1 & & ¥ ot qgraar fred
2 o fawme o1 ¥ W ow A
1912 g w9y & 1

sitwelt st arg (W) s
arEsy ?

ot vy fowd ;@i WA oF @
g w2 7

ot ordn W : W J9 F wrar #

oft 7y formd - ot ol fear 8 &
AE) A1 @ ¢ | awErg, W, fen,
fararsft, Y, st ot afaa mfs *r
Fai—17 g $ firer s gAAY 1 oy 12
EITC 74T AT & AR Tew Wl ®)
Fa FQ7 75 FAR T¥ A1 &, I7 T
Y wOT FOT 45 FI THT ATAT

W¥, JIETH AEET, TEH AR A
o ag & s faedlt  ga & ®) fagfag
e @ wwa fawar Ad 2
gH @1 A o qwA far qrn @, =z
B W e Ay famar &, fee ot 25
sfaas & gafed, F= N et 57 o
et @ o wfadi @ @ o faegw
g ¥ firer ST § | W WY qrere B
wFN A € wFE w1 ferar aga wan
1ot ag N wawd s
=+t ¥ fF g 7w aiteg fad, & @w-
g A ot el & @t Fowwew
Y fare v Tifgy o

w7 ST ®Y A AR & qeh
WEEE & AT ArgEn § e fead s
WY R w6 e §, g arlt s farorefy
frecft ¥ @ T o1 wffx wife
wt wwert firsrar § a1 gfewd forerdt ¢ 7 orgt
a% TR 7 @ D a1 A7 Afray #) v
T el and § 1 X s el o 10,
FrSfr ®Xe &7 7w frar 2 e o
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w9 § EET AR gAEEET &1 W
frerar & 1 Y awar & 9T wiwe @
feelt T ok ot &) famar @), fe
Ty wfral W gwa aww A fawet,
qrfY, wfae sife @€Y famar @0 ww
fie gweie & greTan S A S A oAT
areA) & A fgegeam & maran At
&1 oY "7 qr WA §, 9EH AgT FF
i@ ag e e gEe §
t

ozt aF sHleq mit 71 wara &, Ig
9T G %23 & fF get v oft . amewe
9T 43 FT 919 §, JIT AFA AL T AV
qaTw & AEY & 1 39 avg Y ghawg w4
et groaTdY 3w & v gowarst Wy
sgaeqr § 3 fad safearal w1 faamt Tifed
— WX AT PF A G ar & gg wgm
e aiq #¥ ofadT @ 3@ Hara
SRY § @ wiw St guadfim gqrear
dare @ aag @t 49§, A aF wiy-
w1 § @ Y grEwfAEs oA 67 &
AT §, 3 IO ¥ & @ arr
sqAEqITE 41 3 wiawrd F—u £ am-
T F—ardr ghrars ® wewr frmr
aar wfgd A € @AY & o S A
gt aae AR EF F AT T 10 10
& wfirs wac A& 7 Tfgd gw aa =y
T\ qaadly a9 F A7 w9
Far Wfgd

ST oY oA FAET F Freqs §
—3T7 =TT &, IEAT S WIYHT T FArEA
31 41, 9% I9% 9364 & A1 @ GG
aF A § IR WA Ty o swew A
gt | gegia Far 1 R oasl & oy ¥
goerdt @€ vt ar wfra} o qaendt
itk ¥ AN fraw A gow, @
T AT AT AT, W@ THT MIARRAH
fa & fagger Y Y wifgd | aai
feags Ay 3g d gt e & WX

VAISAKHA 16, 1890 (SAKA)

(Amdr.; Rules (M) 2270

ARTATE & AT, GEE & AT @D A,
TR A we ¥ fraw sif @Ay @,
I atg # aveAry wity Fafiewa o oF )
gfer w@ e g & Jg ww oft &
sgfeq we 1960 & Tl & wgEw
3'3 %o fogy ad ft q@f A I0F 4 *=
gradt Y g K ot adier ¥
o Sgan g fe aaew avg @1 wré
gHIT ¥ §T 437 F ;T WA s foray
aETHT 1:10 § 77T AEY QAT | WA 48
ag gET &7 ¥ 1T at st gx Y
ff adf gl avd &1 i w3
gofier & ot & fr aowrdr A ¥
aeTg WX gfawel w1 gTrar s
at w9y SR Fifaw & aErd Awd F
fortr 7Y faar®r, & @ faolt o & 9%
w1 gaferr & srearn g o At
¥ fod ol weitard ¥ A o
aw § g ¥ (A% g9 9@ ¥ awean
vl frgm a4 & 99 @w @9
faeft & = # mREAt WK &S 9T AT OF
R ay ara e 9ifgg

g Y vl & grew § o A<
arefr arga 3 oF A fgar a1 faad
qargr ar f5 FAMAT o=l & Ffd #F
s § foawr wme, &4 AR
& iz N, @1f AT e T @ I
Y 1| & T aE FT A ABHT R, dTaw
afeat §, 399 M1T & 70 wRgw =@
sar frmrat srgar 1 daemedt A gha-
et & =t g9 & o} uE wu
framaf 2 afaY s wof wam
8 za gdar o meflEr ¥ e
a3, fgrgear # qmorae At &Y zfee
¥ ? T§ T8 ¥ A AW 7 G T30 379
| iR & fal, saviteon &
forr, Y & qure & a7, frsr ¥ gwre
¥ foa, fosrd & ford ar e sy fasmm
FEAEITY AU, a7 F Y
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[ 7y famd]
R ot o S R WO W W
AN A AW g ]

e ¥ qagd Fen, Wo W AARK
AT &, @ F g W wfed wwmm

<@ a1 7g ) T w1 fe wrae ok s
#Farg a ¥ |aF 9T 9% fkar @1 wife
oTREAY & IR ¥ qga WY T Ay g qwar
g weatw wat@ 1500 s wifew
7 AF 7% IS T a1 w7 fawr f
oft ¥ welte st IErar ara

0% WG ®@Ye . W7 e
ITar ar ?

16 AR 17T Tw @ qfe waw
# 9z% ¥ wgwEar AR Al sqn
@ g zwfa #gr o 1-10 % fa
AT | gAY IIA AH TEA G ¥ 9%
wr| a9 nfad) ¥ gE fear s

MAY 6, 1968

(Amdt.) Rules (M) 21

WA & TR %W a1 | f qea w1
!.

“gg wwr fawifeg wwh 2 fs
#faa & frama-sam (gwtew) fra,
1967 #, Y {z7i® 0 feavay, 1067
ﬂ'ﬂﬁ'ﬂ:ﬂﬂr T Ao THe WITo
1801 T WL & TATT H qWI-
fas gu @ aar 13 oaadY, 1068 WY
TT-92d qT W 1 ¥, faeafafeas
gmes feam @@, weiy ; —frow
2 & v qx fasafafes wm o,
wafy @ -

“2. wfad & frarg-eme fraw,
1962 %, fraw 8 & wqrw ox fae-
fafea & s, wafg : -

“8. ¥ Frawi # gafam gfremet
& WAy # el wfral & fiw, o)
wfr-dea & sz § Yo Ad)
T ndar )

MR. DEPUTY-SPEAKER : How
much time would the hon, Minister take ?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAOQ) : I would take about 7 to 8 minutes.

MR. DEPUTY-SPEAKER : In that
case, | would accommodate one or two
Members and give two minutes to each.

ot 7q fawd : g7 A9 B DA
faaz ay fifad

MR. DEPUTY-SPEAKER : The hon.
Member had himself taken 15 minutes. So,
how is it possible to accommodate many
Members now ? I shall have to comclude
this debate at 630 p.m,

Motion moved :

“This House recommends that the
following amendment be made in the
Ministers’ Residences (Amendmeat)
Rules, 1967, published in the Gazette
of India by Notificatlon No. G. 8. R.
1801, datgd the 9th December, 1967 ang
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laid on the Table on the 13th February,
1968, namely :—

for rule 2, the following be substituted,
namely :—

‘2. In the Ministers' Residences Rules,
1962, for rule 8, the following be
substituted, namely : —

“8. There shall be no discrimina-
tion in the matter of ameni-
ties provided in these Rules
between any Ministers who
are Members of the
Cabinet.”."."”

SHRI K. ANIRUDHAN (Chirayinkil) :
This discussion has arisen because of the
differences between the salaries and allow-
ances and amepities of Ministers including
the Cabinet Ministers. 1 am not very
much worried about the salaries and
allowances that they receive and the
rules comnected with that matter. Shri
Madbu Limayeé has explained the matter,
that in  our country our ordinary
man's income is such that there is an
ocean of difference and disparity between
the people and the Ministers, Even after
20 years of independence, this disparity and
differences are more and more expanding.
Even in th2 ranks of the Cabinet Ministers,
there is disparity and discriminations.

Even after drawing such huge salaries
abd allowsnces and enjoying the comforts
and luxuries, every week we read in the
newspapers that our Ministers, Ministers of
State and Deputy Ministers fly abroad—1
do not know for what purpose. We are
not aware of what they are doing abroad
or what they did abroad. They are spend-
ing exceedingly glorious nights in might-
clubs and bars abroad. Because they may
not bave enough comforts here. Let them
enjoy it. Often when they come back,
they, these Ministers who here are advocat-
ing kbadi, gram udyog, austerity and econo-
my measures, bring back with them all
kinds of luxury foreign-made goods like
costly tape-records, cameras and other
items cbeating our customs officers and
tax officers. When they speak of austerity,
economy measures, they should be prepar-
ed to set an example in it themselves.
Otherwise, all this talk is mere hypocrisy
and show. So, ] join with the feeling of
Shii Madhu Limaye and support Lhe
motion.

(Amdr.) Rules (M) 2294

g & agi o §1€ Afafess I oy &
graswaT A g | g9 a1 gEr fedee
foemr a1 & ™ Fwm W ofafdw &
I ® FEY @ oY w Iad e
N e s a1 & g e
fafrex ¥ ded ot s gad
ey v X AR Famar g1 & wrdw
s ¥ goeTsar § )

SHRI K. ANIRUDHAN : What about
amenities for the common tax-payer, for
the Harijans and other poor people of our
country 7

SHRI SHEO NARAIN : 1 say they
are only playing a political game. The
amenities given to our Ministers are too
low and there should not be a reduction.
What they are getting, they should continue
1o get. So 1 oppose this demand.

st waremm v (et mwv)
JqTeqsy oY, § W AU BT ST FIAT
g fe ez o W=t w1 woAT & OE-
fagees warh & fadr, faeft gfeamd
AN AR BT AT IN WGET e F
7@ a ® fagry = § @w s g
wife F1¢ ft gt T @S ¥ @R
ATAT A FTH FET NGA § AT T Iawr
@ gfewd 7 @ AT q@ qw Wy
¥ T F WA A FT ;I AR T
7z fearie dva Y g% smam sife
Iay Nt ®wTT qid @ef ) AfeT TAT
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[+ o a1 9]

g & fw war st gfasrd s & Ay
W o ad | o A @ R
fr ox #fie i & fafrex & F9x
AT 16 a1 17 gUTC AT wEAT &
grar &, s ard ofafadly sad s &
17 &Y wafE AT @I ¥ AT AT
2 71 ard gL wwAr wEAT & D T
THlt N AOEEE T Igg s §,
o & O wifegd | & ot 7y fd
st & x@ @ § gawrs w3 § fF g
2w g AW §, 7gi o Wik A The
% o femdfcdt § Tae ww grm wifed |
uifaeedt w 9w@ F 42 @ gfaag
et =anfzd a7 qo-ag sz M ¢ f
ST fafan favqe @ | g 78 fe 93
qEY UW WEAY @A ¥, ¥ & UV,
wEry aY A T wfew ag fafreed
37 N, WAL Y ATE ¥ @A A
ag e st & 4 farg ¥ eefag &
ag wg Aga g e T W e w1 3
¥ gfamq 7ieg gor ¥ wfzd WX
us YEEls g fafred w1 & = rfeq
7% ford i Gag a9 ffiwa s
wifgq st 99 & womAr s §rf gl
3¢ ag) faeet TrfRe...

% A wae - Yy & fafa-
wd & 77 foar ?

ft KT AR : A qF W W
aaE A F fag zrgw W@ 3 ¥ oN
w1T o w1 A ghrard el frer
ft § g% wrgw § ik o W AR
AR fafred & am 0 &
F0 1 A1 R wrgw § wfEa F agt 9T
9T & qmw FAr Aff =Ear ) &few ag
g¥iwa 2 f & W) & wwml § Tw
garg kM wr I A fawe, q

T O Wy g2 a6 @94 fogwar g1 99
fafrezd & &t ag fawslt, o " W=

MAY 6, 1968

(Amdt-, Rules (M) 2776

# a9 1 § a2 T ) aTE WA q

WA N W[ QEFTF AW
Wt & e wwar

o adk y AN R s E A
ag Wy AE, A ik w & O
wx agi argT ¥ @ wfx ary § A
v Rregd 7@ 2 &) oy adw @
2 #T ¥ Mgy | @ Nl F FRAS
Y =ifgg 1 1€ 7 #r ow fere, ot
TR € ZAR AT W &AW qrfEy |
waad g AW HY I W AG TAH
gfasd  wamm W wifew fome ag
mgw ¥ o ofFfegest s 8T
aF |

wrfE< & & oF arq WK FEAT AEAT
g\ Sy it oft ¥ w7 @1 R 9y wwaw
WET WX Ig 99 A9 9 w1 g
@ @t wifgr ow gaT W W A
T S & TES 9T AT § aY g WeAT
g dtae faarar Tifge afeT a2 ogw
¥ 92 9aew 741 & fR go ¥ fedl a@
Tt ofsfod 7 @1 ofsfagdr e
gC ¥t g¥ maAT weT s faamr afgg
W 3§ ¥ Wi wux faw @A
arfgd 1

SHRI SRINIBAS MISRA : Although
I support the motio) 1 should like to state
that there is a sort of principle of parity
in Finance with the salary and perquisites
of the ministers a< compared 10 the other
civil servants. It is kept at u higher level
than the civil servants. This principle is
followed in Framce where it is said the
civil servents are the most efficient. In
our country, with its present finances at
the present juncture it is inopportune to
have a Deputy Prime Minister without
whom we were mapaging our affairs for
the last twenty years since the Constitution
came into force ; it had been done as a
result of some pulls, checks and balances. -
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SHRI SHEO NARAIN : It is only
the name What objection have you got
for it ?

SHRI SRINIBAS MISRA : He has
10 be given facilities like the Prime Minister.
That appears objectionable. Because of
your internal party conflicts and for some
checks and balances, you want to have a
Deputy Prime Minister and want to spend
mony on him from the Consolidated Fund
of India, That is why [ support the
molion of Mr. Limaye.

ot Ao o yWYW (wWATETE)
A WEIEW, AMANT §IEd Wy
fomr fafreed @4 & aX § &1
e Ay & & 99 &1 g 79 & fag
YT ZATE | SR WO A ¥ e
# @ oy ¥zw o ag s A @
waifs argw fafres, et wza fafa-
&, fafaeest ot fedt fafaeed oife &
wzg ¥ IET o gar ¢ wifge ¢ fr
s1gn fafaeet arga w1 oY Zof gart 2w
& wea< & 99 & AT A F4O7 FTFA
T8 g agife 9 &Y agw W few-
feét, Rew w1 gawt W) ) ¥ wEW
#1 §4T9 TWT AT 2 AR @ w6
wa I f 1A A odE ar S
gwf grar & & swwar g 60 A &
SqERT 39 & ' AR fawifE
wiwiiz qx &< gar ¢ 1 xafae g gar
fs ur fafazex M Wi nen -
T A S 9T A @@l AT @ Ag US
star 1, gAY al oT aew § A Aw
& WL AR T & H FH AT A
uFwaT A g W H 39 ¥ fadw W
78l g | Afew agi ®9 &1 wis v W
ag 9 Wgw w7 § & gawar g sw
¥ #ré omifyga 7 § «x fafres,
wTen fafrex @ SiEdT § ik ofe-
A & awafras ol {"rvﬂf‘?b*

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAOQO) ; Mr, Deputy-Speaker, Sir, my
friend Shri Madbu Limaye's motion isa
limited one. It reads thus :

“*There shall be no discrimination in
the matter of amenities provided in
these Rules between any Ministers who
are Members of the Cabinet..."”

It is a limited one. But in his speech
he hus traversed a wider compass, He has
questioned the very basis of the ministers’
salaries and allowances and he has also
brought in secialism any sociulist pattern
pf society which we are trying to establish
in our country,

This Act was passed in 1952, relating to
the Ministers” Saluries and Allowances.
There was a proviso in the rule, rule 8,
which says that “nothing in the rules shall
apply to the residence of the Prime Minis-
ter.” The office of Deputy Prime Minister
has come up in the last one and a half
years. Previously, in 1950, when the late
Sardar Patel was alive, he was the Deputy
Prime Minisier when Panditji was the
Prime Minister. But then the Act was
not there. Because the Act is there we
have had to bring in a rule which would
also exempt the office of the Deputy Prime
Minister. The Prime Minister and the
Deputy Prime Minister occupy a unique
position. - They cannot be compared on the
same level as other ministers, because of
the responsibilities and the duties they have
to discharge. That is why an inherent
distinction is glso made between the Cabi-
net Ministers, in the matter of-pay, allow=
ances, the iype of residence they are entitled
to, and Ministers of State and the Deputy
Ministers. Therefore, there is bound to be
a distinction in any class of society, either
in the Government or in any undertaking.
But to compare that the expenditure of
ministers should be only in the proportion
of one to 10, I am afraid, is not a feasible
thing, nor can we compare the conditions
prevailing in this country with those in
Britain or France. Shri Srinibas Misra
referred to it and said that the salaries of
ministers are much more in France than
those of civil servants. But in India, the
sepiormost 1CS officer gets Rs. 4,000 a

month,
cod
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SHRI JAGANATH RAO : He said
that. Therefore, thereis no question of
compariog as to what a civil servant should
get and what a minister should get. What
is being given is just to ses that the minis-
ter gets some salary and allowance so that
he can make both ends meet honourably.
As suggested by them no minister should
go out of the way. For the prequlsites
that are enjoyed by the ministers, they pay
income-tax ; not that they are free : we are
not immune from payment of income-tax.
We pay incomre-tax on perquisites

SHRI KANWAR LAL GUPTA © Not
on amenities and facilities.

SHRI JAGANATH RAO : We are
paying on amenities and cars and every-
thing. (Inferruption). Therefore, we should
pot bring in socialism when we talk of this.
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MR. DEPUTY-SPEAKER : The scope
of the motion is very limited.

SHRI JAGANATH RAO : As | said
at the outset, the scope of the motion is
very limited. According to the motion
there should be no discrimination between
Cabinet Ministers and the Prime Minister
and the Deputy Prime Minister, but the
Members who took part in the debate have
questioned the very basis of ministers'
salaries and allowances. That is what I
am saying.

It is also said that because we are a
poor country aond because we want to
develop a socialistic pattern of society ihe
disparity between the poor and the rich
should mot be so wide. That is what he
said. But the disparities are inherent in
‘our economy. They vannot be removed in
a day.
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SHRI JAGANATH RAO : The dis-
parity can be removed only by bringing the
poor to the level of the rich and not by
pulling down the rich. Therefore, there is
no basis in the argument of the hon.
Member. | oppose the motion. I support
my sland and not his motion.

MR. DEPUTY-SPEAKER I shall
now put Shri Madhu Limaye’s motion to
the vote. The question is :

“This House recommends that the
following amendment be made in the
Minpisters’ Residences (Amendment)
Rudes, 1967, published in the Gazette
of India by Notification No. G. §. R.
1801, dated the 9th December, 1967 and
laid on the Table on the 13th February,
1968, namely : —
for rule 2, the following be substituted
namely :—

‘2. Im the Ministers" Residences Rules,
1962, for rule 8, the following be
substituted, namely :

“8. There shall be no discrimina-
tion in the matter of amen-
ities provided in these Rutes
belween apy Ministers who
are Members of the Cabi-
pet.” ' "

The motion was negatived

319 s,

STATEMENT RE : COMMITTEE
OF INQUIRY ON C.S.1R.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : In the course of
a discussion in the Rajya Sabha on 28th
March, 1968 on the affairs of the Council
of Sciemdific and Industrial Reseanch, 1
stated that a committee consisting Members
of Parliament, scientific experts and dther
ominent persons will be appointed to
coquire into the overall functioning of the
Council and suggest ways and means o
improvieg it. .

Accordiagly, the Prinxe Minister in
terms of Article 57 of the Rules and Re-
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gulations and bye-laws of the Council of object prescribed in the Memo-

Scientific and Industrial Research has randum of Association of the

appointed the Committes with the follow-
ing personnal, and terms of reference :
Personnel
Chairman .
Shri Justice A. K. Sarkar, retired Chief
Justice of the Suprem= Court of India.
Members —M Ps.
I. Shri Akbar Ali Khan Rajya Sabha
2. Shri 8. S. Bandare Rajya Sabha
3. Dr. K. Ramiah Rajya Sabha
4. Shri P. Venkatasubblah Lok Sabha
5. Shri N. Dandekar Lok Sabha
6.

Shri Chandrajeet
Yadav Lok Sabha
7. Shri Inderject Gupta Lok Sabha
1 would like to add that Mr. Dande-
kar's association with the committee is
awaiting his consent to serve on it because
he is away.

Members—Scientists :

1. Dr. C.R. Rao, FRS, Director,
lpdian Institute of Statistics, Calcutta.

2. Prof. M. G. K. Menon, Director,

Tata Institute of Fundemental Research,
Bombay.

3. Dr. M. S. Swaminathan, Director,
Indian Council of Agricultural Research.

4. Dr. P. K. Kelkar, Director, Indian
Institute of Technology, Kanpur.

Member —Secretary :

Shri N. Sehgal,
Cabinet Secretariat.

Terms of Reference :

(i) To review the persannel policies
followed at warious levels with
reference to the Rules and Regula-
tions in force and in particular,
to look into the allegations of the
irregularities brought to the notice
of Parliament from time to time
and to suggest any remedial
measures necessary ;

To enquire into the adequacy or
otherwise of the existing policies
in respect of paymeat of royalty,
bhaviog regard to the following

Additional Secretary,

(ii)

Council of Scientific and Industrial
Reserach : —

“the utilisation of the results
of the researches conducted under
the auspices of the Council towards
development of industrigs in the
country &nd the payment of a
share of royalties arising out of
the development of the results of
researches to those who are consi-
dered to baving contributed to the
pursuit of such researches.”

(#tl) To review the overall functioning

of the Council of Scientific and

s Industrial Research and to sugpest
ways and means of improvemeant.

The committee will be requested to
make cvery ondeavour to complete its
work within three months from the com-
mencement of its deliberations.

18.33. hrs.
*NATIONAL DISCIPLINE SCHEME

SHRI D. C. SHARMA (Gurdaspur) :
Sir, on the floor of the House, we have refer-
red to the plight of various categories of
employees in this country. Sometime ago
we had a discuision about the plight of
engineers. Today | waot to draw your
attention to the woéful condition and the
sad and deteriorating employment situation
of the persons who once belonged to the
National Discipline Scheme. I dd not
want to go into the history of the scheme,
except to say that it was a many-sided
scheme. Bosides physical education, it
also aimed at moral education and mental
uplift. More than that, it was a scheme
intendsd for the integration of the country
by miking use of the youthful material
that we have in this land of ours.

After some time, a committee wis appo-
inted and the committee suggested that this
schems should be amalgamated with some
similar schemes and it should be calied the
Mational Fitness Scheme. The Auxiliary
Cadet Corps and other schemes of physical
education were combined into this and it
way suggasted that there should be an

*Half-An-Hour Discussiop. o



2483 Narional Descipline
[Shri D.C. Sharma]

omunibus approach to training the young in
various fields of- national life and also in
the art of living on a higher physical,
mental and emotional level, "I must say
that the syllabus which was framed showed
an all-India character.

1 do not want to go into the whole of
that syllabus, but you will be interested to
know that from Maharashtra lezium was
taken and, similarly, something was taken
from the Punjab. Thus this national fit-
ness seheme became a mirror of the physi-
cal activities, dances, songs and cultural
activities of the whole of India. "It was a
fine thing by means of which our students
could think in terms of India and oot in
terms of this State or that State.

There wer: institutes also to-be set up
in order that the training should go on as
it is. But what has happened is this.
There were certain States and -Union
Territories which remained immune to this
scheme even when it was i1 its hey-day,
when it was at the peak of its usefulness
and efficiency. Even then they did not
respond to this scheme of national reor-
ganisation and  national regeneration.
The Government thought it fit that this
scheme should be handed over to the Sta-
tes. At first it was a centrally adminis-
tered scheme. As central universities
promote an all-India outlook, and central
institutes also foster an all-India outlook this
scheme was supposed to bring about a nat-
jonal outlook. The Ministry of Education
is running so many things like the Central
Schools, Institute of Technology, Central
College of Physical Education, Central
Institute of Sports at Patiala and so on.
Somehow or other, to provide for some
retired person in the Ministry of Education
or to provide for somebody else it was
sald that this scheme should be handed
over to the States.

It means that a baby which was owned
by Dr. Triguna Sen and Shri Bhagwat Jha
Azad was to be handed over to sixteen or
twenty godfathers. You can understand
what the fate of that baby can be. A
baby can be brought up only by its real
parents who are D¢ Triguna Sen and
Shri Bhagwat 'Jha Azad. But the idea
was that it should be given over to the
States and to the Union Territories. Of
course, it was said that training institutes
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will continue and refresher courses will
continue along with coaching camps and
all that. All these carrots were dangled
before the persons who belonged to this
scheme. This was done I think to make
them accept the scheme.

You will be surprised to know that
some of the States to which they wanted
to hand over the scheme said that they
did not want to take over this scheme.
Why 7 It was because though the Go-
vernment may be able to give them some
money in the Fourth Plan périod after-
wards the States will have to run the
scheme on their own. Therefore, some
States resisted taking up this scheme.
So also some of the Union Territories did
not take up this scheme and they did not
also see eye to eye with the Central Go-
vernment. [ am not saying somethiog
which is very outrageous because the hon.
Minister, Shri Bhagwat Jha Azad himself
made a statement on the floor of this
House in which he said that some of the
States had refused to handle this scheme,

This scheme does not concern only
men, [ may rell you. At present there
are about 7500 persons employed in the
scheme out of which there are 2,000 wo-
men. [ have seen these persons in action
and I must pay a tribute to  their mis-
sionary zeal for doing it-

What did Shri Bhagwat Jha Azad say ?
He said :—

“The State Governments did not find
it possible to give scales of pay of the
Government of India and the State
Governments were not in a position
to undertake responsibility in respect
of instructors to be employed under
local bodies and in private schools,””

What does it mean? A fine scheme,
ascheme full of idealism coupled with
practical usefulness, a scheme which
was adumbrated by a great. INA General,
Geperal J. K. Bhonsle, a scheme which
had worked well all these years, a scheme
where trainees had done excellent work
wherever they had been put, that scheme
came under a shadow and it was said that
the Central Government should wash its
hands of this scheme.

‘What [ mean to say is that the Central
Government should keep the scheme as
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it is, should administer the scheme and
should allot the persons to different States,
Union territories and other places. It
should also try to see to it that the se-
niorlty of the persons does not suffer, their
emoluments do not suffer and their other
service conditions do not suffer. [ think,
this is a very modest proposal which I
have put before the Ministry of Education
and they will save this scheme from being
shipwrecked, from foundling on the rocks
of provincialism, regionalism, private en-
terprise and other things. They will see
to it that the scheme is kept under the
patronage, if | may use that word—it is a
very bad word —of Dr. Triguna Sen and
Shri Bhagwat Jha Azad and ihat the
instructors become messengers of good-will
all over India and bring about the re-
orientation of the mental and physical
outlook of the students all over the coun-
try and they make them true citizens of
India.

MR. DEPUTY-SPEAKER : The hon.
Minister.
SHRI SONAVANE : (Pandbarpur)

Sir, there is no opposition in the House.

MR. DEPUTY-SPEAKER : That is
not the question. The procedure has
slightly been altered. The Minister will
reply first and afterwards, Shri Supakar
and Shri Shashi Bhushan who have written
to me...([nterruption)

SHRI DEORAO PATIL: (Yeotmal)
1 have also written to you.

MR. DEPUTY-SPEAKER : 1 have
pnot got it. Afterwards these two persons
will be allowed to put a question each.
If there is a new point made by them, the
Minister will reply to that.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : Mr.
Deputy-Speaker, Sir, the need for this
discussion is given in the explanatory
note of Professor Sharma in which he
says that the question on the subject came
up in the Lok Sabha again and again for
more than a year and Government's reply
was inconclusive. This is the first reason
given for this discussion.

I would go point by point to make it
very clear. This decision was taken In
1965-66 to have an integrated programme
of multi-purpose physical education. I
would like to clarify what the scope of
this scheme is because Professor Sharma
had given it as something which it is not.
It does mot reflect the civilization or cul-
ture of all States and parts of the country.
It was an integrated scheme of physical
education, the National Discipline Scheme
and the ACC fused into the the National
Fitness Corps. It was evolved in 1965-66
and the moment this scheme was formed,
then and there it was decided that it shall
be decentralised. That was in 1965-66.
Therefore when Professor Sharma says
that the baby of two will now be taken
care of by 15, he is wrong. The bady, if
it may be called that, was an idea of the
different State Goveroments which de-
cided in 1965-66 to have the scheme de-
centralised.

Therefore, to say that it was an in-
conclusive decision is not a fact, In
1965-66, it was conceived by all the State
Governments sitting together and the
National Fitness Corps was brought into
being.

After that, immediately, in reply to
Starred Question No. 889 on 30th March,
1966, in reply to Starred Question %43 on
29th March, 1968 and in reply to Unstar-
rad Question 1755 which is now under
discussion, and my statement also, if you
go through all these Questions, it will be
clear that from time to time, Mr, Chagla
and myself have very clearly said that the
moment this scheme was formed it was
then and there decided that/this scheme
world be decentralised. Therefore, there
is nothing like inconclusive, there is mo-
thing like keeping it in any uncertainty
and there is nothing like any indeclsion
in respect of this scheme.

This isa scheme of multi.purpose
physical education. For whom ? It is
for primary schools, for middle schools
and for higher secondary schools or se-
condary schools. It was decided that in
the Fourth Plan, we shall cover first the
higher secondary or secondary schools.
It is a multi-purpese physical education
scheme run by different schools under
private management and aléo some Govern-
ment schools. Therefore, it is not possi-
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ble for the Central Government to rum
this multi-purpose  physical  education
scheme formulated for different schools in
the country from the Centre. At thé time
of amalgamation, we decided it thdn and
there.

Then, it was said : Why is it that on
13.11.66 when we said that we will come
to a decision by 28th February, 1967 it
has not been adhered to ?- That is the
second part of the memorandum. Out of
it, I would say, it arises as to why we
could not take the decision. It is true we
have not been able to come to a decision
by this stipulated date of 28th February,
1967. It is because we were very concern-
ed to keep up the present salaries and the
conditions of service of the instructors.
The Government is being accused of taking
a long time. The State Governments had
offered certain terms, and if we had accept-
ed them, it would have been decided long
before. I can decide it even tomorrow to
have the entire scheme transferred to the
State Governments. If the hon. Members
feel why the decision has not come the
answer is very simple. We requested the
State Governments that their present
salaries and conditions of service may be
maintained. What are the difficulties of
State Governments ? I would not put the
entire blame on the State Governments.
The State Governments could not agree to
this uptil now because these instructors are
drawing higher salaries in Central Govern-
ment and. their counterparts in the State
Governments, with the same qualifications,”
and in some places ‘with higher qualifica-
tions, are drawing-less. -TFhe Stale Govern-
ments say, ‘“Well, you are transferring cer-
tain instructors who are, if not less, equdlly
qualified, drawing higher salaries. ~We:
cannot pay more.” At one stage we said:
that we are prepared to pay the - edtire:
salary for the Fourth Plan period or tg set
up the Finance Commission whichever is
earlier. Now, that is an entirely different
story. The Finance Commission has al-
ready been announced. They did not
agree. Our concern over a period of years
has been to protect their salaries and
conditions of service. . If the states would
have agreed, it would have been decided
long before. Let us mot be accused that
we did not keep “the promise. It is only
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because our concern was to protect their
shlaries, persuade and gode the State
Goveriments or rather request the State
Governments to come to an agreement
that they will protect their salaries. There-
fore, the second point of the memorandum
that we could not doit clearly is not
correct. So, about Unstarred question
No. 1755, as 1 have said, [ have given the
circumstances why the assurance® was pot
fulfilled. The other point was about the
holding up of the decision. I have ex-
plained that also. !

_ The third point was to alleviate the
difficulties of these friends. If the State
Governments had accepted the decision
earlier, we would have done it. In 1962,
before Emergency there were 3000 instruc-
tors. :

Between 1963 and 1965 they increased
by 4000. That means that, in 1966, more
than half of these instructors had less than
three years of service at their credit.- Let
it not be said that we have taken a long
time. It is because otherwise, it would
have been difficult to have better terms.
So far as the question of difficulties is con-
cerned, they say that there is a state of
uncertainty. The state of uncertainty, as
I have explained very clearly, is due to
this fact, our concern to protect them.

About the question of promotion, 1
would say straightway that it is true that
we have not been able to promote, that we
have not promoted, them because they are
already drawing higher salaries tham what
their counterparts in _State ‘Governments
are drawing. If at all I give them promo-
tions, ic will be all the more difficult for
me to get them adjusted’ in. the State

_Governments.

Therefore, these points are crystal clear:

! I reiterate it,
lest in future we should be accused, that
this decision to decentralise was taken on

_the date on which thy " scheme [was* born.

We are’ trying our best to " get; the best
terms possible... We are negotiating with
the State Governments fresh terms, and we
will try, as far as possible, to get them the
best terms of the State Governments,

| SHRI SRADHAKAR SUPAKAR
‘[Sambalpur) : The amswer is mot chear
L
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I want to know this. The Minister says
that on -the date the scheme was. born,
there was the problem of decentralisation.
May 1 know whether on the day on which
this scheme was born it was decided to
give the teachers this higher pay with the
concent and the concurrence of the State
Governments, who opted for decentralisa-
tion ?

Secondly, how many teachers are affect-
ed by this ? Without givicg them any
promise of protecting their pay and other
things, how do the Government expect
that, merely by protecting, their pay only
during the Fourth Plan period, the State
Governments would undertake to finance
the scheme fully for the Fifth, Sixth and
the future Plan periods 7 About the diffe-
rence of pay, so far as these people, who
are supposed to be more privileged and
more qualified than the people serving
under the State Governments are concern-
ed, about which the State Governments
have a legitimate grievance, how is it that
when the scheme started and when it ope-
rated all these years, these considerations
were not brought to the notice of the State
Governments ‘or not ironéd out with the
authorities of the State Governments 7
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MR. DEPUTY-SPEAKER ; Naw,,Shri
Deorao S. Patil. I would makeanems-

tion in his case. He should just put a
question,
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MR. DEPUTY-SPEAKER : Since |
bhad also something to do with this. |

would also like to have one clarification.
As Shri Sbashi Bhushan Bajpai has poini-

t
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ed out, the Natiopal Discipline Scheme
was  evolved with a view to seeing that the
younger generafion or the youth of the
country wolld have some sense of integra-
tion and gnity. [ would like 1o have that
aspect clalriﬂed,

SHRI BHAGWAT JHA AZAD : As
1 have pointed out, there were many
schemes before the National Fitness Corps
was formed. As my hon. friend from
Maharashitra has said, the National Disci-
pline Scheme was a very good scheme
started by our late lamented and dear
friend Gen. Bhonsle. There was the ACC
Scheme and there was also the Physical
Education scheme. All these three schemes
were fused together, and made into one—-
National Fitness Corps.

Let us not ascribe wvery high motives
and principles to this scheme which are
not there. It is a scheme for physical
training in different schaols It is not for
youth o general in the country which
constitutes one-third of the population of
this country. It is nota scheme for
cultoral spread...

SHRI D. C. SHARMA : It is all
that. .

SHRI BHAGWAT JHA AZAD : Shri
D.C. Sharma knows morethan [ do. [
agree that he knows more because of his
age and kmowledge. But as the scheme
stands today, of which I am In charge, it
1s a scheme for multipurpose physical train-
ing of the boys in the ~primary, middle,
secondary and higher secondary schools,—
and not in the colleges,—but only in the
schools which are under private or govern-
ment management. Therefore, this scheme
has a very limited scope. It is mot possi-
ble for the Central Government to control
these different schools in the country ; they
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are not merely high schools but even
primary and middle schools. [ wish we
could, but actvally the position is that it
can be done only by the State Government.
The scheme is very good. The principle
is all right. We all sympathise with and
support it, That is why we are doing it.
But a time comes when things are to be
put in the proper perspective.

We started it. We still appreciate
this scheme. We still want that the scheme
should go in a big and long way. But I
am not decentraling it for shipwreking
as the hon. Member says, but we are
decentralising it for ensuring proper super-
vision, and for proper control and for
strengthening it in the different schools of
India.

My hon. friend has said that we are
sending these instructors to corporations
and municipalities. That is not a fact.
They are already working in those schools.
It is not as if they are being sent from the
colleges or from Delhi somebody is being
sent to Kanyakumari or some distant place
to work in a corporation school.

Therefore, I would submit that it
should be appreciated that the intention
behind the move is only to strengthen it
and to keep the future of these <nstruc-
tors on a better and permanent footing.
That is why we are trying to maintain
their pay scales.

But if it is not done now, 1 think that
in future it will be impossible for us to
advance the scheme or 1o keep this scheme.
We are doing it with good intentions, and
we shall try our best to give them the
best terms that are possible.

19 00 brs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, May 7, 1965/
Vaisakha 17, 1890 i Saka).
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